Seventh Series, Vol. 11, No. 2 Wednesday March 12, 1980
Falguna 22, 1901(Saka)

LOK SABHA DEBATES

Second Session
(Seventh Lok Sabha)

(Vol. Il Contains No. 1 to 10)

LOK SABHA SECRETARIAT
NEW DELHI

Price: Rs., 06.00



CONTENTS

No. 2, Wednesday, March 12, 1980 Phalguna 22, 1901 (Saka)

Member Sworn . . . . . . . .
Oral Answers to Questions:

Starred Questions Nos. 21 to 24 . . . . .

Written Answers to Questions:

Starred Questions Nos. 25 to 36 and 38 to 40 . . .

Unstarred Questions Nos. 138 to 191 and 193 to 290

Papers laid on the Table . . . .
Assent to Bills . . . . . . . . .

Election to Committee—

Committee on Official L.anguage : . . .

Union Duties of Excise (Electricity) Distribution Bill— Introduced
Matters Under Rule 377—

(i) Reported loss to crop due to hailstorm in certa’n districts of
U.P. and need for immediate help to the farmers :
Shri Chandrapal Shailani .

(ii) Reported acute shortage of pcwer in Rajasthan resultirg in
heavy losses to industry and agriculture:

Shri M. C. Daga . . . . . . .

w

(ili) Need for adequate measures to stop incidents of attacks on
christian institutions and priests in Bihar:

Shri P. A. Sangma

(iv) Scarcity of Cashew nuts:
Shri B. K. Nair . . . . .

(v) Shifting of Ordinance Depot from Calcutta:
Shri Krishna Chandra Halder . . . .

Announcement re. Sitting of the House .

CoLuMns
2

1—28

28—44

44—210

» 210—214, 406

21g

215§~~216

216—219

219

220

220-~221

221

222
26 1~62

—

¢ Thesign + marked above the name of a Member indicates that the question was actually

asked op the flower of the House by that Member.



(i)
Railway Badget, 1930-81—(Jeneral Discussion,
Demands for Grants on Account (Railways), 1980-81
and

Sufpplemcntary Demands for Grants (Railways), 1979-80

Shri Jagpal Singh . . . . .
Shri S. B. Chavan . . . .
Shri Bhagwat Jha Azad . .

Shri M. M. Lawrence

Dr. Rajendra Kumari Bajpai

Shri Y. S. Mahajan .

Prof. Madhu Dandavate .

Shri Jamilur Rehman .

Prof, Narain Chand Prashar . .
Shri D. S. A. Sivaprakasam . ‘ .

Shri Virdhi Chand Jain . . . . .

Shri Ramavtar Shastri . . . . .

Shri Tapeshwar Singh | . . .

Shri G. M. Banatwalla . . . .

Shri C. Chinaswamy . . . .

Shri Swami Indervesh . : . .

Shri C, M. Stephen . : . .
Appropriation (Railways) Vote on Account Bill, 1980 .

Shri Jyotirmoy Bosu . . .

Shri C. M. Stephen . e

Appropriation (Railways) No. 2 Bill, 1980

Shri Jyotirmoy Bosu . - . .
Shri C. M. Stephen . . . . .

Genceral Budget. 1930-81-—General Djscussion

Demands for Grants on Account (General), 1980-81
and
Supp'ementary Demands for Grants (General), 1979-80

Shri-Charan Singh

Shri D. L. Baitha , - . . . .

Shri Sunil Maitra

Shri Lachman Karma . . . . .
Shri Mrutyanjay Nayak . . . .

Shri Lakshman Mallick . . . .

Announcement re. Sittings of the House, .

CorLumns

222342
231—33
256—61
262—68
268—73
273—76
277179
279— &6
286—go0
290—94
204—97

297—300

302—307

307—309
309—13
313—15
315—17
3:18—28
342—48

343—46
346—48

348—s3
349—s1

- 348, 35 1—52

353—4o05

365—78
385—89
390--400
400—402
402—404
404~—405



LOK SABHA

DBBA‘TES

LOK SABHA

Wednesday, March 12, 1980/Phalguna
22, 1901 (Saka).

The Lok Sabha met at Eleven of
the Clock.

[Mgr. SPEAKER in the Chair]

MEMBER SWORN

Shr: Martand Singh (Rewa—Ma-
dhya Pradesh),

—_

ORAL ANSWERS TO 1UESTICNS

Bailding Activity hampered by
Cement Shortage

*21. SHRI T. R. SHAMANNA.: Xﬁll
the Minister of INDUSTRY be pleas-
ed te state:

(a) whether he ig aware that tit.cre
is acute scarcity of cement hampering
house puilding activities and aiso the
construction of industrial and conumer-
cial buildings; and

(b) whether Government propose
to take steps to give gadditional
power to step up production ang start
new factories for production of ce-
ment, etc.?

SOME HON, MEMBERS: Where is
the Minister of Industry?

(Interruptions)

MR. SPEAKER: :H'e came *0 me.

SHRI GEORGE FERNANDES: Is

this the way they are going to treat
the House? (Interruptions).

MR. SPEAKER: I wiil see to it,
2680 LS—3 -

2
SHRI GEORGE FERNANDES: This

is an insult to the House: this is an.
insult ¢to the Speaker.

MR. SPEAKER: I will look to it.
I will take care of it, /

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): I am sorry
the Minister is not here. He was
here a little while ago. I do not know
what has happened.

MR. SPEAKER: He came to me,
I do not know what has happened.

SHRIMATI INDIRA GANDHI: I
shall give the reply. I *hink, he has
gone to see the Speaker,

(a) and (b), A statement is laid
on the Table of the House. g

Statement

(a) Yes, Sir, the availability of
cement 1n the country is less than
the demand.

(b) State  Governments who had
imposed power-cuts on the cement
industry were requested to exempt
the industry from this power-cut.
Accordingly, the State Governments
of Gujarat and Orissa have exempt-
ed the cement industry from power-
cuts. Power-cuts have been reduced
in the States of Andhra Pradesh,
Madhya Pradesh, Karnataka and Ut-
tar Pradesh. Additional Pewer for
the cement industry is being made
available in the State of Tamil Nadu
and arrangements for the supply of
additiona: power to Haryana by the
Government of Punjab, for produe-
tion of cement, has alsp been made

In addition the Government are en-
couraging the setting up of new capa-
cities for cement production in the
country. Letters of intent/licences
for an additional capacity «f 2752
million tonnes have been iszsued
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MR, SPEAKER: I know that I
have to safeguard the interests of
the [Mouse. It will be looked after.

SHRIMATI INDIRA GANDHI: 1
entirely agree with the hon. Mem-
bers on the other side that the Minis-
ters should be in their places on
time.

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R, VENKA-
TARAMAN): I beg your pardon.
My colleague who has to answer this
question, unfortunateily, is held up
somewhere.

MR. SPEAKER: He was here.

SHRI R, VENKATARAMAN: )
will answer the question.

SHRI T. R. SHAMANNA: Now a
days cement has become a  very
scarce commodity. At the same time,
large  quantity of cemen! 15 avail-
able at Rs, 40 or Rs. 45. Even though
permits have been given, for days
and weeks cement is not available.
May I know how this difficulty has
arisen? What steps will the Govern-
ment take 10 see tha‘ cement is
made available in the required quan-
tity especially when cement has be-
come a very important commo-
dity now g days? What steps
are being taken to see that cement
production is increased and disiribu-
tion is made more regular?

MR. SPEAKER: Will he please
repeat the question? I am just help-
ing the Youse,

SHRI T. R, SHAMANNA: An im-
portant commodity like cement has
become a very scarce commodity now-
adays. But a large quantity of ce-
ment is available in the black market
at Rs. 40 or 45. Even though permitg

q
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are issued, cement is not available
now, To avoid shortage of. cement,
its production has to be increased
to a considerable extent. Further more
we find that they are not trying to
find any alternatives to ccment. Even
though construction work has start-
ed on many essential buildings, they
are not in a  position to compilete
them for want of cement, whicn has
become a very important commodity
indeed. What effective steps have
been taken to see that the consumers
get cement without difficulty?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (DR,
QHARANJIT CHANANA): We in-
herited the cement industry, hLecides
other things, in a very damaged con-
dition. We are already A4oing repair
work for the damage done tn the
whole industry. So far as the dis-
tribution part is concerned, excluding
the three States of Punjab, Jammu
and Kashmir and Orissa, the rest of
the States have undertaken the cont-
rol and distribution, We have fixed
up the priorities in between them.
The main handicap is that from
1977-78 onwards the gap in cement
production has been increasing as
compared to the demand. In
1977-78 the gap was 294 lakh
tonnes; in 1978-79 the gap
went up to 45.8 lakh tonnes and 1n
1979-80 it has further increaced and
touched 70 lakh tonnes, Now if we
see the latest figures, there is dcfinite-
ly an increase in shortage from Jan-
uary 1979 onwards, The capacity
of the cement plants was not fully
utilized at all. From January
1979 the utilisation of capacity has
fallen down. There was no full uti-
lisation. In January 1879 it fell
down to 84 per cent, which means
16 per cent remained wunutilized.
In November 1979 it came down to
62 per cent which meant that the
unutilized capacity was 38 per cent.

Ever since our Government has
taken over, in fact we have already
started a trend towards higher utili-
sation. In fact, the time is too short
to work out the exact impact, but the
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trends are already there in the market
in spite of the fact tha! we had inhe-
rited the major handicaps in the
.industrial growth like power ‘cuts
up . to the extept of even 100
per cent in Rajasthan which you
have seen. We are, in fact, working
towards self-sufficiency end the dis-
tribution would definitely be better
than what we inheriteqd,

SHRI T. R, SHAMANNA.: Sir, the
hon. Minister has not answered as to
how cement is available in the black
market and why it is not available in
the reguiar supply. Further-
more, what are the steps taken for
increasing the production and regulat-
ing the distribution.

MR, SPEAKER: He has answered
-already. .

DR. CHARANJIT GYHANANA: The
hon. Member has asked question
No. 1: Steps taken for increcasing the
production, In fact, he has talked
of distribution.

SEVERAL HON. MEMBERS: No,
no.

(Interruptions)

DR. CHARANJIT CHANANA: Mr.
Speaker, his first question wa. about
distribution and the second was about
increasing the capacity. I am iaking
the other way because, first of all..
(Interruptions) I would reply to
your question.

MR. SPEAKER: He has asked jou
about blackmarketing. It i; avail-
able in the black market. Why it is
s0?

DR. CHARANJIT CHANANA: The
distribution pattern cvoived by the
Janata Party Gavernment. ...

(Interruptions)
MR. SPEAKER: Order, order.

DR, CHARANJIT CHANANA: The
distribution pattern evolved by the
Janata Party Government was such
as it could feed the blackmarkel only.

(Interruptions)

Oral Answers PHALGUNA 22, 1901 (SAKA)

Oral Answers 6

MR. SPEAKER: You can put your
qguestion, but not like that, It is not
the way. Let him answer. (Inter-

ruptiong) Well, you had Yyour =&y

and he will have his say. We have
got very important questions on the
agenda and if you try to iaste your
time. ...

(Interruptions)

DR, CHARANJIT CHANANA: 1
am referring to that only. I am tel-
Ling you that for the money supply
and the black money generated by
the Janata Party Governmert there is
no switch. TUnfortunately, there is no
electronic switch will put off and that
disappears, So, the black market was
in fact promoted and generated.
We have seen to it. If you have
seen today’s newspapers, you will see
that in Delhi itself....

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: Since you ciaim that you
are the ablest of the leaders, what
1s being done now?

DR, CHARANJIT CHANANA: If
you see the newspapers today, what
we are doing is—actually we have
streamlined the distribution pattern
and we are discouraging the hoarders.
You have geen that hoarding is also
being discouraged. It is the optimum
pattern of distribution which would
ensure the avaiiability cf cement to
the ultimate consumers including
your kisans also,
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THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): Sir, I agree with the
hon. Member that there is blackmar-
keting in the country. We cannot
wipe out the realities....

SHRI JYOTIRMOY BOSU: In this
system.

SHRI R. VENKATARAMAN:..
in the existing conditions. (Inter-
Tuptions). If you are interested in
hearing the explanation, please allow
me %0 say that. As far as the black-
market is concerned, certain people
who are eligible to get this quota, are
not utilising it for their own and they
are seliing it at a higher price be-
cause of the shortage in the country.
The way in which it can be solved is
only by increasing the supplies and
no amount of mere regulalion can
solve this problem. So far gs increas-
ing the supplies are concerned, the
Government are trying to increase the
capacity utilisation, which unfortu-
nately has been affected by shortage
of power. The cement plants in our
country are today wdérking very weli
below capacity primarily due to
shortage of power and next due to
non-availability of coal in various
areas. As I said@ yesterday, the
Cabinet Committee is trying to rush
coal to those areag on a vriority basis.
Secondly, we are trying to improve
the thermal efficiency and the gene-
ration of thermal power to effect the
low production or low generation of
Power in the hydro areas. There-
fore, if the thermal power generation
improves in the next week or in the
next few weeks, the cement produc-
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tion glso will improve. In addition to
that we are going to import two
million tonnes of cement to ease the
situation and we hope that the import
will go a long way to ease the
shortage in the country.

SHRI M. RAM GOPAL REDDY:
When Madam Gandhi handed over
the Government <o Janata Party,
there was plenty of cement. I would
like to know, how they have conver-
ted this into scarcity in three years
and also the state-wise break-up of

the additional capacity of 27.52 miilion
tonnes.

DR. CHARANJIT CHANANA: As
far as the mismanagement by the
Janata Party Government, that is all
before us and I have already talked
about what we have inherited. (In-
terruptions) I am replying to the hon.
Member’s question as to what
happeneg to the surplus we gave to
the Janata Party when they took
over. Now, what they did, how they
did, 1s known to the public.

SHRI JYOTIRMOY
give you the figures.
ing the House,

BOSU: 1 will
You are mislead-

DR. CHARANJIT CHANANA: 1 will
give you the figures. The second part
of the question is about the break-up
of the additional capacities generated
by us. 1 will give you the break.up
of 27.52 million tonnes of additional
projects approved in public sector and
private sector Statewise. It is a long
list, 7 will read it out. I will first give
you the number of units in the private
sector—5 unitg in Rajasthan, 1 unit in
Himachal Pradesh, 8 units in Madhya
Pradesh, 3 units in Maharashtra, 5
unitg in Gujarat, 1 in Bihar, 2 in Kar-
nataka, one in Tamil Nadu and 8 in
Andhra Pradesh. These are the
cement projects approved in the pri-
vate sector, large houses,

AN HON. MEMBER: For what consi-
deration?
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DR. CI-IARANJIT CHANANA: About

the public sector, the Cement Corpora.
tion of Indiag has been given #; units,

the J & K Minerals I.td—2 units, the

U.P. State Cement Corporation—2
units, the Meghalayy Industrial Deve-
lopment Corporation—2
Tamil Nadu Industrial Development
Corporation—1 unit and, like that, we
have given 24 units in the public sec-
tor.

The sector-wise break up is as fol-
lows, Out of 27.52 million tornes, 9.17
million tonnes ig in the public sector,
14.02 million tonnes in the private sec-
tor and, in addition to this, we have
been also encouraging the mini-cement
plants fo come up all over the country
according to the economic viability and
technical feasibility.
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SHRI R. VENKATARAMAN: The
cement distribution will be according

to our priority and, if the public works )

require cement urgently, certainly, it
will be given the priority.

AN HON, MEMBER: What is the

priority?

SHRI JYOTIRMOY BOSU: The pri«
ority is Birlaji,

MR. SPEAKER: You carry on with
. ¥your answer,
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SHRI R. VENKATARAMAN: 1 bava
staiad that the priority will be given
for the public works and this priority
will come not only from locally prodic-
ed cement but glso importeq cement.
If the hon. Member hasg any sperific
case in which the priority has not been
observed, it. may be brought to our
enotice. She may also write to the
local Government which observes the
priority. The question is that so long
ag there is shortage, we are to distri-
bute the available quantity in accord-
ance with the relative priority,

T o st gt .;fm
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C. P.
N. SINGH): (a) Army Units, located
in different stationg carry out routine
training and exercises every year. Such
exercises are also conducted in Rajas-
.than.

(b) During these exercises, the main
movement of mihtary tramc and all
movement of tanks are generally made
cross-country to avoid damage to roads,
The maintenance of roads in the border
areas are primarily under the Bondes
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Roads Organisation, They have not
made any complaint or demanded
additional grant for the maintenance of
these roads which cater for all kinds of
traffic,

(c) No compensation is paid py the
Ministry of Defence for wear and tear
of roads which are used by Military,
Formationg for their routine training.
However, where there are specific
damages to facilities like Culvertg etc.,
Army Engineers invariably take action
to repair those in consultatjon with the
State PWD.

(d) Maintenance of roads which are
generally intended for all types of tra-
fic, including military traffic, is the
responsibility of State Government and
it is to be done from the normal main-
tenance grant by the State PWD, as is
being done by the Border Roads Orga-
nisation in respect of roads in the
bordet gareas. However, in specific
cases of damage to Culvert ete., Army
Engineers will continue to undertake
repair work in consultation with the
State PWD,
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SHRI C. P. N, SINGH: The Hon.
Member has made a very relevant point
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but I would like to clarify that these
military movements are not confined
to the roads only. These heavy tanks
which are about 40 to 50 tons and other
carriers which have chaing are trans-
ported by other means and these roads
are used only when they have to cross
a particular road. Culverts, yes,
wherever there is damage it ig imme-

diately repaired by the Army
Engineers.
THE PRIME MINISTER (SHRI-

MAT; INDIRA GANDHI): The ques-
tion is gbout damage to roads,

SHRI C, P, N. SINGH: Not the entire
road, but wherever there is damage it
is repaired.

5t faoit ' o7 ;. Peww  feure’-
#E T 7 a &t qPaat &1 g it
g AT 7 P gl 1 FIg TS B

E——H 15 1 A I & | 1971
¥ 9 qEWTEREYy IqE9T 99 @l g,

SHRIMATI INDIRA GANDHI: 1
can understand that, if the damage
i, grave, it ig difficult for the State
Government to find the money. But,
so far, no olher State Government
has made such a complaint. This
is the first time that it has come,
so for as my %xnéWledge goes. I
cannot give an assurance here, but
I can certainly say that we will look
into the matter. I do realise that
Rajasthan has a heavier burden of
this kind being right on the border.
(Interruptions) But Punjab hag made
no complaint. We can look into
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this. But a5 my colleague pointed
out, the rule is only to repair the
culverts and other such things and
not main roads which are left to the
State PWD.

DR. KARAN SINGH: Mr. Speaker,
Sir, military exercises are, of cour:ze,
very necessary and in the national
interest. But those of ug who
come from border areas like Jaisal-
mer—yourself or myself—know that,
apart from roads, the military exer-
ciseg involve construction of tank dit-
ches and various other manoeuvres
in the rural areas. The Prime Minis-
ter will be interested to know that it
is not only a question of the State
Government not complaining. Very
often what happens is that the villa-
gers living in the border areas are
displaced by the construction of fir-
ing ranges, tank ditches, and so on.
When we ask the State Government,
they say that this is the Government
of Indig affairy whereas when we
ask the Government of India, they
say that money has been given to
the State Government but has not
been disbursed to the people. So,
would the Prime Minister very kindly
keep this in mind and ensure that,
whenevey g villager living in the
border areas—in any case his life, as
you know, is more difficult than that
of those living in other parts of the
countrv—ig displaced or  disturbed,
top priority wil] be given and rapid
ang adequate compensation paid?

SHRIMATI INDIRA GANDHI: The
hon. Member knows that this is a
long-standing problemg to which we
have applied ourselves many times.
But T do agree that the human aspect
of it should be given consideration.

Crimes in Delhi

*23. SHRI CHHITTU BHAI
GAMIT:

SHRI KRISHNA PRATAP

SINGH: y

Will the Minister of HOME AF-
.FAIRS be pleased to lay g statement
showing: “
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(a) what are the details regarding
the number of cases of theft, chain
snatching, pick pocketing, stabbing,
murder and other serious crimes re-
ported in Delhi during last two
months; and

(b) the steps taken by Governm<nt
to check the increase in crime in the
capital?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). A statement is' laid on
the House.

Statement

The figureg of crime under various
heads including theft, chain snatching,
pickpocketing, stabbing (attempt
to murder) and murder are indicated
in the annexure. Figures under
these heads for the corresponding
period in 1979 are alsp stated along
side, These figures show that
compared to the corresponding
period of last year, there ig an
over-all improvement in the crime
situation in the Capital. There is
a decrease in the number of dacoity,
hurt, robbery, snatching and riots
cases.

2. Various stepg have been taken
to improve the situation further. Im-
mediately on assuming office, the
Home Minister convened a meeting
0f the senior officialg of Delhi Ad-
ministration and Delhi Police on the
subject. This was followed by a
series; of meetings—one having been
attended by different rankg of Delhi
Police, Inspectors and above. The
Home Minister took them inty con-
fidence, assured them of necessary as-
sistance in the form of men and re-
sources ang asked them to take im-
mediate and firm steps to curb crime
so that people could lead a peaceful
life. He warned that those who
were found guilty of dereliction of
duty would be taken to task.

3. Some of the specific measures
taken to check crime are  as
follows: —

(i) Intensive foot ang mobile pa-
trolling including armed, with
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wulkie-talkie sets and wireless fit-
ted motor cycle patrols, hag been
introduced. 10 companies of addi.
tional force from DAP|CRPF have
been provided to the Districts for
night patrolling angd an additional
CRPF Bn. has also been provid-
eq for the purpose. The pa-
trolling jig being supervised per-
sonally by senior police officers.

(ii) About 2000 Home Guards
have been inducted with the police
for night and early morning hours
patrolling. Special attention is
being paid to parks and vulnerable
residential localities.

(iii) Surprise checking of vehi-
cles to detect those involved in
commission of crime.

(iv) Organisation of Thekri
Pehra and patrolling by loca] re-
sidents and private chowkidars in
coordination with police patrols
and pickets.

(v) Selting up of temporary
Police Posts pending regular sanc-
tion in some vulnerable localities.

(vi) Stepping up of externment
proceedings; more than 450 crimi-
nals and bad characters have been
externed out of Delhi, from 1-7-78
to 3-3-80.

(vii) Continuoug drives by the
specia] squadg of the districts to
detect the dacoits, auto-lifters,
robbers/snatchers, pick-pockets,
eve-teaserg gnd other bad charac-
ters by developing intelligence.

(viii) Meetings with residents of
the localities by the Deputy Com-
missioners|Assistant Commissionerg
of Police to explain the measures
taken gnd obtain their suggestions.

(ix) Meetingg with the represen-
tatives of women’s colleges to curb
the crime of eve-teasing.

(x) Sanctioning more staff in
police gtations created in 1078 is
under active consideration of the
Government.
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(xi) Recently, to improve the
mobility of police on duty, 57 mew
vehicles have been ganctioned to
replace old vnes, 8 new jeeps have
also been sanctioned.

(xii) It has been decided that the
Crime Record Office will operate
round the clock instead of one
shift as in the past.

Annexure
Crime Head 1-1-79 to 1-1-80 to
28-2-79  29-2-80
Dacoity . . 15 1%
Murder & attempt to
Murder . . . 78 -8
Robbery . . 92 72
Riots . . . 65 34
Snatching . . 30 18
Hurts . . . 292 275
Burglary . . 542 555
Cycle theft . 921 953
Misc. theft . 2660 2998
M.V. Thefts . 553 486
Misc. IPC . . 1657 1597
Total IPC . 6905 6876
ft shone” v : T I
A, @ T B IWC FT AR qEGEA®
T g | Peedt W P ww goaT
e & qfaw Py owEw &)
L. CF .QF. & g | & | TT-FI-
qq faeft 7w X, T, TE. @
=il g&ra s P w2, ' Pad
fe<ft mmew  afx  qfaw P ax
T, CF. QF. % A9 & I § HL
Tgt wCor g a6 faeelt @ st w6
v w9 T @ g, w;iw
F T T FEEW &iWE @

]
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SHRI SANJAY GANDHI: Will the
Minister be pleased to state whether
it is g fact that from the date the
Police set up in Delhi was changed,
there has been a notable reduction
in erimes in Delhi including chain-
snatching, stabbings and murders?

PHALGUNA 22, 1901 (SAKA)
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.SHRI YOGENDRA MAKWANA:
The hon Member is absolutely right.
There has been a reduction in the
crimeg in Delhi..... (Interruptions) ,

You can loock into the statement.
For the benefit of the hon. Members I
have given a statement along with the
reply. If you go through the state-
ment, you will realise that the crime
situation is improving in the capital
and the country as well,

SHR] NIREN GHOSH: Daily §n all
the newspapers of Delhi we come
across reports of murders, abduction
and rape. This is the situation even
after the present government has
taken over. So one can say that the
law and order situation has broken
down in the Union Territory of Delhi
and particularly, I would like to ask
if after the new Police Commissioner
has been inducted, he is very busy
putting down the political opponents
or putting down the crime and catch-
ing the culprits? As far as the public
are concerned, it is not a question of
RSS, this ang that.

4
SHRI YOGENDRA MAKWANA:
There is no basis for the allegation
made by the hon Member. If you
look into the statement given by me,
you will see the number of crimes
is decreasing day by day and, for
the benefit of the hon, Members, if
you like to know the crime situation,
during the Iast decade—I can give
the figures—it can be seen that upto
1976 the crime situation was coming
down and down. It was decreasing
and in 1977 it went up. I will read
out the figures.

Davoity,
1969 .. .. .o 2
1970 ‘e .. .. 28
1971 .. .. .. 15
1972 .. . ..o
1973 . . .. 24
1974 . .- .. 30
1975 .. .o .. 18
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In 1978 it came down to 5 and in
1977 it went up to 21,

1978 . .. o1
1979 .« . .. 61

Now let us come to murders. In

regard to murders, the position is

like this:
1969 .. .. .. 86
1870 .. .. .. 123
1971 .. .. . 114
1972 .. .. .. 133
1973 . . .. 154
1974 .. .. .. 174
1975 .. . .. 1865
1976 e . .. 120

Ang in 1977 it went up to .. 184
1978 .. .. .. 185
1979 .. .. .. 190

This is about murders. If yoy are
interested to know the figureg about
attempt to murder, I can give them

too.
Year Reported

Attempt to murder: 1969 94

1970 134
1971 161
1972 194
1973 238
1974 273
1975 188
1976 112
1977 208
1978 271

1979 321
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Now, look here.
Robbery in 1969 43
- 1970 363
1871 826
1972 381
1972 418
1973 418
1975 257
..1976 142
1977 354
1978 666
1979 621
Snatching: 1969  Not
available
1970 81
1971 103
1972 113
1973 199
. 1974 208
1975 143
1976 122
1977 277
1978 379
1979 356
Burglary: 1969 1230
1970 3346

(Interruptions). The hon. Membey
wanted to know whether it is increas-
ing or decreasing. For the benefit of
the House, I am giving the figures
(I'nterruptzons)

Year Reported

1972 3104
1973 1038
1974 2756
1975 2218
1976 1589

Look here. In 1976 it was 1589 but
in 1977 it went up to 2683; in 1978 it
went up to 3432,

So, this is the situation.

MR. SPEAKER. The Prime Minis-
ter wants to say eomething here.

Burglary
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THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Whether
the hon. Members want to accept it
or not; we have made a dent in the
crime situation. In Delhi; to-day the
situation is better, But we are not at
all complacent. We are conscious
that 5 great dea]l] more has to be done
specially with regard to crimes
against women. I hope that this is one
matter in which we can all cooperate
and ensure that a proper public
opinion ig created.

‘MR. SPEAKER: Now; the Prime
Minister has spoken. Let us go to the
next question. Q. No. 24. Shri Amar
Roypradhan.

Meeting of Al} Assam Students Union
with Prime Minister and Home
Minister

*24. SHRI AMAR ROYPRADHAN:
SHRI K. P. SINGH DEO:

‘Wil] the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is g fact that a dele-
gation of the All Assam  Students
Union had met the Prime Minister and
the Home Minister in connection with
the foreign nationalg jssue; and

(b) if so, the outcome cf thase
meetings?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) Yes Sir.

(b) The talks are still continuing.
SHRI AMAR ROYPRADHAN:
Sir, you know that in the last five-
months, the gituation in Assam has
rbeen alarming on the question of
foreigners. There is g jungle rule
prevailing there. The situation has
become much worse to-day after they
assumed power in the Iast two
months. So, I would like to know
very categorically from the hon.
Minister (a) how long this type of
negotiations will go on and how long
the hon-Assamese people will be but-
chered just like cattle; and (b) On
What basis and under what constitu-
ti_onal provisions, you have taken the
f‘fl‘e of 1971 ag the base, year of

izenship in Assam; whether it
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would involve violation of Article
8 of the Indian Constitution,

SHRI YOGENDRA MAKWANA:
Sir, we have taken all steps. Nego-
tiationg are going on. The Prime
Minister called an all-Party meeting
in which all the partieg were repre-
sented from Assam as well as those
who are represented in this House. It
was decided there that the agitation
shoulgy be suspended, Mean-
while talks are going on.
And talks are now going on ami-
cably had we are hopeful that
a so'ution will be found in the near
future. As far as the year 1971 is
concerned, it was from all corners
and all sections and all parties that
suggestiong came that 1971 should
be taken as the base year.

SHRI AMAR ROYPRADHAN:
Whether it ig constitutional or un-
constitutional, I want to know. I
would like to know clearly from you
whether 1t is within the provisions of
the Constitution.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Ilow can
the constitution be violated? The ques-
tion is that foreignerg should be detec-
ted. That cannot violate the Cons-
titution.

SHR1 AMAR ROYPRADHAN:
The agitati'n mn  Assam, with the
help of the police and high officiais.
are demanding citizens certificates
from the non-Assamese, those living
there for generations . I would like
to know it very clearly from the hon,
Home Minister how long these types
of agitations wiil go on and how you
will protect the life and properties of
these people?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): We
have made it quite clear when
the leaders of the various parties
from the Assam Assembly came here
and the leaders of the opposition
were present, as weill as in the stu-
dents’ meeting that there must be no
harassment of any genuine Indian
citizen. Various tribunals and other
bodies have been set up to deal with
this matter. It iz not a matter for
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other people to deal with,
for the general public to deal with.
There is a complaint which I men-
tioned in this House that some offi-
cials of the Assam Government have
been involved in this, We are look-
ing into this.

SHRI K. P. SINGH DEO: I would
like to know, whether when the dele-
gation had come to meet the Prime
Minister and the Home Minister, they
gave any categorical assurance that
this agitation ig not against India or
any community or any religion. If
so, may I know whether any efforts
were made to urge on this delegation
to de-link the agitation from the
functioning of oil refineries are other
essentia] commodities which are
affecting the north-eastern region and
the entire economy of the country?

SHRI YOGENDRA MAKWANA:
The hon. Home Minister and the hon.
Prime Minister both urged upon the
delegation but when the talks are
going on, it ig not desirable to dis-
close everything in this House.

SHR] JYOTIRMOY BOSU: Ig it a
fact that the delegation from Assam
came ang pointed vout to the Prime
Minister that if thig agitation was
stopped the CPM will grow and grow
very far and that is the reason
why. . (Interruptions). Let him ans-
wer.

THE PRIME WMINISTER (SHRI-
MATI INDIRA GANDHI): They
are supposed to have met me
and so I am entitled to reply that I
have no such statement made to me:

SHRI JYOTIRMOY BOSU: I take
it to be true.

SHR] SOMNATH CHATTERJEE:
The Prime Minister referreq to some
tribunal. I have got records of tri-
bunals set up by State Government
which declared persong found to be
residing in Assam from 1951 to be
foreigners. The order says, yes, they
are staying there from 1951, but they
are foreignerg and they have been
directed to be deported within a
week. Where those people are we do
not know; not even an appeal can be
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filed. I would like to know from the
hon. Primrz Minister whethey the
Tribunals which are funtioning now
in Assam have been set up by the
Central Government or not. It ig the
Central Government Act and only the
Central Government can constitute
these Tribunals. This is 3 very seri-
oug matter. Hundreds of people are
being declared foreigners who have
been admittedly staying there since
1951. I would send the papers to
the hon. Prime Minister. If the
deadline js fixed as 1971 c¢n the basid
of the consensus of all the parties,
what will happen to those people who
have been sent out on the plea of the
Tribunal’'s orders. This is a very
serious matter. I would like to know
from the Prime Minister, what hasa
been the discussion ang the decision
of the Government?

ﬂ'gmﬁ(sﬁv?wﬁrg) ugm?;wwz-'r

g Ug IWM GIHI &F o
fefeae g o7 o g°, tﬁaﬁmm
q a9 T8 g )

SHR1 SOMNATH CHATTERJEE:
Under what I law have these been
set up?
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SHRI SOMNATH CHATTERJEE:
This is a very important issue. The
national consensus is that 1971 would
be the year.

AN. HON. MEMBER: No, it is not.

SHRI SOMNATH CHATTERJEE:
At least thiz isg the request made b&
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al] the parties. If this ig so, why
people admlttedly staying there from
1951, and found so by the tribunals
ag a matter of fact, are now being
deported. Under what law ig this
tribunal being set up and by what
Government? This is a very impor-
tant matter. I would send the
papers to the hon. Minister if he
does not know of this. But kindly
enlighten the House. This is a
human problem.

(Interruptions)

SHRI SOMNATH CHATTERJEE:
Under what law?

SHRIMATI INDIRA GANDHI:
After the conference of the Hwome
Ministers of India ang Pakistan in
April, 1964, it wag decided to intro-
duce g judicial element in the proce-
dure for the eviction of Pakistani
inflltrators. Accondingly, a statutory
order calleq the Foreign Tribunal
»Order, 1964 wag issued on 23rd
September under which four tri-
bunals were set up by the Assam Go-
vernment in , October that year.
Since then the number hag been in-
creased..... (Interruptions). This wasg
done in 1964. The Home Minister hag
already read out the number of peo-
ple who were deported earlier. Some
of those people may have returned-I
do not know. I would be glag to
bave the papers which the hon.
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Member wants to send me. We will
certainly look at them very seriously.
But there are cases where some of
these people found to be infiltrators
and who were deported from Assam,
have returned. This ig what we are
told; and that matter has also to be
looked into.

SHR1 SOMNATH CHATTERJEE:
There is g recent spurt in the so-
called tribunals after the recent...
(Interruptions)

SHRIMATI INDIRA GANDHI:
From 4 it has been increased to 16. It
is true.

(Interruptions) **

MR, SPEAKER: Nothing
out my permission.

SHRIMATI INDIRA GANDHI:
Hon’ble Member Shri Vajpayee,
there are two distinct problemgs here.
One is the problem that Indian citi-
zens should not be harassed, and they
shoulg be allowed to live and work
wherever they want to. Secondly, if
theie aie foreigners, that matter has
also to be dealt with.

st sew Pagrd  arww@dt ¢ sremer
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SEVERAL HON. MEMBERS: No,
no.

Y sEw qwdlt w7 39
AT W WY o B ot ? (swwewr)

**Not recorded.
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SHRI  GEORGE FERNANDES:
Others put inp their views.

SHRI C. T. DHANDAPANI: Al

the political partieg agreed. (Inter-
ruptions)

He was also present.

SHRI GEORGE FERNANDES:

There was g statement issued, appeal-
ing to the students. (Interruptions)
in Assam to call off their agitation
and restore normalcy there. That
twas the only thing that wag agreed
0.
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WRITTEN ANSWERS TO
QUESTIONS

Atrocities on Harijans ang Weaker
Sectionsg in Bihar

*25. SHRI K. MALLANNA:

SHRI MADHAVRAO
SCINDIA.

Wil] the Minister of HOME AF:
FAIRS be pleased to state:

(a) whether the Central Govern-
ment have received any report from,
Bihar conveying instances of excesses
and atrocities perpetrated on the Hari-
jans and others belonging to the wea-
ker section of Society in that State
during the last six months; and

(b) if so, the detailg thereof and
the reaction of Government thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) Yes, Sir,

According to the reports received
from the Government gf Bihar, the
following are the number of crimes
committed on members of the
Scheduled Castes and Scheduled
Tribes in Bihar from Avgust 1976 1o
January 1980:

Scheduled Castes Scheduled Tribes

1. Murder 18 4
2. Violence resulting

1n grievous hurt 8% 6
3. Rape 37 12
4. Arson 143 9
5 Other IPC cases 653 59

Some of these cases which took place
during the period from August 1979
are listed below:

(1) Alleged atrocities including
Killing of Scheduled Castes by
the musclemen of the Mahant
of Bodh Gaya against the
background of alleged illezal
occupation of large extent of
farm lands by the Mahant and
his men.

(2) A'leged murder of a Srheduled
Caste leader and harassment
of others in village Chakwal,
Police Station Barauni, Dis-
tric Begusarai.

(3) Dispossession of land and in-
discriminate firing bv caste
Hindus on members of Sche-
duled Castes in Village Sari,
Police Station Warish Nagar,
District Samastipur.

(4) Alleged atrocities on Scheduled
Castes in the villageg of Dis-
tricts of Begusarai and Mon-
ghyr in connivance with the
police and alleged murder of
Shri Tribani Paswan by the
police.

{5) Atrodities committed on
members of other weaker sec-
tions in Parasbigha.

(B) Atrocities on members of
Scheduled Castes in Village
Pipra.

(7) Setting fire to the housé of one
Shri Bilat Paswan in village
Manichouk District Sitamarhi,
resulting in the death of Shri
Paswan’s wife and daughter,

(8) Rare of a minor Scheduled
Caste girl in village Bhadri in
police stations Silao,

The above cases are being pursued
with the Government of Bihar.

(b) Government of India feel the
deepest concern about these atrocities
and are anxious to put an end to
them. I have written specially to the
Chief Ministers, Governors and Lt.
Governors of States and Union Terri-
tories, where crimes against Scheduled
Castes have been occurring, to convey
our concern and anxiety, Based on
an analysis of the common sccin-eco- ~
omic factors in which many of these
crimes are rooted, comprehensive
guidelines of precautionary and pre-
ventive punitive, and rehabilitative
measures to be taken for effectively
dealing with the crimes against
members of Scheduled Castes, have
been communicated to the State
Government with this letter.
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LA F, Plane Crash in Agra on 23-2-80

*27. SHRI D. P. JADEJA.:
SHRI AHMED M. PATEL:

Will the Minister of DEFENCE be
pleased to state:

(a) whether any enquiry has been
conducted into the air crash of LA.F.
Plane on 23rd February, 1980 in which
46 Defence men were killed in Agra;

(b) if so, what are the findings of the
Enquiry Commission; and

(¢) the total amount of compensa-
tion paid to the next of kin of the
dead and injured persons?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
DEPARTMENTS: UNDER
CHAROE OF PRIME MINISTER
(SHRI C. P. N. BINGH): (g) and
(). A Court of Inquiry ig investi-
gating the cause of the aircrash in
Agra on 22nq February, 1980 result-
ing in the death of 47. Defence
personnel and the findings will be
available only after the investigations
have been completed.

(¢) As immediate assistance, the
family of each Air Force personne]
killed has been paid an amount rang-
ing from Rs. 950/- to Rs. 2,000/- and
the family of each Army personnel
killed a sum of Rs. 500/-. Instruc-
tiong have bpeen issued to effect all
the prescribed payments to the de-
pendents of all the unfortunate per-
sannel killed.

Reconsideration of Nuclear Policy

*28. SHRI N. E. HORO: Will the
Minister of DEFENCE be pleased to
state:

(a) whether there is any propocsal
under the consideration of Govern-
ment te reconsider its stand on the
nuclear issue if Pakistan v-ent nuclear;
and

(b) whether any statement has been
issued by the Pakistan Precident that

they would get the ‘results’ within
©One year?
THE MINISTER OF STATE IN

THE MINISTRY OF DEFENCE
AND DEPARTMENTS UNDER THE
CHARGE OF PRIME MINISTER
(SHRI C. P. N. SINGH): (a) and
(b). Government have geen press
Teporty about Pakistan's efforts to
acquire nuclear wea and about
the statement of the President of
Pakistan referred to in the question.
Our consistent nuclear policy, so far,
hag been that we would employ
nuclear energy for peacefu]l and con-
structive purposes only.

2890 1LS—2

Report. on Parasbigha, incidents

*29. SHRT TARIQ ANWAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have ,obr
tained any report on the reported im~
cidents of murder, plunder and garson
in Parasbigha; and

(b) if so, details thereof and the
steps taken by the Government
the matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): (a)
Yes, Sir.

(b) According to information fur-
nished by the Government of Bihar
a mob armed with rifles, guns and
other deadly weapons surrounded vil-
lage Parasbigha on the night of 6-7th
February, 1980 and committed arson
and murders resulting in the death of
11 persons on the spot and injuries to
9 persons. One of the injureq suc-
cumbed to his injuries. A case was
reg.stered pn 7th February, 1980
under different sections of the Indian
Penal Code and the Arms Act. 26
accused persong have been arrested
so far and action ig being taken to
apprehend 49 absconders, Investiga-
tion of this case is expected to be
completed shortly.

Following the incident orders under
section 144 of the Code of Criminal
Procedure have been promulgated
throughout Jehanabad gub-division
and Magistrate$§ with armeq force
have also been deployed in Parasbigha
and in 10 adjoining villages. Senior
Magistrates and police officers, have
been made incharge of zones for
maintenance of law and order in sen-
gitive villages, Mounted police have
also been deployed. A member of
Board of Revenue has been asked to
inquire into alleged administrative
lapses in connection with this inei-
dent. The Deputy Inspector Generidl
of Police, Magadh Range, District
Magistrate and Supdt, of Polics, Gaya,
gSub Divisiona! Officer and Assit.

s
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Supdt, of Police, Jehanadad have
been transferred.

Relief work wag taken up and
arrangements were made to distri.
bute food, clothing and blankets to
the victims and provide tents for im-
mediate shelter to those rendered
homeless. Steps have been taken to
provide permanent shelte, to the vic-
tims, State Government have sanc-
tioneq Rs. 5,000 to each family of the
deceased person and Rs 1,000 to every
injured person. Ex-gratia payment
at the rate of Rs. 1,500 per buffalp and
Rs 150 per goat has also been sanc-
tioned by the Government in respect
of animalg that perished in the inci-
dent.

Take over of distribution of Bajaj &
Priya Scooterg

*30. SHRI SATISH PRASAD
SINGH:

SHRI R. L. P. VERMA:

Will the Minister of INDUSTRY be
pleaseq to state:

(a) whether there is a very lorg
queune for booking of Baja) and Priya
Scooters manufactured by Bajaj Auto
Limited and its allied concern;

(b) whether these scooters are avail-
able in the black market at very high
rates;

(c) if so, whether Governrfient pro-
pose to take over itg distribution sys-
tem by making it available to Gov-
ernment servants and V.I.Ps as was
done before; and

(d) if so, when a decision is likely
to be taken?

THE MINISTER OF FINANCE AND
INDUSTRY (SHR] R, VENKATARA-
MAN): (a) The waiting period is re-
latively long for these scoofers.

(b) The manufacturers have re-
ported that no intending purc¢haser
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is required to pay in excess of the
prescribed price for the purchase of
scooter from+ the authoriseq dealers.
However, these maks of gcooters are
reported to be enjoying g préemium in
the second-hand market.

(c) There is no such proposal under
Government’s consideration

(d) Does not arise.

Sondhi Committee Report on Role of
Small Scale Séctor in pevelopment of
Electronics Industry

*31. SHRI R K. MHALGI: Will the
PRIME MINISTER be pleased to lay
a statement showing:

(a) whether it jg a fact that the
Sondhi Committee has submitted its
detailed report about the role of small
scale sector in the development of elec-
tronics jndustry;

(b) if so, when and what are the
findings and main recommendationg of
the said committee;

(¢) what decision Government have
taken in this regard; and

(d) if not, the reasong for the delay
in taking a decision, anq when the
same ig likely to be taken?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir. The Review Committee on Elec-
tronics headeq by Shri Sondhi which
was set up by Janaty Party Govern-
ment has submitted its Repcrt. The
Report also coverg the vole of the
small scale sector in the development
of the electronic industry;

(b) The Conclusions & Summary
of Recommendations of the Committee
are placed on the Table of ths House.
[Placed in Library. See No. LT-409/
801.

(¢) and (d). The findings of the Re-
port are under study.
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Fall in Planned Expenditure on Deve-
lopment of Atomic Energy

*33, SHRI MAGAN BHA1 BAROT:
Will the PRIME MINISTER be pleas-
ed to state: .

(a) whether it is a fact that during
the period between 1977 to 1979 there
was fall in the planned expenditure as
regardg development of atomic energy
and allied fieldg of fundamental re-
searches; and

(b) if go, whether Government are
aware that there is need to step up the
development expenditure op peaceful
uses of atomic energy and other allied
fields of fundamental research; and

(c) if so, what steps Government
propose to take in thig regard?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Yes, Sir, The ghortfall 1#¢ main-
ly due to (i) tapering off to expendi-
ture on certain projects which had
reached an advanced stage of comp-
letion, (ii) difficulties in getting so-
phisticated items of equipment due to
various factors including problems in
the factoriegs of the Suppliers and
(iii) expenditure on some new pro-
jects not picking up to the expected
level.

(¢) Action to speed up sanction of
planned projects and execution of
sanctioneq projects, including intensi-
fication of efforts to reduce delays in
effecting supplies of major equipment,
ig being taken. It ig expacteq that
expenditure during 1980-81 will pick
up

Report by Minorities Commission

*34 SHRI ZAINUL BASHER- Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whethe, Minorities Commission
has gubmitteq any report to Govern-
ment;

(b) if so, on what matters; and

(c) whether Government have ac-
cepted any of the recommendationg of
the Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA):
(a) to (c). The Minorities Commis-
sion submitted its first Annual Report
in February 1979 for the year 1978
detailing its activities; the printed
copies and the Hindi version were
made available on 16th June, 1979.



39 Written Answers

Steps are being taken- to plaee the
first Annual Report of the Commission
before the Houses of Parliament.
Though the matter was being proces-
sed, this could not be done earlier
owing to the resignation cf the then
Councils of Ministers in July and
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August 1879 and also the dissolution 6f
the Lok Sabha in August 1979. In
addition to this Qhe Commission has
also submitted the following eight
reports, The latest position of action
taken on each of these reports is
indicated below:

-

S1.No. Particulars nfrcport

Action taken

—

Report on Aligarh Muslim University
(Amendment) Bill, 1978. (May, 1978)

-t

2 Report on communal disturbances in
Pernam but that took place in July-
September, 1978. (November, 1979).

3 Report on communal disturbances in
Aligarh. (December, 1978).

4 Re»ort on the dispute over construction of a
Shiva Temple near Gurdwara Manji

Sahib, Karnal (Haryana). (Aprii, 1979).

5 Report on the rchabilitation of the sufferers
of communal disturbances in JTamshe-dpur

(Bihar). (April, 1979).

6 Report on Shri O P. Tyagi’s Fieedom of
Religion Bill, 1678 and Arunachal Pra-

desh Freedom of R-ligion Act, 1978.
(May, 1979).

A copy of the Minoriticx Commission s
report on Aligarh  Muslim Uiversity
(Amendment) Bill, 1978 together with the
Memorandum of the action taken bv the
Government was laidton the Tablesof
both the Houses of Pailiament on 1g-3

1979.

The recommendations pertain to the Go-
vernment of Tamil Nadu. That Govern-
ment furmished thewr comments to the
Minorities. Commission on 12-2-1979
Further action by the State Government®
to consider implementation of the recom-
mendations is being cipedited.

The recommendations of the Commission
iclated tothe Government of Uttsr Pradesh
and the Central Government. Informa-
tion regarding action taken on the re-
commendations concerning the Central
Government was given in the Lok Sabha
in reply to Unstarred qiestion No. 336
for 21-2-79.

Necessary action to implement the recom-
m~ndations of the Minonties Commission
is to be taken by the Government of
Haryana. This Mumistry has been jpur-
suing the matter with the State Govern-
ment so as to expedite their decision and
firal reply to the Commission,

The rccomm-ndations of the Commission
relate to the Government of Biliar. The
Central Government have been pursuin g
the matter with the State Governmen't
to expedite their decision.

This report was prepared by the Minari-
ties Commission on receipt of representa-
tions from various Christian  Organis-
a*ions. The report also dealt with the
Arunachal Pradesh Fresdom of Religion
Act, 1978 and certain issues pertain-
ing to that State. Shri Tyagi’s Bill 1apsed
with the dissolution of the 6th Lok Sa,gha
Reply on this and the other relevan,
asp-cts was sent to the Commission in
September 19v9.
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SL No. Particulars of report

" Actioni taken
. il

7 Report on the status of Punjabi language in A reply was furnished to the Minorities
Union Territory of Delki. (May, 1979). Commission on 5th November 1979,

8 R-port on the U.P. Christian Public Reli- The Government of Uttar Pradesh had for-
gious Institutions (Temporary Restrictions ~ warded the proposed Ordinance to the
on Transfer of Properties) Ordinance, Ministr y of Home Affairs for previous
1978. (May/June, 1979). instructions of thc President under Article

213(1) of the Constitution of India. Com-

‘ments in the matter were sought from the

Minorities Commission and the State
Government, A final reply from thelatter
is awaited

Meeting of Home Minister with
Leaders of Political Parties at
Gaunhati

*35. SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI P. K. KODIYAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whethe, leaderg of all political
parties, except the Janatg Party, met
him jointly on February 24, 1980 at
Gauhati; and

(b) if so, the outcome of the meet-
ing?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) Yes, Sir.

(b) Political parties welconied the
initiative of Government lo find a
solution satisfactory to all concerned.
During discussions, they referred to
the apprehensions of the various sec-
tions of people of Assam and felt that
these should be speedily allaycd Al-
most all of them were of the view
that 1871 Electoral Rollg should be
the basis for identifying foreign na-

tionals. ‘
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Report of L. P. Singh Committee

*38. SHRI G. M. BANATWALLA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the L. P. Singh Com-
mittee appointed to make suggestions
with respect to Intelligence Bureau
and ' Central Bureau of Investigation
has gubmitted itg yeport;
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(b) if so0, the main findings and
recommendations thereof; and

(c) the
thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.””

(b) The report is under the study
of Government.

reaction of Government

(¢) The question does not arise as
the report is still under the study of
the Government.

Closing of Rajasthan Atomic Power
Station

#39. SHRI SATYENDRA NARAYAN
SINHA.:

SHRI JAI NARAIN:

Will the PRIME MINISTER be
pleased to state:

(a) whether the Rajasthan Atomic
Power Station wgag shut down during
February 1980;

(b) if go, the reasons thereof;

(c) what ig the frequency of out-
ages in the Station; and

(d) the number of davs jt has work-
ed ever gince jt was commissioned?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Yes, Sir. The unit had to be
shut down due to micro leaks in some
of the tubes of the Moderator Heat
Exchanger.

(¢) and (d). During the years 1973,
74, 75 and 76, the number of outages,
both owing to the grid and to the
Unit itself, was an average of 5 per
month. The high frequency of oul-
ages during these years is attributable
mainly 1o marginal design deficiency
and improper workmanship of tur-
bine blades supplied by Canada.
These were rectified, whereafter the
performance improve as evidenced by
the steep fall in the number of out-
ages. During 1977, 78 and 79 the
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average number of outages per month

was 1, inclusive of those due to grid
failure,

Shortfall in Plan Expenditure

*40. SHRI CHINTAMANI PANI-
GRAHI: Will the PRIME MINIS.

TER be pleased to lay a statement
showing:

(a) whether there has been a sig-
nificant fall in plan expenditure in the
current year, i.e., in 1979-30 in all the
States and in the <Central Plan as
well; and

(b) if so, the details of the short-
fall in the Centre as well as States,
(State-wise) and the reasons for the
same?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). According to the indications
given by the States to the Planning
Commission during the course of the
Annual Plan discussions there is not
likely to be any significant fall in
Plan expenditure in the States in the
current year. As regards the Centra!l
Plan it ig anticipateq that there may
be a shortfall of about 3 per cent due
to unsatisfactory implementation of
many schemes.

Crimes during the last two months

138, SHRI SOMNATH CHATTER-
JEE: Will the Minister of HOME
AFFAIRS be pleased to state the
state-wise (including TUnion Territo-
ries) number of incidents of riots,
arson, murder, rape, dacoities and
snatching that took place during the
last two months?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
The requisite information is being col-
lecteg and on receipt of the same a
statement will be laid on the Table
of the House.
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. Defections

139. SHRI JHARKHANDE RAI:
Will the Ministe, of HOME AFFAIRS
be pleased to state:

(a) whether Government’s attention
hag been drawn to the large scale
defections during the last few months;
and

(b) if so, the details thereof and
what measureg are proposed to be
taken to prevent defection?

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): (a)
and (b). Ag there is no Central law
under which the term “defection” in
this context has so far been defined,
it is not possible to furnish this infor-
mation. The Government have nct yet
had an opportunity to examine the
question of bringing forwarg a suit-
able legislation with a view to pre.
venting defections.

Thefts of Scooterg

140. DR, VASANT KUMAR PANDIT:
Will the Minister of HOME AFFAIRS
be pleaseq to state:

(a) whether there ha< been steep
increase in cases of thefts of scooters
in the capital during the last three
months if so, the facts and reasons
therefor;

(b) the number of scooters reported
to have been stolen during this period
from Sarojinj Nagar, Laxmibai Nagar
and R, K. Puram, separately, and the
number of those recovered; and

(c) what steps are being taken to
expedite investigations and apprehend
the culprits and also to check such
incidents in future?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (8).
Compared to the corresponding period
of last year there has been decrease in
the theft of scooters during the last
three months. During the period 1-12-

79 to 29-2-80, 302 such cases were re-
ported, as against 327 reported during
carresponding period 1-12-78 to 28-2.79.

Nameof No. of scooters No, of scooters

lIocality reported to be recovered
stolen
Saroji ni Nagar 6 1
Laxmibai Nagar — -_—
R K Puram 12 8

(c) The following steps have been
taken:—

(i) Anti-auto theft squads have
been instituted ip each police District.
Its work is cooordinated centrally by
the Crime Branch.

(ii) Wireless Messages are imniedi-
ately flashed to all Superiniendents of
Police in India and Police Control
Room alerted as and when any case
of auto-theft is reported.

(iii) Plain clothes/uniformedq police-
men are detaileq at strategic pcints.

(iv) Activities of known auto.lifters
are kept under watch,

(v) List of stolen vehicles is sup-
piled to Beat patrolling staff to keep a
vigil for the stolen/unrecovered vehi-
cles,

Circulation of Kendriya Sachivalaya
Rajbhasha Sewa Rules, 1979

141. SHRI T S. NEGI: Wil the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Kendriya Sachivalya
Rajbhasha Sewj (Group ‘C’ Posts)
Rules, 1979 have been circulated for
objections and comments to all the
Departmentg of the Government of
India;

(b) if so, what are the main com-
mfn.ts of the employees concerned,
Ministry-wise, receiveq so far;

(c) the number of offices /ministries

who have not been able to send their
comments; and

(d) the date by which the rules are
likely to be finalised?
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PHE MINISTER OF ' A¥.
“rms (SHRI ZATL SINGH) (q %o
'(d). The draft Rules for the Ken-
driya Sachivalaya Rajbhasha Sewa
{Group ‘C’ Posts) were circulated to
the various Ministries/Departments
of the Governemt for their com-
ments. Replies from 34 Ministries/
Departments are still awaited. The
draft Rules will be examineg further
in the light of the comments receiv-
ed. Efforts will be made to finalise
them quickly in consultation with the
Staff Selection Commission etc.

Setting up of Paper and Hard Board
Industry in Morena

142. SHRI BABU LAL SOLANKI:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there ig a proposal to
set up paper manufacturing industry

MARCH 12, 1880

Written Answers 45

Morena in Madhya Pradesh;

(b) if so, the details thereof; and

(¢) if not, the reazons therefor and
whether the proposal for setting up
raper manufacturing units ¢t Morens
(M.P.) would be included in the plan
for next filnancial year especially
keeping in view the easy availability
of raw material there?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA': (a) to (o).
Governments have apgroved the propo-
sals of the undermentioned parties for
getting up industrial units in Morena
(Madhya Pradesh) for the manufacture
of paper and paper boards for the
capacities noted against each:

Name of the Party

Capacity per annum

1. M/s. Varchman Pap-r Udycg(P)
Ltd., Morena {MP).

Writing & Printing Pup.:

2,250 tonnges

2. M/s. Decchan India TLtd., Morena Writing and Piintine Papr: tissie,

(MP) Paper and Paper Boaid 3,300 tonucs
8. Mjs: Taru I. Lalwani New Delhi  Writing Paper 10,000 torr es
Location Moiena (MP). Pulp 10,000 tonnes

Supply of Uranium to Tarapur Plant
by America

143. SHR1 CHINTAMANI PANI-
GRAHI: Will'the PRIME MINISTER
‘be pleased to state:

"

(a) whether the dispute regarding
America’s supply of enriched uranium
for Tarapur Plant has gince been
solved; and
.- £b)-if not, what othetr ways are
being devised for getting atomic fuel
for Tarapur Plant?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Two
shipments of uranium for the Tara-
pur Plant are overdue. The Govern-
ment of India have been in close
touch with the Government of the
United States for the continued sup-
ply of fuel on 5 timely basig for the
life time of the Tarapur reactors in
strict accordance with the provisions
of the Cooperation Agreement of
1963.

. (b) Government will take all ne-
ckgsary Imeasures to ensurg the con-
tinued operation of the Taravur Ato-
‘mic Power Statfon
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Increase in Communal and Casteist
Tendencics
144. SHRI EDURADO FALEIRO:;
Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether Government are aware
of increase in communal and casteist
tensions iy the country during the
last three years; angd

(b) if so, what steps Government
contemplate to improve this state of
affairs?

THE: MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes Sir.

(b) Communal and caste tensions
emanate from socio-economic and
socio-cultural factors and culminate jn
varioug kinds of law and ordey situa-
tions. The Govt. of India have sug-
gested to the State Governments vari-
ous steps for dealing with caste and
communal tensions,

The Govt. of India are committed
to safeguard the rightg of the minori-
ties, providing equitable employment
apportunities to them and ensuring
their effective participation in all
sphereg of national life. The attention
of the State Governments has been
drawn to the need for remaining vigi-
lant about wvarious developing trends
s0 that communal and caste tensions
can be diffused at the frst sign of
their appearance.

The effective ang timely control of
oommunal disturbanceg will be the
direct responsibility of the district ad-
ministration and any failure on their
part will promptly entail suilable
action. Special measures will be
taken to bring offenders to book
speedily ang deterrently.

A system of holding officer-level
meetings with groups of States and
similar meetings at the Siate-level
with officers of communally sensitive
district; to réview the existing posi-

"attention to the communal

tion and measures to schieve
and promote cormunal harmiony, has
been introduced. This will P
system of continuous review ang keep
the subject of commiunal and ecaste
tensions in focus, In addition, a com-
prehensive scheme of establishing
Police Control Rooms in communally
sensitive areag with a view to coordi-
nating administrative arrangements
has been taken in hand. The existing
Intelligence machinery is also belng
geared up to collect advance informe-
tion about any developing tensions and

keep constant watch on disruptive

elements. A Cell to devote specialised
situation

has also been established in the Minis~
try of Home Affairs

In respect of safeguarding the inter-
ests of weaker sections including the
Sch. Castes/Sch. Tribes also, tha Gov-
ernment of India have made various
suggestions to the State Governments
in the past. Some of the suggestions
made are: that District Collectors and
Superintendents of Police should be
held directly responsible for taking
prompt anq effective action; in areas
where atrocities on weaker gections
have taken place, special Police squads
should be set up to take prompt action
against the offenders. It has been fur-
ther suggested that special cells may
be constituted at the State-level under
the personal supervision of the Chief
Minister to look into the grievances of
Sch. Castes/Sch_Tribes and that suit-
able institutional arrangements should
be made at the District-level to regis-
ter complaints of harassment 2znd
other grievances of weaker sections
and monitor on a regula, basis the
action taken on such complaints, In-
vestigation of all grievances involving
weaker sections whether or mot caste
considerations are suspected, should
be prompt and adequately supervised
and “that the arms licenses ot those
reasonably suspected to be involved in
atrocities shoulg be suspended, It ha®
also been suggesteg that special courts
unde, the provisiong of the Cr. P. C.
and P.C.R. Act should be set up fo
bring quick justice and ensare punish-
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‘ment to the offenders in cases of atro-
‘cities and denial of civil rights. The
attention of the State Governments is
‘being drawn again to these measures
for suitable implementation,

The question of reactivisation of the
National Integration Council for deal-
ing with tendencies that strike at the
root of national solidarity is under
consideration.

Shortage of Coir Fibre and Coir Yamn

145. SHRTI' G. Y. KRISHNAN: Will
‘the Ministey of INDUSTRY be pleased
to stdte: -

(a) whether there is a shortage of
coir fibre, and coir yarn, particularly
in the Southern States; and

(b) it so, the efforts Government
propose to make in this regard to
make the availability of coir fibre gnd
coir yarn in the small scale coir
manufacturing units?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
and (b). Government have received
representation regarding difficulties in
coir fibre/yarn availability in the mar-
ket. The matter is being examined in
consultation with the Coir Board and
the Government of Kerala.
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Attacks made py JeraWas

146, SHRY MANORANJAN BHAK-
TA: Will the Minister of HOME AF-

FAIRS be pleased to state:

(a) whether it is fact that the
‘Jerawas’ made several attacks on
villages, Bush Police Camp and Forest
Camps in Andaman and Nicobar
Islands during last three¢years up to
cate; if so, the details of such attacks;

(b) the total number of casualities
during such attacks;

(c) how many Government servants
on duty were killed and injured and
whethey Government granted any
financial assistance to the victimg and
if not, the reasons therefor; and

(d) what are the proposals to safe-
guard the lives and properties of the
people?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHR1I YOGENDRA MAKWANA):
(a) to (d). In the past three years,
the Jerawas have not attacked any vil-
lage, Bush Police Camps and Forest
Campsg in the Andaman and Nicobar
Islands. However, they attacked such
individuals as entereq their reserves
for hunting or other purposes. The
details of such incidents are as fol-
lows:—

Year Incidents Nos. killed Nos. injured Abdncte

1977 4 7 1 R

1978 6 4 5 ..

1979 1 1 .

1980 3 2 2

(to date) *
In 1979 they also stole certain things person were Government servants.

such as clothes, cooking uternsils and
iron implements once each from the
Bush Police Camp and Forest Camp.

2. Thus the total number of casual-
tleg to date is 14. Five each of those
kifleg and Injurell and one abducted

Benefits as admissible under rules to
Government servants dying in harness
are given. Rs, 250/- had also been
sanctioned as immediate relief to the
family of the abducted Government
Servant. It has also been decided to
allot a house site and give emplox
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‘ment to his eon. In the case of Forest

employees, compensation under the
Workmen’s Compensation Act is being
granted.

3. The Andaman and Nicobar Ad-
tinistration are’ adopting intenesive
beat patrolling to safeguarq the lives
and property of the people. They also
deploy Police Force along the settle-
ment areas as and when the situation
warrants,
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1 2 3 . 4
1969 . . . . 20.5 1505.7 1526.2
1970 . . . . 26.5 1795.1  1821.6
1971 . 31.4 2264.2  2295.6
1972 . . . . . 38.2 3236.0 3274 2
1973 ., . . 39.2 3862.4  3901.6
1974 . . . . 34.7 4140,0 4174.7
1975 . \ 34. 4 4770.8  4805.2
1976 . . . . 36.7 5067.4 5104.1
1977 . . . . 40.3 5694.3 5734.6
1978 . . . . 42.5 6405.5 6448 0
1979(:#) 45.0 6891.8 6936.8
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Setting up of a Cement Factory in
Public Sector in Bihar

150. SHRI R. P. YADAYV: Will the
Minister of INDUSTRY be pleased to
state:

(a) what is the basis of opening a
cement factory at a particular place;

(b) whether it is a fact that raw
materials for cement are available in
abundance in Bihar; and

(¢) if so, the reason for having not
a single cement factory in the public
sector in Bihar?

THE MINISTER OF STATE IN
THE MINISTRY OF [(NDUSTRY
(SHR] CHARANJIT CHANANA): (a)
The availability of basic raw maternals
and ofher allied infra-structure facili-
tiesTlike availability of transport, coal,
power etc.,, and the economic viability
are amongst the considerations for set-
ing up of any f{actory including a
cement factory.

(b) Yes Sir. Limestong.deposits are
available in Bihar.

(c¢) The lime stone deposits in Bihar
are being exploited by cement facto-
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rieg in the private sector, The Bihar
State Industrial Development Corpora-
tion have alsg proposed to establish a
minicement plant in the public sector.

Reservation of Postg for Scheduled
Castes/Scheduled Tribeg

151. SHRI LAKSHMAN MALLICK:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of posts reserved for
the Scheduled Castes/Scheduled Tri-
bes in his Ministry which remained
vacant on the 1st February, 1980; and

(b) what are the reasong for not
filling up of these posts and whether
these vacancies would be filled up
during thig financial year?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
97 in the Ministry proper, excluding
attached and subordinate offices.

(b) The posts could not be filled up
dug to non-availability of eligible can-
didates belonging to Scheduled Castes
and Scheduled Tribes. The posts have
been de-reserved and carried for-
ward. The carried forwarg rosts
will  be filled up ag and when can-
didates belonging to Scheduled Castes
and Scheduled Tribes are available
for appointment against these posts.

Implementation of 20-Point Programme

152. SHR1 BALASAHEB VIKHE
PATIL: Will the PRIME MINISTER
be pleased to state the stepg taken or
proposed to be taken for implementa-
tion of Twenty-point programme in a
more dynamic way?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Within
the Directive Principles .of Economic
Policy represented by the dynamic 20-
Point Programme, the economy had
reached a take-off stage by 1976-77.
But during the 33 months of the Janata

Party rule, the runway of the eco-
nomy, built by our sustaiped .efforts,
was badly damaged. Government is
already on the job tp implement the
20-Point Programme in order to revi-
talise the economy and to give renew-
ed strength to its various components.
This involves, inter alia, the repairing
of the basic infrastructure to effective-
ly put into gction the Programmes
visualised by us.

We believe that the 20-Point Pro-
gramme is the only action-oriented
package Plan which can raise the liv-
ing standards of the people ot this
country, especially the weaker sec-
tions of the society.

-

Utilisation of Installed capacity of
Cement Plants in Uttar Pradesh,
Rajasthan and Madhya Pradesh

153. SHRI G. S. RECDI- Wwill the
Minister of INDUSTRY be pleased to
state the percentage of utilisalion of
installed capacity of cement plants—
both in the private ang public sectors—-
in the States of U.P., Rajasthan and
Madhya Pradesh during the calender
years 1978, 1979 ang 1930 «January,
1980)?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): While all
the cement plants in Uttar Praesh ore
in Public Sector, the cement plants in
Rajasthan are in Private Sector. In
Madhya Pradesh, howezver. the cerient
plants are both in Private and Public
Sectors, The desireq information is as
follows:—

- v

State 1978 1979 108o(January)
Uttar Pradesh 70 54 63
Rajasthan 90 84 58
Madhva Pradesh
—Private Sector 103 102 go
—Public Sector g1 B9 86
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Decliarntion of Civilian Area eof
Ranikhet as Mumicipal Area

154. SHRI HARISH RAWAT: Will
the Minister of DEFENCE be pleased
to state:

(a) whether there is any proposal
under Government’s consideration to
declare the civilian area of Ranikhet
town as a municipa) areas; and

(b) if so, what are the details there-
of and by when it is likely to be
declared?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) No, Sir,

(b) Does not arise.

1LA.F. Plane crash in Agra on 23-2_-80

155. SHRI FAROOQ ABDULA: Will
the Minister of DEFENCE be pleased
to state:

(a) wnhether it is a fact that 46
Defence personnel were killed in Agra
due to one of the worst disasters in the
Listory of Indian Air Force para-
dropping exerciseg on 23rq February,
1980;

(b) whether Government are consi-
dering to replace the ‘Fair Child
Packet’ aircraft which is one of the
oldest aircraft in the world; and

(¢) if not, the main reasons for the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) An unfortu-
nate and tragic aircrash occurred in
Agra on 22nd February 1980 in which
47 Defence perSonnel were killed,

(b) and (¢). Government have de-
cided to replace the existing transport
fleet including the Packets which will
be pMawéd out progressively as rper
schedule.
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Pemsion benefits enjoysd by Ex-service-
men and improvements desired thevein

156. SHRI P, J KURIAN: Will the
Minister of DEFENCE be pleased to
state:

(a) what are the different pension
benefits and other amenities at present
enjoyed by ex-servicemen;

(b) have the Gevernment received
any representations for improving
them in view of the rising cost of
living;

(c) if answer to part (b) above be

in the affirmative, Government’s reac-
tion thereto; and

(d) details of the additional/

improved benefits, if any, proposed tn
be provided to the ex-servicemen?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C.P.N. SINGH), (a): The following
pension benefits and other amenities to
ex-sérvicemen are available:—

(1) Service officers and personnel
below officer rank who have render-
ed a minimum qualifying service of
20 years and 15 years respectively,
are entitled to retiring pension,
whereag those whose qualifying ser-
vice is less than the above limits but
is at least 10 years in the case of
commissioned officers and 5 years in
the cage of personnel below officer
rank, are entitled to service gratui-
ty.

(2) Individuals who are medically
boarded out of service ars granted
disability o, invalid pension/gratui-
ty depending upon whether the dis-
ability 1s attributable to geivice or
not.

(2) In addition to relating/dis-
ability|invalig pension|gratuity, they
are also entitled to death-cum-re-
tirement graffiity at the rate of 1/4th
ot the emoluments drawn at the
time of retirement for each comp-
leteg half year of service, sabject to
a maximum of 18-1/2 month’s emo-
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luments or Rs  30,000]- whichever is
less. Ex.segvicemen in receipt ot
pension are also entitled to relief un
pension granted .by the Government
from time to time,

(4) The other benefits gvailable to
ex-servicemen are: reservation in
employment, priorities/preferences
for employment, concessiong in age
and egducitional qualifications for ap-
pointment to Group ‘C' ang ‘D’
posts, exemption from pawxment of
examination/application fees for
recruitment to Class III and Class II
(Non-gazetted) posts advertised by
Union Public /Service Commission
and Staff Selection Commission, as-
sistance for self-employment, medi-
cal and canteen facilities,

(b) Yes, Sir.

(c) and (d). With a view to provid-
ing relief to the pensioners for rising
cost of living, the Third Pay Com-
mission had recommended that pen-
sioners be granted relief equal to 5
per cent of pension subject to a mi-
nimum or Rs 5/- and a maximum of
Rs. 25/- per month as and when there
is a 16 point increase in the 12-month-
v average of the price index. The
Covernment accordingly granted 8
instalments of relief to the pensioners
from time to time. The last instal-
ment was sanctioneg with effect from
1st December, 1978. The total relif ad-
missible at present is 40 per cent of pen-
sion subject to a minimum of Rs. 40/-
and a maximum of Rs_ 200{- p.m. (In
the case of those who are in receipt of
th reviseq rates of pension consequent
upon the merger of a portion of dear-
nesg allowance with pay for retire-
ment benefits, the relief admissible at
present, however, is 20 per cent of pen-
sion subject to a minimum of Rs. 20/-
and a maximum of Rs. 100/- per
month).

One more instalment of relief on
pension hag become due with effect
from 1st November, 1979 and orders in
this regard would be Issued shortly.

Pensioners who retired prior to 1st
January, 1978 are also entitled to an
ad-hoc relief ranging from Rs. 13/~
to Rs 35|- p.m., in addition to the 8
instalments of relief mentioned above.

Naval Ordnance Factory in Kerala

(157, SHR] B. BALANANDAN: Will
the Minister of FINANCE be pleased
to state.

(a) whether the attention of Gov--
ernment has been drawn to the re-
quest made by the Chief Minister of’
Kerala for the establishment of a
Naval Ordnance Factory in Kerala;
and

(b) if so, reaction of the Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR] C. P.
N, SINGH): (a) and (b). In response
to the request received in October, 1977
from the Chief Minister of Kerala, he
was informed that there were no plans
to set up any new Defence Prcduction
Units and that the claims of Kerala
State woulg receive full consideration
while considering any future proposals

Taking over of closed industrial plants.
factory of Panchla

158. SHRI HANNAN MOLLAH .
SHR] SAMAR MUKHERJEE:

Will the Minister of _NDUSTRY be
pleased to state:

(a) whether Gevernment have re--
ceived' any proposal for taking over of
the closed industrial plants factory of
Panchla, in the district of Howrah,
West Bengal;

{b) whether Governmeirit have taken
any decision on the proposal; and
(¢) what is the latest position?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (&)~
Representations have been rveceived



€3 Written Answers

mainly about reopening of the unit
which has been under lock-out since
December, 1974. In November, 1977,
the Government of” West Bengal wrote
to this Ministry suggesting an investi-
gation under the provis.ons of the In-

dustries (Development and Regula-
tion) Act, 1951, into the aflairs of
Messrs Industrial Plants Limited,

Howrah. The State Government were
requesteg in January, 1978, to advise
as to whether they would be prepared
to assume financial and managerial res-
ponsibilities for runmag the undertak-
ing. The State Government have re-
cently replied that various alt>rnatives
for the revival of this un.t are still
under tteir consideration,

Atrocitieg in North Kamrup, Assam

159. SHRIMATI PRAMILA DANDA-
VATE. Will the Minster of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that serious
strocities have been committed in the
North Kamrup (Assam) villages dur-
ing the second week ot Junuary, 1980
by the men of Indian Army and CR.P;

(b) whether it 1s also a fact thet
the commanding officer belonging to a
particular linguistic community dir-
ected the operations; and

(c) if se, the details thereof?

THE MINISTER OF STATE'IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (¢). Allegations have L<en made
that some army personnel commiited
atrocities in the North-Kamrup villages,
.and according to State Government, 11
.cases are under investigation, Separa-
tely, army authorities made their own
enquiries /and found the allegations
baseless,

There gre no such allegations against
L. R.P. personnel,

Our armed forces are ahove all lin-

gual and communal feelings and act in
an objective manner, -
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News-item captioned “Soviet Nuclear
Weapons in Asia alleged”

160. SHRI SHIV KUMAK SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a2) whether the attention of the Gov-
ernment of India mas been drawn to-
wards a news-item appearing in the
Hindustan Times dated 21st February,
1980 under the caption “Soviet nuclear
‘weapons in Asia alleged”;

(b) if so, the details thereof; and

(c) the efforts being made by the
Government of India to keep the Zone
free from super powers’ conflicts?

'ILHE MINISTER OF STATE 1Ny THE
MINISTRY OF DEFENCE (SHRI C, P.
N, SINGH): (a) Yes, Sir,

(b) an (c). ‘Government have no
authentic information.
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Lidesioes fsvued by Oave-Taker
Government

162. SHRI CHANDRABHAN ATHARE
PATIL: Will the Minister of INDUS-
TRY be pleased to state:

(a) the number and details of the
industrial licences and the parties to
whom licences were issued by the
Care-taker Government after dissolu-
tion of the Sixth Lok Sabha; and

(b) the considerations on which
these licences were issued?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) From
22nd August—13th January, 1980, 313
Letters of Intent and 29 Industrial
Licences were issued, while 127 Letters
of Intent issued previously were con-
verted into Industrial Licences. Details
of these are published in the “Weekly
Bulletin of Imporit Licences, Export
Licences and Industrial Licences” and
are available in the Parliament Library.

(b) Letters of Intent and Industrial
Licences are issued in accordance with
the current Industrial Policy as
enunclated by Government. Besides
this, Government’s consideration in-
cludeg the techno-economic appraisal,
capacity considerations/the applicant’s
experience and capabiliy, foreign colla-
boration (if any is involved), Foreign
exchange balances of the prcposal, the
development of backward areas, loca-
tional angle, demand projections etc.

New Scheme for Nationalisation of
Sick Units

163. SHRI INDRAJIT GUPTA: Will
the Minister of INDUSTRY be pleased
to state: .

(a) whether it ia a fact that the
Union -Government have evolved a
mnew scheme for the nationalisation of
sick units; and

(b) If so, the salient features there-
of?

2090 L.S—3.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRIL
CHARANJIT CHANANA): (a) Ne, §ir.

(b) Does not arise,
U.S. Military Personnel prosenoe in
Pak

164. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government’s attention
has been drawn to the report appested
in a section of the press that U
military personnel are present in
Pakistan across its border with Rajas-
than;

(b) if so, the details and Govern-
ment’s reaction thereto;

(c) whether Government have made
any attempt to ascertain the matter;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C.P.N.
SINGH): (a) Government have seen
the Press report to this effect. Avail-
able information, howevér, does not
confirm the report,

(b) to (d). Do not arise.

Preparation of Panely for appointment
as Under Secretaries

165. SHRI K. LAKKAPPA: Will the
Minister of HOME AFFAIRS be pleas-

ed to state:

(a) whether it is a fact that there
has been undue delay in the prepara-
tion of panels for the years 1978 and
1979 for inclusion in Grade I of Central
Secretariat Service for appointment as
Under Secretaries;

(b) if so, the reasons therefor;

(c) the steps being taken by Govern=
ment to expedite the preparation of
the panels; and

(d) the time by which the panels for
the yéars 1978 and 1970 arve likely e
be out? '
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 THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
Yes, Sir. There was some delay.

{b) The delay in the issue of the
panel for the year 1978 was mainly due
to delay in the issue of the panel for
1977 because the Staff gide insisted that
the panel should be issued only after
amending the statutory rule for pro-
viding that if any person appointed to
the Section Officers’ Grade is consider-
ed for promotion to Grade 1 under sub-
rule 2 of rule 12 of the Central Secre-
tariat Service Rules, 1962, all persons
senior to him in Section Officers’ Grade
who have rendered not less than six
years’ service in that Grade shall also
be considereg notwithstanding that
they may not have rendered ten years’
approved service in that Grade. Be-
sides as there were no Scheduled
‘Castes/Scheduled Tribes officers avail-
able within the zone for promotion to
Grade I, the matter for holding a
special limited departmental examina-
tion for the purpose had to be decided
in consultation with the UPSC which
took considerable time.

(c) & (d). The panel for the general
candidates for the year 1978 was issued
on 14-12-1979 and supplementary lists
for Scheduled Castes/Scheduled Tribes
declared successful in the limited de-
partmental examination to be included
in the panels for the years 1977 and
1978 were issued on 8-1-1980.

As regards the preparation of the
panel for the year 1979, the matter is
in progress in consultation- with the
Unijon Public Service Commission and
efforts will be made to issue the panel

before the end of April, 1980.

Directions to Stateg for gisposal of
Files

.~ .186. SHRIMATI RAM DULARI
CSINHA: Will the Minister of HOME AF-
FAIRS be pleased to state:

7 (a) whether it is a fact that some
. diredtives were issued from the Cen-
tre to wvarious States in the year
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1975-76 for expeditious disposal’ ef
files; and

(b) if so, whether a copy of suchk
directive will be placed on the Table?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
No directive was issued. However, the
Prime Minister made certain sugges-
tions for improving administrative effi-
ciency in a communication addressed to
Chief Ministers in various States.

(b) Does not arise.

Beautification Programme launched
by NDMC and pDMC

1687. SHRI CHITTA MAHATA: Wil
the Minister of HOME AFFAIRS be
pleased to state;

(a) whether it is a fact that NDMC
and DMC had launched a beautification
programme in New Delhi and Delhi;
and

(b) it so, the expenditure involved
so far in this task by the NDMC and
DMC respectively year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). It has been reported by the
NDMC and the DMC that no specific
programme known as ‘beautification
programme’ had been launched by
them. The DMC have further report-
ed that while every effort was made
to keep the city clean and beautiful by
maintaining and providing additional
civic amenities no separate acccunt of
expenditure incurred on such ameni-
ties has been kept by them. As regards
the NDMC, some development and im-
provement projects undertaken by them
included certain elements of face-lift
of the city under their jurisdiction. Ex-
penditure incurred on these projects
by the NDMC is Rs., 6,37,800 and
Rs. 9,17,200 for the years 1978-79 and
1979-80 respectively.
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Dissolution of NDMC

168. SHRI K. M. MADHUKAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

¢a) whether it is a fact that the New
Delhi Municipai Committee has been
dissolved and its President given all
the powers to manage NDMC func-
tions;

¢(b) if so, the reasons thereof;

(c) whether it is a fact that this
step was taken soon after the new
President of NDMC was appointed;
and

(d) it so, the reasons why such step
was necessary immediately after new
President took over?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
The NDMC has been superseded and
Shri P. N. Bahl appointed its Adminis-
trator on the same date to exercise all
powers and perform duties of the
NDMC, by the Li. Governor, Delhi.

(b) The NDMC has been found in-
competent. It had made persistent
defaults in the performance of the
duties imposed on it under the law and
abuse of powers resulting in wastage
©of municipal funds,

(c) and (d). The new President was
appointed on 25-2-1980 and the NDMC
was superseded on 27-2-1980 because it
was noted that the Committee con-
stituted w.e.f. 4-10-1979 had committed
grave irregularities in administrative/
financial matters and as such immedi-
ate action to supersede the Committee
was necessary.

Appointment of Commissioner of
Police, Delhi

169. SHRI JYOTIRMOY BOSU: will
the Minister of HOME AFFAIRS be
pleased to state:

{a) on what special consideration
‘the Commisaioner of Police, Delhi was
appeinted;

(b) how many officials he has super-
seded in the same service; and

(c) why this supersession has been
allowed;

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): {(a)
to (c). Shri P. S. Bhinder was appoint-
ed Commissioner of Police, Delhi, con-
sidering his overall suitability for this
post. He belpngs to the Haryana Cadre
of TPS and has been appointed on de-
putation to this pest which is borne
on the Cadre of Union Territories, Im
the U.T. Cadre, there are 7 officers
senior to Shri Bhinder.

Illicit Immigration between India and
Sri Lanka

170. SHRI AMARSINH V. RATH-
AWA: Will the Minister of HOMEFE; A¥-
FAIRS be pleased to state the measures
taken by Government to curb illicit
immigration between India and Sri
Lanka? !

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): The
requisite information is being collected
and will be laid on the Table of the
House as soon as it is received.

Radio Cammunication Egquipment

171. SHRI NIREN GHOSH: Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that Philips
(India) Ltd. was allowed to manufac-
ture radio communication equipment
which was reserved for the public
Sector undertaking;

(b) if so, (he reasons for allowing
a multinational company to manyfac-
ture this reserved item; and

(¢) whether Government consider to
review this matter and cancel the
permission granted?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) and -(b).
Philips (India) Ltd., were given per-
mission in 1963 to produce one parti-
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“oular type of radio tommumication
equipment against specific orders from
;he Defence Services, but not as a
regular industrial activity, to meet
urgent national requirements of com-
munication equipment in the wake of
the Chinese aggression of 1962.

In 1974, the West Bengal Industrial
Pevelopment Corporation was issued a
Letter of Intent to manufacture a range
of radio communication equipment, In
June, 1977, the West Bengal Govern-
ment had proposed to the Government
of India, that this Letter of Intent
shauld be implemented by a jeint ven-
ture company in the public sector with
M/s Philips (India) Ltd. Accordingly,
the Janata Party Government gave per-
mission under the MRTP Act and the
Foreign Exchange Regulation Act for
M/s Philips (India) Ltd., to invest in
this public sector company to the ex-
tent of 40 per cent of the issued equity
share <capital. Subsequentily Philips
{India) Ltd. turned itself into Pieco
Electronics and Electricals Ltd., a non-
FERA company.

(c) The present government has not
taken any decision in this regard.

r"'
Persong killed in ambush om Silchar
Alzawl Road

172. SHRI M. RAM GOPAL REDDY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether six persons were killed
in a daring ambush on Silchar-Aizawl
Road on the 27th February, 1980; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

(b) On February 27, 1980, one Assam
Riftes truck carrying 27 persons from
Afzawl to Silchar was ambushed at a
%ﬁe an. the Aizawl-Silchar Road near

wnpui Yy MNF  under-

grounds, which resulted in instants-
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neous deaty of six perwons travelling
in the truck. Four Assam Rifies
jawang also received injuries,

Border Dispute Between Nagaland
and Assam

173. SHRI CHINGWANG KONYAK:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
that there is a border dispute between
the State of Nagaland and the State
of Assam; and

(b) if so, whether Government pro-
pose to set up a Boundary Commis-
sion?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

(b) No such proposal is under con-~
sideration.

Benefits to Neg-Buddhists

174. SHRI R. R. BHOLE: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) Whether there is any proposal
to give benefits as regards service, edu-
cational and financial and other faci-
lities to Neo-Buddhists in Maharashtra
and elsewhere in other States on parity
with those granted to the Scheduled
Castes and Scheduled Tribes; and

(b) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). Grant of benefits in the States
to Neo-Buddhists as regards service,
educational financial assistance and
other facilities is within the purview of
the respective State Governments. Ac-
ecoxding to the information recelived

t of
from e Gevemment ot Matarashi.
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Irom payment of tuition fee, examina-

fee and they have been made
m%ﬂ‘“foz' aﬂlﬁﬁ&%n to seats reserved
for Scheduled Castes and Scheduled
Tribes in thé educational institutions.
They have also been made eligible for
hostel facilities, scholarships and other
concessions admissible to the Scheduled
Castes,

In the economic sphere, they are
given preference for grant of Govern-
ment waste-lands for cultivation and
housing. They can also get financial
assistance for undertaking trade and
for developing their land.

Further they have been made eligible
for posts in Government services re-
served for Scheduled Castes. In brief,
the Scheduled Caste converts to Bud-
dhism have been made eligible with
effect from 1st May, 1960, for all con-
cessions and facilities in the State of
Maharashtra available to the Scheduled
Castes, except the statutory conces-
sions under the constitution ang cer-
tain schemes for the removal of un-
touchability.

(%) o & Pau7 axPAe @ 99 TG
Pawelt @ vt *1 w&y Pt @
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Annual Plan of Maharashira State

176. SHRI VIJAY N. PATIL: Will the
PRIME MINISTER be pleased to state:

(a) the annual plan of Maharashtra
State and the amount of assistgnce
given by the Central Government for
the prosperity of the State; and

(b) the details about the expendi-
ture of the State Government of the
amount which was given by the Gowe
ernment of India?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) The approved
Plan outlay of Maharashtra for 1979-80
was Rs. 788.13 crores. This included
Rs. 170.96 crores as Central assistance.

(b) The State Government have re-
ported an antlicipated expenditure of
Rs. 813.26 crores. The sectoral dis-
tribution is given in the Statement
enclosed. As the Central asistance is
given in the form of block loans and
grants for the State Plan as a whole,
and not for different schemes/pro-
grammes, information regarding ex-
penditure separately from Central as-
gistance cannot be given.

Statement

(Rs. crores)
Head of Development Annual Plan

1979-80

Anticipated

Expend'ture

. Agriculture and Allied

Servioes 143.48
Cooperation 4.80
Irrigation and Flood Control 140,00
Power 299 .91
Industry and Mincrals 80.18

Transport and Communications 525.8
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Education 13.95
Health 12.68
Sewerage and Water Supply 60.78
Housing and Urltan Develop-

ment 39.12
Others 12.84
Total 813.26

Manufacture of Transformers by BHEL

177. SHRI VIJAY N. PATIL: Will

the Minister of INDUSTRY be plea-
sed to state:

(a) number of 50 H.P. and 100 H.P.
Transformers manufactured by BHEL
during 1977-78 and 1978-79;

{b) the number of transformers made
out of cecpper wire and the number
of transformers manufactured by uti-
lizing Aluminium wire;

(c) whether the transformers manu-
factured with the help of Aluminium
wire are very inferior to those of cop-
per wire transformers;

(d) whether the wvoltage regulation

is not quite efficiently done in Alumi-
nium Transformers; and

(e) if so, what steps Government
propose to take to improve over such
defective instruments?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) 50
KVA and 100 KVA distribution Trans-~
formers do not fall within thg range
of manufacture of BHEL.

(b) BHEL manufactures only pow-
er transformers with ratings above
1600 KVA wusing copper conductors
and not aluminium. The number of
power transformers manufactured by
BHEL during the last two years is
28 follows:

Year 1977-78 1978-79
N umbers 70 o~
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(c) and (d). Technically, the trans-
formers manufactured with aluminium
conductors are as good and reliable
(including .their performance in re-
gard to voltage regulation) as the
transformers manufactured with cop-
per wires.

(e) Does not arise.

Relief in Pensions of Ex-Servicemen

178. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of DEFENCE
be pleased to state:

(a) whether any relief in pensions
and other beneflts has been granted te
the ex-servicemen who retired from
active service prior to 31st December,
1979; if so, the amount and nature of
the relief given along with the dates on
which the relief was granted for each
one of the categories of cflicers and
other ranks;

(b) whether the relief granted is
adequate to cover the rise in prices
and is commensurate with the inr
crease in D.A. ete. granted to the Cen-
tral Government employees; and

(c) if not, the steps taken or pro-
posed to be taken by Government to
neufralise the effect of price rise and
steep increase in price index in the
case of pensions to ex-servicemen?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) A statement
showing the relief granted to the ex-
servicemen in receipt of pension is at-
tached.

(b) and (c). The Third Pay Com-
mission had recommended the grant of
dearness allowance to serving em-
ployees, as and when there is a 8 point
rise in 12 monthly average of the All
India Working Class Consumers Price
Index (1960—100). In the case of pen-
sioners, it recommended the grant of
relief at the rate of 5 per cent of pen-
sion subject to a minimum of Rs. §
per month and a maximum of Rs. 25
per month as and when there is a 16
point rise in 12 monthly average of
pricé Index. The serving employees
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and pensioners, both Civilians and De-
fence, are granted dearness allowance
and relief on pension respectively as
per the above recommendation. So far
8 instalments of relief on pension have
been granted from time to time to com-
pensate the pensioners for the price
rise. Another instalment has become
due with effect from 1st November
1979 and orders are likely to be issued
soon.
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No change in the system of paying
relief to pensioners to cover the rise
in prices is under consideration at pre-

sent.

Statement

The Ex-Servicemen who retired
prior to 31st December 1979 and are
in receipt of pension are entitled s
relief as under:—

(i) Temporary increase admissible on pensions sanctioned prior to 1st June 1953,

- — —

R —_—

Range of pension

Rates of temporaiv increase on  pension

Upto Rs. 50/- per month

Abrve Rs. 50/~ p.m. but not exceeding 10 Rs,
100 p.m.

Above Rs. 100/- per month

Rs. 1o/- per month,

Rs. 12.50 per month.

Such an amount as will bring the total
pension to Rs. 112. 50

(i1) Ad-hoc increase admissible on pension sanctioned upto30-11-1968

Range of pension

Rates of ad-hoc increase on pension

Upto Rs. g0/~ per month

Above Rs. 30/- but not above Rs. 75/- per month

Above Rs. 75/- per month but not above Rs. 200/-

per month,

Above Rs. 200/- per month.

R+ 11/- per month,
Rs. 17 50 per month,
Rs. 20 per month.

Such ad-hoc increase as will bring the total
to Rs. 220/- per month.

(iii) Where minimum pension (including ad-hoc/temporary increase) fell short
of Rs. 40/- per month, it was stepped up to Rs. 40/- per month (including
ad-hoc/temporary increase) with effect from 1st March 1970.

(iv) Ad-~hoc relief to those who retited prior to 1-1-80 and in respect of pension.

Ranee of pension

Amount of ad-hoc relief

Below Rs. 85/- per month.

Rs. 85/- and above but below Rs. 210/- per
month.

Rs. 210/- and above but brelow Rs. 500/~ per
month

Rs. 500/- and above per month.

Rs. 15/- per month.

Rs. 21/- per month.
Rs. 25/- per month,

Rs. 35/- per month.
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Date from which relief is admissible

Scale of relief

From 1st August 1973

Frpm 18t January 1974

From 1st April 1974

From 1st October 1975

From 1st April, 1977

From 1st September 1977 . .

From 1st December, 1978

@ 5%of pension subject to a minimum of
Rs. 5 p.m. and a maximum of Rs. 25/=

p.m.5/-

@10% of pension subject to a minimum of
Rs. 10/- and a maximum of Rs. 50/-
p.m.

@159, of pension subject to a minimum of
Rs. 15/~ and a maximum of Rs. 75/-
p-m.

@25% of pension subject to a minimum o
Rs. 25/- p.m. and a maximum of Rs.

125/- p.m.

@30% of pension subject to a minimum
of Rs. 30/- and a maximum of Rs. 150/-
p.m.

@359 of pension subject to a minimum
of Rs. 35/- p.m. and a maximum of RS.

175/- p.m.
@ 10%, of pension subject to a minimum

of Rs. 40/- p.m. and a maximum of Rs.
200/= p.m.

(However, those who are in receipt
of revised rates of pension consequ-
ent upon the merger of a portion of
dearness allowance with pay for re-
tirement benefits, are at present en-
titled to the maximum relief of 20
per cent of pension subject to a mini-
mum of Rs. 20 per month and a
maximum of Rs, 100 per month.)

Cogperative Canteens for Ex-Service-
men in Himachal Pradesh

179. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of DEFENCE
be pleased to state:

(a) the names of the places which
have cooperative canteen for the sup-
ply of consumer goods at modest prices
to the ex-servicemen in Himachal
Pradesh;

(b) whether it is proposed to in-

crease the number by opening new
canteens in the far flung areas and in-
creasing their number in cities; and

(c) if so, an outline of the pro-
gramme or plan for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C.P.N. SINGH): (a) to (c). The re-
quired information is being collected
from the State Government of Hima-
chal Pradesh and will be laid on the
table of the House as soon as it is
received.

Cell for the Development of Hilly Areas

180. SHRI NARAIN CHAND: Will
the PRIME MINISTER be pleased to
state:

(a) whether separate cell for hilly
areas was set up in the Planning Com-
mission to promote the development
of these areas;

(b) it so, the date on which the cell
was set up and the composition of the
cell along with the changes made in
its composition since it was set up;

(c) a resume of the work done by
the cell particularly the reports/pub-
lications etc. prepared by the cell;
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(d) whether any of the recommen-
dations made by the cell has been ac-
cepted by Government; and

(e) the effect of the working of the
cell on the promotion of development
©of hilly areas?

THE PRIME MINISTER (SHRI-
MATI INDRA GANDHI) (a) Yes, Sir.

(b) The Cell was set up in July,
1972, As originally constituted, the
Cell consisted of 1 Officer-on-Special
Duty, 1 SR.O. 1 RO, and 2 Econo-
mic Investigators. Later, 1t was merg-
eq with the Multi-Level Planning
Section which has enlarged responsi-
bilities for integrated area planning
at different levels such as a region,
district etc., and special types of areas
such as Hill/Tribal areas, The pre-
sent staff strength of the MLP Sec-
tion is:—

Deputy Adviser

S. R. Os.

R. Os

Ivestigator Gd. I
Investigator Gd. II

[ - B S R )

(¢) Primarily, the Cell is function-
ing as a technical secretariat, assist-
ing the Planning Commission in po-
licy and programme formulation for
the hill areas, and acting as a nodal
point for the administration of special
central assistance for them. It has
assisted some task forces and Work-
ing Groups (set up at the instance of
a committee of Direction for the dev-
elopment of U.P. Hill Areas) in pre-
paring their reports.

(d) The Working Groups have
made some recommendationg which
have been taken note of by the Gov-
ernment of Uttar Pradesh during im-
plementation.

+» (e) The Cell is providing to the
concerned States in the country, &
service at the national level within
the Planning Commission. As a re-
sult of the work of this Cell, the sub-
plan approach to the development of
hill areas has crystallized, This has

ensured the flow of a certain definite
order of funding to the hill areas
from the State Plan funds.

Roads to be takem over by Defemce
Ministry ang Expenditure thereon

181. SHRI VIRDHI CHAND JAIN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether a list showing the names
of the roads of strategic importance
taken over or proposed to be taken
over from State Gevernments by the
Defence Ministry during the current
year will be laid on the Table;

(b) the names of the roads proposed
to be taken over by the Ministry from
the States during the next five years
and the estimated expenditure to be
incurred thereon, road-wise;

(c) the funds sanctioned by the
Defence Ministry for these roads dur-
ing the current year and the amount
actually spent thereon; and

(d) the time schedule fixed for the
completion of these roads?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C.P.N. SINGH): (a) to (d). It would
not be in the public interest and in the
interest of National Security to place on
the Table of the House the list of roads
of strategic importance proposed to be
taken over from State Governments
during the current year or in the next
five years and other details relating to
them asked for.

Grants to Institutions engaged in
National Integration Programme

182. SHRI K. MALLANNA: Wil] the
Minister of HOME AFFAIRS be

pleased to state:

(a) the names of the institutions
engaged in promoting the national
integration programme which received
grants from the Union Government
during the last three years together
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with the amount of grant received by THE MINISTER OF STATE IN
each; and THE MINISTRY OF HOME AF-
FAIRS (SHR!I YOGENDRA MAK-

(b) the names of the States to WANA): (a) A statement is attach-
which lump sum payment for this ed.
programme was made by the Central
Government, along with the amount (b) No grant was made t, any
given to each State? State in this context.

Statement

Names of voluntary organisations/Institutions which received grants from the Minis ry of Home
Affairs in the causc of national integration during the years 1976-77, 1977-78 and 1978-790 _-

Sl Name and address of the Organisaion/Institution Amount
No. of the
grant
sanctioned
1976-77
Rs.
1 Bengnl Association, New Delhi . . . . . . . . . 1,500
2 Anjuman Saire-Gul Faroshan, New Delhi . . . . . . . 2,500
3 Indian Council for Child Welfare, New Delhi . . . . . . 4,000
4 Tripura Adimijati Sevak Sangh, Agartala . . . . . . . 4,000
5 Bajali Pragati Sangha, Kamrup, Assam. . . . . . . 1,000
6 Dr. Rajendra Prasad Pustakalaya, Kanpur . 2,000
7  Youth Hostels Association of India, New Delhi . . . . . 5,000
8 Calcutta University National Integration Council, Calcutta . . . . 2,000
9 Yuvak Bharti, Lucknow . . . . . . . . 2,500
1977-78
10 Bengal Association, New Delhi . . . . . . . . 2,500
11 Anjuman Saire-Gul Faroshan, New Delhi . . . . 2.500
12 Dr. Rajendra Prasad Pustakalaya, Kanpur . . . . . . . 2,000
13 Indian Council of Child Welfare, New Delhi ., . . . . 2,500
14 Sadou Assam Maina Parijat, Gauhati, Assam . . . . 4,000
1978-79
15 Anjuman Saire-Gul Faroshan, New Delhi . . . . . . 2,500
16 Bajali Pragati Sangha, Kamrup, Assam. . . . . . . . 1.5!30‘
17 Indian Council for Child Welfare, New Delhi

3 . . . - . 3; 000'
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Represemfation by Maharashtra
Ex-servicemen Association

183. SHRI R. K. MHALGI: Will the
Minister of DEFENCE be pleased to
state;

(a) whether Government have re-
ceived any representation from the
Secretary, ex-Servicemen’s Associa-
tion, Pune (Maharashtra) stating
their grievanceg and demands, in
July, 1979;

(b) if so, what are their demands;

(¢) what action Government have
taken in regard to each such demand
so far; and

(d) if no action has been taken,
the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) to (d). The
Information on the subject is being
collected and will be placed on the
Table of the House.

Seminar on Textile Machinery
Industry

184. SHRIMATI MOHSINA KID-
WAIL: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether at g seminar on ‘Tex-
tile Machinery Industry’ held in the
Capital recently, a number of sug-
gestions were made to modernise the
textile machinery units in the coun-
try;

(b) if so, whether Government have
considered these suggestions; and

(¢) it so, the reaction of Govern-
ment with regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTHRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

'(bY amd (e). A mumber of sugges-
tions were made in the Seminar, in-
oluding impor? ef eritical drafting and

other components in order to aug-
ment production of spinning machi-
nery, extension of concessional duty
treatment on stainless steel imports
for additional items of textile machi-
nery, liberal credit facilities and con-
tinuance of soft loan scheme for the
textile industry. Many of these sug-
gestions had earlier been considered:
by the Development Council for Tex-
tile Machinery Industry in its meeting
held on thg 7th December, 1979. Ac-
tion has already been initiated on
these suggestions.

Expansion of Woollen 'pEnit of
Saurashtra

185. SHRI D. P. JADEJA: Will
tha Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is g fact that wool-
len unit of Saurashtra Region in
Gujarat State was selected for expan-
sion under the scheme of the Gov-
ernment of India for the expansion
of Woollen Industry in the couniry in
the first instance;

(b) whether it is a fact that the
said unit was recommended by the
high power Committee also;

(¢) whether it is also a fact that
the Gujarat State, who hag 55 per-
cent shares jointly with Government
financial instituitons, is pressing the
Central Government for the expan-
sion;

(d) the reasons for withholding ef
the proposal by the Centre; and

(e) whether Government propose
to clear the proposal in regard to ex-
pansion of Woollen Industry in Guja-
rat State?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT <CHANANA):
(a) to (e). Presumably, the Hon'ble
MP. is referring to the request of
M/s. Shree Digvijaysa Woollen Mills
Ltd., Jamnagar in the Saurashira Re-
gion of Gujarat for expansion of s



87 Written Answers

worsted spmning and powerlooms
-capacity. It is true that this unit was
recommended, among others for sub-
stantial expansion of its worsted spin-
ning and weaving capacity as a prio-
rity unit. The request was consider-
ed in the past at various levels but
wag not agreed to by the Government
in termms of the prevalent guidelines.
The Government of Gujarat as also
the party have again requesteq for
reconsideration of the party’s applica-
tion. The matter is under considera-
tion of the Government.

Defectiong in Assemblies, Rajva Sabha
ang Lok Sabha

186. SHRI N. E HORO: Will the
Minister of HOME AFFAIRS be
pleased to state the particulars re-
garding defections, party-wise, As-
sembly-wise as well as in Rajya
Sabha and Lok Sabha, which have
taken place after the new Govern-
ment has taken the charge in the
Centre?

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL, SINGH): As
there is no Central lay, under which
the term “defection” in this context
has so far been defined, it is not pos-
sible to furnish this information.

Losseg suffered by Scooters
India Ltd.

187. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government are gware
that the Scooters India Limited is
showing heavy losses for the last
three years; if so, facts and reasons
therefor;

(b) whether the market value ot
shares of this company has heavily
depreciated and the investing public
is suffering losses due to mismanage-
ment of this company; anqg

(c) what steps Government pro-
pose to take to safeguard the inte-

.
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rests of the shareholders investments
and whether there is any proposal to
compensate the shareholders of this
public undertaking and if so, the facts
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Scooters India Ltd. incurred los-
ses during the last three years. The
figures are:-—

(Rs. in'1'%"y)

1976-77 266. o5
1977-78 357. 18
1978-79 419. 00

The losses are mainly on account of
the low volume of production.

(b) It is reported that the Com-
pany’s equity share of face value of
Rs. 10/- was generally quoted at a
value of Rs. 425 in 1978. As a result
of various measures taken, the pro-
duction of the Company is now on
the upswing 35366 power packs
were produced during the period
April-December, 1979 as compared
to 27,529 power packs, in the cor-
responding period of 1978. Consumer
demand for the product has been
jncreasing in recent years. The im-
provement in the performance of the
Company as a result of various mea-
sures taken is expected fo be fur-
ther stepped up. It is reported that
the market value of the equity share
of the Company, quoted in Delhi
Stock Exchange in 1979-80, ranged
between Rs. 4.87 and Rs. 6.50.

(c) There is no proposal to com-
pensate the shareholders of the Com-

pany.

Amendment of Criminal Procedure
Code for Detention of Offenders
in States

188. SHRI MAGAN BHAT BAROT:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether some States have
amended Criminal Procedure Code as
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regard the period for which the
offenders could be detained before
filing of charge-sheet;

(b) if so, the States which provide
detention for more than 60 days;

(c) the number of offenders and
the period for which they are de-
tained in each of the States under
President’s Rule beyond the pres-
cribed period; and

(d) how many of such offenders
are in jails for not being able to ob-
tain bails?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) and (b). Section 167 of the Code
of Criminal Procedure 1973 as amend-~
ed by the Code of Criminal Proce-
dure (Amendment) Act 1978 (45 of
1978) empowers the Magistrate to
authorise detention of an accused per-
son, pending investigation, for an ag-
gregate period of 90 days in cases
where the investigation relates to of-
fences punishable with death, impri-
sonment for life or imprisonment for
not less than ten years gnd 60 days
where the investigation relates to
any other offence. Section 167 of the
Code of Criminal Procedure 1973
originally provided a limit of 60 days
in respect of gll offences. After the
expiry of 90/60 days, the person de-
taineg has to be released on bail if
he is prepared to ang does furnish
bail.

After the enactment of the Code of
Criminal Procedure (Amendment)
.Act, 1978, no approval has been ac-
corded by the Central Government
to any State to make g local amend-
ment in respect of the provisions per-
taining to the period of detention
contained in Section 167 Cr. P.C.

(¢) and (d). The State Govern-
ments have been requested to fur-
nish the required information.

Setting uwp of Atomic Power Stasion in
Saurashtra Region of Gujarat

189. SHRI MAGAN BHAI BAROT:
Will the PRIME MINISTER be
pleased t, state: -

(a) whether there is demand for
rower generation from Atomic Energy
by installing Atomic Power Station
in Saurashtra region of Gujarat
State;

(b) whether in view of shortage of
coal and non-availability of Hydro-
rlant, Government are considering, to
grant the setting up of an Atomic
Power Station in the said region; and

(c) whether Government consider
to use Lignite in Kutch to generate
power, if so, how?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir.

(b) The question of setting up of
a second atomic power plant in the
Western Electricity Region, of which
Gujarat is a part is under consider-
ation of the Government.

(¢c) Government is considering the
proposal of the Gujarat Electricity
Board to instal a Lignite based Ther-
mal Power Station in Kutch during
the Five Year Plan period (1978—83).

Robberies in Northern States and
Delhi

190. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of murders, dacoi-
ties and robberies committed during
the last six months in Delhi and
neighbouring States of Uttar Pradesh,
Haryana, Rajasthan and Madhya Pra-
desh;

(b) whether it is g fact that after
thumping majority of the Congress-I
in the recent Lok Sabha elections the
cases of muyrder, dacoity and robbery
have increased in the Northern States
of the country; and
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(c) if so, the steps taken or pro-
posed to be taken to put an effective
check on these crimes gg that public
can feel some sense .of security?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
{SHR] YOGENDRA MAKWANA): (a,
to (¢). The requisite information is
being collected gnd on receipt of the
same & statement will Be laid on the
Table of the House.

Policy of Government in giving
appointments

191. SHRI T. R. SAMANHANA. Will
the Minister of HOME AFFAIRS be
. pleased to state:

(a) the policy of Government in
meuking appointments in Central Gov-
einment factories and other Central
Government establishments; and

(b) whether Government will give
directions to the Central Government
factories and other Central Govern-
ment establishments to give prefe-
rence to local candidates (wviz., resi-
dents of the States)?

THE MINISTER QOF STATE IN
‘THE MINISTRY OF HOME AFFAIRS
{SHRI P. VENKATASUBBAIAH):
(a) Article 16 of the Constitution pro-
vides that there shall be equality of
opportunity for all citizens in the
matters relating t; any office under
‘the State and that no citizen shall, on
grounds only of religion, race, caste,
sex, descent, place of birth résidence
of any of them be ineligible for, or
discriminated against in respect of any
employment or office under the State.
Nothing in this Article ghall prevent
the State from making any provision
for reservation of appountments or
posts in favour of any backward
class or citizens which, in the opinion
of the State, is not adequately repre-
sented in the services under the State.
Appointment in Central Government
Departments are made in accordance
with the recruitment rules for a par-

wficular servicé/post framed under
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proviso to Article 309 of the Consti-
tution.

(b) Within the frame work of the
above provisions of he Constitution,
it has been Government’s endeavour
to give maximum opportunity tp local
candidate.

Policy for Development and uge of
Atomic Energy

198. SHRI T. R. SHAMANNA: Will
the PRIME MINISTER be pleased to
state:

(a) whether there is any change in
the policy of Government with re-
gard to the development and use of
Atomic Energy, particularly when
the political conditions in some of
our neighbouring countries are chang-
ing on account of the intervention of
big powers; and

(b) the position of atomic mineral
survey in India keeping in view the
half-hearted attitude of USA to sup-
ply Uranium ete.?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) No,
Sir.

(b) Enriched uranium is to be sug-
plied by the United States only for
the Tarapur Atomic Power Station
under the 1963 agreement. India has
enough uranium ore reservés for pro-
duction of natural uranium required
as fuel for gll the other nuclear power
stations existing ang planned.

et &7 fatdiin wgrar ©F P
gfx =t oo &7 s WA

194 . it sty miey -
=t ®. gy

w1 Surr woft ag e wY wOr
FTa f=:

@ mages g fas woat w7
Pawre £ Paxfiy sgraar @ & Poo



93 Written Answers PHALGUNA 22, 1901 (SAKA) Written Answers 94

gawt ufe swfeer o w7 ae wWT
IR T

(@) afx gt, @ gEer st & e
AT

Prime Minister’s visit to Narainpur in
Deoria District, U.P.

195. SHRI AMAR ROYPRADHAN:
‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it ig a fact thaf the
Prime Minister made a tour to village

Narainpur of Deoria district in U.P,
for assessing situation regarding the
police atrocities on the villagers of
Narainpur in February, 1980; and

(b) if so, the detailg thereof?

THE MINISTER OF STATE IN THBE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The Prime Minister visited
Narainpur on 7th February, 1980 and
went round the area and houses where
atrocities were committed. She talked
to the men, women and children who
were victims. She listened to their
tales of woe, particularly of the women,
and expressed sympathy for those who
had suffered. She had discussions with
the local leaders and officials. She was
moved by what she heard from the
villagers.

The Prime Minister received a num-
ber of petitions from the local people
bearing on the atrocities. Copies of
these have been sent to the U.P. Gov-
ernment for necessary action.

Moving ©of population from Agricul-
tural Sector to Industrial Sector

196. SHRI AMAR ROYPRADHAN:
Will the Minister of INDUSTRY be
pleased to stafte:

(a) whether Government propose to
take steps to move as much popula-
tion as possible from the agricultural
sector to the industrial zones; and

(b) if so, the details in thig re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and (b).
Government have no such proposal
under consideration. In fact, the em-
phasis is to achieve dispersal of indus-
tries to industrially backward and
rural areas, with a view to create in-
creased employment opportunities ip
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such areas, for securing a halanced and
co-ordinated development of ihe
economy as a whole.

Implementation of Recommendations
of Maruti Commission

197. SHRI AMAR ROYPRADHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Gov-
ernment have considered to imple-
ment the findings and recommenda-
tions of the Maruti Commission; and

(b) if so, the details in thig re-
gard and if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The present Government 1s
considering the findings and recom-
mendations made in the Report.

Boundary Disputes batween Karnataka
and Maharashtra

198. SHRI AMAR ROYPRADHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it ig a fact that Kar-
nataka and Maharashtra Governments
have not so far implemented the re-
commendations of the Mahajan Com-
mission in connection with the boun-
dary disputes between them; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The settlement of inter-State
boundary disputes involving transfer of
territories, as in the case of the Kar-
nataka-Maharashtra boundary dispute,
can be done only through Parliamentary
legislation, It has not been possible
dor the Central Government so far to
tsake action in this behalf because of
differences between the two State Gov-
ernments in regard to the recommenda-
fions of the Mahajan Commission,
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Threat posed hy Ouste Frensy in
Parasbigha and Dohia

199. SHRI K. MALLANNA: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government’s atten-
tion has been drawn to news item in
the ‘Hindustap Times of the 10th
February, 1980 that the caste frenzy,
unleashed by the cold blooded kill-
ings at Parasbigha and Dohia under
the Jehanabad police station between
February 6 and 8, 1980 its threatening
to engulf the whole of Gaya district;

(b) whether any complaint has also
been lodged with the Central Gov-
ernment in this regard and if so, the
detailq,.ﬁhereot; and

(¢) the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
The Government has seen the news
item.

(b) Yes, Sir. These complaints re-
lated to failure of administration to
prevent Parasbigha and Dohiya inci-
dents and demanded the dismissal of
the then State Government.

(¢) The State Government has asked
a Member of the Board of Revenue to
inquire into alleged administrative
lapses in connectien with Parasbigha
incident. A case was registered on
7-2-80 under the provisions of the
Indian Penal Code and Arms Act re-
garding Parasbigha incident. 26 persons
have been arrested in this case and 49
are absconding. Another case was re-
gistered on 8-2-80 under the provisions
of the Indian Penal Code in respect
of the incident at Dohiya. 4 persons
have been arrested in this case and 102
are absconding. Investigations in both
the cases are in progress and are ex-
pected to be completed shortly. State
Government have taken measures te
prevent recurrence of such incidents.
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Promoting of Industries in hilly,
backward and {ribal areas

201. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of INDUS-~
TRY be pleased to state:

(a) whether Government have tak-
en any steps to®promote growth of
industry in the hilly, backward and
tribal areag of the country; and

(b) if so, the nature of steps take.n
and the incentives outlined for this
purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes Sir.

(b) 246 districts (as given at An-
nexure-I laid on the Table of the House.
[Placeq in Library. See No. LT-410/
80) ] in the country have been declared
as industrially backward to qualify for

2690 LS—4.

concessional finance apd other facili-
ties. Out of these, 101 districts/areas
(a8 given at Annexure-II) laid on the
Table of the House, [Placed in Lib-
rary. See No. LT—410/80] have been
notified to qualify for Central Invest-
ment Subsidy Scheme. Certain hilly
areas in 13 States/Union Territories
(as given at Annexure-III) laid on
the Table of the House. [Placed in
Library. See No. LT—410/80] have
been identified for benefit under the
Transport Subsidy Scheme.

The following incentives are avail-
able to entrepreneurs for setting up in-
dustries in backward areas —-

(i) Central Scheme of Investment
Subsidy.

(ii) Concessional Finance facilities
from the All India Term Lending
Financial Institutions.

(iii) Transport Subsidy.
(iv) Tax Concessions.

(v) Hire purchase of Machinery by
Small Scale Industries from National
Small Scale Industries.

(vi) Consultancy for technical ser-
vices.

(vi1l) Interest Subsidy.

(viii) Special facilities for Import
of Raw Materials. .

(ix) Rural Industries Projects Pro-
gramme,

(x) Rural Artisans Programme,

(xi) District Industries Centre.

Supply of Cement to Gujarat

202. SHRI D. P. JADEJA:
SHRI AHMED M. PATEL:

SHRI AMARSINH V.
RATHAWA;

Will the Minister of INDUSTRY bue
pleased to state:

(a) the total demand of Cement
sent by Gujarat State for the years
1977-78, 1978-79 and 1979-80, year-
wise;

(b) the total gquantity supplied dur-
ing the period;
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(c) whether it ig a fact that there (¢) and (d) Yes. Sir; the allocation
ig a great demand of cement in Guja- made to the Gujarat State have been
rat State and supply iy much less less than their demand. The Govern-

than the demand; and ment are, however, making every effort
to increase the availability of cement

(d) the stepg taken by Government in the country by better utilisation of
to meet the demand? existing capacities, sanctioning new

capacities and imports. As soon as the
availability position improves, it would
THE MINISTER OF STATE IN THE be possible to make higher allocation
MINISTRY OF Y (SHRL to States including Gujarat.
HANANA%:

CHARANJIT C (a) and

(b). A statement showing the demand Statement

of cement projected by the State Gov- Demand projected by the Siate Gov-
ernment the quantity of cement allo- ernment, quantity of cement allocated
cated and despatches made to the State and despatches made to State of Guja-
of Gujarat during the year 1977-78, rat during the years 1977.78, 1978-79

1978-79 and 1979-80 is attached. and 1979-80.

(In lakhs tonnes)

Demand  Alloca-  Supplies

Year projected  tion effected
by the madt
State
Govern-
—_— _ ment
1977-78 . . ; . . . . . . . 17 14.7 . 13. 4
1078-79 . . . . . . . . 18 14 6 15.3
1970—3“ . - ) 3 . . . . . - 21 16. qQ |3- 1
(Upto
15-~2~1980)
Complainty against Officers regarding Allegations of general nature have been
influx of Foreigners into Assam made in this regard
203. SHRI N. E. HORO: Will the (b) Yes, Sir.
Minisler of HOME AFFAIRS he pleased
to state: Build up of Armed Eprces on Indo-Pak
Border
(a) whether Government  have
received complaints regarding the offi- 204. SHRI TARIQ ANWAR: Will the
cerg who are guilty of slackness in Minister of DEFENCE be pleased to
preventing the influx of foreigners into state-

Assam or failure to check the jnclusion

of non-Indians in the electoral rolls; (a) whether attention of the Govern-

ment has been drawn to Presg reports

and regarding the build-up of armed forceg
(b) whether Government have on the Indo-Pakistan Border vis-a-vis
made suitable arrangements for streng- gf}e t*;ensﬁspll;elnf develob@;’edc;g a reﬂufit
thening the checkposts? the g of armg ina gn
g U.S.A. to Pakistan; and
THE MINISTER OF STATE IN THE (b) if so, the stepstaken by Govern-
MINISTRY OF HOME AFFAIRS ment to ease the gituation to keep the

(SHRI YOGENDRA MAKWANA): (s) big powerg out of the sub-continent?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C.P.N.
SINGH): (a) and (b). Government have
seen press reports suggesting build-up
of armed forces on the Indo-Pakistan
border. Information available with the
Government does not support these re-
ports. Government are, however, aware
of the tension developing as a result
of the reported supply of arms by
China and USA to Pakistan, and have
initiated appropriate diplomatic moves
to ease the tension created by these
developments in our neighbourhood.

Exploitation of Harijang

285. SHRI SATISH PRASAD
SINGH:

SHRI K. LLAKKAPPA.

SHRI MADHAVRAQO
SCINDIA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
that Harijans are being exploited,
killeg and their property looted; and

(b) if so, what concrete gteps Gov-
ernment propose to take to gave their
life and property?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

(b) Home Minister has written to the
Chief Ministers/Govemors/Lft. Gover-
nors of States/UTs where crimes
against Scheduled Castes have been

occurring to convey to them the deed
concern of the Government of India
about these atrocities and the Central
Government's anxiety to put an end to
them. Based on an analysis of the
common socio-economic factors, in
which many of these crimes are rooted
comprehensive guidelines of precau-
tionary and preventive, punitive and
rehabilitative measures, to be taken for
effectively dealing with the crimes
against members of Scheduled Castes
have been communicated to the State
Governments with this letter.

Transfer of C.B.IL and Senior Police
Officialy

206. SHRI R, K. MHALGI:
SHRI K. M. MADHUKAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a num-
ber of C.BI. and other senior police
officials have recently been transfer-

red;

(b) if so, the getails of thege trans-
fers gsince January 15, 1980; and

(c) the reasong for the transfer in
each case?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) Yes,
Sir.

(b) A statement is attached.

(c) Al the transfers have been effect-
ed for administrative reasons.

Statement

Particulars of Sr. Police Officers transferred since 15-1-1980 and upto 10~3-1980

8. Name of the Officer and
No. the post held

Details of release/transfer

1. Shri J. N. Chaturvedi, Com~ He proceeded on leave with effect from 24-1-1980.

missioner of Police, Delhi,

2. Shri BS N. Mathur, Director,
I.B.

He was repatriated to the Government of Punjab on

8-2-1980. vox
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Details of release/transfer

Repatriated to the Government of Uttar Pradesh on

15~2-1980.
Repatriated to the Government of Bihar on 21-2-1g80.

Repatriated to the Government of Orissa on 28—2-1980-

Shri V. T. Shah, Officer on Consequent on the winding up of the Monitoring Cell

103 Written Answers
S. No. Name of the Officer and
) the post held
3. Shri I, C. Dwivedi, DIG,
C.B.I.
4. Shri V, Pandeya, DIG, C.B.IL.
5. Shri N, K, Singh, DIG, CBI
Special Duty, Ministry of
Home Affairs.
7. Shri P. R. Rajgopal, Director-
General, CRPF,
8. Shri'V. R. Lakshminarayanan,
Addl. Director, C.B.I.
9. Shri R. D. Singh, Director,
C.B.I.
10. Shri K, P. Medhekar, Addi~
tional Director, IB.
1. Shri 8. N. Shukla, Joint Di-
rector, I.B.
rz2. Shri R. K, Khandelwal, Joint
Director, I.B.
13. Shri D. K. Agarwal, Deputy

Director, 1.B.

in the Ministry of Home Affairs with effect from
a29-2-1980, he proceeded onh g2  days, leave with

« ffect from 1~-3-1g8o0.

He heas been relieved with cffect from g-g-1¢bo.  He
has requested for grant of 3 months, half pay leave
and has given a notice for voluntary retirement with
cffect from 7-6-1980.

He pioceeded on 19 days’ leave with effect  fiom
18-1-1980, He, however, applied for extension ot leave
till 1—3-1980 with permission to suffix Sunday, the 2nd
March, 1g80 to the leave. He was relieved from the
CBI on 3-3~1980 to join duty under the Government
of Tamil Nadu.

Hc proceeded on 58 davs, leave with effect  from
25~1-1980. His services have been placed at the
disposal of the Government of Bihar vide M.H.A.
orders issued on 29-2-1980 curtailing his leave.

O:sders for repatriaticnn to the Goveryment of Maha-
rashtra were issued on the 8th Maich, 1g8o.

Orders for repatiiation to the Goverrment ¢f Andlra
Pradesh were issued on the 8th March, 1980
O:ders for repatriation to the Government of Ut ar

Pradesh were issued on the 8th March, ig8o.

Orders for repatriation to the Government of Ulttar
Pradesh were issued on the 8th March, 1g8o.

Death of a Revenue Officer in Mandla,

207. SHRI BABU LAIL SOLANKI:
Will the Minister of HOME AFFAIRS

Madhya Pradesh

be pleased to state:

(a) whether g Revenue

Inspector

(c) whether a C.B.I, enquiry would
be ordered in the matter so that
culprits could be brought to book?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The requisite informatioh is
being collected and will be placedon
the Table of the House as soon as it is
received.

had died in mysterious circumstances
in district Mandla in Madhya Pradesh
in the last week of January, 1980;

(b) whether the murder hag been
shown as suicide to hush up the
maatter; and

(¢) The question of C.B.I. inquiry
into a death case is considered depend-
ing upon the circumstances of the case
and after obtaining consent of the
State Government concerned.
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Two women burng alive in District
Sitamarhi, Bihar

211. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Scheduled Caste
women namely, Thagni Devi and
Shail Kumari were burnt adve hy
some landlords on the night of 16th
January, 1980 in village Mani Chowk
under Runimdpur Block, Districh,
Sitamarhi in Bihar;

(b) if so, the reasons therefor; and

(c) the number of persons arrested
so far in this conmectiom and the
action taken against themf
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“pfgw MINISTER OF STATH IN THE
NINISYRY OF HOME AFFAIRS
(BRI YOGENDRA MAKWANA): (a)
Yes, Sh'.

According to the report received from
the Government of Bihar, on the night
of 16/17-1-1980 at about 11.30 P.M. the
house of one, Shri Bilat Paswan, Presi-
dent of village of 'Manichouk under
Runisaidpur Block, District Sitamarhi
was set on fire allegedly by some local
persons, in which Shri Paswan’s wife
Smt. Thagani Devi and daughter
Kumari Shail Kumari, who were asleep
were burnt to death.

(b) The mcxdent is reported to have
taken place due to previous enmity
between two groups led by Shri Budhu
Paswan on the one hand and by Shri
Nand. Lal Sah Shri Rajendra Mandal
and others on the other. Further de-
tails are under investigation by the
Btite Government authorities.

(c) The State Government have re-
ported that two persons including the
main accused in the case have been ar-
rested. The case is still under investi-
gation.

Asmsociation of Chief Ministers in the
¥ finalisation of Annual Plan

213, SHRI JHAR KHANDE RAI:
L SHRIMATI GEETA MUKHER-
SHRI P. K. KODIYAN:

‘Will the PRIME MINISTER be pleas-
ed to state:

.-(a) whether the Government has
decided not to associate Chief Ministers
in the ﬁnahsatmn of this year's annual
plan;

{b) if so, whethef any of the Chief
"Minfisters or politica] parties has pro-
tested against this; and..

‘(e) if 80, the details and Govern-
ment’s reaction thereto?

' THR PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Discus-
sions with States in res'oect of the

MARCH 12, 1080
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official level.

(b) and (¢). Only one of the Chief
Ministers viz. the Chief Minister of
Kerala has expressed his dissatisfaction
over the procedure being followed this
year. A letter to this effect has been
received by the Prime Minister from
the Chief Minister of Kerala. The pro-
cedure suggested by him would have
resulted in delays in the finalisation of
the Annual Plan 1980-81 and hence
could not be adcpted,

Tt WA @ JTOW W el -

Cloth Mills under N.T.C. and Produc-
tion of Jamata Cloth

214. SHRI NIHAIL SINGH: Will the
Minister of INDUSTRY be pleased fo
state:

(a) the number of cloth mills with
their names and locations running
under the National Textile Corporation
Ltd.; and the number of workerg em-
pioyed in each mill; and

(b) the quantum of Janata cleth
produced by each of them during the
period January, 1978 to 31st January,
1980 yearwise?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): ¢a) A state-
ment containing names of cloth mills
under the National Textile Corporation
with their location and number of em-
ployees is placed onr the Table of the
House.

(b) Information on controlled cloth
produced@ by these mills during the
period from January, 1878 to 3let
January, 1960 year-wise is Dbeing col-
lected and will be placed on the Table
of the House.

Statement

?’l’l:::. Name of the Mill Location Nux:ipe r
workers
-
1 2 3 4
I. NTC (DP&R) Ltd., New Delhi.
1. Ajudhia Textile Mills Delbi . . . . . (6
2. Mahalakshi Mills . Beawar, Rajasthan . 1045
3. Edward Mills} . . Do. . . . . 1092
4. Panipat Woollen Mills Panipat, Punjab . . . 369
II. NTC (Uttar Pradesh) Ltd., Kanpur

Lord Krishna Textile Mills Saharanpur, U.P. . . . 1898

6. Muir Mills . Kanpur, U. P. . . . 4204
7. New Victoria Mills . . Kanpur, U.P. . . . 4408

III. NTC (WBAB&O) Ltd., Calcutta.
8. Central Cotton Mills Calcutta, West Bengal . 30%0
9. Bengal Fine Spg. & Wvg. Mills. No. 1 Konnagar, Distt. Heoghly . 967
1o. Bengal Luxmi Cotton Mills . Serampore, Distt. Heoghly 2116
11. Shree Mahalaxmi Cotton Mills Palta, W.B. . . . . 1714
12. Rampooria Cotton Mills Serampore, Distt, MHoogly . 1890
13. Arati Cotton Mills Howrah, W. B. . . . 612
14, Bengasri Cotton Mills Sodepur, W. B. . . . 1000
15. Gaya, Cotton and Jute Mills Gaya, Bihar . . . 989
16. Manindra Mills . . . . Cossimbazar, West Bengal . 505
17. Jyoti Wvg. Factory Calcutta, WB . . . 459
IV. N.T.C. (T.N. & P.) Ltd., Coimbators

18. Coimbatore Murugan Mills Coimbatore, Familnadu . 935

19. Somasundaram Mills Do . . . 1080
20. Kalleeswarar Mills, * A’ Unit Do. . . . . 1516
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21. Coimbatore Spg. & Wvg. Mills Do. . . 1797
22. Shri Sarda Mills . . . Do. . . . 1171
23. Shri Bharathi Mills . . . . Pondicherry 1418
V. NT.C. (APKK & M) Lid., Bangalore
24. Azam Jahi Mills o . . . Hyderabad. A.P. . . 3435
25. Mysore Spg. & Mfg. Mill. Bangalore, Karnataka 3039
26. Mincrva Mills . . . . Bangalorc, Karnataka 23035
27. Mahboob Shahi Gulbarga Mills Gulbarga, Kainataka 1935
28. Parvathi Mills . - . . Q:ailon. Keiala 972
VI. NT.C. (§. M.) Lid., Bombay
29. Aurangabad Textile Mills . Aurangabad 795
0. Digwijay Textile Mills Bombay 1885
gt. Chalisgaon Textile Mills Chalisgaon, Maharashtra 1693
g2. Jupiter Textile Mills Bombaxr 2689
33. Apollo Textile Milly Bombay 1630
34. Bharat Textile Mills Bombay 14353
35. New Hind Textile Mills Bombay 1825
36. Dhule Textile Mills Dhule, Maharashtra 2545
37. Naunded Textile Mills . . . . Nanded, Maharashtra 3352
38. Mumbal Textile Mills . Bombay 2785
VII. NT.C. (M. N.) Ltd., Bombay.
39. Model Mills, Nagpur Nagpur, Maharashtra 3298
40. R.3.R.G. Mohta Spg., Mills Akola. Maharashtra 1365
41. India United Mills No. 1 Bombay 5272
42. India United Mills No. 2 . . . Bombay 4928
43. India United Mills No. 3 . Bombay
44. India United Mills No. 4 . . Bombay 1461
45. India United MillsNo. 5 . . Bombay . 1497
46. R.B.B.A. 5pg. & Wvg. Mills . . Hinganghat, Maharashtra 1721
47. Savatram Ramprasad Mills . . Akola, Maharashtra . 934
48. Viderbha Mills, Berar . . « Achalpur, Maharashtra . 1483
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VHI. N.T.C. (Gujarat) Ltd., Ahmedabad.

49. Ahmedabad Jupiter Textile Mills . . Ahmedabad . . . 2377
50. Ahmedabad New Textile Mills . . " Deo. . . . ' . 2290
5t. Himadri Textile Mills . . . . Do. . . . . 1246
52. Jehangir Textile Mills . . . . Do. . . . . 1975
53. Petlad Textile Mills . . . . . Petlad, Gujarat . . . 1158
54. Mahalaxmi Textile Milly . . . . Bhavnagar, Gujarat . . 1562
55. New Maneckchock Textile Mills . . Ahmedabad . . . . 1712
56. Viramgam Textile . . . . . Viramgam Gujarat . . 1372
57. Rajnagar Textile Mills, Unit No. 1 . . Ahmedabad 2

58. Rajnagar Textile Mills Unit No. 2 . Ahmedabad . j. 320t
59. Rajkot Texule Mills . . . . Rajkot . . . . . 674

IX. N. T.C. (M. P) Ltd.. Indore.

60. Bengal Nagpur Cotton Mills . . . Rajnandgaon M.P. . . 3168

61. Burhanpur Tapti Mills . . . . Burhanpur, M. P. . . . 2071
62. Necw Bhopal Textile Mills . . . Bhopal, M. P. . . . 1205
63. Hira Mills . . . Ujjain, M. P. L. 2659
64. Swadesh Cotton & Flour Mills . . . Indore, M. P. . . . 2801
65. Kalyanmal Mills . . . . . Indore, M. P. . . . 2694
66. Indore Malwa United Mills . . . Indore, M.P. . . . 4491

Managed Mills.
67. Lakshmi Rattan Cotton Mills . . . Kanpur, U, P. . . . 3077
68. Atherton Mills . . . . . Kanpur, U. P, . . . 1496
69. Swadeshi Cotton Mills . . . . Kanpur, U. P. . . . 6953
v0. Swadeshi Cotton Mills . . . . Pondicherry . . . 2388
Note: Nationalised mills producing cloth . . . . 66
Managed mills producing cloth . . . . . 4
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Statatory and Constitutional Status
‘ to Minorities Commission

215. SHRI G. M. BANATWALILA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
of the persistent demand to agcor@
statutory and constitutional status lo
the Minorities Commission; and

(b) whether Government intend to

bring any legislation for the purpose
and if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFTFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

(b) The matter is under considera-
tion.

Performance of Heavy Water Plants

216. SHRI SATYENDRA NARAYAN
SINHA: Will the PRIME MINISTER be
pleased to state:

{a) whether the heavy water piants
in the country have given a satisfac-
tory performance;

(b) if not, the reasons therefor; and

(¢) the total capacity commissioned
and actual output since April, 1977?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and (b).
Of the existing 5 Heavy Water Plants
(including those under construction), 3
have gone into production the plants at
Nangal, Baroda and Tuticorin, While
the performance of the plant at Nangal
is satisfactory, the production of heavy
water at Tuticorin has been low because
of frequent power trips and interrup-
tion in the supply of synthesis gas and
ammonia from the Fertilizer Plant of
SPIC to. which it is integrated. The
revamping of the Baroda Plant has
been completed and regular production
is expected by April 1980. The Heavy
Water Plant at Talcher has been
mechanically completed; but commis-
sioning has been kept in abeyance be-
cause of the acute power shortage in
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the State of Orissa and consequeat
complete shut off of power to the Fer-
tilizer Plant of FICI at Talcher and ta
the Heavy Water Plant. The Heavy
Water Plant at Kota will be mechani-
cally ready by November, 1980.

(c) The design capacity of the 3 com-~
missioned plants is 152.6 tonnes per
annum. It would not be in the coun-
try’s interest to disclose the actual pro-
duction of Heavy Water.

Reconstitution of CS.LR,

217. SHRI SATYENDRA
NARAYAN SINHA.:

SHRI INDRAJIT GUPTA:
SHRI MAGAN BHAI BAROT:

Will the PRIME MINISTER be pleas-
ed to state: o

(a) whether there is any scheme to
reconstitute the CSIR to include in it
all laboratories that were given to
certain Ministries earlier; and

(b) if so, he reasons therefor?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and (b).
The matter is under consideration.

Annual Plan Outlay for Orissa

218. SHRI CHINTAMANI PANI-
GRAHI: Will the PRIME MINISTER
be pleased to state:

(a) whether the annual plan out-
lay for Orissa for 1980-81 has been
finalised; .

(b) if so, what is the total plan
outlay approved and how much ig
State’s share in this outlay; and

(o) the details of the sgectoral total
cutlays?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir.

(b) The total outlay agreed tao Ieor

the 1980-81 Annual Plan of Orissa is
Rs. 221.05 crores. State's share im

financing this outlay is Rs. 84.15 crores.

(c) Sectoral break-up of outlay is .
given in the statement appended.
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(Rs. Lakhs)
Head of Development Agreed Outlay
Rescarch and Education -
Crop Husbandry . . . . . . . . . 1480. 00
Land Reforms . . . . . . 533. 35
Minor Irrigation . . . . 1450. 00
Soil and Water Conservation 121. 00
Command Areca Development . . . 326. 00
Animal Husbandry and Dairy Development . 183. 00
Fisheries . . . . 170. 00
Forests . . . . . .t . . . 220, 65
Investment in Agricultural Financial Institutions 90. cO
Marketing . . . . . R . £
Storage and Warchousing . . . . £
Community Development and Panchayats 75. 00
Special Programme for Rural Development £
I. Agriculture and Allied Services 4649.00
1I. Cooperation . 520.00
Irrigation 4700. 00
Flood Control Projects . . . 300. 00
Power . . . . . . . 7245. 00
111. ITrrigation, Flood Contrel and Power . 12245.00
Village and Small Industries 390. 00
Medium and Large Industries . . 25%. 50
Mining . . . . . . . . . . 70. 00
1V. Industry and Minerals . . . . 717.50
Ports, Light Houses and Shipping 86. o0
Roads and Bridges . . . . . . . N 8y5. 00
Road Transport . . . o . . - . 150. 00
Water Transport . . . . . . . . Lt
Toufism . . " . . . . ° R 40. 00
V. Transport and Commusisahions . . . . . II5I. 00

£ Included under *Crop Husbandry’-
££ Included under “Ports and Shipping™
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(Rs. Lakhs)
Head of Development Agreed Outlay
General Education . . . 670. 00
Art and Culture 34.00
Technical Education 35. 00
Medical (Excl. E.S.1.) .
Employees State Insurance Scheme ‘ 507. 00
Public Health and Sanitation
Sewerage and Water Supply J 650. 00
Housing (Excl. Police Housing) 402. 00
Urban Development 61.00
Information and Publicity 8.00
Labour and Labour Welfare 37.50
Welfare of Scheduled Castes, Scheduled Tribes and Other Back-
ward Classes . . . . . . . . . 180. o0
Social Welfare . 25. 00
Nutrition 50. 00
Others 1.00
V1. Social and Commumty Services 2660. 50
Sectetariat-Economic Services 12.00
Economic Advice and Statistics 40.00
VII. Economic Services 52.00
Stationery and Printing . 10°00
Public Works including Police Housing 100. 00
V11, General Services 110.00
Granp TOTAL . . . 22105. 00

Committee to review °‘Food for Work
Programme’

219. SHR] TARIQ ANWAR:

SHRIMATI MOHSINA
KIDWATI: o

will the PRIME MINISTER be

pleased to state:

(a) whether it is a fact that the
Planning Commission has set up a
Committee to review thg progresw

made with regard to the ‘Food far
Work Programme’ started by State
Governments;

(b) if so, whether the Committee
has sudbmitted its report; and
. (g) if 80, the recommendations made
by the Committee and the action takes
by Government thereon?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to (c).
The Planning Commission has not get
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up any Committee as such to review
the progress made with regard to ‘Food
for Work Programme’. The existing
Programme Evaluation Organisation of
the Planning Commission has, however
carried out a quick evaluation study
of this programme. The interim re-
port of the evaluation study was sub-
mitted to the Government in Decembher
1979. A copy of the summary of the
main findings and recommendations is
enclosed. The Ministry of Rural Re-
construction have issued suitable
guidelines to the States in the light ot
the Programme Evaluation Organisa-
tion’s report.

A QUICK EVALUATION STUDY OF
FOOD FOR WORK PROGRAMME

(August—October 1979)
An Interim Reporl:

SUMMARY OF MAIN FINDINGS AND RE-
COMMENDATIONS
ProAp FINDINGS

1. Classification of beneficiaries:

(i) Of the total beneficiaries 50.6
per cent were agricultural labourers,
22.4 per cent cultivators, 19.7 per
cent non-agricultural labourers and
7.3 per cent others.

(ii) Of the total beneficiaries 42
per cent were scheduled castes, 13
per cent scheduled tribes and 45 per
cent others.

(iii) 80 per cent of the persons
engaged in Food For Work Pro-
gramme were males and 20 per cent
females.

2, Planning and administration of the
Programme:

(i) State level Steering Commit-
tees were formed in all the States.
However, the meetings were not held
as frequently as required in some
States.

(ii) Out of 20 districts, district
level Steering Committees were for-
med specifically only in 7 districts.
In other districts the asiready exist-
ing district level committees per-
formed the functien.

(iii) In the matter of planning and
implementation wherever the village
panchayats were fully involved, the
projects were planned generally ac-
cording to the needs of the village
community. The technical depart-
ments worked in isolation from other
departments and utilised foodgrains
for continuing their normal activities.
There is need for coordination in the
selection of projects, in fixing priori-
ties and in progress reporting at dis-
trict level.

(iv) The method of registration of
labourers for employment was found
only in 5 districts. In the rest 15
districts no specific method of regis-
tration for selection of workers was

followed.

(v) In a district certain difficulties
were reported in planning and imple-
mentation of the programme. For
example, some of these difficulties
related to lack of planning and co-
ordination between various depart-
ments, non-availability of timely sup-
ply of foodgrains from FCI, non-co-
operation of local people, lack of
availability of implements and tech-
nical know-how, etc. Timely and un-
interrupted supply would reduce mal-
practices in distribution of foodgrains
to wage earners.

(vi) No financial limits are fixed in
most of the States in undertaking
the various works., However, limits
are fixed for sanction by officials at
various levels. Difficulties were,
therefore, experienced in getting the
financial sanctions from higher
levels. To avoid reference for ganc-
tion by higher level officials, pancha-
yats either created assets which did
not conform to standard norms
or they fragmented the projects and
treated each fragment as a separate
project. It is, therefore, desirable
to streamline the procedure for
speedy sanction of projects.

3. Progress of the Programme,

(i) Additional employment gene-
rated through the Food for Work

Programme during 1978-79 over the
previous year per selected household
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of the sample villages varied from 3
mandays to 167 mandays. The extent
of additional employment generated
over the last year ranged from 0.7
per cent to 76.1 per cent. The over-
all percentage increase in employ-
ment for all the selected beneficia-

xies in the villages investigated was
10.9.

(ii) Additional income generated
during 1978-79 over the previous year
in the sample villages varied from
Rs. 23 to Rs. 1569 per selected house-
hold. The extent of additional in-
come generated over the last year
ranged from 1.4 per cent to 97 per
cent, The overall percentage in-
crease for all the selected households
in the villages was 17.7.

iii) Various types of community
assets were created under the pro-
gramme some of which were, how-
ever, not durable, for example, con-
struction of link roads and embank-
ment work. In regard to creation of
individual assets, the Ministry of
Rural Reconstruction may examine
such cases in the light of the policy
of the Planning Commission.

(iv) 3.7 lakh mandays

employ-
ment was

created in the selected
villages. In individual district this
ranged from 535 mandays in Raisen
{Madhya Pradesh) to 46879 mandays
in Bhojpur (Bihar).

(v) Community assets worth Rs. 24
lakhs were created during 1978-79
in the selected villages.

{(vi) Beth Plan and non-Plan

Works were taken up under the pro-
gramme.

(vii) In Bihar, Haryana and Uttar
Pradesh there was no agency

for
maintenance of link roads.

4. Difficulties and Malpractices:

(i) Delays in supply and lack of

storage facilities were reported in
5 States.

(ii) Payment of wages fully in
cash was reported in some States
leading to selling of the foodgrains
in the open market by contractors.
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(iif) Muster rolls were reported te
have been inflated in some selected
villages by entering fictitious names,
both by contractors and the pancha-
yats.

(iv) Ex-gratia payment was de-
manded by supervisory stafl in twe
States at the time of distribution of
foodgrains to the beneficiaries. Gov-
ernment agencies and panchayats in
two States converted foodgrains inte
cash for meeting the cost of construc-
tion works such as, huts, school
buildings, dispensaries panchayat
ghar, etc,

(v) The contractors indulged in
selling part of foodgrains in open
market.

(vi) Less payment of wages was
reported from two districts.

(vii) Beneficiaries had to sell out
coupons due to delay in supply of
{oodgrains.

(viii) Foodgrains were utilised for
purchase of crockery and furniture
and upkeep of Government buildings
in one State.

5. Impact of the Programme:

(i) In 13 districts out 20, there was
no significant impact on wages. How-
ever, in 7 districts there was a pesi-
tive impact.

(ii) This programme slabilised
foodgrain prices (wheat and rice) in
8 districts out of 20 selected. In 6
districts, local wheat  prices fell

marginally.

(iii) There was favourable impact
on life and living, conditions of the
village community in terms of em-
ployment and income. Majority of
beneficiaries, however, reported that
these benefits were only short-term
and seasonal,

6. Suggestions for future:

(i) Empty gunny bags at present
peing retained by the distributing
agencies such as contractors, falx
price shops, etc., should be handed
over to the village panchayat for
augmenting their resources.
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(ii) Efforts should he made to pro-
vide foodgrains preferred by the
beneficiaries.

(iii) Looking to the preference of
the beneficiaries, the wages should be
paid partly in cash and partly in
kind.

((iv) Majority of the beneficiaries
preferred weekly payments. As such,
efforts should be made to make week-
ly and timely payments in all the
areas.

(v) It appears that the inspecting
and monitoring arrangements at the
Centre for effectively supervising the
Food for Work Programme and its
implementation are rather weak.
Supervision, therefore, needs to be
strengthened to avoid creation of
non-durable assets.

(vi) There is a need for further
research and evaluation on its short
and long-term  benefits to wvarious
sections of rural population.

Release of Salt Lang Tor construction
of Road in Bhandap Village of Bombay

220. SHRI SUBRAMANIAM SWAMY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have now
finalized their stand on the re.ease
of Salt Commissioner’s lands for the
purpose of building an approach road
to Bhandup Village in Bombay; and

(b) if so, the exact details and if
1ot, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) The Government have agreed in
principle to transfer the salt lands at
Bhandup Village in Bombay to the
Bombay Municipal Corporation subject
io the condition that the market value
of the land determined on the date of
transfer will be paid by the Corpora-

tion and such compensation as is due
to the licencees of the Salt Works will
also be paid by the Bombay Municipal
Corporation.

Utilisation of Heavy Water imported
from U.S.SR.

221. SHRI SUBRAMANIAM SWAMY:
Will the PRIME MINISTER be plea-
sed to state: .

(a) whether the heavy water ime
ported from the USSR has been utiliz-
ed in any of the Indian reactors re-
cently; and

(b) if so, the exact dates from
which this utilization commenced?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) No, Sir.

(b) Does not arise.
Discontentment in C BJI Officers

222. SHRI JHAR KHANDE RAI:
SHRI K. M. MADHUKAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his attention has been
drawn to & newspaper report about
the discontent in the CBI and protest
by a large number of officers in res-
pect of some of their grievances; and

(b) if so, what exactly are the
grievances and what steps Govern-
ment have taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
and (b). A few reports published in
the newspapers relating to the CBI
staff have come to the notice of the
Government. The earlier reports in
June 1979 related to the desire and ex-
pectation of the CBI staff in regard to
improvement in their service condi-
tions. The later reports related to an
apprehension among the investigating
officers in the CBI following the in-
cident of 29-1-80 involving Shri N. K.
Singh, former DIG, CBI.
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2. In regard to service conditions of
the CBI staff, the Government have
already taken steps, such as provision
of more Government accomamodation,
sanction of special pay to some cate-
gories of officers, increase in the cleth-
ing allowance ete. Promotional
avenues for clerical staff and cons-
tables have been recently increased by
creation of more postis. Certain other
measures to improve the service con-
ditions of the staff are under considera-
tion,

3. As regards the reported apprehen-
sion among the investigation officers
in the C.B.I. in connection with inci-
dent of 29-1-80, they have been assur-
ed by the Director and other senior
officers of the Bureau that none will
come to any harm for having perferm-
ed his duties in 5 bona fide manner.
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Progress in Space Research

225. SHRI N. K, SHEJWALKAR:
Will the PRIME MINISTER be pleased
to state the progress made in the
sphere of Space research during the

last year as also the research schemes’

for the future?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): Space research
continued to progress towards the
three main programme goals, namely,
remote sensing, space-based communi-
cations and develeping indigenously
satellite launch vehicles. Two impor-
tant milestones reached during the
last year were:

(i) the launching of the experi-
mental earth observations satellite—
‘Bhaskara’

(ii) the first experimental flight of
the satellite launch vehicle (SLV-3).

2690 LG5

2. The future research schemes are
geared towards the programme goals
mentioned above, The details will be
available in the Annual Report of the
Department of Space.
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Dacoities in Ashok Vihar (Delhi)

227. SHRI K. P. SINGH DEC: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
residents of Ashok Vihar, Delhi have
been subjected to repeated dacoities
during day time; .

(b) whether it is also a fact that
one of them was committed even

during day time; and

(c¢) whether such incidentg have
also been reported from other locali-
ties of Delhi during the las: three
months, if so, their number and the
steps being taken to bring about a
drastic change in the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA); (a)
and (b). During the period 1st De-
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cember, 1979 to the 29th February, 1980,
there were two cases of dacoity and
three cases of robbery, reported at the
Police Station, Ashok Vihar. Out of
them, one case of robbery occurred
during day time.

(¢) Fifteen cases of dacoity were re-
ported in the whole Union Territory
of Delhi during the last three months
i.e.,, from 1st December ,1979 to 29th
Feb., 1980.

Following steps have been taken to
prevent such crimes:—

(i) Intensive foot and mobile pat-
rolling including armed  with walkie-
talkie sets and wireless fitted motor
cycle patrols, has been introduced. 10
companies of additional force from
DAP/CRPF have been provided to
the District for night patrolling and
an additional CRPF Bn. has also
been provided for the purpose. The
patrolling is being personally super-
vised by senior police officers.

(ii) About 2000 Home Guards have
been inducted with the Police for
night and early morning hours pat-
rolling. Special attention is being
paid to parks and vulnerable residen-
tial localities.

(iii) Surprise checking of vehicles
to detect those involved in commis-
sion of crime.

(iv) Organisation of Thekr: Pehra
and patrolling by local residents and
private chowkidars in coordination
with pclice patrols and pickets.

(v) Setting up of temporary Police
Posts pending regular sanction in
some vulnerable localities.

(vi) Stepping up of externment
proceedings; more than 450 crimi-
nals and bad characters have been
externed out of Delhi from 1st July
1978 to 3rd March 1980,

(vii) Continuous drives by the
special squads of the districts to de-
tect the dacoits auto-lifters, robbers/
snatchers, pick-pockets, eve-teasers
and other bad characters by develop-
ing intelligence,
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(viii) Meeting with residents of
the localities by the Deputy Com-
missioners/Assistant Commissioners
of Police to explain the measures
taken and obtain their suggestions.

(ix) Meetings with the represen-
tatives of women’s colleges to curb
the crime of eve-teasing.

(x) Sanctioning more staff in police
stations created in 1978 is under ac-
tive consideration of the Govern-
ment.

(xi) Recently, to improve the mo-
bility of police on duty, 57 new vehi-
cles have been sanctioned to replace
old ones. 8 new jeeps have also been
sancticned.

(xii) It has been decided that the
Crime Recdérd Office will operate
round the clock instead of one shift
as in the past.

Report of Commission for Scheduled

Castes and Scheduleg Tribes for
1978-79 and atrocities on Harijans

228. SHRI K. P. SINGH DEO: Wwill
the Minister of HOME AFFAIRS bhe
pleased to state:

(a) whether it is a fact that the
Scheduled Castes and Scheduled
Tiibes Commission in its report for
1978-79 has stated that atrocities cn
Scheduled Castes and Scheduled
Tribes are continuing and have in-
creased during this period as com-
pared to the earlier years;

(b) whether the Commission has
also suggested some positive measures
to end this social stigma; and

(c) if so, Government's reaction to
the above and what measures are
being contempiated by Central Gov-
ernment under Article 46 to ensure
safeguards to these communities in
each State and Union Territories?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (c¢). The Report of the Commission
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for Scheduled Castes and Scheduled
Tribes for 1978-79 was submitied last
month only. As per terms of the Re-
soluticn setting up the Commission, the
Report has to be placed on the Table
of each House of Parliament and action
is being taken to comply with the re-
quirement.

Attacks on Harijans in Bihar

229. SHRI VIJAY KUMAR YADAV:
Wiil the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of incidents of
atlacks on Harijan reported during
the current year in Bihar and the
reasons therefor;

(b) the number of persons killed,

loss of property etc. in each of these
incidents;

(c) whether Government have given
any compensation to the victims;

(d) the number of houses damaged
and the assistance provided by the
Government for their repairs; and

(e) the measures taken to bring the
culprits to book to check recurrence
cf such incidents in future?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
According to information received
from the Government of Bihar, the fol-
lowing crimes were perpetrated by
members of non-Scheduled Casgtes
against members of Scheduled Castes
in the State during the months of Jan-
vary and February, 1980:

Violence Arson or Otker
Month Murder resulting Rape serious I.t.C..
mischief offences
previous in respect
hurt of property
Jan. 8o 5 5 19 72
Feb. 8o 2 1 4 25

The State Government has further
reported that the above information is
incomplete a5 reports from gome of
the districts have not yet been receiv-
ed by them. They have stated that
these incidents took plarce as a result
of various causes such as land dis-
Putes, disputes regarding minimum
wages group rivalry etc.

(b) 21 persons were killed in these
incidents. 45 houseg were ddestroyed.
Domestic articles such as cloth and
wooden furniture were burnt down and
Some domestic animals were alsc. killed
in arson cases.

(c) and (d). The State Government
h{!s reported that immediate relief in
kind and cash were provided. Clotheg
and ration were given together with

financial assistance for construction of
new houses.

(e) The State Government has re-
ported that ail police and civil officials
have been directed to give utmost at-
tention to the problems of members of
Scheduled Castes. Measures have been
taken to apprehend guilty persong and
complete investigation of cases quickly.

Foreign Conspiracy behind agitation
and violent incidents in Assam

230. SHRI K. C. PANDEY: Will the
Minister of HOME AFFAIRS be pleased

to state: EREI s

t’a} whether conspiracy by the
foreign countries is behind the.  agi-
tativn and violent incidents in Assam;
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(b) whether it is also a fact that
the conspiracy aimed at destroying the
national unity was encouraged by the
Jaunata and Lok Dal Governments;

(¢) whether Government are taking
necessary steps to contain this; and

(d) if so, the progress made so far
in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). Allegations in this regard
have been made. However, 1t is” not
easy to get conclusive proof in such
matters. Government are keeping a
careful watch over the situation.
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Estimates of Uranium Resources

234. DR. VASANT KUMAR PAN-
DIT: Will the PRIME MINISTER
be pleased to state:

(a) whether Government have esti-
mated VJranium respurceg in the coun-

try;

resources of U, Oy and how much of
it is available for exploitation;

(¢) whether new target areas have
been identified in Crystaline fields of
Madhya Pradesh; and

(d) if so, the estimated Uranium
found in Madhya Pradesh and the
programme of it’'s exploitation?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Yes, Sir. Uranium reserves now
stand at 63,876 tonnes U, O, under
indicated and inferred categories.
These reserves, though comparative-
ly of lower grade, can be exploited
and uranium produced at a cost com-
parable to present upward trend in
internationa] market. One mine at
Jadaguda in Singhbhum  District,
Bihar ig already under exploitation.

(c) and (d). Significant wuranium
occurrences have been located
at Dumbhath-Jajawal-Dauki-Duba-
Garia etc., along shear zones in Sar-
guja District, Bodal-Bhandari tola in
Rajnandgon District ang very recent-
ly along Kurri-Keonti-Chihra tract
in Bastar District, Madhya Pradesh.

Boda] areg is estimated to contain
over 1,800 tonnes of U, Oz and pro-
duction plans are under technical
scrutiny. Exploratory underground
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development and drilling for evalua-
tion of the deposits in Sarguja Dis-
trict are in progress. Preliminary
work has also been taken up in
Bastar,

Retirement of N.C.C. Officers at 45
years of age

235. DR. VASANT KUMAR PAN-
DIT: Wi]] the Minister of DEFENCE

be pleased to state:

(a) whether the N.C.C. Organisation
hag decided to compulsorily retire
all the NCC officers (part-time) com-
pleting 45 years of age as on 26th
August, 1979;

(b) what are the projects of the
N C.C. Organisation regarding the need
of part-time officers, for the coming
five years;

(c) what is the current numerical
strength of the part-time NCC Officers,
the number of people who retired by
27th August, 1979; the expansion of
new units of NCC in the country and
the closure of several units at present
for want of NCC Officers; and

(d) the overall pohicy of Govern-
ment on the issue of NCC Organisa-
tion, its standing and future program-
me?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a) The
rule of retirement at 45 years of age
applies to men officers holding part-
time N.C.C. Commission. Extension
of service, upto 50 years of age, is
admissible to them provided they are
physically it and it is necessary or
expedient to grant such extensions
In the public interest. The age of
retirement in case of part-time lady
officerg is 52 years extendable to 55
years. r

(b) and (¢). The existing autho-
rised strength of part-time N.CC.

officers is 11,518, including 10,146
Male Officers and 1,367 Lady Officers.

During the period from 27th
August, 1977 to 27th August, 1979,
928 officers were discharged, includ-
ing those who retired on completion
of 15 yearg of service ag per the rules
then in force.

24 Units have been raised during
1978-79 and 1979-80. 1t is proposed
to raise 26 new units during 1980-81.
The required vacancies will be filled
by fresh recruitment and by grant of
extension of service. No N.C.C. Unit
was disbanded during 1979 merely
for want of N.C.C. part-time officers.

(d) The N.C.C. ig one of the pre-
mier youth worganisations of the
country and it is our endeavour to
promote jt within existing financial
constraints.

Separate Ministry to look after
welfare of Scheduled Castes amd
Scheduled Tribes

236 SHRI LAKSHMAN

MALLICK:
SHRI MADHAVRAO
SCINDIA:
Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether there is any proposal
under Government’s consideration to
set up a separate Ministry to look after
the welfare of Scheduled Castes and
Scheduled Tribes; and

(b) if s0, by when it is likely to be
set up?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FATRS (SHRI YOGENDRA MAK-
WANA):

(a) There is no such proposal under
consideration.

{b) Does not arise.



143 Written Answers

Setting up of big Indusiries in Orissa

237. SHRI LAKSHMAN MALLICK:
‘Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is any proposal
undery Government’s consideration 1o
set yp big industrieg in the State of
Orissa; nnd

(b) if no, what are the details there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 CHARANJIT CHANANA):
(a) and (b). The Honourable Mem-
ber may kindly refer to Annexure
II of Chapter 23 of the Draft Sixth
Five Year Plan (1978—83) Revised,
published in December 1979, which
contains detailg regarding large and
medium industries and mineral pro-
jects proposed to be set up in the
Central Sector during 1978—83; this
document is however yet to be sub-
mitted to the National Development
Council for consideration.

Law ang Order Situation

238. SHRI LAKSHMAN
MALLICK:

SHRI SHIV KUMAR
SINGH:

SHRI K. LAKKAPPA;

Will the Minister of
AFFAIRS be pleased to state:

(a) whether it ig a fact that the
law and order situation in the country
in general and in Delhi in particular
is not satisfactory; and

(b) if so, the details thereof and
the action taken or propused to be
taken by Government to improve the
law and order situation?

HOME

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) The general law and order
situation in the country was unsatis-

factory. After the coming into power
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of the new Government at the Cen-
tre and after the imposition of the
President’s rule in 9 States, there hasg
been, improvement in law and order
situation, including Delhi.

(b) A sense of fear mnd concern
wag createq in the public mind on
account of the increase in heinous
tensational offenceg like murders,
dacoities, robberies, chain snatching,
ete. After the recent serious incidents
in Narainpur, Parasbigha and Pipra
the concerned States have been told
to gear up their administrative mach-
inery and to deal with all law =and
order situationg in a firm and effec-
tive manner and to promptly book
the culprits.

Steps have Dbeen taken to, re-
organise and strengthen the Delhi
Police zet-up by providing additional
man-power, equipment ang vehicles.
The Delhi Police has intensified pat-
rolling, has strengthened surveillance
of known criminals and has steeped
up the externment of bad characters.

It is also proposed to discusg all
aspects of law and order in a con-
ference of Chief Ministers and
Governors.

Cheap Cloth Soheme

239. SHRI RAMAVATAR
SHASTRI:

SHRI K. M. MADHUKAR:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government propose to
continue the cheap cloth scheme;

(b) if so, what ig the present rate
of production of cheap cloth by both
private and public sector;

(c) what is the maximum retail
price per metre for different varieties
of cloth; and

(d) what measures are proposed to
be taken for ite effective supply?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

(SHRI CHARANJIT CHANANA):
(a) to (d). Under the cheap cloth
scheme introduced in September

1979, a total quantity of 1000 million
metres is expected to be produced
annually. The maximum ex-mill
price of cloth covered by the scheme
1s Rs. 4.75 per metre, maximum con-
sumer price of which will be Rs. 6.33
per metre (which is inclusive of 25
per cent trade margin, excise, octroi,
etc.). The mills have been directed
to stamp the maximum consumer
price on the cloth. The production of
cheap cloth during September 1979 to
December 1979 was of the order of
99 million metres by NTC mills and
148 million metres by the private
sector mills. The supply of cheaper
cloth is being done through normal
trade channelg of distribution with
larger induction of cooperative sector.
As the scheme has been introduced
in September 1979 onwards, review
for continuation wil] be done after
judging the performance of the
scheme in its first year.

Persong arrested for various Crimes in
Delhi

240. SHRI KRISHNA PRATAP
SINGH:

SHRI NIREN GHOSE:

Will the Minister of
AFFAIRS be pleased to state:

HOME

(a) the number of persons arrested
in Delhi on charges of varioug crimes
during 1979-80 month-wise and how
many of them have since been releas-
ed on bail and how many are still in
judicial custody; and

(b) whether it is also a fact that
among the arrested persons there
were certain police men also and if so,
their particulars and the action taken
against them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). The number of persons
arrested, those released on bail and
those still in judicial custody is as
follows: —

-——— e - — cm——
- -~

Name of Month Persons On bail Judicial

arrested custody
April, 79 2785 2733 52
May, 79 2980 2889 91
June, 79 2824 2759 65
July, 79 . 5262 5188 74
August, 79 3612 3533 79
September, 79 3061 2988 73
October, 79 3406 3323 8-
November, 79 2838 2717 121
December, 79 3118 3025 93
Janu.awy, 8o 2442 2221 221
February, 8o .o . . . 2323 1880 343

..

e
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Among the arrested were 7 Sub-
Inspectors, three Assistant Sub-In-
spectors, 8 Head Constables and 18
Constables. All the Police Personnel
arrested in criminal caseg are placed
under 3zuspension. Cases against 18
are under investigation, caseg against
14 are under trial of court, two have
been acquitted by the court and two
have been convicted.

Setting up of Imlustries in Rajasthan

241. SHRI JAI NARAIN:
SHRI CHITTA MAHATA.

Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government prupcse
to provide industries in the backward
areas and hill areas in Rajasthan
State; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). The following 16 dis-
tricts of Rajasthan have been identi-
fieq as industrially backward eligible
for concessional finance and other

facilities:

Alwar, Banswara, Barmer, Bhil-
wara, Churu, Dungarpur, Jaisalmer,
Jalore, Jhunjhunu, jhalawar, Jodh-
pur, Nagaur, Sikar, Sirohi, Tonk

and Udaipur.

Out of thege 16 districts, the follow-
ing 6 districts have been further
identifieg for benefit under the Cen-
tral Investment Subsidy Scheme:

Alwar, Jodhpur, Bhilwara, Churu,
Nagaur and Udaipur.

Apart from the above two conces-
sions the following incentives are

also available:- .

(i) Seed/Margin Money Assis-
tance.

(iix Income Tax Relief.
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(iii) Supply of machinery on
concessional termg by the Nuational
Small Industries Corporation.

(iv) Consultancy for Technical
Services.

(v) Interest Subsidy.

(vi) Specia] facilities for import-
ing raw materials.

(vii) Rural Industries Projects
Programmes.

(viii) Rura] Artisang Programme.

(ix) District Industries Centre.

19 Letters of Intent and 5 Indus-
trial Licences were issued during
1978 while 20 Letters of Intent and
5 Industrial] Licences were issued
during 1979 under the I (D&R) Act,
1951 for setting up of units in back-
ward areas of Rajasthan. Detail of
all these Letters of Intent and Indus-
trial Licenceg including name of the
party, item of manufacture, capacity,
location of the unit etc. are publish-
ed in the “Weekly Bulletin of Im-
port Licences, Export Licences and
Industrial Licences” and in the sup-
plement to the “Mwonthly News Let-
ter” published by the Indian Invest-
ment Centre. Copies of these pub-
licationg are available in the Parlia-
ment Library.

Production of Industries in Rajasthan

242. SHRI JAI NARAIN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether there is a 1ow vroduc-
tion in the industries/factories in
Rajasthan State due to power crisis
in that State; and

(b) if so, the remedial measures
taken by Government in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). The level of produc-
tion in the industries/factories of a
State is dependent on many factors
including power. It is, therefore, very
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difficult to assess precisely the loss
in industria] production due to
power-crisis alone. However since
there is at present an acute shortage
of power in Rajasthan due to lower
hydel generation as a result of the
drought situation and outage of two
generating units at Pong and the
RAPP Unit at Kota, an off peak
power relief (between 11 PM and 6
AM of the next day) to the extent of
about 4 lakh units per day has been
arranged from the neighbouring State
of M.P. w.e.f. 2nd/3rd March, 1980.
Besides this about 5 to 6 lakh units
are being made available per day to
Rajasthan from the Central Sector
Badarpur Thermal Power Station.

Licences issued te Monopoly Houses

243. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the number and details of in-
dustrial licences issued separat:ly to
the monopoly houseg and other big
industria] houses each year during
1972 to 1979; and

(b) what were the considerations
on which these licences were issued
and how many of them were for the
industries in the backward areas indi-
cating details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b): The Secretariat for
Industrial Approvals came into exis-
tence in the Department of Industrial
Development in November, 1973 and
as such centralised statistics in res-
pect of industrial licensing are main-
.tained since then. Industrial licens-
Ing data prior to 1st November, 1973
1s not mmintained.

In the Industrial Policy Statement
of 2ng February, 1973, Government
modifieq the definition of large indus-
tria] houses and brought it into con-
formity with that adopted in the
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MRTP Act of 1969. According to the
Department of Company Affairs a.
decision was taken that in future any
statistical data on assistance to large
industrial houses or grant of licences
etc., should be regulated in accor-
dance with the definition of large
industria]l houses as adopteq in the
MRTP Act of 1968. Accordingly,
data regarding industrial licences
separately for monopoly houses and
other big houses is not maintained.
However, 496 industrial licences
were issued under the Industries
(Development and Regulation) Act,
1951 to the undertakings registered

under the MRTP Act during the
period 1st November, 1973 to 31st
December, 1979. Out of these, 90

industrial licences were issueq to
MRTP undertakingg for location of
unit; in backwarg areas.

Ags regards the considerationg on
which  these 496 mdustrial licences
were issued, it would be difficult to
look into mll the papers relating to
each individual case, and determining
the consideration for the issue of
specific industria] licence. Generally,
industrial licences are issued to
MRTP applicants within the frame-
work of Government’s policies as
announced from time to time, parti-
cularly Industrial Licensing Policy
governing large industrial houses. As
is known, they are expected to con-
fine themselves to Appendix I indus-
tries (enclosed for ready reference)
though where production is predo-
minantly for exportg or where
sophisticated technology ig involved,
or development of backward areas
is mooted, some licences for indus-
tries outside thig list may also have
been given, on a consideration of the

merits of each case.

Details of «qll industrial licences
issued undery the Industrie; (Deve-
lopment and Regulation) Act are
published in the “Weekly Bulletin of
Import Licences, Export Licenceg ang
Industrial Licences” and in the Sup~
plement to the “Monthly News Let-
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ifer” published by the Indian Invest-
ment Centre. Copies of these
publicationg are available in Parlia-
.ment Library.

APPENDIX-—I
1. Metallurgical Industries
(1) Ferro glloys
(2) Steel castings ang forgings
(3) Special steels

(4) Non-ferrous metals and their
alloys

2. Boilers and Steam Generating
Plants

3. Prime Moverg (other than Electri-
cal Generators)

(1) Industrial turbines

(2) Internal combustion engines

4, Electrica]l] Equipment

(1) Equipment for transmission
and distribution of electricity.

(2) Electrical motors
(3) Electrical furnaces
(4) X-ray equipment

(5) Electronic componentg and

equipment
-5. Transportation

(1) Mechanised sailing vessels up-
to 1000 DWT

(2) Ship ancillaries
(3) Commercial wvehicles

6. Industrial Machinery

7. Machine Tools

A, Jigs, Fixtures, Toolg and Dies of
Specialised types

8. Agricultural Machinery, Tractors
and Power Tillers
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9. Earthmoving Machinery

10. Industrial Instruments: indicating,
recording and regulating devices
for pressure, temperature, rate of
flow, weights, levels and the like.

11. Scientific Instruments.

12. Nitrogenous ang Phosphatic
Fertilisers falling under (1) In-
organic fertilisers under ‘18.
Fertilisers’ in the First Schedule
to the ID&R Act, 151.

13. Chemicals (other than Fertilisers)

(1) Inorganic heavy chemicals
(2) Organic heavy chemicals

(3) Fine chemicals, including
photographic chemicals

(4) Synthetic resins and plastics
(5) Synthetic rubbers

(6) Man-made fibres
(7) Industrial exp’osive- ,

(8) Insecticides, fungicides, weedi-
cides and the like

(9) Synthetic detergents

(10) Miscellaneoug chemicals (for
industrial uyse only)

14. Drugg and Pharmaceuticals

(a) Drug intermediates from the
basic stage for production of
high technology bulk drugs;
and

(b) High technology bulk drugs
from basic stage and formula-
tion based thereon with an
overall ratio of bulk drug
consumption (from own manu.
facture) to formulation from
all sources of 1:5

15. Paper and Pulp Including Paper
Products
16. -Automobile Tyreg and Tubes
17. Plate Glass
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18. Ceramics
(1) Refractories

(2) Furnace lining bricks-acidic,
basic and neutral

19. Cement Products
(1) Portland Cement
(2) Asbestors Cement.
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Import of Cement

247. SHRI G, S. REDDI: Will the
Minister of INDUSTRY be pleaseq to
state:

(a) whether it is a fact that the
cement production during the past six
months hag been considerably re-
duced mainly due to power shortage
and non-availability of coal;

(b) whether Government have im._
porteq huge quantities of cement from
July, 1979 to January, 1980 atleast
twice the cost of production of indi-
genous cement; if so, the quantity
thereof and the countries from which
imported;

(c) what is the price per tonne of
indigenoug cement vis-a-vis the land-
ed cost of the imported one; ang

(d) the amount of foreign exchange
spent on such imports?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
Yes, Sir.

(b) During the period from July,
1979 to January, 1989 about 4.72 lakh
metric tonnes of cement has arrived at
Indian Ports from North and South
Korea, Japan and Indonesia. This in-
cludeg vessels under discharge and
waiting for berth.

(¢) The landed cost of imported
cement which includeg handling
charges and other incidental expenses
Comes to gbout Rs, 820 /- per tonne as
against the current f.or destination
D}‘ice of Rs. 454.13 per tonne of in-
digenoug cement.

(d) Approximately US $3%.6 million,

Sondhi Commitiee Recommendation
to abolish Electromnics Commission

248. SHRI K, A. RAJAN: Will the
PRIME MINISTER be pleased to state:

(a) whether it ig a fact that the
Sondhi Committee hags recommended
the abolition of Electronicg (Commis-
sion:

(b) whether Government are aware
that the memberg of the Scientific and
Technical Officers Association of the
Department of Electronicg have ex-
pressed their grave concern thereon;
and

(c) if so, the details thereof and
Government’s reaction thereto?

THE PRIME MINISTER (SHRI-
MATI INDIRA 'GANDHI): (a) The
Review Committee on Electronics
headed by Shri Mantosh Sondhi have
recommended replacement of the
Electronics Commission, which is a
policy making body, by an Electromics
Development Commission which is to
be a purely advisory body.

(b) Yes, Sir.

(e¢) Government have no intention
of altering the basic structure or res-
ponsibilities of the Electronics Com-
mission as at present.

Proposal to manufacture gadvanced
Airborne Systems Equipment by HAL

249. SHRI K. A. RAJAN: Wil the
Minister of DEFENCE be pleaseq to
state:

(a) whether it is a fact that the
Hindustan Aeronautics Ltd,, Banga-
lore hag a proposa] to set up a factory
for manufacture of advanced aire
borne systems equipments;

(b) whether the Kerala Govermmeng
hag guggesteq some place in the State
for locating the new factory; and

(c) it g0, the details thereof and
Government’s decision thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) Yes, Sir.

(b) Yes, Sir.

(c) The State Government have
offereq siteg at Angamali, Edayar &
Pudusseri. The proposal to set up the
new factory including its location is
under consideration of the Govern-
ment.

Setting up of District Industries
Centreg

250. SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of INDUSTRY
be pleased to state:

(a) whether the present district
Industries centres are likely to be
increased in the near future; and

(b) if so, what are the details of
the rroposals?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and (b).
The working of the District Industries
Centres introduced by the Janata Party
Government will be reviewed on the
basis of their performance ever since
the scheme was introduced. In view
of this, fle question of increasing the
District Industries Centreg is prema.
ture,

News item captioned ‘A death a
month in M.P. Lock-ups’

251. SHRIMATI PRAMIIL A DANDA-
VATE: Will the Minister of HOME AF-
FAIRS be pleased %o state:

(a) whether Government have takern .

note of the news item in the ‘Indian
Express’ (New Delhi) dated the 22nd
February, 1980 captioned ‘A death a
month in M.P. lock-ups’;

(b) whether Government have made
any investigations; and

" (c) it g0, the detailg thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENRA MAKWANA): (a)
Yes, Sir.

(b) and (e¢). Facts are being ascer-
tained from the Government of Madhygq
Pradesh and will pe laid on the Table
or the House on receipt,

Talks on insurgemcy in Mizoram

252, SHRI SHIV KUMAR SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether he had a gerieg of talks
with the Governor of Nizoram and
the Mizo leaderg on insurgency in
the State; and

(b) if so, the decisions arrived at?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA): (a)
and (b). Lt, Governor, Chief Minister,
Member, Lok Sabha and leaders of
other Political Partieg in Wizoran have
met the Home Minister, They apprised
him of the situafion prevailing in Mizo.
ram and gave their suggestions for res-
toration of normaley.

Compensation to persons detained
under MISA

253. SHRI VIJAY N. PATIL: Wil
the Minister of HOME AFFAIRS be
pleased to state.

(a) whether Government have deci-
ded to reconsider the pensiop and
other kinds of compensation paid to
Persong detained under MISA during
the Emergency; and

(b) if so, whether Government pro-
pose to take gsteps to stop further
payments in order to save the money
of the tax payers?

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): (a) and

(b), The matter is being considered.
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Pistribntion of Cement in
Maharashtra

25¢. SHRI VIJAY N, PATIL: Wwill
the Minister of INDUSTRY be pleased

to state;

(a) whether the committeeg entrus-
teq with distribution of- cement in
Maharashtra did not function properly
and no periodical meetings were held
for gistribution of cement jn gseveral
Tehsilg ang districts of Maharashtra;

(b) whether it is also a fact that
cement bags remained unsolg with
traders for monthg together for want
of permits which were to be issued by
such committees; and /

(c) if so, whether in the absence of
M.L.As, Government propose to direct
Tehsildarg to dispose of the cement
to the needy in consultation with
Memberg of Parliament in the respec-
tive constituencies?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (c).
The information is being collected and
will be laid on the Table of the House.

Proposal to reconstitute Minorities
Commission

255. SHRI JANARDHANA POOJ-
ARY, Will the Minister of HOME AF-
FAIRS be-pleased to state:

(a) whether Government propose to
reconstitute the Minorities Com-
mission; and

(b) if so, the detaily thereef?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA): (a)
and (b). The Government have yet to
take & view in the matter -~

2690 LS-—6

Call girl racket in Neeti Bagh,
New Delki

256, SHRI JANARDHANA POOJ.
ARY: Will the Minister of HOME AF-
FAIRS be pleased %o state:

(a) whether a call girl racket was
busted in Neeti Bagh, New Delhi
during February, 1980; and

(b) if so, the number of persong
involved and arrested and their modus

operandi?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR!I YOGENDRA MAKWANA): (a)
and (b). The investigation of a murder
case in Neeti Bagh brought to light
that the deceased along with another
accomplice had been running a call girl
racket from the premises recently taken
on rent. Inquiry further revealed that
the deceased along with three girls hag
been arrested earlier in July, 1979,
under the Suppression of Immoral Tra-
fic Act, in Police Station Ashok Vihar
Area. Further, twp ygirls arrested on
24th February, 1980, under the Sup-
pression of Immoral Traffic Act n
Police Station, Hazarat Nizamuddin
area were also found having links with
the above racket,

Two persons have been arrested in
connection with the murder case. The
modus operandi of the above said
racketeers was that they used to take
a flat fitted with telephone on rent and
deal with their customersg on telephone,
ang supply the girls s asked for at
various places, including Hotels and
Restaurants ete.

Cases of atroeities on Harijang

257. SHRI CHANDRABHAN ATH-
ARE PATIL: Will the Minister of
HOME AFFAIRS be pieased to state:

(a) the number of caseg of arson,
looting and killing of harijang and
persons of weaker gections pf the
each State during each of the last
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ﬂg&e yearg up to the 29th February,
1980;

(b) in how many of the above cases
inquiries have been instituteq and
guilty persons brought to book indi-
cating types of punishments awarded
and the position of those cases where
inquiries have not been completed;
and

(¢) whether Government are also
aware that the reports of atrocities on
the harijans, tribal people and per-
sons of weaker section are mot regis-
tered by the police stations and that
the persons reporting such atrocities
are threateneq with dire consequ-
ences; if s0, the action proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): (a) to (c)-
Information is being collected from the
States/UTs andg will be lail on the
Table of the House,

Private Industry’s partieipation in
Defence productiean

258. SHRIMATI GEETA MUKHER-
JEE. Will the Minister of DEFENCE he
pleased to state:

(a) whether Government are aware
that the Scientific Adviser to the De-
fence Ministry, Shri Rajaramanna has
made 5 public statement recommend.
ing private industry’s wider parti-
cipation in Defence production;

(b) it so, whether the Government
are considering revision of the funda-

mental policy frame-work of the
Nehru era?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C. P.
N. SINGH): (a) Yes, Sir.

(b) There is no change in Govern-
ment polity in the matter,
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Scheme to train Service Officers and
Persomnel for Civilian Jobs
259, SHRIMATI MOHSINA KID-
WA]I: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is g fact that Gov-
ernment have formulated certain
schemes to train defence service offi-
cerg and personnel for civilian jobs
after thejr retirement; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C. P.
N. SINGH): (a) and (b). A statement
giving an outline of various schemes
sanctioned by the Government or under
its consideration is attached,

Statement

Resettlement Training Schemes for
Defence Services Personnel

The training imparted for the reset-
tlement of the Defence Services person-
nel after their retirement can be broad-
ly grouped as under:—

1. Pre-release Training Scheme

2. Pre-cum-post Release Training

Scheme
3. On the job Training Scheme,
1. Pre-release Tralning Scheme

Undey thig scheme personnel under-
go training during the last year of their
service at Government expense while
they are still on duty. Training is
organised with various institutions,
universities ang other organisations all
over the country. Maximum period of
training is 12 months. Training in the
following flelds is being iinparted under
this scheme:

(a) Technical Training

(b) Agriculture and
training

(¢) Training for self-employment

farm-based

(@) Training for employment )
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2, Pre-cum-post release training

Under this scheme, the training
period is divideq 1into two parts,
namely, pre-release and post-release
training. The maximum period of
training is upto two years. The train-
ing starts while the defence personnel
is still in service, but is completed
after his retirement. The fields
covered under this training are the
following—

(a) Training in the technical
trades and non-technical
trades in the ITIs;

(b) Junior an(’Senior Basic Tea-
chers Training Course;

(c) Courses in B.Ed.

3. On the Job Training Scheme.

This is a new scheme which is being
evolved in consultatic;y with the Direc-
tor General Employment and Training
Ministry of Labour to provide training
to defence personne] for a maximum
period of 9 months during the last year
of their service. It 1s proposed to send
defence personnel to various Public
Sector Undertakings for getting on the
job 1training. Special svllabi designed
to give practical training i handling
machinery is propose to be given under
thig scheme. It is bopaq that this will
help the retiring service personnel in
making them fully eligible to fill up
the jobs reserved for them in the Pub-
lic Sector Undertakings. This scheme
is under active consideration of the
Government and a decision ig likely to
be taken very shortly.

Cetain courses are also being organis.
ed for training of ex-servicemen in
technical traders like TV technology
etc. In case sufficient number of ex-
servicemen opt for trainjng in a par-
ticular fleld, financial assistance is
glven to them from the Welfare
Funds of the Kendriya Sainik Board
ang the Rajya Sainik Boards.
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Warning by UNIDO study regarding
Import of Techmnology from
Transnationajs

260. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to a recent
UNIDO study warning developing
countries against the adverse effecis
of improving technology from Trans-
nationals;

(b) if so, what are the detajlg of
the said study; and

(c) the reaction of Government to
the same?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Government’s attention has been
drawn to recent newspaper reports
in this connection.

(b) No such UNIDO document has
been received officially by Govern-
ment,

(c¢) Government's view is that
transnational corporations must be
subject to the laws and jurisdiction
of the host country and should abs-
tain from any kind of irterference
in the internal and external affiairs of
the host country.

Withholding of raw materialg due to
Assam problem

261, SHRI JYOTIRMOY BOSU:
SHRI NIREN GHOSH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether, ag reported in “The
Hindustan Times” New Delhj edition
in jts issue dated February 15, 1980, a
delegation on behalf of Assam entre-
preneurg has warned the Centre that
no raw materials would be gllowed to
be taken out of the State unlegg the
current problemg were solved;
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(b) if so, the factg thereof; and

(c) Government’s reaction thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHR1 YOGENDRA MAK-
WANA): (a) to (c). Information is
being collected and will be laid on
the Table of the House.

‘Wagon Building Plants and their capa-
city

262. SHRI JOTIRMOY BOSU:
Will the Minister of INDUSTRY be
Pleased to state:

(a) a list of wagon-building plants
in the country State-wise;

(b) total installed capacity of these
plants, year-wise, from 1967 to 1979;

(c) share of public and private sec-
tors in the total installed capacity
year-wise from 1967 to 1979;

(d) actual production and actual off
take of wagong year-wise from 1967
to 1979; and

(e) factors responsible for low capa-
city utilisation?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The glist of wagon building

plants in the country, (excluding the
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capacity available with the Railways)
state-wise; is as foilows:

Bihar

M|s. Bharat Wagon & Engineering
Co,, Ltd. Muzaffarpur, with units at
Mokameh & Muzaffarpur.

Delhi

M|s. @industan General Indus‘ries
Ltd., Nangloi, Delhi.

Rajasthan

M!s, Central India Machinery Ma-
nufacturing Co. Ltd. (CIMMCO
LIMITED) Bhardgur,

U.P.

Ms. Modern Industries, Sahibabad,
Ghaziabad.

West Bengal

Ms. Braithwaite & Co, Ltd., Cai-
cutta

M|s Burn Standard Co. Ltd, Cal-
cuita,

Ms. Texmacog Limited, Calcutta.

(b) and (c). Total licensed capa-
city of the above umts is 22,761 wa-
gons (in terms of four-wheelers). The
share of public and private sectors is.
as foliows:

Public Sector Unuts

Bharat Wagon & Engincerning Col Ltd., Muzaffarpur
Bharat Wagon & Enginecering Co. Ltd., Mokameh .

Br uthwaite & Co , Ltd., Calcutta . .

Burn Standard Co. Ltd., Howarh Unit .
Burn Standard Co. Ltd., Burnpur Unit .

1,000 wagons

1,500 ’s

3,000 s
4,750 7}
3,911 ”»
14,181 »s

Private S.ctor L 1

Cimmco Limited, Bharatpur

Hindustan General Industries Ltd. Naglo
Mpodern Industries, Sahibabad, Ghaziaba«¢
Texmaco Limited, Calcutta

2,000 wagons

1,000 v
2,000 »
3,600 »»
——

8.500 ”
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The .installed capacity and the
licensed capacity are not revised on
a year to year basis,

(d) The actual production of wa-
gons for the Indian Railways in these

plants, year-wise, from 1967-68 to
1978-73 1s given below:
Actual
Year Production
(In terms
of
4—wheclers
1967-68 . 13,956
1968-69 . 13,998
1969—-70 . 12,001 5
197071 8.004 5
[1971-72 6.543 5
1972-73 8 987
1973-74 - 10,279
1974-75 9,286. 5
1975-76 . 10,9765
1976-97 . . . . . . 10,676
1977-78 10,812.5
1978-479 . 10,470

For the period 1867-68 to 1977-78,
the figures of actual production and
actual off-take are the same.

(¢) The production of wagons by
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curement by the Railways. The utili-
sation of the Wagon capacity there-
fore has a direct relation to the
orders placed by the Railways with
the industry.

Licences issued for setting up Indust-
ries in West Bengal

263. SHRI JYOTIRMOY BOSU:

Will the Minister of INDUSTRY be
pleased to state:

(a) how many industrial licences
and letterg of intent were issued to
establish industries in West Bengal
year-wise from 1976 to 1979;

(b) respective shares of public and
private sectors in this total;

(¢) total capital involved and res-
pective shares of public and private
sectors in the total;

(d) whether there were any cases of
capital flight from West Bengal during
this period; and

(e) if so,
thereof?

what are the (details

THE MINISTER OF STATE
THE MINISTRY Or
(SHRI ,CHARANJIT CHANANA):
(a) & (b), The foilowing numbers
of Industrial Lacences and Letters of
Intent were 1ssued under the Indus-
tries (Development & Regulation)
Act, 1951 for setting up of Industries
in West Bengal in the public sector

IN
INDUSTRY

the Industry is regulated in rela‘ion and the private sector during the
to the budget allocation for this pro- years 1976 to 1979:—
Industrial Licences Letters of Intent
Year S e e e e e e e
Public Private Total Public Private Total
Sector Sector Sector Sector
1976 . 51 56 5 33 38
1977 . . . . 34 40 35 41
1978 . . . . . 2 21 23 2 29 31
1979 . . . . . 2 27 29 v 21 28
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(¢) The information regarding to-
tal capital invoived and the respec-
tive shares of public and private sec-
tors in the total is not maintained in
the Secretariat for Industrial Appro-
vals of the Department of Industrial
Development.

(d) & (e). It is difficult to define
“capital flight” in precise terms. So
far as it may mean industrial un-
dertakings shifting their fixed assetls,
or location, from “hat sanctioned ori-
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transfer of fixed assets or iocation
has to be with the concurrence of
the State Governments involved. Ob-
viously, therefore, no ‘ransfer of fix-
ed capital assets can occur, or is per-
mitted. without the approval of the
State Governments,

During the period 1976-1979, the
Department of Industrial Develop-
ment permitted only two changes of
iocations, under the above-mentioned
guidelines, from West Bengal to

ginally under their licences granted other States particulars of which are

under the ID&R Act 1951 any such as follows:—
S \
SL. Name of the Party Item of Present Proposed Date of
No. manufac— location location approval
ture
1 M/s. Usha Telehoist Ltd., 14, Truck- Chanda— Tehsil 6-9-1978.
Princep Street, mounted nagar, Sahibabad
Calcutta—700024 load Dast. Dist.
luggers Budgc Ghaziabad
Budge (U.P.)
(West
Bengal)
2 M/s. Garden Reach Shipbuilders Road Calcutta Nagpur 17—-12-1970
& Engineers Ltd., 43/46. Rollers (W.B.) (Maharashtra)
Garden Reach, Calcutta. (Shifting
of part
capacity)

e
Review of Jaguar deal

264. SHRI P. K. KODIYAN: Will
the Minister of DEFENCE be pieased
to state:

(a) whether there ig any proposal
to review the Jaguar deal with Britain;

(b) if so, the reasons for such a re-
view;

(c) what is the up to date progress
in implementing the Jaguar deal; and

(d) how much money has been so far
spent in thig connection?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P, N. SINGH): (a) and (b).
The Gowernment have not yet or-
dered a review of the Jaguar Prog-
ramme,

(c) The progress in the implemen-
tation of the programme so far is
in accordance with the agreed sche-
dule.

(d) It will not be in fthe public
interest to disclose these details.

Settlement between Management and
Employees Union of Bharat Heavy
Plate & Vessels Ltd.

265, SHRI NIREN GHOSH: Wiil
the Minister of INDUSTRY be pleas-

‘ed to state:

(a) whether any Memorandum of
Settlement had been reached between
the management and the Employees
Union of Bharat Heavy Plate & Vessels
Ltd., Vishakhapatnam, in the year
1978;,
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(b) if so, what are the terms of such
a settlement;

(c) whether Government have ap-
proved it; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir. The settlement was re-
ached on 24-8-1978.

(b) The terms of settlement corres-
pond to Government guidelines in
this respect, the benefit accorded is
approximately 10 to 11 per cent over
the present pay and includes other
benefits such as Leave Travel conces-
sion, encashment of ieave, festival
advance and advance towards bon-
us.

(c) Yes, Sir, It was approved op
3-9-1979.

(d) Does not arise,

All India Symposium of Young
Scientists held in New Delhi

266. SHRI NIREN GHOSH: Wil
the PRIME MINISTER be pleased to
state:

(a) what were the decisions and
recommendations of the four day All
India Symposium: of Young Scientists
held in New Delhi in the first week of
February; 1980; and

(b) the reaction of Government to-
wards these suggestions?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Con-
clusiong and future action suggested
at the four-day All-India sympcsium
on Management of Indian Science for
Development and Self-reliance organi-
sed by the Society of Young Scien-
tists as received by the Government
is given in the enciosed Statement.

(b) The suggestions are largely of
a general nature which have been
noted. Based on the objectives of
the Symposium, several further stu-
dies are to be carried out by Groups
of young scientists for formulating
coffcrete proposals; thede ‘proposals

have not yet been received by the
Government,

Statement

ALIL~INDIA SYMPOSIUH ON MA-
NAGEMENT OF INDIAN SCIENCE
FOR DEVELOPMENT & SELF-RE-
LIANCE FEBRUARY 6—98, 1980 NEW
DELHI

CONCLUSIONS & FUTURE ACTION

Organised By: SOCIETY OF YOUNG
SCIENTISTS AT—ALIL INDIA INS-
TITUTE OF MEDICAL SCIENCES

AT-ALL INDIA INSTITUTE OF
MEDICAL SCIENCES

The four day smposium on ‘Manage-
ment of Indian Science for Develop-
ment & Self-Reliance’ organised by
the Society of Young Scientists con-
cluded on Saturday, Yth February,
1980. More than 200 Scientists, plan-
ners, administrators. social workers
and other actively discussed the state
of affairs of our S & T and its contri-
bution to development. Though the
scientists expressed great satisfaction
and pride on the growth of S & T
in several arease it was realised that
this growth has not been able to
deliver goods to the people because of
several reasons. More than 90 pa-
pers were read in the areas ranging
from Science Poiicy, Planning for
Development, Rational utilization on
Natural Resources, Health care sys-
tem, to management of Research in
R & D Institutions and the democra-
tization of decision making process at
all ievels, The scientists positively
discussed these issues in their affort
to scientifically analyze the problems
and seek solutions to these.

The young scientists questioned the
existing model. of ‘evelopment in
the post-independence era. It was
generally agreed that the present
model of development is essentially
a legacy of the colonial model of the
pre-independence era where the in-
terest of colonial masters was primary.
It was felt that we have to recreate
alternate models of development, in
all the flelds of Health, Agriculture,
Bducation, Judiciary & Industry ete,
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In this context grave distortions in
our S & T policy & planning have to
be studied in depth. This is only
popular through democratiza-
tion of the science policy planning
process whereby organization of
young working scientists should be
given access to information concern-
ing various areas so that an in-depth
ana.ysis of those areas would help
develop the alternative science policy
plans and proposals. In this exercise,
young scientists from various institu-
tions & Universities will undertake
specific studies on some of these
areas.

These different organizations can
play an effective role by involving
their respective young scientists in
this detailed exercise, The group in
its follow-up wiil come out with con-
crete proposals & find out ways to
implement the alternate sectoral
aliocations.

The country’s developmeni nhas not
been planned by identifying our
basic needs & the resources available
to fulfil these needs, The indiscri-
minate use of non-renewable indigen-
oug resources. is deplorable and efforts
should be made “o switch to the use
of renewable indigeous resources.
These should be developed & techno-
logy developed for its optimal utiliza-
tions keeping in mind the ecological
balances. Particular references
-were made to the pressing problems
of energy & agricultural by-produects.
It is also necessary to bring ohout
awakening of masses on these 'ssucs
which will also help idertify areas
where renewable resources available
may be effectively utilized. It may
be necessary to develope alternate
technologies needed for this purpose.
Detailed studies should alsp be made
on the export of raw-materials, %o
immediately undertake measures to
stop their indiscriminate exporis,

Deep concern was expressed at the
fact that whereas on one hand the
industry does not pose its problems
to the research institutions & univer-
sities, on the other hand it also does
not utilise the available technology
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from our research laboratories
and goes in for indiscriminate import
of technology., This not only defeats
the nationally accepted goal.of self-
reliance & enables vested intevests to
make deep in roads in our economy
but also stifles the growth of our
scientific & technological (S&T)
endeavour. The mechanisms should
be ewolved to develop effective invol-
vement of scientific community in
that area of research where import
of a praticuiar technology has been
suggested. It should be incumbent
upon the part of importing agency to
prove that the technology for the
same purpose does not ex:st in the
country or cannot be created in the
stipulated period,

Permium should be given tc indust-
ry to build cleser links withi our re-
search institutions & universities to
update design & introduce new prc-
ducts rather than seek recourse to
import of technology. Tt should be
obligatory on tha part of both the
public & private sector industry to
provide adequate financial resources
to R & D effort.

The general consensts was thot
the introduction of Community
Health Worker (CHW) Scheme was a
welcome step. Bui the varicus as-
pects of selection, traininy and cun-
linucus supervision must be piasned
and executed with utmogt ° care.
In the absence of this. the schemne 1s
bound to be a disastrous failure, How-
ever, CHW shouid not be seen as an al-
ternative in itself but become a part of
larger mobilization and reorientation
of doctors, peramedical personnel,
medicines & other inputs into the
rural areas. Also, mad.:al preblens
canprot be isolated fro,n aspects like
oroviding safe drinking water, cnough
food etc.. 1o the rural nocr

It is necessary, therefore, for doctors
2s well as planners to critically ana-
lyse various aspects of medical
system in depth and formulate an
allernative policy.

Most of the participants knew very
little of the principles and practice. of
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indigenous sysiems of ‘medicine and
even ibss about the research work
that has been done in this field after
independence. It is therefore, felt
*hat critical, young scientists should
systematically document all the infor-
mation available on this subject. It
is only then that g meaningful discus-
sirn can take piace on this topic.

It was felt that problems of medi-
cal research were similar to that in
othe, areag where priorities, have not
been defined & wrongly followed,
The medical research involveg a ieam
approach where the role of clinicians.
nor.-medical scientists & para-medi-
cal & field workers has to be viewed
1n its perspective.

It was recognised that the struec-
ture of our universities & R&D ins-
titutions 1s still the same as that of
the legacy of colonial model & does
not cater to out needs. The centra-
lization of decision making power mn
the hands of a few develops a heirar-
chy where even the scientific enquiry
is suppressed and as a result the at-
mosphere often does not encourage
creativity. Concern was expressed
about the affair of the R&D institu-
tions regarding curtailment of demo-
cratic freedom & vindictive attitude
of authorities against demwocratic
movements, =~ whereby people have
been arbitrarily victimized. The group
expressed the opinion that such vic-
timisations shotld be vacated & free-
dom of expression and democratic
rights be guaranteed to these scien-
tists, =~ The group feit that there
should be democratization of decision
making process where freedom should
be available to acquire information
related to science policy & develop-
ment of the institution.

The group strongiy felt that the
system of Secret Reports (SR) &
Confidential Reports (CR) should be
scraped forthwith. 'The progress re-
portg of all persons should be made
bublic at the end of each year. At
present several autonomous research
institutions do not have any mecha-
nism whereby their scientific work-
ers can get legal redressa! of

their grievances. This moly
should be immediately looked into so
that these scientific workers also get
their due natural justice,

It was also expressed that mass
primary education be provided to
peopie without which the centres of
excellence will not have their impact
realised.

The science & more so technology
is not neutral & it has not been able
to constructively, influence our cultu-
ral and social values. Scientists
shoulg involve other people in the
society by popularizing scientific
knowledge in their own language,
Projects relevant to social problems
introduced at various P. G. levels
would help develop early conscious-
ness in the student/researcher and
the vocational experience on day to
day problems would help them  for
future job opportunities,

It was also expressed that efforts
have to be made in the form of a
movement to change the socio-cultu-
ral & political values that oppress
women within the scientific
community.

Keeping the view the central objec-
tive of the symposium few concrete
projecis have been proposed by some
groups. These are:

1. Rationaj] utilization of equipments
in universities & R & D institutions—
Dr. S. K, Dubey & D. P. Shukla.

2. Purpose & frequency of foreign
travels by scientists of different
heirarchy and from different institu-
tions, e.g. the national, metropolitan
and peripheral institution.

3. Popularization ©of Science to

people—

(a) Rita Mukherjee, K. Ghosh &
others. .

(b) Centre of Science for villages,
Wardha M, Masanivel Tamil Nadu
Science Forum.

4. Appropriate Tech, Y.P.
Dr. B. Prakash, VSK, etc.

Satya
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5. Health dare alternatives-R.
Phadke, Luis Barettq & R Narayan.

6. Identification &  collection of
detailed information about groups
working in  different parts of the
Country which utilise the S&T inputs
for development & Self-reliance
through alternate appioaches. R,
Ramezai.

1. Integratic;n of medical systems
of India-N. N, Mehrotra (Adaptation
of Ayurvedjc Pharma copea to mo-
dern medicine).

8. Against Import of solar energy
Technology—Arun Deshpande.

9 Against export of edibles-
use in construction—V, Kale.

10. Pozzolonic materials & their

11. Philosophy of Science-A  Aleem

12. Utilization of results of research
in plant breeding and seed techno-
logy—Ajay Kumar.

13. Democratization &
Methodology in Institutions.

14. Excessive advertisement through
mass media on use of drugs & allied
materials resulting in its misuse—S.
K. Sharma.

15. Mobilisation of public opinion
against import of more than 200 mw
transforimens.-Ram;

Scientific

This is only an illustrative list of
projects which have been propcsed.
It is suggested that other groups
should also take up concrete projects
with the young scientists in their
institutions. It should be possible to
co-ordinate and review the progresg of
all these projects undertaken by differ-
ent groups by a communication of
young scientists (COYS) which should
be formed as an outcome of sympo-
sium. It should be clear that the
present symposium, has not conclud-
ed, it has actually begun. 1t should
be possible to conduct regional and
institutional meetings in different parts
of the country through these concrete
projects as a rolling plan of the sym-

posium.
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Trawler Development ’Sumrt Fund

267. SHRI M. RAM GOPAL
REDDY:

SHRI JANARDHANA
POOJARY:
Wil] the Minister of INDUSTRY be
pleased to state:

(a) whether Government tropose
to set up a trawler development sup-
port fund to encourage huilding
trawlers in the Countiry; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) In order to exploit the additional
potential for fishing with the declara-
tion cf the Exclusive Economic Zone
to a distance of 200 miles, the Govern-
ment have decided on measures for
promoting indigenous manufacture of
fishing trawlers required for the de-
velopment of deep sea fishing industry.
These measures for achieving the
desired objectives through an opera-
tional framework are ag under:—

(1) In the absence of any customs
tariff protection to the indigenous
trawler building industry, with a
view to removing the inherent cost
disadvantage vis.a-vis imported
trawlers, a subsidy at a flat rate of
33 per cent of the price of trawler
wil] be provided to the indigeous
trawler manufacture. The indi-
genous industry can, therfore, quote
a firm price on this basis. As a
measure of price discipline, it is
contemplated to permit a price diffe-
rential limited to 10 per cent for
indigenoug trawlers.

(2) A Trawler Development Sup-
port Fund (TDSF) would be operat-
ed for these purpose hy an Em-
powered Committee in the Depart-
ment of Heavy Industry.

(3) In the interests of monitoring
the development of the industry, the
trawler builders would be specially
registereq certified for which appli-
cationg should be ymade to the Sectt.
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of the Empowered Committee for
Trawlers in the Department of
Heavy Industry. Such yards which
have generated the requisite levels
of skilly and facilities would be
certified under the scheme and
would be eligible for the trawler
development support.

(4) The trawler building industry
would be organised on the basis of

a ‘consortium’ approach for maxXi-
mising the complementaries of
small ang large yards. The con-

gortium on the West Coast would be
led by the Mazagon Docks Ltd., and
in the East Coast by the Garden
Reach Shipbuilders and Engineers
Ltd. To further the development,
of design competence, selective im-
ports of drawings and designs for
required fishing technologies would
be allowed.

(5) The trawler builders would
undertake an effective marketing
programme to make the prospective
trawler buyers fully aware of the
capabilities of the indigenous indus-
try in terms of design, quality, deli-
very schedules, workmanship and
performance.

(6) With a view to glving the
Customerg the flexibility to have
imported equipment of their choice
imports of components and equip-
ment would be permitted to the
trawler builders without indigenous
angle scrutiny upto a value of 20
per cent of the cost of the trawler
from a specified list. These com-
ponentg and equipments would be
permitted duty free import by such
yards alsc who do not have bonded
warehousing arrangements. |,

(7) The import of trawlers would
be permitted on a selective basis on
considerations of cost, delivery and
special needs so as to ensure rapid
development of th® marine fAshing
industry consistent with the utilisa-
tion of facllitiegy available in the
‘indigenous trawler building indus-
iry. The import requirements would
be determined by a Committee of

Secretaries while the individual cases:
of import would be considered by
the Fishing Vessels Acquisition Com-
mittee (FVAC) in the Department of
Agriculture.

The Empowered Committee will
review from time to time; the progress:
of the trawler building industry and
the development of ancillaries. It will
periodically modify the list of equip~
ments and components to be img?orted
for fitment of trawlers.

A Notification to this effect was
issued on 25th February, 1980.

Repeal of Police Commissioner Act,
Delhi

268. KUMARI KAMLA KUMARI:
Wwill the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are congi-.
dering to repeal the Police Commis-
sioner Act of Delhi taking note of the
fact that the present set up of Delhi
police is not effective and the old set-
up wag better; and

(b) if so, the details thereof? .

THE MINISTER OF STATE 1N
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (3)
There is no such proposal under Gov-
ernment’s consideration.

(b) Does not arise.

Qualifications for translators for posts:
in Grade IV and V of Kendriya
Sachivalaya Rajbhasha Sewa

269. SHRI T. S, NEGI: Will the
Minister of, HOME AFFAIRS ba pleas-
ed to state:

(a) whether it is a fact that the
minimum educational qualification for
postg in Grade IV and V of the Ken-
driya Sachivalaya Rajbhasha Sewsa
(Group ‘C’ Posts) Draft Ruleg is M.A,
in Hindi or English;

(b) whether it ig also a fact that the
Hindi Translators working in the
Ministries and their attached offices-
were mostly recruited on the badig of’
Degree in Hindi and English ag mini-~
mum educational qualification;
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(c) whether it is also a fact that
because of prescribing Master's De-
.gree as the minimum qualification,
many Translators will not be able to
complete after the two competitive
Examinations and will be adversely
affecteg by the proposed minimum
qualification; and

(d) what arrangements Government
propose to make tp safeguard the
intergsts of these translators?

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL, SINGH): (a)
to (d). In the draft rules it has gene-
rally been suggested that the mini-
mum educational qualifications for
direct recruitment to grades IV and
V will be M A However, taking note
of the fact that some of the officials
now weoerking as Hindi Translatorg in
the Central Government may be hav-
ing only a B.A. degree, it has been
proposed that for officials working in
the Central/State Government offices
including Central Government Under-
takings a Bachelor’s degree would
suffice, It has further bene proposed
that such officialg can avail themsel-
ves of two competitive examinations
to be helg after the commencement
of these rules. It is felt that these
provisions will adequately take care
of the interest of such officials.

Revision of educational qualification
for Recruitment of Hindi Officers

270. SHRI T. S, NEGI: Will the
Minteter of HOME AFFAIRS he pleas-
ed to refer to the reply given to Un-
starred Question No. 4263 on 20th De-
cember, 1878 regarding recruitment of
Hindi Officers and gstate:

(a) whether educational qualifica-
tions being prescribed in the Kendriya
QSachivalaya Rajbhasha Sewa (Group
‘C’ Posts) Rules, 1979 are Higher than
those prescribed in 1969 for the Hindi
Officers; and

(b) whether in view of the fact that
most of the Hindi translators at pre-
sent working in Tentral Secretariat
arg Graduates in Hindi or English, the
higher qualifications prescribeq in the
:Draft Ruley are proposed to be revised
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in conformity with the decision of the
U.P.S.C, with regard to Hindi Officer’s
Examination held in July, 1969?

THE MINISTER OF HOME AF.
FAIRs (SHRI ZAIL SINGH)* (a)
and (b). The educational qualifica-
tions proposed for the 1969 recruit.
ment for the postsg of Hindi Supervi-
sors ang Hindi Officers were M.A. with
three years experience or BA. with
five yearg experience. In the draft
Rules now prepared for  reoruit-
ment to Group ‘C’ posts under the
Kendriyg Sachivalaya Rajbhasha
Sewa, it hag been suggested that for
the departmental candidates working
in the Central/State Governments or
the Central Government Undertak-
ings, 5 Bachelor’s degree would suffice
provided that such officials have at
least two years experience of transla-
tion work. The draft Rules will be
examined further in the light of the
comments received from the
Ministries/Departments of the Gov-
ernment,

Amendment of Rules relating to Ken-
driya Sachivalaya Rajbhasha Sewa

271. SHRI T, S. NEGI: Will the
Minister of HOME AFFAIRS be pleas-
ed to refer to the reply given to Star-
red Question No., 445 on 16th August,
1978 regarding Cadre of Central Hindi
Secretariat Service and state whether
in view of Rule 1(2) and 2(c) (1), the
date mentioned in Rule 6(b)(ii) viz.
7th February 1977 is proposed to be
deleted in the final rules relating to
Kenfriya Sachivalaya Rajbhasha Sewg
(Group ‘C’ posts) so that all the De-
partmental candidateg as defined in
Rule 2(c) (i) are encadered in the ini-
tial constitution of Kendriya Sachiva-
layg Rajbhasha Sewa?

THE MINISTER OF HOME APF-
FAIRS (SHRI ZAIL SINGH): Draft
Rules for the Kendriva Sachivalaya
Rajbhashg Sewa (Group ‘C’ posts)
have been circulated to the wvarious
Ministries/Departments for their com-
ments. They will be examind further
in the light of the comments received.
The point raised by the Hon’ble Mem-
ber will also be congidered at that
time.
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Regularisation of Employess

272. SHRI T. S, NEGI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Joint Consultative
Machinery had given recommendations
for the regularisation of employees
working in the Ministries/Subordinate
offices/attached offices; and

(b) if so, what progress has been
made to regularise the employees who
have already been appointed?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
The problem of persons appointed on
ad-hoc basis was considered in the
meeting of the National Council of
J.CM. in August 1978 ang also in the
meeting of the Standing Committee of
the National Council in April, 1979.

(b) (1) Government have issued
instructions on 17th September 1979
that those employees whg were rec-
rujted prior to lst July 1976 i.e., the
date on which Staff Selection Com-
mission was established, strictly in ac-
cordance with the Recruitment Rules
and established procedure may be
treated as regular in the posts to which
they were appointed without the ne-
cessity to go through the recruitment
procedures of the Staff Selection Com-
mission. This however, did not apply
to posts filled through the Staff Selec-
tion Commission (S.S.C.) in the Cen-
tral Secretariat Clerical Services,
Armeg Force Hqrs. Clerical Service
and allied offices which have been rec-
ruiting Lower Division Clerks through
UPSC/Institute of Secretariat Train-
ing and Management|Staff Selection
Commission from the very beginning.

(2) Instructions have also been issu-
ed by the Government in December
1978 that such ad-hoc employees to
Group ‘C’ non-technical posts coming
within the purview of Staff Selection
Commission and recruited upto 31st
December 1977 would be allowed age
relaxation to avail authorised chances

for appearing in the examination|inter
views conducted By the S.S.C. upto-
31st December 1979. The age relaxa-
tion granted under this order, in effect,
allowed all persons appointed on ud--
hoc basis whether retrenched or still
in service to take the said examination
of the S.S.C. provided they were with-
in the age limit at the time of their
initial ad-hoc appointment,

Appointing authorities would be
competent to take appropriate action
in the matter.

Dissolution of State Assemblies

273. SHRIMATI PRAMILLA DANDA--
VATE:

SHRI R, K, MHALGI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
President had issued a Proclamation
under Article 356 of the Constitution
dissolving nine assemblies;

(b) whether the President had re-
ceived a detailed report from the Gov-
ernorg of the dissolved States;

(¢c) whether the President had re-
leased these reportg alongwith the
proclamation; and

(d) if so, the details of these reports?

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): (a)
The President issued nine Proclama-
tions, one each, in relation to tha Sta--
tes of Bihar, Gujarat, Madhya Pra-
desh, Maharashtra, Orissa, Punjab,
Rajasthan, Tamil Nadu and Uttar Pra--
desh bringing them under President’s:
Rule and dissolving their Legislative
Assemblies on 17th February 1980
under Artcle 356(1) of the Constitu--
tion

(b) No, Sir,
(c) and (d). Do not arise

L]
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JReport of Vaidyalingam Commission

274. SHRI K. P. SINGH DEQ:

SHRI FAROOQ ABDULLAH:
SHRI CHITTA MAHATA:

Wiil the Minister HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Vaidyalingam Commission have found
‘the near relativeg of tweo former
Prime Ministers of having mis-
used their positions being close to
“the seats of power to promote perso-
nal ends and interefe, with adminis-
trative matters; '

(b) if so, the Yetails of the findings
-0of the Commission in regard to each
‘0f the relative of the former Prime
Ministers; and

(c) what follow up action has been
initiated in thig matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH).
(a) angd (b). The Report of Shri
Justice C. A. V. Vaidialingam, Spe-
cial Judge, dated 25-1-80 of his in-
quiry into the charges against the
family members of the former Prime
Minister, Shri Morarji Desali, and
the family members of the former
Home Minister, Shri Charan Singh,
was laid on the Table of tha Lok
‘Sabha on 11th March, 1980,

(c) The matter regarding Tollow-
up action to be taken bry the Govern-
‘ment on thig report is under consi-
deration.

Resignation by the Members of Plan-
ning Commission

275. SHRI FAROOQ ABDULLAH:

SHRI N. E. HORO:
SHRI CHANDRA PAIL SHAI-
LANI:
SHRI SUBRAMANIAM
SWAMY:
SHRI LAKSHMAN
LICK:
SHRI NARAYAN CHOUBEY:
® SHRIT. R. SHAMANNA:

Will the PRIME MINISTER
be pleased to state:

MAL-~
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(a) whether all the Planning Com-
mission Members have resigned from
the membership;

(b) if so, whether the Union Gov-
ernment have appointed new members
in its place;

(¢) whether Union Government have
decided to review ang redraft the
Sixth Plan which had been the work
of the outgoing Commission;

(d) if so, when the plan ig likely to
be reviewed;

(e) whether the reconstitution of the
Planning Commission will delay the
Sixth Five Year Plan; and

(f) by what time the new plan is
likely to be ready?

[3

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir.

(b) No, so far,

(e) to (f). The new Government
proposes to consider the Plap afresh.

Allegation by the Prime Minister
against Opposition Parties for gending
a team to Narainpur

276. PROF. MADHU DANDAVATE:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether it is a fact that the
Prime Minister hag publicly made an
allegation that the opposition parties
did not cooperate in sending 5 team
of the Parliament Members to Narain-
pur in U.P. to have an on the spot
study of alleged police atrocities on
the villagers;

(b) whether it ig also a fact that the
Janata Party and Communist Party
(Marxists) have publicly denied this
charge of non-cooperation levelled by
the Prime Minister; and

(c) whether there are any ether
parties to whom an appeal for coopera-
tion was made by the Prime Minister
and they refused cooperation?
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THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(c). The Prime Minister had " stated
that when Members of gome parties
were approached they expressed their
inability to go to Narainpur,

(b) There wWere some newspaper re-
ports of spokesmen of the CPM and
Janata Partieg denying that they re-
fused to cooperate. These two were
not among the Opposition Parties
whose members were contacted,

Utilisation of Solar Energy

277. SHRI MADHU DANDAVATE:
SHRI RAM LAL RAHI:

Will the PRIME MINISTER be
pleased .to state:

(a) whether in view of the energy
crisis arising out of the non-availabi-
lity of adequate fuel, Government
propose to explore the possibility of
wider utilisation of sclar energy; and

(b) if so, what concrete steps are
proposed to be taken in thig connec-
tion?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Yes, Sir. A Cabinet Committee
on Energy has been constituted which
will, inter alia, monitor the progress
achieved jin fuller, utilisation of re-
newable energy sourceg like solar
energy.

A statement is attached giving de-
tails of other steps taken in this con-
nection, -

Statement
Utilisation of Solar Energy

The most important renewable
source of energy for mankind is the
Sub.especially for India where there
is an abundant supply of sunshine.
Government of India therefore propose
to accord high priority to the develop-
ment of the technology for utilisation
of Solar Energy for a wide range of
application with special emphasis on
ity use in rural aress. The Depart-

ment of Sciences and Technology has
already taken up a coordinateqd Ppro-
gramme with systematic R & D in so-
lar technology, by availing of the in-
frastructure facilities and expertise
existing at the various institu-
tions in the country such ag the
Institutes of Technology, National
Laboratories of the CSIR, R & D
Division of the BHEL, Central Elec.
tronics Ltd., and others.

The current activities of the Depart-
ment seek to expand the programme
with special emphasis on the following
three main areas of solar technology.

(a) Development of Solar Thermal
devices and systems using solar radia-

tion as input energy;

(b) Development of Photovoltaic de-
viceg and systems for direct conver-
sion of solar energy into electricity.

(c) Bio-mass and bio-conversion

technology.

Solar Thermal De€vices:

In the area of solar thermal devices,
development of solar collector techno-
logy is being actively pursued., Basic
technology for flat plate collecters has
been develioped with a view to com-
mercialisation.

Prototype grain dryerg of different
capacities have already been develop-
ed and these are at present under-
going field trials. A 10-tonne per day
capacity solar grain dryer hag been
installed under the auspices of the
DST at the Central State Farm near
Ludhiana by the NIDC. A small capa-
city solar dryer of 500 kgs, per day
capacity for cash cropg such as ginger,
arecanut, turmeric etc. hag been in-
stalled at Gauhati. A project for to-
bacco drying using solar energy has
also been initiated in Andhra Pra-
desh. Futher development of solar
dryers for agricultural and food pro-
ducts is envisaged, alongwith their
widespread utilisation,

Seyeral types of solad water heating
systems are being developed. Per-
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formance evaluation of the experimen-
tal solar water heating systems put
up the BHEL at Qutab Hotal in Delhi
and a Guesh House at Hardwar is
underway. Meanwhile, with the
experience already gained, a solar
water heating plant is being put up
at the Leprosy Hospital, Poora and
one more Unit is being planned for
the Andhra Pradesh Dairy Develop-
ment Corporation at Warangal, It
is now proposed to promote solar
water heating systems for wider ap-
plication in the domestic, commercial
and industrial establishment.

A solar powered Cold storage Plant
with absorption refrigeration system
has been completed at the Indian In-
stitute of Technology, Bombay and
the plant is under performance eval-
uation, Design, development and
fabrication of a few more solar
powered refrigeration wants are plan-
ned under the DST programme for
optimising the engineering parame-
ters.

A short term and long term test
programme of the 10 KW Solar Ther-
mal Power Plant already installeq at
the IIT, Madras jointly with BHEL is
being undertaken. Solar Thermal
power plants based on different svs-
tem configurations and collectors are
also planned Demonstration power
plants for decentralizeq application
are proposed to be installed in the
next three years.

Development of solar collectoy tech-
nology both in terms of efficiency and
cost-effectiveness for specific applica-
tiong in power plants, dryers. water
and air heating system, refrigeration
units etc, has been accorded top priori-
ty under the programme, This would
cover development of corresion resis-
tant materialg for gbsorber plates, use
of selective coatings and paints to im-
prove efficiency of collectors, fabrica-
tion of parabolic surface and parabo-
loid dishes and tracking systems.

In order to give a dynamic thrust
towards Jlarge-scale and commercial
application of solar thermal techno-
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logy, the Department has gince form-
mulated a major and comprehensive
project for setting up a Centre for
Prototype and product Dewelopment
including flield trial and demonstration
in rural areas of solar thermal devi-
ces|systems, The Project is estimat-
ed to cost around Rs. 6 crores over
b years.

Photovoltaic Devices and Systems:

The basic technology for direct con-
versions of solar energy into electri-
city by photovoltaic cells hag alveady
been developed. The main problem
now 1s to bring down the cost per
peak watt of electricity by this me-
thod to a reasonable level; ang this
is the primary objective of the cur-
rent DST Programme in this area,
This could be achieved: (a) by deve-
loping low cost solar grade silicon ma-
terial and low-cost techniques of
fabrication and (b) by improving the
effictency of solar cells and panels.
The programme in this area has so
far successfully resulteq in the fabri-
cation of single crystal silicon cells
at the laboratory scale by the Central
Electronics Limited—a Public Sector
Undertaking under DST with partici-
pation of reasearch groups in IITs,
National Laboratories, Universities
etc., Solar Photovoltaic modules deve-
loped #t CEL are currently being used
in the Lighthouse Beacon at Dwaraka
Port for ship navigation, for pumping
wate, in the solar distillation plant at
Awania village in Gujarat and in a
few demonstration pumping systems.
Future programme envisages gcaling
up the fabrication techniqueg for sili-
con solar cells and panels, developing
modules for applications such as
pumping of drinking water, minor
irrigation, community lighting, for
educational radio ang TV gets, catho-
dic protection of oil pipelines and for
use in communication equipment in
remote areas. A major project cost-
ing dbout Rs. 9.5 crores over § years
including large-scale appMeation of
photovoltaic systeme in tural arses
Yor a variety of purposes (with em-
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phais on water pumping for drinking
and minor irrigation) hag been drawn
up. Simultanequsly R & D work has
been taken up for developing different
types of solar cellg such as, polycry-
stalline silicon cells, MOS cells, cad-
mium Sulphide cells, etc. as also con-
centrator system for golar panels with
a view to improving cost-effectiveness
and efficiency. It is proposed to
expand the application of photovol-
taic systemg for drinking water, ir-
rigation etc. starting thig year,

Conversion of Bio-Mass into Energy:

In recognition of the importance of
R & D in the area of bio-gas systems,
a time-bound All India Coordinated
Programme involving several inter-
disciplinary research centres such
as Planning Research and Action Di-
vision (PRAD) of the UP. Govern-
ment of Lucknow, KVIC, Structural
Engineering Research Centre 3t Roor-
kee and the Central Building Research
Institute ana other organisations was
initiated by the Department of Scien-
ce and Technology a few yearg ago.
In phase-1 of the programme consi-
derable success has been achieved in
the utilisation of organic waste, pri-
marily animal dung, and a few de-
signs of viable family size bio-gas
plants have been evolved. ‘“Janata”
drumlesg plants and ferro-cement gas
holders have been developed and
research work in the micro-biological
aspects hag been shown promising re-
sults,

A major and dynamic thrust is now
being given by the DST to develop
family ang community-size biogas
plants as an important element in the
rural energy matrix. In the ‘future
phase of programme, which has com-
menced thig year more emphasis is
being placed on expanding the instal-
lation of community size bio-gas
plants, ag well as family types plants
and the utilisation of other types of
solid wastes|materials, like vegetable
wastes and agricultural residues. In-
itially 6 community size bio-gas
plantg would be developed in selected
villages by PRAD, Lucknow and
KVIC. In support of the coordinat-

ed project, work is underway in re-
solving other technical problems con-
cerning microbiological aspects, fer-
mentation technology, low cost con-
struction techniques and materials,
and low cost deviceg and engines for
bio-gas utilisation,

Various programmes are under way
lo explore the utilisation of agricul-
tural residues on biomass to providc
renewable * energy sources for the
future, here solar energy is made
use of through photosynthesis and
the biological chains. The DST has
constituteq a National Steering Com-
mittee to examine, identify and for-
mulate R & D Programmes related
to production of Biomass and conver-
sion of Biomass to fuels/feedstick
specially keeping in view the abun-
dant supply of solar energy. Two
projects—project on bioconversion of
methane to methanol and another pro-
ject for studying conversion of Cellu-
losic material to ethanol have been
taken up at the IIT, Delhi. Also
a project for introduction, screening,
cultivation of potential petrocrops and
their conversion into Petroleum hy-
drocarbons has been initiateq by DST
at the National Botanical Research In-
stitute, Lucknow jointly with the
Institute of Petroleum, Dehra Dun.
Although the entire R & D in this
area will have a long term effect, yet
efforts are to be started now to have
the technology readily available. The
use of biological systems by harness-
ing solar energy would be a very effec-
tive mechanism specially to check
environmental pollution, resource de-
pletion and promote decentralized en-
ergy supply.

In general it jg proposed now to
give a fresh Impetus and priority to
the programmes fo, development and
harnessing of renewable energieg and
their widespread utilisation.

Industrial Growth Rate

278. SHRI VIJAY N. PATIL: Wil
the Ministey of INDUSTRY be please’
to state:

(a) what wag the rate of industri
growth during the years 1977-78 and
1978-79;
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(b) how does it compare with the
growth rate of fhe years 1975-76 and
1976-77;

(c) the reasons for the shortfalls, if
any; and

(d) the stepg proposed to increase
the industrial growth rate?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
rates of industrial growth during the
years 1977-78 and 1973-79 were 3.9 per
cent and 7.6 per cent respectively.

(b) The rates of industrial growth
achieved during the years 1475-76 and
1976-77 were 6.0 per cent and 9.5 per
cent respectively,

(¢) The reasons for the shortfall in
indwstrial growth during :377-78 as
compared to the other years were
shortages in power supply, industrial
unrest and demand constraints affect-
ing certain industries.

(d) Some of the steps proptsed to
increase the industrial growtih rate arve
better utilisation of existing capacity,
improved labour-managemenf relations
ang increase infrastructurol facilities

Supply of Siren-fitted Pilot Jeceps to
Central Ministerg in States

279. SHRI K. A, RAJAN- Will the
Minister of HOME AFFAIRS be plees-
ed to state:

(a) whether State Governments are
required to provide siren-fitted pilot
jeeps to Central Ministergs when they
go to various States;

(b) if so, the details thereof;

(c) the nameg of the Stateg where
siren-fitted pilot jeeps are provided
by the State Governmentg as a policy;
and

(d) whether such practice hag been
stopped in the State where President’'s

tule prevails?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b), No instructions have been
issued for provision of siren-titted
pilot jeeps to Central Ministers dur-
ing their visitg to States:

(¢) No siren-fitteq jeeps are provided
by the States of Punjab, U.P., Jammu
and Kashmir and Karnataka. In Har-
vana a pilot is some times provided in
crowdeq areag for traffic duties to Cent.
ral Ministers during their visits. In
Haryana all jeeps are fitted with
sirens, The information in respect of
the remaining States js being collected
and will be laid on the Table of the
House when collected,

(d) The practice of providing pilot
jeeps does not exist 1n the States of
U.P. and Punjab. The information in
the remaining States where President’s
rule prevails is being collected and
will be laid or the Table of House
when collecteq,

Launching of Rolling Plan during
the period 1977-79

280. PROF, NARAIN _IIAND PARA-
SHAR: Will the PRIME MINISTER be
pleased to state.

(a) whether the Government had
launched upon Rolling Plan for the
country in the period 1977-79;

(b) if so, the exact definition of the
concept and the distinetion, from the
regular plan for five years alongwith
the name of the author of this Plan;
and

(¢) the effect of this planning on the
country?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) and (b). The
system of Rolling Plan was referred to
in the Draft Five Year Plan (1978-—83).
It envisages that year o year targets
would be set out for sectoral outlays
and outputs for major sectors within
the Five Year Plan and the horizon of
the Five Year Plan will be extended by
working out these sectoral targets for
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additional year at the end of each year,
“This system was incorporated into the
Plan at the instance of the Janata Gov-
ernment,

(¢) Since the Draft Plan has not
been finalised, there has been nc occa-
sion for implementation of this Rolling
Plan system.

Plan eutlay approved for Karnataka
State for 1980-81

281. SHR] JANADHANA POOJA-
RY: Will the PRIME MINISTER be
pleased to state the total plan outlay
approved for Karnataka State during
1980-81 is Rs. 352 crores against the
by State Government?

THE PRIME MINISTIR (SHRIMATI
INDIRA GANDHI): The total Plan out-
lay approveq for Xarnataka during
1980-81 is Rs. 352 crores against the
State’s proposal of Rs. 385 crores

Names of Foreign Trade Marks

282. SHRI DAYA RAM SHAKYA:

SHRI CHANDRA BHAL MANI
TEWARI.

Will the Minister of INDUSTRY be
pleased to state:

(a) the names of Foreign Trade
Marks for which Registered Users
Agreement were permitted for Trade
within India, after the introduction of

?f‘goreign Exchange Regulations Act,
73;

(b) the list of applications for
renewal of Registered Users Agree-
ment (for foreign trade mark)
received and action taken; and

(c) criteria adopted to accept or
reject the same?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (c).
The information is being collected and
will be laid on the Table of the House,

Uneasiness among Employees of Nom-
Kanndigas of Karnataka State

283, SHRI R, K. MHALGI:
SHRI K. A. RAJAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government of India's
attention has been drawn to the re-
ported recent announcement by Chief
Minister of Karnataka that the State
Government would think of bringing
forward a legislation to ensure that
employees of new private and public
sector projects’ should be Kanndigas;

(b) whether Government are aware
that there is a considerable uneasiness
among lakhs of non-kanndigas of the
Karnataka State, many of whom have
settled in the State for long; and

(c) what is the reaction of the Gov-
ernment of India in view of the dis-
turbing situation and the provisions of
the Indian Constitution?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
YOGENDRA MAKWANA): (a) to (c).
The Government have seen a news
item regarding certain things relaling
to the question of employment of
Kanndigas reported to have been said
hy the Chief Mjnister of XKarnataka
while inaugurating the All.India
Kannada Bahitya Sammelan at Bel-
gaum on 8-2.1980. The facts are be-
ing ascertained through the Govern-
ment of Karnataka.

Cansumption of Energy by Road
Transport

284. SHRY CHINTAMANI PANI-
GRAHI: Will the PRIME MINISTER be
pleased to state.

(a) whether Government are aware
that the consumption of energy by
road transport ig about 6 times higher
than that of Railways;
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{b) whether Government have taken
any immediate measures for improv-
ing the transportation system of Rail-
ways and waterways so as to reduce
consumption of petroleum products in
the Transport sector; and

(c) if so, the details of such mea-
sures adopted?

THE PRIME MINISTER (SHRIMATI
EINDIRA GANDHI): (a) Government is
aware that the consumvption of energy
by roag transport is significantly higher
than that of Railways, llowever, the
precise ratio of energy consumption
per unit of goods transporteq as bet-
ween the different modes of t{ransport
wvaries according to the type of the
wehicle used, distance involved, etc.

(b) Yes, Sir,

(c) (1) The Railways have been
asked to locad as much
freight traffiz as possible
particularly for the long
distance movement of bulk
commodities for which rail
transport is more suitable.

(2) Efforts are being msde to
maximise the pace of electri-
fication on the railway sys-
tem,

(3) Efforts are being made to
strengthen the iulang water
transport system in diffe-
rent parts of the country.

Percentage of People State-wise living
below poverty line

285. SHRI BABU LAIL SOLANKI:

Will the PRIME MINISTER be oleasec;l
to state:

{(a) the percentage of the people,
State-wise, living below poverty line;
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(b) the per capita income,
wise; and

State-

{(c¢) the steps taken or proposed to
be taken to provide protection to them
from inflation, scarcity of consumer
goods and rising prices?

THE PRIME MINISTER (SHRIMATEL
INDIRA GANDHI): (a) Information is
given in Statement I,

(b) Information is given in State-
ment II,

(c) The Government intends to
take the following measures:

(1) To promote higher production
in agricultural and industrial
fields;

(2) To build a streamlined and
adequate supply line throughe
increased production, dehoard-
ing and import of essential
items to tide over the current
shortages;

(3) To cure the economy from
hyper inflation and to hold
the price line;

(4) To ensure equitable supply of
essential commod:ties to the
ultimate consumer through an
effective systemn of public dis-
tribution;

(5) To provide gainful employment
to a larger number of the
working population to initiate
a movement to take more peo-
ple above the poverty line;

(6) To promote infrastructural
projects ensuring optimum
utilisation of manpower; and

(7) To put into operation a mini-
mum needs programme to help
raise the living standards of
the weaker of the Society parti
cularly Scheduled Castes and
Scheduled Tribes,
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Percentage of population below the poverty line by States separately for rural and urban areas in 1972-74

Sl State Rural Urban
No.
1 Andhra Pradesh . . . . . . 57.67 43—.‘75
2 Assam . . . . . . 48. 24 33. 78
3 Bihar . . . . . 55.82 43 44
4 Gujarat . . . . 43.88 34.03
5 Haryana . . . . . . 21. 52 29. 94
6 Himachal Pradesh . . . hd
7 Jammu & Kashmir . . . . . 36. 07 51.C2
82 Karnataka . . . . . . 52. 33 45- 59
9 Kerala . . . . . . 57. 476 52. 69
10 Madhya Pradesh . . . 61. 35 44- 83
11 Maharasl:itra . . . e« . . . 53. 94 34. 32
12  Manipur . . . . . . 24.73 24.25
13’} Meghalaya . . . . . z0. 64 10. 75
14 Nagaland . . . . . . . N.A. 3.3
15 Orissa . . . . . 71, ;)1 43. 38
16 Punjab . . . . . . . ' 21. 47 21.84
17 Rajasthan . . . 4747 3G. 26
18 Tamil Nadu . . . . . 62. 98 52.22
19 Tripura . . . . . . 42. 62 18. 70
20 TUttar Pradesh . . . . . 52. 96 51. 59
21 West Bengal . . . . . . 64. 00 35.86
22  All Union Territories . 37- 55 26. 73
All India (weighted) . . 54. 09 41.22

®Under scrutiny

Note:—The above cstimates are derived on the following basis:

(i) A daily minimum per capita calorie intake of 2400 in rural areas and 2100 in urban
areas assumed for 1978—83 draft plan period has been considered for estimating the
All-India poverty line. In 1977-78 prices, this works out to Rs. 65 per capita
month in rural areas and Rs. 75 in urban areas. The corrcs)lnlonding Per capita mont_gg

expenditure in 1972—73 prices is Rs. 41 in rural areas and

$. 47 in urban areas. For

estimating the percentage of people below poverty line in each State, these cut—off points
in the National Sample Survey data on houschold consumer expenditure of 27th round
(October, 1972 to September,1973) have been used.

(ii) The difference between the a
timated by Central Statistical

gate All-India private consumption ex
rganisation in their National Accounts Statistics and

diture es—

that derived from the NSSO data has been pro-rata adjusted among the different States
and Union Territories in the absénce of any information about allocation of this di-
flerence among the States and Union Territories,
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Statement I
Per Capita income 1975-76

(In Rupees at current prices)

State

1. Andhra Pradesh . . 897
2. Assam . . . . 848
3. Bihar . . . . 669
4. Gujarat . . . . 1,236
5. Haryana . . . . 1,514
6. Himachal Pradesh . . 1,165
7. Jammu & Kashmir . . 825
8. Karnataka . . . 1,038
9. Kerala . . . . 1,000
10. Madhya Pradesh . . 700
11. Maharashtra . . 1,455
12. Manipur . . . 904
13. Moeghalaya . . . 899
14. Nagaland . . 949
15. Orissa . . o . 834
16. Punjab . . . o 1,688
17. Rajasthan . . 873
18. Tamil Nadu . . . 997
19. Tripura . . . . 872
20. Uttar Pradesh . . . 727
21. West Bengal . . . 1,100

Re-starting of Maruti Limited

286. DR. VASANT KUMAR PANDIT:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the licence to manutfac-
ture ‘small car’ given to Maruti Litd.
has been cancelled;

(b) it not, will this project be re-
started by the same party, its capacity
and manufacturing schedule; and

{¢) how many other parties have
been granted licence to manufacture
small cars in Indla?
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THE MINITSTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No, Sir.

(b) Government have no information

(¢c) The parties licenseq to manu-
facture passenger cars in India are:—

(i) M/s, Hindustan Motors Limit-
ed, Calcutta,

(i) M/s, Premier
Ltd., Bombay.

(iii) M/s. Standard Motors Pro-
ducts of India Limited, Mad-
ras,

Automobiles:

(iv) M/s. Maruti Limiteq, Haryana.

(v) Shri Manubhai H. Thakkar, °
Baroda.

In addition, M/s. Sunrise Auto Indus.
tries, Bangalore is registered with the
DGTDr for manufacture of 3-wheeler
passenger cars,

Intermational arrangementg to restrict
nuelear technology distribution

287. SHRI EDUARDO FALEIRO:
Will the PRIME MINISTER be pleased
to state:

(a) whether Governmeat are aware
ithat iniernational arrangements to
restrict nuclzar technology distribu-
tion discriminate against lindia and
other couniries of the developing
world;

(b) whether the present arrange-
ments not only legitimize the posses-
sion of nuclear weapons by certain
countries but also give them a perma-
nent tehnological and economic ad-
vantage over the rest of the coun-
tries; and

(¢) if so, reaction of Government
to this state of yffairg and steps con-
templated in ihig regard?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) In the name of
non.proliferation of nuclear wegpons,
there have been progressive angd discri-
minatory restrictions, both ynilaterally
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and collectively by some supplier
States, on the transfer of nuclear
material, equipment ang technology
for the peaceful utilisation of atomic
energy.

(b) Yes, Sir,

(c) The Government of Indig have
cosistently opposed any measures aim-
ed at placing obstacles in ihe way of
developing countries exercising their
inalienable rights to develop their pro-
grammes for the peaceful utilisation of
atomic energy for economic and social
development in conformity with their
priorities, interests and needs,

Pak. Purchases Submarines

288. SHRI MAGAN BHAJI BAROT:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Government of India
are aware that Pakistan hag recently
purchased submarines;

(b) whether thig poses any problem
to India; and

(c) whether Government propose
to buy gubmarineg from the defence
view point?

THE WMINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) Yes, Sir.

(b) and (c). India’s defence capa-
bilitieg with reference to itg security
needg are under continuous review and
such measures ag are appropriate are
taken from time to time. It is not in
the public interest to disclose the
details of these measure=,

U.S. Bomber Flieg Over Indian Ocean

289. SHRI FAROOQ ABDULLAH:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that on the
21st February U.S. B-52 bomberg flew
over the Indian Ocean for the gecond
time in another gemonstration of U.S.
ability to project power into the tur-
bulent Persian Gulf region;

(b) it go, is it also a fact that Soviet
Union has now record 31 war ghips in
the Indiah Ocean, 11 more than the
United States;

(c) if so, whethe; heavy concentra-
tion of big powerg in the Indian Oceap
after the Afghanistan conflict hag been
reported;

(d) if so, whether this concentra-
tion in the Indian Ocean haz posed a
great threat to the Indian security;

(e) if so, what immediate steps
have been takepn to improve our naval
force; and

(f) steps being taken to meet this
threat?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) Government
have taken note of the reported flightg
of US B-52s over the Indian Ocean
area during January-February this
year.

(b) and (c). Government gre aware
that there has been an increase in the
U.S. and Soviet Naval strength in
the Indian Ocean.

(d) The Naval build-up by the
super powerg in the Indian Ocean
doe; cause us concern with regard to
the security of India.

(e) and (f). Keeping in view the
developmentg in the region that have
a bearing on the security of our mari-
time boundaries, the Indian Navy is
being progressively modernised.

Government have also emphasised
the neeq for the implementation of
the U.N. Declaration on the Indian
Ocean as g Zone of Peace and have
calleq for necessary follow-up action
in this regard.

Closure of Kamanj Group of Industries,
Bombay

290. SHRI K. LAKKAPPA: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that due to
infighting in the proprietors, the
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Kamayi Group of Industries, Bombay
is facing closure;
(b) whether it i also g fact that

the workerg are not being paid their
wageg and are facing retrenchment;

(¢) if so, whether Government pro-
pose to take over the Kamani Group
of Industrieg in grder to overcome the
situation; and

(d) if not, what other stepg Gov-
ernment propose to take to remedy
the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, according to report reaching
Government

(b) The Maharashtra State hag in-
formed Government that Kamani
Metallic Oxides Limitegq has closed
down its operations since-20-4-1975
due to financial difficulties arising
out of internal disputes in the
Kamani family. Workers had not
been paid wages since September,
1978. Another unit, Kamani Tubes
Limited, ig also in serious financial
difficulties.

(¢) ang (d). Government of India
have no proposal at present to take
over the management of any of the
industrial yndertakings of the Kamani
Group of Bombay.

12.00 hrs.

(Interruptions)

WY NPT : IY qC T & &,
FTAWR AT TG AT @E ) AT I
At HT IIE W gHT Prar

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): What about the
adjournment motion?

(Interruptions) *

MR. SPEAKER: Please take your
seats. You will have time for a dis-
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cussion. You give me a notice for
discussions,

(Interruptions) *

auy wgiEw: oY T FEgw 7
HY qIE I JEAET HIW, €@ ® T
A w8 W & AW R Thew gt
# & iaET F#®

(Interruptions) *

SHRI INDRAJIT GUPTA (Basir-
hat): Will you allow a discussion on
atrocities on Harijans?

MR. SPEAKER: That will be dis-
cussed in the Business Advisory
Committee’s meeting tomorrow.

(Interruptions)*

SHRI INDRAJIT GUPTA: BEvery
day incidentg are taking place.

(Interruptions) *

= Tw fas aEw (eR) -
ghow @ o7 & TP 7@ T
(=Eum) s gheew &1 A faar €
fergfomi st g aater @ 27 . .
(zaxur)

MR. SPEAKER: Nothing will go
on record without my permission.

(Interruptions) *

MR. SPEAKER: I have heard
enough of you. Now, hon. Members
will kindly take their seats. This is
not the proper way of conducting the
business of the House.

(Interruptions) *

MR. SPEAKER: 1 am not going
to listen to you. You are not allow-
ing this House to do its business, If
hon. Members are behaving like this,
I am not going to allow them.

(Interruptions) *
ot wRvily aw (sroeeg) - s,

O AT AW FEAT AAT B AN
T T qrEdT At Poow @ g

**Not recorded.
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MR. SPEAKER: Now, you have to
listen to me. Please take your seats.

(Interruptions) *

MR. SPEAKER: I know the feel-
ings of the House. There was a
Starred Question on this.

SHRI INDRAJIT GUPTA: Two
qustions, rot one. But can we have
a discussion on that?

U g a@ garq feu @ 74

(Trerurr)

MR. SPEAKER: We can take it as
another Motion. We can have a dis-
cussion on that. I will consider it in
the Business Advisory Committee. I
will hear the Government side as well

as your side. You can bring forwarg
another motion.

(Interruptions)

SHRI JYOTIRMOY BOSU: Sir, I
have a point to make. There is a
specific procedure. Ig it not a speci-
fic urgent matter? TUnder Rule 358,
it is mentioned...... (Interruptions)

MR. SPEAKER: Please sit down,
We will] discusg it. You will have
ample time during the Budget dis-
cussion and if it is necessary we will
include it in the agenda of the Bus-
ness Advisory Committee.

(Interruptions)

MR. SPEAKER: We have a num-

ber of call attention motiong ovn this
subjeect.
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SHRI JYOTIRMOY BOSU: Do not
trample over the rules.

MR. SPEAKER: We will not.

SHRI JYOTIRMOY BOSU: The
rules are clear on the subject.

MR. SPEAKER: I know that...
(Interruptions). They are also
agitated and you are also agitated.

SHRI JYOTIRMOY BOSU: You
disallowed the price rise question
yesterday; you are disallowing the
question of Harijans today.

MR. SPEAKER: The budget is
there; you can discuss it.

(Interruptions)

MR. SPEAKER: 1 have heard you.
I wil] discuss it in the Business Advi-
sory Committee. What more can I

do?
(Interruptions) *

MR. SPEAKER: Nothing to be
recorded without my  permission.
Papers to be laid.

(Interruptions) *

MR. SPEAKER: If there are in-
terruptions, it will be expunged.

12.12 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER SEAWARD ARTIL-
LERY AcCT

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): I beg to
lay on the Table a copy of Notifica-
tion No. SRO 1 (Hindi and English
versions) published in Gazette of
India dated the 9th January, 1980
regarding delegation of powers to
Coastal State Governments and Union
Territories under section 8 of the
Seaward Artillery Act, 1949 for carry-

*Net recorded,
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ing out Seaward Artillery Practice,
under section 9 of the gaid Act.
[Placed in Library. See No. LT-
370/80.]

AUpITED ACCOUNTs OF CENTRAL SILK
BoaAarp FOr 1977-78, ANNUAL REPORTS
OF NATIONAL INSTITUTE OF DESIGN,
AxvmreEpABAD, AND NATIONAL PRrODUC-
TIVITY COUNCIL, NOTIFICATIONS UNDER
CENTRAL SILK BOARD ACT, INDUSTRIES
(DEVELOPMENT AND REGULATION) ACT,
ANNUAL REPORTIS ETC. OF BHARAT
HeAvy ELECTRICALS LTD., AND INSTRU-
MENTATION Lt1p., KOTA, FOR 1978-79 AND
ANNUAL REPORT OF SMALL INDUSTRY
EXTENSION TRAINING INSTITUTE,
HYDERABAD FOR 1978-79.

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): I beg to lay on the
Table: —

(1) A copy of the Audited Ac-
counts (Hindi and English versions)
of the Central Silk Boarg for the
year 1977-78, under sub-section
(4) of Section 12 of the Central
Silk Board Act, 1948. [Placed in
Library. See No. LT-371/80.]

(2) A copy of the Annual Reporg
(Hindi and English versions) of
the Natioma] Institute of Design,
Ahmedabad, for the year 1978-79.
[Placed in Library. See No. LT-
372/80.]

(3) A copy of the Annual Report
(Hindi #nd English versions) of
the National Productivity Council,
New Delhi, for the year 1978-79.
[Placed in Library. See No. LT-
373/80.]

(4) A caopy of the Central Silk
Boarq (Research ang Service Sta-
tions)y Consolidated Recruitment
(Amendment) Rules, 1979 (Hindi
and English versions) published in
Notification No. GSR 479 in Gazette
of India dated the 31st March, 1979,

—_—— —— - —
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under sub-section (3) of Section 13
of the Central Silk Board Act,
1948. [Placeq in Library. See No.

LT-374/80.]

(5) A copy of the Scheduled
Industries (Submission of Produc-
tion Returns) Rules, 1979 (Hindi
and English versions) published in
Notification No. S.0. 328 (E) in
Gazette of India dated the 3lst
May, 1979, under sub-section (4)
of Section 30 of the Industries
Development ang Regulation) Act,
1951. [Placed in Library. See No.
LT-375/80.]

(6) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
Section 619 A of the Companies
Act, 1956: —

(a) (i) Annual Report of the
Bharat Heavy Electricalg Limiteg
for the year 1978-79 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

(ii) A statement regarding Re-
view on the working of the
Bharat Heavy Electricals Limited
for the year 1978-79. [Placed
in Library. See No. LT-376/80.]

(b) (i) Review by the Govern-
ment on the working of the
Instrumentation Limited Kota,
for the year 1978-79.

(ii) Annual Report of the In-
strumentation Limited, Kota, for
the year 1978-79 along with the
Audited Accounts and the com-
ment; of the Comptroller and
Auditor General thereon. [Placed
in Library., See No. LT-377/80]

(7) A copy of the Annua] Report
(Hindi* version) of the Small
Industry Extension Training In-
stitute, Hyderabad, for the year
1978-79. [Placed in Library. See
No. L'T-378/80.]

*English version of the l—zeport was la'id on the Table on the 30th January,

1980.
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ANNUAL REPORT ON INDUSTRIAL AND
COMMERCIAL UNDERTAKINGg OF CEN-
TRAL GOVERNMENT (PUBLIC ENTER-
PRISES SURVEY) FOR 1978-79,
VorLs. I To IIlL

SHRI R. VENKATARAMAN: On
behalf of Shri Jagannath Pahadia, I
beg to lay on the Table a copy of the
Annual Report (Hindi and English
versions) on the working of Indus-
trial and Commercial Undertakings
of the Central Government (Public
Enterprises Survey) for the Yyear
1978-79. (Volume; I to III). [Placed
in Library. See No. LT-379/80.]

NOTIFICATIONS UNDER ALL INDIA SERVI-

cES Act aNp UnrioN PUBLIC SERVICE

CommMissiON (EXEMPTION FROM CON-

SULTATION) AMENDMENT REGULATIONS,
1979.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): I beg to
lay on the Table: —

(1) A copy each of the follow-
ing Notifications (Hindi and English
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1951: —

(i) The Indian Police Service
(Pay) First Amendment Rules,
1980, publisheq in Notification
No GSR 45 in Gazette of India
dateq the 19th January, 1980.
[Placed in Library. See No. LT-
380/80.]

(ii) The I.A.S. (Fixation of
Cadre Strength) First Amend-
ment Régulations, 1980, published
in Notification No. GSR 76 in
Gazette of India dateg the 26th
January, 1980. [Placed in Library.
See No. LT-381/80.]

(iii) The IAS (Pay) First
Amendment Rules, 1980, publish-
ed in Notification No. GSR 77 in
Gazette of India dated the 26th
January, 1980. [Placed in Library.
See Nv. LT-382/80.]

(iv) The Indian Administra-
tive Servicg (Fixation of Cadre
Strength) Second Amendment
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Regulations 1880, published in
Notification No. GSR 23(E) in
Gazette of India dated the 30th
January, 1980. [Placed in Lib-
rary. See No. LT-383/80.]

(v) The Indian Administra-
tive Service (Pay) Second Am-
endment Rules, 1980, published
in Notification No. GSR 24(E)
in Gazette of India dated the
30th January, 1980. [Placed in

= ULibrary. See No. LT-384/80.]

(vi) The Indian Administrative
Service (Fixation of Cadre
Strength) Third Amendment Re-
guations, 1980, published in No-
tification No. GSR 158 in Gazette
of India dated the 9th February,
1980. [Placed in Library. See
No. LT—385/80.]

(vii) The Indian Administra-
tive Service (Pay) Third Amend-
ment Rules, 1980, published in
Notification No. GSR 159 in
Gazette of India dated the 9th
February, 1980 [Placed in
Library. See No. LT-386/80.]

(viii) "The Indian Administra-
tive Service (Fixation of Cadre"
Strength) Fourth Amendment
Regulations, 1980, published in
Notification No. GSR 176 in
Gazette of India dated the 16th
February, 1980. {Placed in Library..
See No. LT-387/80.]

(ix) The IL.A.S. (Fixation of
Cadre Strength, Fifth Amend-
ment Regulations, 1980, published
in Notification No. GSR 202 in
Gazette of India dated the 23rd
February, 1980. [Placeqd in Library.
See No. LT-388/80.]

(2) A copy of the Union Public
Service Commission (Exemption
from Consultation) = Amendment
Regulations, 1979 (Hindi and Eng-
lish versions) published in Notifi-
cation No. G.5.R. 740 in Gazette of
India dated the 2nd June, 1979
together with corrigendum there-
to published in Notification No.
GSR 441(E) in Gazette of India
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dateq the 14th July, 1879, under
clause (5) of article 320 of the Con-
stitution together with an explana-
tory memorandum. [Placed in
Library. See No. LT-3%0/80.]

12.15 hrs,
ASSENT TO BILLS

SECRETARY; Sir, I lay on the
Table the following five Bills passed
by the Houses of Parliament during
the last session and assented to:

1. The Appropriation Bili, 1980.

2. The Appropriation (Railways)

Bill, 1980.

3. The Contingency Fund of India
(Amendment) Bill, 1980.

4. The Payment of Bonus (Amend-
ment) Bill, 1980.

5 The Central Excises and Salt and
Additional Duties of Excise (Amend-
ment) Bill 1980.

Sir, I aiso lay on the Table copies,
duly authenticated by the Secretary-
General of Rajya Sabha, of the fol-
lowing three Bills passed by the
Houses of Parliament during the last
session and assented to:

1. The Government of Union Terri-
tories (Amendment) Bill, 1980.

2. The Prevention of Blackmar-
keting and Maintenance of Supples
of Essential Commodities Bill, 1980,

3. The Representation of the
People (Amendment) Bill, 1980.

12.17 hrs,
ELECTION TO COMMITTEE
COMMITTEE ON OFFICIAL LANGUAGE
wg Wt (welt ole PeE): = E@,
¥ g ST HE@T g -

‘P Tt aifwPwaw, 1963
w1 4TT 4 B IO (2) W/ FTAEW
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#mm%mméwg
Tq gaafas  sPafafuer

mﬁ@wimmﬁ @
faqua‘i%mn‘s:s‘whaﬁ
gt ot wfwlfa o szt # &
T ada@ & g & ¥ 20
gzeg Paaffeg < Tur I Ffy-

MR. SPEAKER: The question is:

“That in pursuance of sub-section
(2) of Section 4 of the Official Lan-
guages Act, 1963, the members of Lok
Sabha do proceed to elect, in accor-
dance with the system of proportional
representation by means of the <ingle
transferable vote, twenty members
from among themselves to be mem-
bers of the Committee to review the
progress made in the use of Hindi for
the official purposes of the Union and
submit a report to the President
making recommendations thereon in
accordance with sub-section (3) of
Section 4 of the said Act.”

The wmotion was adopted.

1219 hrs.
UNION DUTIES OF EXCISE

(ELECTRICITY) DISTRIBUTION
BILL*

THE MINISTER OF FINANCE AND
INDUSTRY (SMRI R. VENKATA-
RAMAN): I beg to mave for leave to
introduce a Bill to provide for the
payment out of the Consoiidated Fund
of India of sums equivalent o the net
proceeds of Union duties of excise on
electricity to the States to which the
law imposing the duty extends and
for the distribution of those sums
among those States in  accordance
with the recommendations of the
Finance Commission, in its report
dated the 28th day of October, 1978.

*Published in Gazette of IndiaExtraordinary Part II, section 2, Dated

12-8-1980.
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MR. SPEAKER: I have given you to
understand that this will bg discussed
and 1 will discuss it with you. You do
no believe it. What can I do? (Inter-
ruptiong).

The question is:

“That leave be granted to intro-
duce a Bill to provide for the pay-
ment out of the Consolidated Fund
of India of sums equivalent to the
net proceeds of Union dutieg of
excise on electricity to the Siates to
which the 'aw imposing the duty ex-
tends and for the distribution of
thoge sums among those States in
accordance with the recommenda-
tions of the Finance Commission, in
its report dated the 28th day of
October, 1978.”

The wmotion was adopted.

SHRI R. VENKATARAMAN: I
introduce} the Bill.

(Interruptions)

Aqy WETIT : AW FAG AT g |
wR I A o PwaT g Pw wre-um A
waw Wy wr qy g
....I have a calling attention motion.
When the Speaker stands, you have
to sit down, Why are vou sianding?
The question is whether we are to 1un
thig House in a very orderly manner
to discuss certain things. I know the
gravity of the situation and the minds
of the people around here also. I
know the people and hon. members
are ail seized of this serious situation
in the country about atrocities every-
where, I think every member belong.
ing to each party is concerned abhout
it. (Interruptions). There are cer-
tain things to be done in a particular
order. I had admitted starred ques-
tions regarding this. But they
did not come up. Now we shall
admit calling attention motion,

i80, I will have it discussed in the
meeting of the Business Advisory
Committee, That js what I will do.
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It will be tomorrow. We will do
it. There is mnothing to debar it.
Neither the Governmen! side is happy
to curb anything or suppress anything;
they also want to discuss it and you
aisp want to discuss it. I will do it,

SHRI JYOTIRMOY BOSU: When
is it? (Interruptions).

MR. SPEAKER:
terruptions).

Tomorrow. (In-

SHRI INDRAJIT GUPTA (Basir-
hat): May I seek a clarification
about the order of business? Yester-
day a discussion was going on on the
report of the UPSC. This discussion
was not completed. You may decide-
that that unfinished part of the dis-
cussion will be taken up at a later
stage. But the members have not
been informed through the Bulletin
or in any other manner. What has
happened to it? It cannot just dis-
appear into thin air,

MR. SPEAKER: That bas already
been published.

SHRI INDRAJIT GUPTA: I am
referring to the unfinished part of
the discussion in relation tothe UPSC
report, which was being discussed
yedterday. What happened ‘to the
rest of it?

MR, SPEAKER: We will discuss it.

SHRI INDRAJIT GUPTA: I know
we will discuss it; it cannot be left
hanging in the air. But the members
should be informed. The bulletin
should say something about it.

“The bulletin should say something
about it.

ot wiow vt (Peeme): oy
o 7 ATUT Aw AT g 1 we w
T @aiw Paay g fome P Pafaer-
T JT FOwAAT FT T@TAT PASaT. .
. . (wreerer)

fIntroduced with the recommendationof the President.
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MR. SPEAKER: I have received
your calling attention notice. I will
congider it later on, I will get the
fastg and then I will decide.

12.28 hrs,

MATTERS UNDER RULE 377

{i) REPORTED LOSS TO CROP PUE TO
HAILSTORM 1IN CERTAIN DISTRICTS OF
UP AND NEED FOR IMMEDIATE HELP
TO THE FARMERS.

iwmmrﬁwwgmg‘n

T w1 GO W aE F @ e A}

mﬁfz-rfmmmﬁ‘mmﬁaﬁgm
o AT TR I Pora™ & &9 @ H AT
& O e e ST wfegg ot 99 &1
FLAHITTT AT T F D 0T TohE T9aT
AT B @& T IR PIaT AT EEAY
FYT A &1 O & U 9 i< @
w1 AT Y I W FHET qIigy |
TEH FAWAET S AT JEIRY @ 96
= g wigd
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(ii) REPORTED ACUTE SHORTAGE OF
POWER IN RAJASTHAN RESULTING IN
HEAVY LOSSES TO INDUSTRY AND
AGRICULTURE.

st FEwy TP (qrt) 0 WA
Aewer Y, TWET 6 I FT 4T WY
T gaEI AT Y 1 26 I, 198
@33omhrawgfmfg’ T e
aﬁammﬂa’mgf r g, ®CETL
& IR BT g WA g, Pawrat @ s
7 fegm aals & W g + el A9
Paoret wX (werfaes gt &ww) ot
fagga Soo= ®@ &1 @wwO 220 OH
T g, oW 9=1 g, 20 whaww o
IWEA TET I | AT 7 T /AY
o fomr g | Pawell wawew, 99
Ite @ e faome 1 =aeq1 F1 I@ |

40

(iii) NEED FOR ADEQUATE MTLCASURES TO
STOP INCINENTS OF ATTACKS ON
CHRISTIAN INSTITUTIONS AND PRIESTS
IN BIHAR.

SHRI P. A, SANGMA (Tura): Father
Mathew Mannaparambii, 5. J  forty
two years old priest of Sasaram, Dis-
trict Rohtas. Bihar was diragged into
his house, shot at and killed around
10.00 p.m. on Friday, 7th March, 1980.
Such instances of attack on churches
and killing of chuich personnel have
become frequent these days. The case
of Father Francis Maitmseck S, J. of
Mokama Church, Distl. Paina, Bihar, is
just 3 year old. Till today one full
year after the incident, necbody has
been arrested and it is doubtful whether
any case hasg been instituted at all,

Sasaram Church where  Father
Mathew Mannaparambil was killed has
been attackeqd many times in the last
decade, There was a reporied attack
on the said church property there less
than two months ago. On 29th March,
1979 one Sister Mukt) and others were
severely beaten up at the Convent at
Sasaram. Within last 3ix months,
Father Aeoysins Sequira of Warahman
Nagar, Distt, Gaya, Bihar, was hand-
cuffed and paraded through the town in
utter disgrace and humiliation.
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The Kharagpur incident of 16th
April, 1979 in Monghyr Distt. 1s still
fresh in our minds where Father ¥Fran-
cis Mattathilary and his companions
were badly beaten up, church property
looted angd house set on fire. Has any
action been taken?

1 urge upon the Home Minister to
take adequate measures to stop the
rising incidents of attacks on Christian
institutions, church personnel and other
minority communities in Bihar in parti-
culay and other parts of the country in
gereral

(iv) SCARCITY OF RAW CASHEW NUTS

SHR] B. K. NAIR (Quilon): Sir,
about one hundred and fifty thousand
workers employed in the cashew pro-
cessing industry in Kerala arein acute
distress. They have remained largely
unemployed during the past several
months now owing to lack of the essen-
tial raw material, raw cashew nuts.
Over the years, the indusiry has been
depending, to a large extent, on imports
of this commodily, our normal require-
ment being over 3 lakh of tonnes to
make up the short fall in indigenous
production. The Cashew Ccrporation
of India has been functioning as the
authorised agency for importing cashew
as well as to ensure its equitable distri-
bution to qualifiel uynits. But during
the recent past, imports have been fall-
ing steadily and this year, for reasons
unknown, the Cashew Corporation of
Indiz has not so far eniered the mar-
ket although the season is well advanc-
ed, This has caused grave misgivings
amongst all concerned, especially the
workers about the bleakX prospects
ahead since the factories are likely to
remain closed for a loi.g time to comre.

I have, therefore, to appeal to the
Government to issue necessary direc-
tions to the Cashew Corporation of
India to get on to the job of arrang-
ing for the import of cashew nuts to
the maximum extent possible in amr
expendijtious manner,
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(v) SmirriNg OF ORDNANCE DEPOT
FROM CALCUTTA

SHR1 KRISHNA CHANDERA HAL-
DER (Durgapur): Sir, nearly 600 em-
ployees of Ordnance Depot, Calcutta, a
defence installation (Registered under
the Factories Act) under the Command
of Director of Ordnance Services, have
been shocked to learn that the oldest
organisation of Army Ordnance Corps
established in Calcutts in 1765 has been
ordered for disbandiment by 30-6-1280.
The disbandment of this depot and shift.
ing it outside Calcultz would invite a
lot of hardship and misery to 600 em=
ployees and their families, besides
monetary loss tg th2m 1n the shape of
HRA and CCA 3nd also in maintaining
double establishments, The Chief
Minister and the Labour Minister nf
West Bengal have already taken up the
matter with the Defence Ministry, The
employees are on peaceful agitation by
DHARNA in batch2s and mass hunge®
strike on duty, from time to time, to
save themselveg as well 35 the depot
from ruination. This depot is in pivo-
tal position, having the advantage of
railways, ships, aerodromes and high-
ways available at a stone throw. A
considerable bulk of troops is deployed
at and around Calcuta and their re-
quirement of stor2s is only possible
from Calcuta. It would be unecono-
mical to shift this depot outside
Calcutta. In the past also this depot
has effectivelv met the challenge of
logistic supplies to the troops.

ro————

12.29 hrs,

RAILWAY BUDQGET, 1980.81—GENE-
RAL DISCUSSION, DEMANDS* FOR
GRANTS ON ACCOUNT (RAIL-
WAYS), 1980-81 AND SUPPLEMFN-
TARY DEMANDS FOR GRANTS
(RAILWAYS), 1379-80,

MR, SPEAKER: The House will now
take up item Nos, 10, 11 and 12 relating
to the Railway Budget and the Sup-
pPlementary Demands; for Grants
(Railways). Hon. Members whose cut

*Moved with the recommendation of the President,
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[Mr. SPEAKER]

motions to the Demands for Grants
have been circuluted may, if they de-
sire to move cut motions, send slips to
the Table within fiiteen minutes, indi-
cating the serial number g the cut
motions they would like to mave.

Motions ;acied:

“That the respective sums not
exceeding the, amcunts shown in the
third column of the, Order Paper be
granted to the President out of the
Consolidated Fund of Indig on ace
count, for or towards defraying the
charges during the year ending on
the 31st day o:r March, 1981, in res-
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pect of the heads of demands entered
in the secong column thereof against
Demands Nos. 1 to 16.”

“That the respective Supplementa-
ry sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the Presi-
dent out of the Consolidated Fund
or India, to defray the charges that
will come in course of payment
during the year ending the 31st day
of March, 1982 1n respect of the fol-
lowing demands entered in the
second column thereof.

Demand Nos. 1 to 4 7, 9, 1{ to 13
and 16.”

Demands for Grants on Account (Railways) for 1980-81 submitted to the Vote of Lok Sabha.

Amount of Demand
for Grant on

No. of Name of Demand Account submitted
Demand to the vote of

the House

1 2 3

Rs.
1 Railway Board . . 96,22,000
2 Miscellaneous Expenditure (General) 5,61,27,000
General Superintendence and Seivices 43,82,97,000

3

4 -Repairs and Maintenance of Permanent Way and Works
5 Repaits and Maintenance of Motive Power

6 Repairs and Maintenance of Carriages and Wagons

7 Repairs and Maintenance of Plant and Equipment .

8 § Operating Expenses-—Rolling Stock and Equipment

9 Operating Expenses—Traffic

o Operating Expenses—Fuel . .

11 Staff Welfare and Amenities

74:54,96,000
. . . 66,41,74,000
. 82,88,39,000
39,57,68,000
82,68,24,000
88,02,46,000

140,11,15,000

29,0'7,30,000
12 Miscellaneous Working Expenses 40,79,76,000
13 Provident Fund, Pension and other Retirement Benefits 35,06,92,000
14 Appropriation to Funds . . . % 105,18,15,000
15 Dividend to General Revenues, Repayment of loan taken from

16

General Revenues and Amortization of Overcapitalization

Revenue

Other expenditure

Assets— Acquisition, Construction and Replacement

5:89,45,000
3$,99,90,000
568,78,8s,000
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Supplenuntary Demands for Grants (Railways) 1979-80 submitted to the Vots of Lok Sabha.

No.

Amount of Demand
for Grant to be

of Name of Demand
Demand submitted to the vote
of the House
1 2 3
v
Ras.
1 Railway Board 5,00,000
2 Miscellaneous Expenditure (General) . 9,14,000
3 General Superintendence and Services . 3,24,33,000
4 Repairs and Maintenance of Permanent Way and Works 9,28,24,000
7 Repairs and Maintenance of Plant and Equipment 4,04,9%,000
9 Operating Expenses—Traffic 6,26,87,000
11 Staff Welfare and Amenitjes 2,02,96,000
12 Miscellaneous Working Expenses . 3,15,90,000
13 Provident Fund, Pension and other Retirement Benefits 16,79,70,000
66,35,62,000

16 Assets— Acquisition, Construction and Replacement

SHRI G. M. BANATWALLA (Pon-
nani): Sir, on a point of order. Thave
also written to yuu that I wish to raise
a point of order.

You have just announced that Items
10, 11 and 12 are to be taken up to-
gether for the purpose of discussion
I wish to submit three points, which
relate to the violalion of rules 207,
208(1) and (2) and 212, as also to the
suffocation and strangulation of the
voice of this august House, as a result
of improper ani harsh curtailment of
the rights of *he Members to discuss,
fo ra proper length of time, and also
the improper hustiing of this House in
the matter of discussion of Financial
Business.

Sir, take Rule 207(1), which says:

“On a day to be appointed by the
Speaker subsequent to the day on
which the Budget is presented and
for such time ag the Speaker may
allos for this purpose, the House
shall be at libert; to discuss the
Budget as a whole or any question of
principle involved therein.”

But no motion shall pe moved in order
to say that the Budget be submitted to
the vote of the House and therefore, 1
make my first submission, I will be
making three submissions, My first
submission is that the general discus-
sion on this Buget of Railways and also
the discussion and voting on Demands
for Grantg on Account cannot be taken
up together. This is very clear because
the rule I have just quoted says that
at the stage of discussion of the Budget,
the present Budge: of Railways. no
motion shall be moved and you have
also called upon us {0 move our cut
motions. This, therefore, is not the
stage where any motion whatsoever can
be moved. Let us first have the gene-
ral discussion. Let the general discus-
sion conclude, We shall then go over
to the stage of moving the motions,
viz, our cut motinas according to Rule
208(1). I, therefore, su*mit that the
genera] discussion on the Budget and
the discussion and voting on the De-
mands for Grantg which includes. At
motions are two separate process, At
preesnt according to Rule 207 there can
be only a general discussion and this
discussion cannot be obsesseq by any
motion including cut motlons accoriing
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[Shri G. M. Banatwala]

to the wording given in Rule 207 which
elearly says that no motion shall be
moved when the general discussion is

on. That is one point 1 have tc
submit for ywur consideration,

MR, SPEAKER: You have taken too
much time now.

SHRI G. M. BANATWALLA: You
may ruyle that you are not prepared to
listen to my second and third points.
Why do you want to hustle me? As it
is we are being hustled.

MR, SPEAKER: No,

SHRI G M. BANATWALLA: The
second point that I wish to submit is
with respect to Rule 208(1) and Rule
208(2)., Sub-rule (1) of Rule 208 says:

“The Speaker shal], in consultation
with -the Leader of the House, allot
so0 many days"—

not a day or a few hours, but
so many days—

“as may be compatible with
the public interest foy the dis-
cussion and voting of demands
for grants.”

Therefore, Sir, you are requirad and
called upon to allot separately more
than one day for the discussion and
voting of demands for grants, |Not
only you have merged the discussion
and voting of demands with the gene-
ral Budget, but you also required every
process, general discussion, voting of
demands for grantg and then Supple
mentary bedgets, everything to be pas-
sed in a mattey of just a few hours. I
therefore say that the voice of this
House is being strangled and there is
an improper curtailment of the rights
of Memberg to discusg the opinion of
the people.

Then, more serious is the situation
with respect to Rule 208(2).

(Interruptions)

MARCH 12, 1980

MR, SPEAKER: No discussions, no
meetings.

(Interruptions)

SHR1 G. M. BANATWALLA: Rule
208(2) says;

“On the last day of the allotted
days at 17.00 hours or at such other
hour as the Speaker may fix in ad-
vance, the Speaker shall forthwith
put every question necessary to dis-
pose of all the outstanding matters
in connection with the demands for
grants.”

This also applies for d@nands for
grants and Vote on Account. There-
fore, you will have to fix separate days
for the discussion and voting on the
Demands for Grants and Vote an
account. On the last day at 17.00
hours and at 17.00 hours alone, all
other Demands for Grants have to be
submitteg to the vote of the House.
Therefore, this rule is also violated.

The third and the last point that I
submit for your calm cool and syam-
pathetic consideration refers to Rule
212, which says:

“If notice of a motion to reduce
any demand for grant has not given
one day previous to the day on which
the demand is under consideration,
any member may object to the mov-
ing of the motion. and guch objection
shall prevajl unless the Speaker
allows the motion to be made.”

The purport rt ot this rule is that all the
cut motions are to be given to you a
day before the discussion is taken up
in the House, The Rallway Budget
was presented yesterday and we have
not been given sufficient time. This
means that the Railway Budget cannot
be discussed on the very next day.
Where is the time for us to give the
cut q-wtions so that they reaech you a
way Budget? This rule clearly con-
templates that the Railway Budiet
cannot be discussed on the very méxt
day, after its presentation. I, therefore
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submit that there is an unjust, harsh
hurrying with gll these financial busi-
ness. I do not know, perhaps, for cer-
tain reasons, best known to thé Gov-
‘ernment. ..

MR. SPEAKER: You know the rea-
sons,

SHRI G, M. BANATWAILILA: But
then, this is not the way. Till 2 A M.
today, we were reading the papers.
‘Where is the time to draft cut motions?
There was not time for giving notice.

MR. SPEAKER: I have received a
number of cut motions.

SHRI G, M. BANATWALLA: A still
large number of cut motions would
have come, but you are strangulating
the voice of the House. Therefore, I
plead with you that the letter and spirit
of all these rules, which 1 have read.
are seriously violated. We cannot have
this phenomenon of a budget being
presented one day and the very next
day everything connecteqd with regard
10 the Budget is contemplated to be
finished

MR, SPEAKER: When the full Bud-
get comes. you will have enough time,

SHRI G. M. BANATWALILA: We
may have enough time then, but that
does not mean that our rights should be

curtailed now,

You consider thig very calmy. Re-
serve your ruling. Let us rise for the
day. Here is a question of the rights
or the House, In one day, general
discussion, discussion on grants and
voting, discussion on supplementary
demands for grants—it looks as if, I
should say, an FEmergency 'has been
fmposed. I submit with great respect
that it is not the way in which this
House should be treated. We, the
humble hon, memberg of this House
should be given enough time to study.
(Interruption) I am not trying to
attach the Government or any party
whatsoever. I am only pleading with
you for the rights or this august House
in order to ventilste the views, the
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opinions and the public reflection
and the thinking on gil‘thege iterus ade.

quately, ‘“ﬂk""?f' , compatible with
public interest. I hope you will uphold
my point of order. *

MR. SPEAKER: Shri G. M, Banat-
walla raised a point of order reiating
to items 10, 11 and 12 regarding the
Railway Budget. I have gone through
them

In regard to the point that these
three items should not be taken up to-
gether, 1 have to inform him that 1
have already looked into the matter,
There have been several occasions in
the past when connected items relating
to the same subject have peen discus-
seq together. In 1971, items relating to
Railway Budget were discussed in the
same way. In subsequent years also
connected items relating to Budget
have been discussed together,

As regards the point regarding time
for discussion these items, I would
like to inform, him that at the meeting
1 had with the Leaders on March 10,
1980, it was agreed that 3 hours might
be devoted to these items, -

Now, let us proceed with the discus-
sion,

SHRI G. M. BANATWALLA: Which
leaders? As far ags 1 understand, the
leader of the Muslim League was n6t
invited to the discuzsion. We are not
a party to it, Why should these lea-
ders curtail our rights?

MR, SPEAKER: The parties which
have got more than 5 members in "the
House were called.

SHRI G. M, BANATWALLA: How
can these leaders curtail members’
rights? Are the leaders to take deci-
sions involving the rights of members?

MR. SPEAKER: I would call you also,
1 have cslled the ledders gocording to
the rules and regulations aid down.
There was a full and frank discussion
ang with complete unanimity we
decided - this thing. The House will
now proceed with the discussion,
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SHRT G. M, BANATWALLA: Sir,
several of gy Cut Motions have not
been circulated. How am I to move
them,

MR, SPEAKER: As a special case,
because you pleaded so well, you can
move them up to 1.00 p.m.

SHRI 'G. M, BANATWALLA: They
may be considered as moved because T
do not know what numbers have been
given to them,

MR. SPEAKER: All right, you can
do 50 up to 2,00 pm.

SHR1 KRISHNA CHANDRA HAL-
DER (Durgapur): 1 peg to move:

“Phat the demand for grant on
account under the heag Railway
Boarg be reduced to Re, 1”

[Failure to declare Burdwan-
Asansol as suburban section of

Eastern Railway and to introduce
EM.U  .services in Burdwans
Asansol section. (1)]°

“That the demand for grant on
account under the head Railway
Boarg be reduced to Re. 1"

[Failure to construct new Raii
line from Raniganj via Mejia Coal-
field to Bankura and a Railway-
cum-road bridge over the river
Damodar, (2)]

“That the demand for grant on
account under the heag Railway
Boarg be reduced to Re. 1”

Failure to convert narrow guage
Burdwan.Katwg and Ahamdpur-
Katwa Railway to broad guage line
ang to order equality of passenger
fare in B, K, and A. K. Railway
like other Railways, (3)]

“That the demand for grant on
account under the bead Railway
Boarq be reduced to Re. 1"

Failure to convert narrow
guage Bankura-Damodar (from
Raina to Bankura) Railway into
pbroad guage line, (4)]

“Phat the demand Ior grant on
account under the head Railway
Board be reduced to Re. 1.”

[Failure to introduce a pair of
Howrah-Asansol Express trains
with limited stoppages leaving
Howrah in the morning and reach-
ing Asansol well before office hours
and on the reverse direction leav-
ing Asansol well after office hours,

(5)1

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1.”

[Faflure to construct double line
Railway tracks of Khana-Sainthia
and Bandel-Katwa Sections and to
declare Bandel-Katwa section of
Fastern Railway as suburban sec=

tlon. (8)]
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SHRI G. M. BANATWALLA: I heg
to move:

“That the oemand for grant on
account under the bhead Railway
Board be reduced to Re. l1.”

[Failure to treat minimum bonus
as deferred wage. (7)]

“That the ademand for grant on
account under the head Miscellane-
ous Expenditure (General) bhe reduc-
ed to Re. 1.7

{Failure to treat minimum bonus
as deferred wage. (14)].

‘“That the aemand for grant on
account under the head General
Superintendence and Services be re-
duced to Re, 1".

[Failure to treat minimum bonus
as deferred wage. (15)].

‘“That the demand for grant on
account under the head Repairs and
Maintenance of permanent way and
works be reduced to Re. 1.”

{Failure to treat minimum bonus
as deferred wage. (16)].

“That the demand fof grant on
account under the head Railway
Board be reduced to Re. 1”.

[Sudden and unfortunate recent
upward revision of suburban fares
in Bombay by the Central Railway.
(137)1.

‘“That the demand for grant on
account uhder the head Railway
Board be reduced by Rs., 100”.

[Failure to reintroduce train
Nos. 65 and 66 between Shoranur
and Calicut (Southern Railway)
despite popular demand. (138)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Continuous neglect to provide
adequate passenger amenities at
statiore in the Olavakkot Division

of Southern Railway especially bet-
ween Shoranur and Mangalore.
(139)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Need for a rail link connecting
Kuttipuram, Ponnani, Guruvayoor,
Kunnamkulam and Trichur. (140)].

“That the demand for grant on
account under the head Repairs and
Maintenance of permanent way and
works be reduced by Rs. 100”.

[Immediate and pressing need
for a second platform at the impor-
tant tirur Railway station (in
Olavakot Division, Southern Rail-
way. (141)]. .

“That the demand for grant on
account under the head Repairs and
Maintenance of permanent way and
works be reduced by Rs. 100",

[Failure to provide adequate
cover to railway platforms inx
Kerala, where there is heavy mon-
soon. (142)].

“That the demand for grant on
account under the head Operating
Expenses—Traffic be veduced by
Rs. 100".

[Need for more express {rains
between Shoranur and Mangalere
(Southern Railway. (143)].

“That the demand for grant on
account under the head Operating
Expenses—Traffic be reduced by
Rs. 100”.

[Persistent unpunctuality of
Madras-Mangalore Mail (Southern
Railway. (144)].

“That the demand for grant on
account under the head Operating
Expenses—Traffic be reduced by
Rs. 100”.

[Persistent unpunctuality of
trains between Shoranur and
Mangalore (Southern Railway)-
(145)].
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“That the demand for grant on
account under the head operating
Expenses—Traffic be reduced by
Rs. 100”.

[Large number of defective and
condemned bogies in trains in
Kerala. (148)].

“That the demand for grant on
account under the head Operating
Expenses—Traffic be reduced by
Rs. 1007,

[Pressing need to increase the
number of general ccaches in
Madras—Mangalore Mail. (147)].

SFGl MUKUNDA MANDAL (Ma-
thurabur): I beg to move:

‘“‘That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”.

[Need to convert Barnipur—
Lakshmikantapur single line sec-
tion into double one. (17)].

‘“That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”.

[Need to convert the single line
section of Barnipur—Diamond Har-
bour into double line. (18)].

“That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”.

[Need to extend Sealdah Lak-
shamikantapur section up to Kulpi.

(19)].

‘“That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”.

[Need to convert Sonarpur—
Canning single line section inte
double line section. (20)].

‘““That the demand for grant on
account under the head Assets—
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Acquisition, Construction and Re-
placement be reduced by Rs. 100",

[Need to construct a new railway
line from Mathurapur to Raidighi
in the Sealdah Division. (21)].

‘“That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”.

[Need for construction of a new
railway line from Mathurapur to
Pathar Pratima in the Sealdah
Division. (22)].

‘“That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”.

[Need to electrify Mathurapur
and Dhap Dhapi stations in the
Sealdah Lakshmikantapur section.
(23) ]

‘“‘That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”.

[Need to reconstruct/repair the
bridges near Suryapur and Mathur-
pur stations in the Sealdah South
section. (24)].

‘“That the demand for grant on
account under the head Repairs and
Maintenance of permanent way and
works be reduced by Rs. 100”.

[Need to repair tha pridges near
Suryapur and Mathurapur staticns.
(45)].

“That the demand for grant on
account under the head Operating
Expenses—Traffic be reduced by
Rs. 100".

[Failure to construct & shade at
the Down Platform of the Dakshin
Barasat station in the Sealdah
Lakshmikantapur station. (46)]

‘“That the demand for grant on
account under the head Operating
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Expenses—Traffic be reduced by
Rs. 100

[Failure to supply drinking water
to the commuters in most of the
stations in the Sealdah South sec-

tion. (47)].

‘“That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”.

[Failure to construct a new rail-
way line from Budge Budge to
Namkhana, (49)].

SHRI RAMAVATAR SHASTRI
{Patna): 1 beg to move:

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure to extend Railway lines
in proportion to the needs. (50)].

‘“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Unsatisfactory extension of
Railways. (51)].

‘““That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure to pay special attention
towards extension e¢f Railways in
backward States. (52)].

‘“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Need to convert Ara—Sasaram
and Phatuha—Islampur Light Rail-
way into main lines. (53)].

‘““That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[{Need to bring about a change in
the policy of officials opposed to

extension of Railways, (54)].

‘“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure to put an end to bure-
aucracy controlling the Railway
Board. (55)].

‘“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure to make Railway Board
a instrument of public service.
(56)].

‘“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1.

[Failure to put an end to, anti-
railway worker policy of Govern-
ment. (57)].

“That the demand for grant on
account under the head Raiiway
Board be reduced to Re. 1”.

[Need to grant bonus as deferred
wage to Railway workers. (58)].

‘“That the demand for grant on
account under the head Raiiway
Board be reduced to Re. 1".

[Need to grant 8.33 per cent
minimum bonus to Railway work-
ers without imposing any cendi-
tion. (59)].

“That the demand for grant on
account under the head Raiiway
Board be reduced to Re. 1.

[Need to abolish the condition
of productivity linked with bonus
to Railway workers. (60)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[(Failure to accept 8 point de-
mands put forward by Indian Rail-
ways Workers Federation. (61)].

‘“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Fallure to form ocne union by
merging all Railway Labour Unions.

(62)].
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“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1".

[{Failure to accept 6 point de-
mands put up during the 1974
strike. (83)].

“That the demand for grant on
* account wunder the head Railway
Board be reduced to Re. 1”.

[Need to find solution of labour
problems by holding consuitations
with all Railway Labour Unions
from time to time. (64)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1".

[Need to recognise Indian Rail-
ways Workers Federation. (65)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure in declaring the substi-
tute employees permanent after
ending the substitute system. (66)].

“That the demand fer grant on
account under the head Railway
Board be reduced to Re. 1",

[Need to give the remaining two
dearness allowance instalments at
an early date to the railway work-
ers. (67)].

“That the demand fer grant on
account under the head Railway
Board be reduced to Re. 1”.

[Arbitrary attitude and irregu-
larities in the allotment of Railway
wagons. (68)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure in ‘providing accommod-
ation facilities to all the railway
workers. (69)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1.
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ICollusion of Railway Adminis-
tration with capitalists in the allot-
ment of railway wagons. (70)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1".

[Failure to stop the big industri-
alists from detaining the railway
wagons for a long time and using
them as godowns. (71)1.

“That the demand for grant on
account under the head Railway

Board be reduced to Re. 1”.

[Failure in giving recognition to
the A1l India Leoco Running Staff
Association. (72)].

‘“That the demand fer grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure in eradicating the ir-
regularities in the allotment of

railway wagons. (73)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Need to re-instate all those rail-
way employees who were victimis-
ed during 1974 Railway strike or
later on by withdrawing the action
taken against them. (74)].

“That the demand for grant on
account under the head Railway

Board be reduced {o Re. 1".

[Failure in regularising the ser-
vices of casual labourers by aboli-
shing the system of casual 1§bour.

(75)1.

“That the demand f6¥: geapd on
account under the head Railway
Board be reduced to Re. 1".

[Faillure to provide need based
wages to Railways employees.
(6)1.
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“That the demsand fer grant on
account under the head Railway
Board be reduced to Re. 1”.

[Need to prescribe pay scale to
Railway Employees equivalent to
the pay scale given to the labourers
in the Government owned factories.
(77)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 1007,

[Need to exclude Gaya Jn. of
Eastern Railway "from Mugalsarai
Division and include it in Danapur
Division. (78)1.

“That the demand fer grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Failure in establishing head-
quarter of Zonal Railways in Bihar.
(79)1.

“That the demand fer grant on
account under the head Railway
Board be reduced by Rs. 100”

[Need to increase the numbers
of Zonal Railways by re-organising
them. (80)].

“That the demand fer grant on
account under the head Railway
Board be reduced by Rs. 100",

[Need to expand Jamalpur Rail-
way Workshop. (81)].

“That the demand fer grant on
account under the head Railway
Board be reduced by Rs. 1007,

{Failure in checking irregulari-
ties in the workshop of Jamalpur
Railway Factory. (82)].

p
“That the demand fer grant on
account under the head Railway
Board be reduced by Rs. 100”7,

{Need to establish a Railway
factory in Patna. (83)1.
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“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 1007,

[Failure in improving the poor
catering arrangement in the Rail-
way (86)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

[Failure in making permanent
the waiters working under Rail-
way catering. (87)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 1007,

[Need to lay down a policy to
provide emplcyment to at least one
son/daughter of a railway employee
(88)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

[Failure to abolish contract sys-
tem in Railways for good. ¢89)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 1007,

[Need to give bonus to the per-
sonnels of Railways Security Force
(RPF) like other employees of the
Railways. (90)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Unnecessary delay and practis-
ing deception in construction of
railway bridge on the river Ganges
at Dighaghat in Patna (Near Sada-
kat Ashram). (91)].

«That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

[Failure to declare ticket check-
ing staft as running staff. (82)].



 “That the demand fer grant on
ccount under the head Railway
Board be reduced by Rs. 100”.

[Faililre to introduce totally de-
partmental catering in Railways.
(93)1.

“That the demand for grant on
account under the head = Railway
Board be reduced by Rs. 1007.

[Failure to keep clean the inner
and outer premises of Patna Junc-
" tion of Eastern Railway. (98)1.

. “That the demand for grant on
account under the head Railway
Board be reduced by Rs. 1007.

[Need to expand Patna Railway
Junction Station. (99)1.

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Need to introduce a fast train
frem Patna to Delhi. (100)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 1007.

[Need to introduce a fast train
from Patna to Calcutta. (101)].

“That the demand for grant on
account under the head Railway
ard be reduced by Rs. 1007.

3

[Need to introduce another fast
train from Patna to Ranchi. (102)].

~ “That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

\ [Need for reservation of sleep-
ing berths in Tinsukia for the
passengers of Patna. (103)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Need to run Deluxe train wvia
Patna more than twice a week.
(104)1.

4s Rl. Bud., 1980-81 PHALGUNA 22,

1901 (SAKA) (Genl. Dis.) 246

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100".

, [Need to run Jayanti Janata
Express between Muzzaffarpur and
Delhi more than twice a week.
(105) 1.

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Need tg run:  Jayanti Janata
Express via New Delhi. (106) ].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

) [Failure te double Patna Gaya
line, Eastern Railway. (107)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Failure to construct a new rail--
way line from Rajgir to Gaya,
Eastern Railway. (108)].

“That‘_ the demand for grant on
account under the head Railway
Board be reduced by Rs. 100".

[Need to construct a new
railway line from Bihta to Anugarh
Narain Road vig Vikram Paliganj
Arwal, on Eastern Railway. (109)].

“That the demand for grant on
account under the head Kegmaiss. and
Maintenance of permanent wav an'd
works be reduced by Rs. 100”. -

[Failure to make the services cpf
gangmen permanent. (122)]. y

“That the demand for grant oOn
account under the head Rwpairs and
Maintenance of permanent way and
works be reduced by Rs. 100”.

[Failure to accept the 21 peinf
demands of Eastern Railway
Engineering Kamgar union, (123) -

®
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“That the demand for grant on
-account under the head Repairs and
Maintenance of permanent way and
works be reduced by Rs. 100”.

[Need to grant CPC scales to all
gangmen. (124)].

“That the demand for grant on
account under the head Repairs and

Maintenance of permanent way and:

works be reduced by Rs. 100”.

[Failure to provide uniform to
gangmen. (125)7].

“That the demand for grant on
account under the head Repairs and
Maintenance of permanent way and
works be reduced by Rs. 100”.

[Need to improve the pitable lot
of gangmen. (126)].

“That the demand for grant on
account under the head Repairs and
Maintenance of permanent way and
works be reduced by Rs. 100”.

[Need to take action against
officials who suppress and harass
the gangmen. (127)].

“That the demand for grant on
account under the head Repairs and
Maintenance of Motive Power
be reduced by Rs. 100”.

[Failure to replace old steam
engines with new cnes. (128)].

“That the demand for grant on
account und€r the head Repairs and
Mgsitftenance of Motive Power be
“reduced by Rs. 1007.

g
c [Failure to provide necessary

equiprent for repairing locomo-

tives. (129)]. -

“That the demand for grant on
accouwnt under the head Repairs and
Maintenance ¢f Motive Power ke
reduced by Rs. 100”.

[Need to make officials responsi-
ble for deterioration in running of
trains. (130)1].
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“That the demand for grant on
account under the head Operating
Expenses—Traffic be reduceg by Rs.
100”. X

[Supply of inferior coal to Rail-

ways. (131)].

“That the demand for grant on
account under the head Staff Wel-
fare and Amenities be reduced by
Rs. 1007.

[Inadequacy of male and female
docters in Danapur Railway Hos-

pital Eastern Railway, (133].

“That the demand for grant on
account under the head Staff Wel-
fare and Amenities be reduced by
Rs. 100”.

[Paucity of vital medicines in '

Danapur Railway Hospital. (134)].

SHRI K. T. KOSALRAM (Tiruchen-
dur): I beg to move: a

“That the demand for grant on
account under the head Railway
Board be reduced to Re, 1.

[Failure to implement the assu-
rance that Nagercoil-Tirunelveli-
Tuticorin broad gauge railway line
will be cempleted along
with Trivandrum-Nagercoil-Kanya
kumari broad gauge railway line
(148)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re, 1.

[Failure to construct broad
gauge railway line between Tuti-
corin and Tiruchirapalli. (149)].

“That the demand for grant on
account under the head Railway
Board be reduced.to Re, 1”. :

[Failure to convert metre gauge
track in Southern Railway. (150)1.

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure to implement the assu-
rance of Rapid Transport system in 3
the metropolitan city of Madras.

(151)].
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“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure to run more trains bet-
ween Madras and Tirunelveli.

(152)].

“That the demand for grant on
account under the head Railway
Board beé reduced to Re. 1.

[Failure to have gates in un-
manned railway crossings in
Scuthern Railway where frequent
fatal accidents take place, for
‘example the much needed gate at
Nalumavadi in Tirunelveli Dis-
trict. (153)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re, 1”.

[Failure to provide passenger
amenities like covered sheds and
drinking later in the stations of
Southern Railway. (154)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure to provide covered shed
wejghing machines in Arumu-
ghanerj Station of Southern Rail-
way, which is a prominent salt
loading station. (155)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re, 1”.

[Failure to complete the expan-
sion scheme ¢f Madras Central

Station. (156)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

[Continuing thefts in goods un-
der transhipment, (157)].

“That the demand for grant on
account under the head Railway
Beoard be reduced by Rs. 100

[Inordinate delay in the tranship-
ment goods from Metre gauge to
(Broac; gauge in Southern Railway

158)1].
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“That the demand for grant on
account under the head Railway

Board be reduced by Rs. 100.”

[Need to construct under-bridges
and over-bridges and also rail
gates at unmanned railway cross-
ings. (159)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100.”

[Unsatisfactory service and poor
quality of food in many stations
of Southern Railway. (160)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100.”

[Need to provide more wagons
for transporting salt from Turi-
corin to eastern regions. (161)].

“That the demand for grant on
account under the head  Railway
Board be reduceq by Rs, 100.”

[Failure to declare ticket-exami-
ners as running staff. (162)[.

“That the demand for grant on
account under the head Railway

Board be reduced by Rs. 1007,

[Failure to replace old steam
engines with new ones on the
Southern Railway. (163).]

*That the demand for grant on
account under the head Railway

Board be reduced by Rs. 1007,

[Need to provide uniform to
Gangmen. (164)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 1007,

[Need to form one union by
merging all Railway Labour
Unions. (165)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Need to grant 8.33 per cemt
minimum bonus to Railway

workers, (166)].
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“That the demand for grant on
accoufit under the head Railway
Board be reduced by Rs. 100",

L]

[Failure to provide necessary
-equipment for repairing metre
guage locomotives of Southern
Railway. (167)]

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 1007,

[Failure to abolish contract
system on the Railways. (168)1}

“That the demand for grant on
account under the head Railway
"Board be reduced by Rs. 100”7,

[Failure to absorb casual labour
in their own zonal railways. (169)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 1007,

[Failure to streamline the reser-
vations ‘Tor long-distance trains,
particularly from Delhi to Madras,
Delhi to Trivandrum, Delhi to
Bangalore. (170)]

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

{Failure to check robberies on
long distance trains. (171)}

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100%,

[Failure to previde  medical
attention in the long distance
trains, (172)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Failure to provide emeérgency

medical kits in AC and 1 class
compartments of long distance
trains. (173))

“That the demand for grant on
-account under the head Railway
Joard be reduced by Rs. 100",
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[Failure to stop the practice ol
using wagons as godowns by indus-
trialists. (174)].

‘“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

[Failure to keep the long dis-

tance carriages in gcod sanitary
conditions. (175)]
SHRI MOOL CHAND DAGA

(Pali) I beg to move:

‘“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”

[Failure of Railway Board to
achieve its object because of the
old Railway Act in force. (192)]

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”

[Large scope for reduction in

. infructudus gxpenditure being

incurred by the Railway Board.
(193)]

‘“That the demand for grant on
account under the head Misceila-
neougs Expenditure (General)
be reduced by Rs. 100",

[Need to enquire into the prob-
lem of over stafling and reduc-
tion in the infructuous expendi-
ture. (194)]

SHRI VIRDHI CHANDER JAIN
(Barmer): I beg to move:

“That the demand for grant on
account under the head Repairs and
Maintenance of Carriages and wa-
gons be reduced to Re. 1”.

[Need to supply more wagons
to smal lentreprereurg manufac-
turing salt at Bokaran in district
Jaisalmer of Rajasthan as salt in-
dustry there is facing closure and
labourers are being rendered
jobless, (195)})
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“That the demand for grant on
account under the head Operating
Expenses—Traffic be ,reduced to
Re, 1”. )

[Need to introduce a new train
proposed by Northern Railway
Jodhpur to Jaipur between 6 AM
%0 1 PM and from Jaipur to
Jodhpur between 2.30 PM to
930 PM. (196)]

‘“That the demand for grant on
account under the head Assets-
Acquisijtion, Construction and Rep-
lacement be reduced to Re. 1”

[Need to convert Deilhi-
Ahmedabad line i.nto a broad
gauge line. (197)]

SHRI N. E. HORO (Khunti): I bheg
to move:

“That the demand for grant on
account under the head Railway
Board 'be reduced by Rs. 100"

[Failure to convert narrow
gauge line from Ranchi to Lo-
hardaga and Muri to Purulia
into broad gauge, (198)]

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”

[Failure to connect Lohardaga
station with Tori station in order
4o minimise the distance between
Ranchi and New Delhi. (199)]

“That the demand for grant on
account under the head Railway
Board e reduced by Rs. 100”

[Need of a first class waiting
room at Bano station in South
Eastern Rallway, (200)]

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100"

{Question of filling up all
seats reserved for  Scheduled
Tribes in Railway Service.
(201)}

‘“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”

[Setting up of a Railway Ser-
vice Commission at Ranchi to
serve the Tribal population of
mid-Eastern India. (202)]

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”

[Constituting a Zonal Railway
to be called ‘“Mid-Eastern Rail-
way” with headquarters at Ranchi
compriging Chakradharpur and
Asansol Divisions of South-Eas-
tern Railway and Dhanbad
Divigion of Eastern Railway.
(203)]

L]

“That the demand for grant on
account under the head Repairs und
Maintenance of motive power be
reduced by Rs. 10¢”

[Failure to replace old s*team
ingines with new ones in South-
Eastern Railway. (204)]

“That the demand for grant on
account under the head Operating

Expenses-Traffic be ruduced by
Rs. 100"

[Failure to construct a Passen-
ger Shed at Govindpur Road
station in the South-Eastern
Railway on Hatia Rourkela
section, (205)]

‘“That the demand for grant on
acount under the head operating
Expenses Traffic be reduced by
Rs. 100".

[Failure to provide a passen-
ger shed at Pokla, Kurkura,
Karra, Lodhma and Bano sta-
tions on Hatia-Rourkela section
an South Eastern Railway.(208)]

‘“That the demand for grant on
account under the head staff Wel-
fare and Amenities be reduced by
Rs. 100™.

[Need of a full-fledged Rail-
way Hogpital at Ranchi in S. E.
Railway. (207)]
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« fhat the demand for grant on
account under the heag Miscellane-
oug working expenses be reduced
by Rs. 100".

[Allotment of work to Ccopera-
rative Societies of Scheduled

Tribes. (208)]

“That the demand for grant on
account under the heag Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”

[Failure to construct a new
Railway line between Ranchi and
Gaya via Hazaribagh. (209]

SHRI G. M. BANATWALLA: I beg
to move:

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 3,24,33,000 in respect
of General Superintendence and
Services be reduced to Re. 17

[Failure to treat minimum,
bonus as deferred wages. (1)]

‘“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 9,28 24,000 in respect
of Repairs and Maintenance of
permanentt way and works be
reduced to Re. 17

[Failure to treat minimum
bonus as deferred wages. (2)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 4,04,93,000 in respect
of Repiirs and Maintenance of
Plant and Equipment be reduced
to Re’ ll’

[Failure to treat minimum
bonus as deferred wages, (3)]

“That the demand for Supple-
mentary Grant of a sum noat ex-
veeding Rs. 6,26,87,000 in respect
of Operating Expenses—Traffic
be reduced to Re. 1”

[Failure to ‘treat minimum
bonus us deferred wages. (4)]

MARCH 12, 1980

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 2,02,96,000 in respect
of Staff Welfare and Amenities be
reduced to Re, 1”

[Failure to treat ininimum
bonus as deferred wages. (5)]

“That the demand for a Supple-
mentary Grant of 3 sum not ex-
ceeding Rs  3,15,90,000 in respect
of Miscellaneous Working Expen-
ses be reduced to Re. 1”7

[Failure to ‘treat minimum
bonus as deferred wages. (6)]
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FE g1 AT § AL W A W AqIEA
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TEEE Fwyr It g1 4 g1 fedee
W e o faeg g1 diex ww agy
giw amt g f& oot avg @ a¢ &
qCH gTAT § @iehd 98T 9% Hig HIIT-
fevam 77 &1 # g @1 W@
F& oo mege @ R g ST F L9
for gt @7 gea g FET 9T
W gt T@t, 9w e § 3@t 9%
I /W g, ST T sgH & g
SgT ®TE Ta9W 7gt § AT T HIL
FT QR IO, qvsad 9189 §
Fgl 91 P& oo agT ox i s
Y § 9 & (98 TS &l AT TAH
Firwd @fe ot g *1g e T8
9T 1 TFT § ST g4t UFENE
Tadl § 99 @ THat $1 a<g § A
A H T &, €54 &1 ab H1g @I
faeer gt 7gt1 & swan g7 fw @
TEEH F H W &1 g7 TE  IF
ITEA 9 TR &L B AFT & oqT B
feomral &7 ams #T 3@ ¥ WX

MR. SPEAKER: I have to, make

one annocuncement.
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As agreed at the meeting, the
House will sit to-day till 7 P. M. in
the evening to have more time '

We now adjourn for lunch to meet
agamn at 2 P. M.,
1304 hxs.

The Lok Sabhqg adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha reassmbled after
Lunch at three minutes past Four-
teen of the clock. f

[Mr DEPUTY-SPEAKER in the Chair]

RAILWAY BUDGET, 1980-81
GENERAL DISCUSSION, DEMANDS
FOR GRANTS ON ACCOUNT
(RAILWAYS), 1980481 AND IS3UP-

PLIMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1978-80
Contd.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): ;Mr: Deputy Speaker,
Sir, I wish our revered and respected
Panditji had been here to
hear, us, but we are told that from
his temporary illness he has recovered
and we pray that he should as early
as possible come to the House after
having fully recovered from his
illness.  Sir, as short as this Budget
is, so short is my comment, As
limited as the objective is, so limited
are my remarks too. I would not
like to open my speech with the
narration of the dismal failure of the
Janata Party Government on *he
front of railways, But I would
prefer “to open my speeclt with my
congratulations to the Railway
Minister for his paying attention to
the backward areas, left-over sche-
mes. neglected projects and also
his paying attention to the so far
unseen and unsung areas, to attend
to the prime needs of the areas which
have so far not been seen. We
know that he has in this Budget given
special attention to the conversion
of lines, for new lines, and also to
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[Shri Bhagwat Jha Azad]

the prime need for doubling line
between Kiul and Bhagalpur. We
congratulate him, I am _surprised
that a friend who opened this debate
on behalf of the opposition said that
there should be ng more new lnes,
no doubling of lines, till we get our
lines.

He f{orgets that unless commer-
cially viable lines are there to earn
more profits for the railways or
doubling of railway tracks so that
there could be more traflic, they
would not have any revenue left for
there new lines which they have in-
ciuded in the Plan, I am sure the
hon. Member who opened the
debate orn behalf of the Ogposition
side, spoke more of ignorance and
wag pleading for more for his area.
We have, as I said, in this debatc
only limiled comments. It is un-
fortunate tha! in a few years we had
the failurc o: all fronts so far as
railway was concerned. Being a
participant in the Railway Budget
since 1952, in this House on all oc-
casions, I was surprised to find the
turn over of railway wagons. How
dismal it was! It was brought by the
previous Government, that isy the
Congress Government to such a feet.
But it was brought down in 30 mon-
ths by the succeeding Goverment to
such a dismal failure. One fine
" morning I read a newspaper item
that a hundred odd trains had been
increased. 1 was a lttle surprised.
flow couid Mr, Madhu Dandavate
play this wonder to produce railway
coaches and wagons for caryrying the
passengers, and goods in so short a
time? Then 1 thought that is was
the fertility of his brain and being
professor that he wanted to give
lollipops and he did give us by cur-
tailing the longer trains with 20, 25
or 35 bogies to 10. 8 and 5 and said
10 and behold. Now, the trains
are running with 5 or 8 bhogies and
they are over crowded passengers
sitting on the top, on the foot-board
and everywhere all round. Please
be frank honest and true to the
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people, Tell us how could you
increase the number of trains? You
cannot increase the number of
wagons and coaches ovarnight. We
can understand that. But don’t say
thgt you have introduced 200 new
trains. What is the result? You
have cut the number of bogies from
20 or 10 to 5 or 8 and made them as
new trains. You have played this
trick. Don’t play jugglery? We also
understand these things. So, Sir, I
wish that such a kind of thing will
not be done again.

I come from Bhagalpur and this
city is not on the Grand Trunk route
nor it is on the Northern line. But
it is just a line. Only one train, that
is, Upper India Express goes there
from Delhi. It leaves here at about
9 O'clock in the evening and reaches
Bhagalpur second day night at about
2 AM. We can say that it reaches
Bhagalpur at about 6 A.M. on the third
day because the trains are running
late. We thought that by the time we
have taken over, the trains would run
in time. But Prof: Madhu had put so
much ‘madhu’ in thouse trains that
they have not been running in time
even noew. I do not know why if has
happened. The same irains, the same
engines, same bogies, the same dri-
vers,, the same coaches, everything is
the same, They used to run in time
during Emergency. We got brilliant
friends then. But after the Emer-
gency, they could not run the trains
in time. They put them much more
behind the clock. We wish that our
friends who are there will be able to
do it. Let us wait for another 3
months, I suppose. How, many
months should we wait to get the
traing run in time, Mr. Madhu?

SHRI K. MAYATHEVAR
gul): 3 years,

(Dindi-

SHRI BHAGWAT JHA AZAD: Then
there is no hope again. After g long
long cry of ours 'when we told them
that train ka chakka jam rahega—I
had made all preparations for it to
put the trains out of gear and out of
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line in this part of the country—they
gave us the Tinsukhia train. I must
also congratulate Mr. Kaul who s
not in the Railway Board now and one
Mr. Sachdev who is still in the Rail-
way Board, who went to Bhagalpur
and saw the position themselves. Then
they put Bhagalpur on the railway
map. Now, Vikramshila is starting
trom Bhagalpur and Bombay-Bhagal-
pur Janata trains are also running
trom this point But so far they just
gave us these trains but no facilities
have been given. We have (o wait
hourg and hours. Imagine how much
loss the raillways would have 1o put
up with and how must man-hour is
losi by the people due to late running
of these irains Now, they have in-
cluded XKiul-Bhagalpur seetion. Now,

Mr. Dandavate, when he has the
Railway Minister, had promised
that he woulg fulfil the wishes

of the people of this region. Now, I
hope before the next budget is out, it
will be completed and the remaining
schemesg ‘will be included in the next
budget. I can tell you that if you
cannot accommodate this line in the
next budget, I would give you a very
good welcome in that part of the coun-
try, which you will remember all your
hife. I know how to do it. No more
trieking ‘with us, no more saying that
this is still under survey. Please
complete the survey and give us the
double line or stop your Vikramshila
and Tinsukhia trains and let us go into
the old dark days in this country and
we do not need your trains. Do not
give us lollypops, biscuits and chock-
lates. I hope, thig will be done.

The Vikramshila train which runs
twice a week in that part of the coun-
try hag been very useful and profitatle
I would request you to make it run
daily and immediately at least four
dayg a ‘week. You bhave given us
Tinsukhia, but have put certain res-
trictions on it. Patna ig the capital of
Bihar State and Bhagalpur, my c¢on-
stituency, is the divisional town. But
we cannot entrain the train at these
stations. We cannot get tickets and
there is a lmitation. 1 would make

a suggestion. For 11 Up and 12 Down
Kalka mail, you have made an excep-
tion between Mughal Sarai and Patna.
Please extend such a frule here also
and make an exception between Patna
and Bhagalpur so that ‘we can entrain
in Patna and get down at Bhagalpur
and vice-versa. 1 have written you
letters. Please remember this and get
it done.
*

Unfortunately, I do not know whe-
ther it ig the Railway Minister or the
Finance Minister, who deals ‘wilh the
genera]l budget who does not see to it.
I have seen this time that there is a
large cut of the railway budget affect-
ing new lines and viable and commer-
cially profitable lines. I would request
the Finance Minister to allocate more
funds not for every line, but for pro-
fitable and commercially wviable lines
which can give more revenue so that
you pay back your lines and als> put
ne'w lines. In this respect, the Gov-
ernment have been very conservative.
Let them be wise in one point; loan
should be given to the railways to put
new commercially viable projects.

Then, myv second advice to the rail-
waysg is to have their own power
plants My bnlliant friend, the En-
ergy Minister, is toying ‘with an idea
that since we have nol bheen able to
produce the reguired energy, and we
have failed, let it go over to the pri-
vate sector. A wonderful idea, a new
idea. 1 do not want to say anything.
One of my friends from the organiza-
tion, one General Secrelary has also
told him that as there is the law and
order problem also, that should also
be handed over to the private sector.
Railways are the biggest undertaking
and it should be run profitably. Please
examine the idea of having your own
power projects. You in the railways
have wvast re~u'rements of electricity.
Whyv not have vour own power plants?
Evepn otherwise the Government ‘will
have to put up large power projects
in the country. I invite you to Col-
gani near Bhagalpur or Sasharaganij,
where we have got huge Lalmatia coal
mines. Millions and millions of tonnes
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of coa] ig there. You have the Ganga
water at Kahalganj. You can have
there your own power plants fo run
your railways. I would suggest that
the Railways may examine this idea.

Lastly, you have to prove now that
you can give good administration in
railways. At least on one front, I am
bappy at their performance during the
last three years. Whenever there ‘was
some agitation he said: “Give them
some increase.” You gave them.
That increase now is leading to hun-
dreed crores ot rupees. You have to
pay them some additional amount also.
All right, pay them. Bonus 1is also
right. Productivity bonus is the only
answer in this country. You have
given them bonus. As one of my
friend, Shri1 Chavan, said; having given
all these facilities, you must see that
the efficiency in the railways im-
proves. If you give them bonus sO
much so good. Give them other faci-
lities also, but let the people who pay
the taxes mostly those who pay the
indirect taxes, have proper benefit of
the railways.

MR. DEPUTY-SPEAKER: Prof.
Dandavate did not give us bonus.

SHRI BHAGWAT JHA AZAD: I am
not complimenting him; he only gave
lectures; it is 'we who gave it. That
always happens. There are some who
make noise and others who do. He is
a professor; we compliment him for
the theory but so far as implementa-
tion is concerned, it is our lot to im-
plement it; we have done it. Railways
should consider this aspect. It is now
not possible in this country to go on
increasing facilities like bonug and
other things and not improve things.
There is a lot of corruption in the
railways. There is one Jamalpur fac-
tory near Bhagalpur. They advertised
for class III and class IV posts in 1978
and asked for applications in May;
they held an interview in December
1979 and gave appointments in Janu-
ary 1980, before we took over. There
was corruption galore. I want to know
from the hon. Minister who is deputis-

ing for Kamalpathiji: is it not the
rule or <convention in the Rail-
ways that the wards of employees
who are working or who have, retired
would be given preference. if they
are found suitable? Nothing like that
‘was done. There was corruption
galore. Bring 5,000 or 6000; you get
the job. The Government, after this
massive mandate should have the
courage to clean this administration
and give us efficient management in
railways; the trains should be made to
run on time; if not people know how
to resort to direct action.

SHRI M. M. LAWRENCE (Idukki):
The Minister of Railways had sought
the goodwill of this House and there
a question arises. The goodwill of
this House means the goodwill of the
people. But without proposing the
construction of a single km of rail-
way track in states like Kerala and
Tripura, can he earn the goodwill
of people of Kerala and Tripura?
The Minister has also not mentioned
as to what has been done about the
grants to the states in lieu of railway
passenger tax. From memorandum
submitted by" the Government of
West Bengal to the 7th Finance Com-
mission, it is seen that only about
Rs. 16 crores have been granted al-
though it should be of the order of
at least Rs. 60 crores at the 10.7
per cent level which was recommend-
ed by the sixth Finance commission.
This applies to all the states and as
such can the railway Minister with-
out fulfilling those responsibilities to
the people of various states earn
goodwill?

I should say that as a new member
I do not know what is the corporate
plan that the railway authorities
have finalised upto the year 19897 1
am also informed that there are simi-
lar plans formulated by the commit-
tee on motive power plant, the com-
mittee on augmentation of coaches
and the recently formed committee
on energy consumption in the rail-
ways to be bheaded by Shri H K.
Bhalla. No mention of these com-



269 Rly. Bud. 1980-81

mittees has been made either in the
speech or in the budget papers sup-
plied to us. I do not know if the
railway minister thinks that Mem-
bers of Parliament should have in-
formation from outside sources or
only give a seal of gpproval to the
reports placed by the Railway Board
which functions as the railway mini-
stry alsoi Can any goodwill be
generated on that basis?

Let us take for example the posi-
tion of the travelling public. In
1950-51 when there were 1284 mil-
lion passengerg originating, the
number of coaches were 13022.
In 1977-78 the passenger originat-
ing went up to 3504 millions, regis-
tering a 172.9 per cent increase while
the number of coaches only increased
to 26,572 i.e. 102 per cent while
during this period the lead kilo-
meterg in the suburban sections
were 29 per cent and nonsuburban
24 per cent. This means that the
overcrowding which was complained
of even as far back as in 1950-51 has
now increased to more than double
and the passengers are suffering this
this overcrowding for longer dura-
tion. Can g Railway Minister expect
goodwill from the passengers in such
circumstances?

For the past 32 years the plans
formulated in the railways had not
taken into account the needs of the
people. New railway lines were not
built as it should have been, adding
only about a thousand track kilo-
metres during the past 10 years.
The backward areas are very much
suffering due to want of proper rail-
way lines. For example, Tripura can-
not undertake any industrial expan-
sion unless rail link is established.
The whole proposal on new lines in
the Railway Minister’s speech does
not touch the Tripura and Kerala.
For example, in Kerala, the Idukki
Constituency I represent ip this
House—not an inch of railway is
there. This is the same constituency
which was represented by Mr.
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Stephen-in the 6th Lok Sabha This
ig the foremost place which produces
valuable cash crops and serving the
nation by earning hundreq crores of
foreign exchange. So also the Allep-
py Cochin line which was included
in the last budget is not there: It
hag been given a good burial. This
is a step-motherly attitude towards
Kerala. So, in such circumstances
can he expect the good will of the
people?

The Railway Minister has not men-
tioneg a single word about the acci-
dents that have been caused during
the past years. Hundredg of people
have died and the figure of injured,
must have touched a thousand. He
has not stated the reasons Yor these
accidents. According to the Commit-
tee on Coach Augmentation 3400
coaches, about 13 per cent though
over-ageq are still being put to use.
The Minister himself admits that in
Bombay area 108 EMU coaches have
become over-aged. According to the
Railway Mechanical Code published
on 12th March, 1940, para 15.25 all
the steam engines now in use and the
first 2 batches of electric and diesel
locomotiveg are over-ageq and due to
be replaced. The Menezes Panel had
expressed concern that the electrifica-
tion is causing some disturbance in
the points and signals. But no en-
quiry has been made in this respect.
Does the Railway Minister expect
goodwill from the deag or Injured
passengers who suffer because of the
defects in railway planning and lack
of safety consciousness while intro-
ducing higher technology?

The Railway Minister takes the
claim of having recorded an increase
in wagon loading. But what ig the
position of coal? He himself admits
that for want of coal several passen-
er trains remained suspended and
#hile the railway authorities blamed
the Coal India Limited authorities
for not supplying the coal, the Coal
India Ltd., complaints about lack of
wagons, What jg the cause of this
muddle?
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During the last session, my hon.
colleague, Shri Jyotirmoy Bosu had
raised a question that there is a
powerful transport lobby which is
working in the Railway Board for
transfer of freight to road transport
whose share during the past 30 years
has risen astronomically in the total
transport while the railways’ share
hag gone down. But the Railway
Minister has not indicated as to what
steps he has taken about this
allegation. If afterall he expectg the
goodwill of the House, it would mean
that the M.Ps are reduced to the posi-
tion of lackies of Railway Board who
are expected to applaud any time any
document ig placed by the Minister
of Railways.

The Railway Minister has mention-
ed about some stoppages of work, go
slows etc.,, by unrecognised associa-
tions. But I see from the Report of
Inland Transport Committee (I.L.O.)
of its 10th session—Geneva 1979, that
the Government of India has reported
that workers employed by the Indian
Railways are covered by the Indus-
trial Disputeg Act, 1947 which provid-
eg for the settlement of unresolved
disputes through conciliation when
this is not possible through arbitra-
tion and adjudication. If thig state-
ment is true, then the Railway Minis-
ter must have the figures as to how
many cases or disputes raised by the
so-called unrecognised
have been referred to for arbitration
or adjudication. I have at least one
case of South .Central Railwavg Emp-
loyees’ Union in which the authori-
ties have refused to refer a case for
adjudication for which a Failure Re-
port No. L. 41011(7)/79-D.II(B) of
6th February, 1979 was submitted.
The position jg that the authorities
refuse even to accept joint appeals
or memorandum from those associa-
tions on the ground that they are un-
recognised, as a result of which grie-
vances of the railway workers are not
finding any settlement and struggles
are bursting out. Take for example
the grievances of over three lakhs of
casual workers. I am informed that

agsociations’

they are still casual because the rail-
way authorities have not changed the
gang strength inspite of their chang-
ing the 55 km railway track iron
sieepers and scmetime concrete slee-
pers which require more ballast cu-
shion than before. Thug there is a
terrible increase of work load on the
existing gangmen while the workers
are forced to work as casual labour
on a mere DPpittance.

Similar is the case of volunteer
booking clerks, This is worse than
bonded labour. They are asked to
work for three hours like any other
commercial clerks but paiq wages
even less than a casual worker with
no prospect of being absorbed or giv-
en permanent service. Can anyone
deny the right of the workers to re-
sort to agitation if the authoritieg do
not settle their genuine grievances?
Take for example the question of
wages of railway workers. They are
the worst among the entire public
sector undertakings and the difference
is about Rs: 2090 per month at the
lowest scale of pay. The wage trend
of railway workers throughout the
world as seen from report No. 3 of
inland transport committee (ILO) for
its tenth session, that the railway
workers receive more pay than the
manufacturing workers. But in our
country a manufacturing engineering
unit in West Bengal employing more
than 1000 workerg payvs Rs. 200 more
than what g railway emplovee gets.
The technology adopted in Kanchara-
para workshop or the CLW is per-
haps better than any other engineer-
ing industry. But they continue to
get a lower wage. The colonial wage
system g still  prevalent in
the Indian Railways: Can the
Railway Minister blame the workers
if they agitate against this? O, does
he expect goodwill from these rail-
waymen simply because productivity-
linked bonus has been granted. 1In
steel industry this produectivity linked
bonus ig called performance bonus
and the workers get statutory mini-
mum bonus over and sbove the per-
formance bonus. So, why this dis-
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discrimination? With this discrimina~
tion, does he expect the goodwill of
the railwaymen who are also the peo-
ple who have voting rights?

In the end, I should request the
hon. railway minister to think over
these problems so that while present-
ing the regular budget he can take
the Members of Parliament into confi-
dence, rather the pecople into confi-
dence, in order tp earn their good-
will without which such a big indus-
try as the railways—which is perhaps
the second largest in the world, next
only to the USA-—cannot be run
smoothly and efficiently.
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SHRI ¥, £ S. MAHAJAN (Jalgaon):
Mr. Deputy-Speaker, Sir, I rise to
support the budget presented by the
hon. Railway Minister. Obviously,
he had no time to consider problems
of policy. Therefore, this budget is
based on existing rates of freights
and fares ang results in a deficit of
Rs, 38 crores. He has taken steps to
improve the movement of essential
commodities like coal, sugar, and
kerosene and has estimated that dur-
ing the year 1980-81 the originating
freight earning traffic will be about
212 million tonnes. 1 am afraid, this
is an over-estimate in spite of the im-
provements in the working of the
railways, during the last two months.
We must admit that in the last three
years the tonnage carried by the
railways has been going down. It
came down from 212 million tonnes
in 1976-77 to 199 million tonnes 1978-
79 and it is estimated to come down
to 194 million tonneg in 1979-80. I
think thig is due to the serious com-
petition from road transport, about
which there is np mention in the
budget speech of the hon  Minister,
have to take steps to secure co-ordi-
nation between road and rail trans-
port; otherwise, if this competition
from the road transport is not taken
intp account. the railways might con-
tinue to suffer and become more and
more antiquated. The advantages of
road transport, the elasticity of the
road transporters and the convenience
and reduced risk associated with it
are so great that people prefer to pay
more for road transport than they
are prepared to pay for railway trans-
port. Therefore, there has to be se-
rious consideration of co-ordination
between rail and road transport.
Otherwise, our railways might suffer
the same fate as they have done in
the United States of America,

Sir, not sufficient attention is being
paid to the convenience of bulk users
like collieries or producers of banana
as in my district. In my district of
Jalgaon in Maharashtra, we cultivate
banana over 25,000 hectares of land
and we provide the railways with a
revenue of Rs. 6 crores. Even than

we find that the cultivators are al-
ways complaining about the insuffici-
ency of the number of wagong pro-
vided. The poor quality of the
wagons and inadequacy of
the number provided—they are
promised, say, &a hundred wagons
but at the last moment are
given only 50 or 60 with the result
that the banana producers suffer very
heavy losses. They cut the bananas,
bring them to the stationg for load-
ing angq they find that instead of hun-
dred wagons promised, they get only
50 wagons with the result that the
produce of lakhs of rupees is wasted
or losses are suffered, This is a very
cruel way of treating your customers.
After all the railways are the biggest
commercial enterprise of the Govern-
ment of India ang if this is the way
we run that enterprise, then we are
bound to lose not only the income,
but also our capital resources.

We require about 2,700 wagons
every year whereas the number of
wagons provided is often less than
2000. I hope the hon. Minister will
take this into account while framing
the Budget next time and see that
the economy which is built up by
enterprising farmers in our district
is not ruined,

There is another point. The freight
charge per wagon is very heavy. If
you compare the charges levied for car-
rying bananas from Gujarat to Delhi
or for carrying oranges from Nag-
pur to Delhi, you will find that the
charges for banana transportation
are comparatively heavy. Prof.
Dandavate once came to Jalgaon dis-
trict and he was good enough to re-
duce the freight charge, but after-
wards in the regime of Mr, Charan
Singh who professes {0 care for the
interest of the farmers, the freight
wag again raiseq by Rs. 450/-. and
now the charges are about Rs. 2,400
per magon which comes tio nearly
Rs, 13/- per quintal. This ig very
heavy. After all, banana is o poor
man’s fruit, it is g highly perishable
commodity and the quicker the means
of transportation, the better will be
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for the farmers and for the commu-
nity as a whole.

There ig another point I would
like to make. Dhulia which is my
neighbouring district is a very econo-
mically backward district. There is
only one railway line which goes from
Jalgaon to Surat which crosseg that
district.” If a line could be construcled
from Dhulig to Amalner, then it will
help not only the development of
Jalgaon, but also the Dhulia district.
There ig a great demand for this line
and I request the hon. Minister at
least to investigate, to find out the
feasibility of constructing a line in
this interior area.

The operation of the railways leav-
es a good deal to be desired in res-
pect of efficiency. When I travellea
from Jalgaon to Delhi on the 7th of
this month, I founq the door of my
Firsy Class compartmeat had come
off. I also found that at the back of
my seat there was a big hole which
somebody had bored. I do not know
what for. 1 had to take the special
help of the railway authorities Of
course the hole could not be plugged,
but the door could be pul in proper
orde, so that it could slide.

Then, from Delhi to Jalgaon there
is only one good train, the Punjab
Mail. They have removed the restau-
rant car of that train—I do not know
why—with the result that the usual
facilities which we enjoyed previous-
ly have been removed. I hope that
the restaurant car -wouid be put back
and the reputation of the Punjab
Mail ag one of the best trains in India
will be -restored.

With these remarks, I again support
the Budget presented by the hon.
Minister of Railways,

PROF. MADHU DANDAVATE
(Rajapur): WMr, Deputy Spealeer, .Sir,
in the normal course we would have
expected that when we are having
the second session of the Seventh
Lok Sabha, we would get a full fled-
ged Railway Budget and also a full.

fledgeq General Budget, But as every
one is conscious of the fact that while
elections to nine State Assemblies are
pending, the political expediency de-
mands that full fledged budgets, in
which some heavy burdens may have
to be imposed, should not come before
the elections but they should follow
the poll. Obviously for that reason, it
is very clea, that instead of a full
fledged budget, they are only seek-
ing a wvote on account.

We had three consecutive surplus
Railway Budgets and now we have
agajn reverted back to the chronic....

MR, DEPUTY-SPEAKER: You are
not happy that the people have not
been taxed!

PROF. MADHU DANDAVATE:
They will be taxed. This ig a clear
warning. The very fact that a defi-
cit has been shown is an indication
that heavy burdens would be com.
ing.

After three consecutive surplus
budgets, we are again reverting back
to the chronic deficit in Railway’s
finances. But I would like to urge
the Government that when they come
forward with the full fiedged budget,
in the meantime, they should under-
take one more exercise which is already
pending. Already, the capital structure
of the Railways, which remained
completely outmoded right from 1924,
was revised last year and whatever
advantages were accrued as a result
of the restructuring the capital stiruc-
ture will be available to all Govern-
ments to come no matter whether it
is Janata Government or Congress
Government. 1 think that is an ad-
vantage to all the administrations
that 'will run the Railways Hence-
forward, all the dividend liabilities
will be treated as deferred liabilities.
There will be no leoans drawn from
the General Revenue for payment of
dividend 1liabilities and whatever we
paid for the past interest on the divi-
dend liabilities, that interest hag al-
ready been abolished. T think that is
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a great advantage that the present
Goviernment inherited while framing
its budget for the co.uaing year.

There are certain constraints. I
would very much like the House to
remember two committees that were
appointed to go in depth into two
problems—-2one was the problem of the
restructuring of the capital structure
of the Railways and the second was
the problem of social burdens of the
Railways, Ours was the only Rail-
ways in the whole world, which is
bearing social burdens. Formerly
these burdensg were of the order of
170 crores and today they are of the
order of 189 crores—Rs. 69 crores be-
cause we are carrying some commo-
dities below the operating cost, Rs.
100 crores we are losing on certain
movements, passenger coaching and
other services, sub-urban movements
and Rs, 21 crores are lost on uneco-
nomic lines They are also borne by
the Railwavs because thege are the
Railways in economically backward
areas. T fully agree with my friend,
Shri Azad that we should try to make
certain viable propositions so that
additional lines mav be—available,
and therefore, doubling mav be avail-
ab'’e, conversion of certain gauges
mayv be essential. We cannot take a
dogmatic attitude at all. Railways
bear the social burden to the tune of
Rs. 189 crores. which are not being
borne by anv Railways in any part
of the world,

I think some way will have to be
found out to see that at least a sub-
stantial portion of the burden is
completely eliminated from the
shoulders of the Railways. Already
a Committee has been appointed and
I hépe and trust that before the for-
mulation of the next Budget is un-
dertaken this Socia] Burden Com-
mittee will be able to go into this
problem in depth.

There is one more constraint on
the Railways, to which no reference
has been made in this Budget speech
and that is the problem of primary
renewals of tracks. It has been found

that five thousand kms. of Indian
Railways tracks need immediate
primary renewals and if five thou-
sand kms. of railway tracks are not
renewed, in that case, it is likely
that there will be multiple fracture
and there will be a number . of ac-
cidents. If these five thousand kms.
are to undergo primary renewal, we
will need Rs. 560 crores. On the
whole every year, we will require
100 crores of rupees and [ am sure,
all sections of the House will join
in exerting pressure on the Planning
Commission to see that additional
amounts are made available for the
primary renewal of the track Dbe-
cause that will mean more safety,
that will mean speeding up of the
trains and to that extent, we will
be able to improve the traffic.

Whatever estimates have been
made, they are no doubt made on
the basis of the total tonnage that
is likely to be moved. But here I
would like to introduce one more
element. 7Tt is not merely the ton-
nage that is moved which is of rele-
vance and, ng doubt, the tonnageis
important  but, very often, the en-
tire traffic pattern in our country
is undergoing a change. The lead
of the improvement of commodities
is increasing. Apparently, it ap-
pears, in a certain year, the tonnage
is less but if the distance that is
moved is more, in that case, the ton-
ne-kilometrage is rore and, there-
fore, you cannot ecxplain away the
deficits that are projected merely
on the assumption that the tonnage
will be less. The tonne-kilometre
and the passenger-kilometre both
are to be taken into account because
the entire complexicity of the tra-
ffic both of passenger and of the
freight is of great importance. I
hope, that will be taken note of and’
that a merely mechanical approach
will not be adopted by quoting cer-
tain tonnage moved and, therefore,
saying it qualifies for a blg deficit
and, as a result of that there will’
have to be a heavy burden on the
rail users. I hope and trust that
this attitude will not be taken.
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I would 1like to touch another
point to which a reference has been
made by my hon. friend, Shri Bhag-
wat Jha Aczar, that unless the Rail-
ways make a dratic chance from the
past and decide to have captive
power plants, it will not be possible
for us to see that this issue is prop-
erly sorted out. Of course, for that,
there will have to be a coordinated
effort by various Ministries. The
Planning Commission will have to
be approached; more allocations will
have to be there and, on the basis
of that, if more captive power
plants are introduced in West Ben-
gal, Bihar, U.P. and also in certain
regions whatever power plants are
there, if they are upgraded, in that
case, it will be possible to see that
the entire movement is improved to
a great extent.

I am happy that there has been
a reference to bonus. Look at the
agreement arrived at before, of
course, the formation of this Gov-
ernment. It was a productivity-
linked bonus. All sections of the
House had welcomed that idea. If
you try to go through the agree-
ment that is arrived at, in the agree-
ment it is stated that the basis for
the payment of bonus will be the
performance of the Railways in
1977-78. Why is it that 1977-78 has
been taken as a bage year? That is
because it is conceded by both the
sides, and even when the new Gov-
ernment accepted the agreement,
that the Railways performance in
1977-78 was the best performance
and, as a result of that, this particu-
lar year has been treated as a base.
T do not want you to give bouquets
for what we have done in the past.
Of course, when we are participat-
ing in the debate, even from the Op-
position side, we have given bouqu-

ets. But you like to withdraw them .

with retrospective effect. You are
‘free to do that. But it is a fact that
even the Minister of Communica-
tions who is today deputising for
-the Railway Minister himself has

praised certain aspects of the per-
formance of the Railways. Certain
aspects have been criticised and
with that I have no quarrel at all.
So, this aspect also has to be taken
into account,

Then, ti-xere was a reference to cer-
tain conversion projects. I am very
happy that as far as the Railway
Minister is concerned, he has taken
one welcome decision that whatever
were the commitments of the past
Government about on-going pro-
jects have been respected. 1 am
happy that the new Minister has
respected all the commitments of
the past. I hope and trust that ade-
quate allocations-will be available.
For instance, for Aurangabad-Man-
mad conversion, more allocations
were to be given. I am happy that
the assurance that was given about
the rest of the projects has also
been respected.

There is one point regarding the
increase in the rates of the subur-
ban railway passes. On the insis-
tence of the members of the House
on both the sides, there wag certain
reduction. But at the same time,
one concrete proposal was also made.
That has not been implemented. The
proposal was that even when the
rates of suburban passes are in-
creased, some device should be found
out by which, through legislation,
the burden of the additional rates of
suburban passes would be transfer-
red to the employers. I would re-
quest the Minister of Railways,
through the Minister of Communica-
tions who s deputing for him, to go
into thig problem and try to find out
whether some sort of a legislation
could be brought about for that pur-
pose so that the added burden that
is put on the suburban travellers is
transferred to the employers. I am
sorry to find that just when this par-
ticular Vote-on-Account was com-
ing up, on the eve of the interim
budget, certain changes in the rates
of passes in Bombay suburban areas
have been made.
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1 hope and trust that you will apply
your mind and +¢hat this problem
will also be taken note of.

I must make a reference to the
problem of the ‘officers and the
members of staff who have been
deputed to Nigeria. Our staff has
been abie to offer massive manage-
rial assistance to the railways in
Nigeria and they have been able to
to a wonderful job. If you just
look at the various Press Reports,
it becomes extremely clear that our
officers working in Nigeria and
elsewhere were abie to give an ox-
tremely fine performance and, as a
result, the managerial cadre has been
able to do a worthwhile job. In
appreciation of the work done by
the workers, no doubt bonus has
been given and, at the same time,
cadre review has been undertaken.
But in this cadre review I find that
25 per cent of the Railway O:ficers
who come from the Medical stoff
are not at ail taken into account.
I hope and trust that some sort of
an ad hoc review will be made and
even those who are serving as
Medical Officers in the Railways
will also get adequate facilities of
upgradation. A |

Lastly, I would like to make a
reference to one important aspect,
and that is the aspect of electrifica-
tion. As far as electrification is con-
cered, in view of the present cons-
traints on diesel and on coal. we
have been going in for more and
more electrification, But the real
constraint is, though in the long run
electrification is cheaper, we find that
we all required to spend Rs. 13 lakhs
per kilometre pf electrification, I
hope and trust that some research
will be taken up by which the total
cost of electrification per kilometre
will be reduced and these cons-
traints will be removed.

I hope all these constructive sug-
€estions which I have made to the
Railway Ministry will be taken note
of and I hope that on the basis of

these, the new Raiiway Budget will
be more radical, more rational and
will completely get rid of some of
the prospective burdens likely to be
put on the Railway users.
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*SHRI D, S. A. SIVAPRAKA-
SAM (Tirunelveli): Hon. Mr.
Chairman, I rise to express my views
on the Railway Budget that has been
presented by our hon. Railway Minis-
fer. I take this opportunity to
express my gratitude to the volers

“The original speech wag delivered in Tamil



295 Genl. Bud., 1980-81

[Shri D. S. A, Sivaprakasam]

of my constituency of Tirunelvely
and also to my leader and the
leader of Dravida Munnetra Kazha-
gam, Dr. Kalaignar Karunanidhij,
whose encouragement has brought
me to this House.

It was announced that along with
the completion of Trivandrum-
Nagercoil-Kanyakumari Broadgauge
line, the Nagercoil-Tirunelvei BG
line would also be completed. 1
wonder whether due to absence of
any provision in the Railway Budget
or due to the lack of interest on the
part of Railway Administration the
completion of thig Nagercoil-Tirunel-
veli BG line ig getting delayed.
The work is gomng at a snail’s pace.
I request the hon, Minister of Rail-
ways to expedite the completion of
this line without any further celay.

Simiilarly, Tuticorin-Karur Broad-
gauge line is the long-standing de-
mand of the people of Tamil Nadu
Tuticorin is a prominent salt pro-
ducing centre besides being a major
port. We have the large SPIC Ferti-
liser project here. The salt and the
fertiliser have to move out of Tuti-
corin, Raw  materials required ifor
many industries located here must
come in from different rluces. A
major port would serve its pulpoce
only when the hinterland 1s served by
Broadgauge line, 1 ldemund that
Tuticorn-Karur BG line should be
completed forthwith,

There is only one Express train bet-
ween Tirunelveli and Madras and
during the past thirty years the people
have been demanding another Express
Train between these 1iwo places.
During the past thirty vears this de-
mand has been persisting, One more
Express train should be run between
Tirunelveli and Madras and vicc-versa.
Kanyakumari and Rameshwvaram are
prominent pilgrim and tourist centres
and thousands of Rilgrims and tourists
come from Northern States. They
have to halt at Tirunelvali and at
present there is no accommodation for
them to stay. Inside the junction
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area, a big shed should be constructed
so that tourists can halt vvernight.
The first platform of Madura: junction
is so narrow as to cause great lnconve-
nience to the passengers when the
trains arrive and depart. It siiculd be
widened immediately. The age-limit
tor recruitment of clerks in the Rail-
ways is at present 25 years. In view
of growing unemployment, the age-
limit should be increased for recruit-
ment clerks in the Raiiways. Ramesh-
waram-Dhanushkodi line was washed
away some years ago in a cyclone.
This line should be reconstructed as
early as possible, In many impor-
tant junctions cf Tamil Nadu catering
1s hopelessly bad. Special meals and
snacks should be arranged in vmpor-
tant junctions. The quality of food
served should also be improved. In
each junction there should be a mini-
med:cal shop.

It 1s apprehended that Nagercoil-
Tirunelveli line and Kanyakumari-
Nagercoil line gnd Tirunelvel; Junc-
tion, at present in the jurisdic-
tion, of Madurai Division, may be
transferred to the newly created
Trivandrum Division, If it is done,
the seniority of several staff will be
affected. Many representationg from
employees have come to the authorities
urging the retention of this portion in
Madurai Division. In  Tirunelveli
there is an over-bridge and becauze
of its height, the handcarts move goods
from the bazaar through a level
crossing. It is said that the Railway
Administration 1s going to close this
gate. 1If this is done, the handcarts wil)
face a serious problem of giving over
the road-bridge. The importance of the
bazar will also be in jeopardy. It
should be ordereq that thiz gate
should be kept open permanently for
the movement of handcrafts and such
other traffic. In Maniachi-Tuticorin
track, in Kailasapuram station the
platform is o low that there is a
difference of about 3.5 feet from the
footsteps of the train to the platform.
Old men and women, pregnant women
and young children find it a problem to
entrain. This platform should be
raised immediately, WNellai -distriet is
dotted with beedi industry. Beedi
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leaves come from North India. There
is delay of two to three months in
getting railway wagons. It should be
ensured in the interest of beedi in-
dustry that within one week of placing
the indent, wagons should be supplied

When III class was done with, is was
expecteq that more amenities would
be given to II Class passengers. But
this has not been done yet. As i3
available in Pandyan Express more
amenities shoulg be given for II class
passengers in long distance trains.
Some sixty years, south of Madras,
a train was started from Madras to
Tuticorin. Some four, five yearg ago,
it was stopped. This train should be
1evived forthwith, A new train
should be run between Tulicorin and
Rameshwaram wvia Sayalkudi, Kada-
ladi, Vilathikulam andg Kulathur.
Similarly, another train should be run
between Rameshwaram aad Karai-
lkudi »ia Devipatnam, In Maniachi
station there is no shed. The workers
do not have residential accommoda-
tion. Both these needs must be met
immediately in Maniachj,

With these words, I conclude my
speech expressing my grateful thanks
to you for giving me this opportunity.

it Paoy s Wi (sTEER) . ovT-
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“T would pleag with the hon,
Members to bear with me for the
present and I assure them that when
we get the report of the Nationai
Transport Policy Committee regard-
ing priorities {0 be given for new
constructions, the development of
b.ackward and hilly areas will be
Elven due priority within the eon-
straint of resources.”
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“One of the characteristics of a
Board is that it becomes a house
divided against itself. Hence the
system provides for neither unified
control nor departmental indepen-
dence. A Board as an executive
authority may be too cumbrous to
be efficient. It is a five-headed exe-
cutive, a pyramid without a peak.
The Boards partake a part of the
inconvenience of large aszemblies.
Their decisions are slower, their
energy less and their responsibility

- more diffused, Generally speaking,
then a pluralheaded organizatiom is
not designed to provide energy and
leadetship in the executive.”
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¥Hd 1 HEew @ T & fesw AW
faq W@, T HT dATET AT I 9T @Y
g, T & gefar @t 9T |t g
gmc Poaw @ A

F1 AAAT &HT TH S I
TNV 70 I qgA § Wi ot g o
I & S Al T UF aE gH =+
atw ot uFk ghauy fafen ommx =
zigw w oY ag ot W Y ¥, 1978
7 I TAMET &T 9] & LI T8
T FT WE Nt T=i g® gl SH
W odEd &1 TTo w9 VRl g 1eE
AEE F W W@ 97FE § a9
foar y1  &faw I® 9T Fig &l
IHAT 9 &1 CHE & TET W AT
g7 gHTl  Wifew weE TWa el
TR Qi TAS ATEA 9T @1 AT 99
7 @ d Taa aew dfi-gesr 4@
¥/, graer ¥ PaEer i} TRTa 9
FEATT | T &I NG dLHE A
@ Paar T 3 WY 9T 921 9mEA
FAaTE 97 @ &\ SATEw F9 R4 &l
HIL 9 Agl Pear @7 FEiaQ
SHaT W @wTH1  AGdy g1 #H oY
F AR ¥ TA WAT ST T HAL TL-
T § qg WT  HCT AG_AT, @S
a7 @i’y wfed a" 9 O 57 qied
IEE TAg W1 el ard ® g&Ad
F W=t g off, @fdT g81  amEA
TATT @ T @I, W OF JTEy ATEA

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Chairman, Sir, let me at
the outset wish speedy recovery and
best of health to our Railway Minister,

Shri Kamlapat; Tripathinji. We hope.
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he will soon regain full health and
vigour.

1 stand to offer a few remarks now
on the ;nterim Railway Budget that
we have. I must express my sense of
gratitude for the awareness that the
Government has shown to some of the
challenging problems that the Indian
Railways today face . It is a well-
known fact that the Indian Railways
are Asia’s largest railway system and
in gpite of a lot of problems, our
railways are still a better organised
Government undertaking. For that,

due credit should pe given to the
Government,

16 hrs.
SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): ‘Credit’ means in

terms of money?

SHRI G. M. BANATWALLA: More-~
over, therc are several questions,
questions with respect to punctuality,
questions of such nature that are
faced by the Railways, They require
better management, But then there
are certajn very challenging ques-
tions which Indian Railwszays face.
For example, the question of moder-
nisation of equipment It must be
said that during the last two years
especially, this questjon of modernisa-
tion of equipment did not receive, at
the hands of the Government, the
ireatment that it deserved. 1 must,
at the very outset congratulate the
Railway Minister for this great thrust
that is now today found, as far as the

modernisation of equipment is con-
cerned.

16.01 hrs,
[Mr. DepuTy SPEAKER in the Chair]

Modernisation of equipment, ag 1
sajd, is a great challenge; upto now,
not enough was being spent on the
replacing of rolling stock, track and
other equipment. Then it appeared as
if the electrification and dieselisation
would lag behind for long and that the
old steam engines would linger on
for years. At last, we have some con=
solation today because in the Budget,
we have been told that the modernisa-
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tion and maintenance project of the
Railwayg is being progressd undexj t.he
World Bank Credit of 190 million
dollars. 1, therefore, must express, if
not full satisfaction, at least some
partial satisfaction for government
having come to grips with this challen-
ge of modernisation of equipment, We
therefore, wish all success in this parti-
cular matter.

Mr. Deputy-Speaker, Sir, there arc
several questiong that must be raised.
But in view of the paucitv of time at
our disposal, 1 wil] have to just run
over them making a few remarks. The
question of bonus has been agitating
for long. Tt has been coceded, but
1 must say, in poor grace. I must
urge upon the Government that the
minimum bonus is to be treated as
deferred wage. That is the point to
which the Government must apply
itsel? with proper and clear vision and
imagination. There has been an era
of very poor industria] relations. The
last Government inspite of all its pro-
nouncements could not overcome this
problem of industrial relations. We
had several problems coming up. They
had made a promise, but then they
tried to wriggle out of that promike
through this concept of produtivity-
linked bonus. But the main question
is one of accepting the mininmum
bonus under Indian conditions as
deferred wages.

I will not try to elucidate more on
this point because only in the last
session I had moved a cut motion and
spoken at length on this particular
subject. Now also there is my cut
motion in order to shake up the Gov-
ernment to see the realities of the
situation and I intend pressing that
particular cut motion. We are told
that several unions and federations
have accepted the concept of produc-
tivity-linked bonus. But you know
very well that that is not the whole
story. There are serious reservations
snd it is Detter that the matter is
taken up in right earnest. Let there
be no self-deception whatever,
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There are a few problems with
respect to the State of Kerala. Our
energetic Minister, Shri C. M. Stephen,
has taken up the work of deputing for
the Minister of Railways and, there-
fore, 1 need not dilate much upocn
that pomnt, He knowg better than
perhaps myseli the poor condition of
railways in our State of Kerala. It is
unforfunate that condemned bogies,
condemned wagons, are ailolted to our
State of Kerala. We seem to have a
special consideration in the matte, of
allotment of condemned bogies and
wagons. Thenr, I must thank the Gov-
ernment for updating the old surveys
specially with respect to the railway
line from Kuttipuram te Gruvayoor
and Trichur. Let us not shelve it on
financial grounds. It is an important
demand which should be conceded in
good grace. Gruvayoor is a very
well-known centre of pilgrirnage.
Then, there is the backward area, the
backwarg districy of Mallapuram
which needs proper treatment. Mere
financial considerations should not be
there in such matters, 1 must aiso say
that there is a need for more trains in
Kerala. Just to give only onc example;
there 1s no train whatsoever during the
day time from Ernaculam to Calicut.
Shr; C. M, Stephen has roots in Kerala.
I hope, he wili not be partia] to
Karaa. I am sure the justified needs
lof Kerala will receive proper atten-
tion at the hands of the Government.

Several other needs of the State o
Kerala are mentioned in my cut
motions, I wil] not dilate upon them.
Those cut motions are there. I am
sure, all the points mentioneq in the
cut motions will receive the attention
of the Government.

There is one very urgent thing to
which I would nke to draw the atten-
tion of the Government. As I stand
here today, the booking of paan baskets
from Tirur railway station to Delhi
hag been totally stopped resulting in a
great waste of the persishable article
paan and the betel leaves, resulting in
daily losses of thousands and thousands
of rupees to petty betel leaves traders
over there. This requires serious
attention. For days gnd days together,
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for nearly one year no wagons have
been gllétted for the carriage of the
betel leaves from Tirur to New Delhi.
This is a serioug situation leading to
the starvation ¢f these very petly
betel leaves traders in Tirur. I am
sure this question wil] receive imme-
diale attention at the hands of the
Government and it will be seen that
necessary wagons are alloited so that
they don’t suffer,

In the end, before I conclude, I may
speak about the extreme unpunpgtuu-
lity of the trains there in Kerala, as
also the sudden and unfortunate recenti
upward revision of the suburban
fares in Bombay by the Central Rail-
ways. That requires a little elabora-
tion: I plead that some more iime

should be given.

MR. DEPUTY SPEAKER: How
much time do you require?

SHRT G, M. BANATWALLA: Fifteen
minutes

MR DEPUTY SPEAKER: No; 1
wiil give you onc minute.

SHRI G, M. BANATYALLA: I »m
sure the various points that have been
raised wiil get the proper attention of
the Government,

I must congratulate the Government
for having imparted ; thrus* to the
Management for the efficient working
of the Railways. However, complete
satisfaction cannot be expressed. There
are areas of dis<atifactior® There are
serious challenges and they should be
properly met,

With these words I thank you,

SHRI C. CHINNASWAMY (Gobi-
qhettipalayam): Mr. Speaker Sir, I
Tise to speak a few words on the Rail-
way Budget on behalf of the AJll India
Anna DMK, Party.

Before 1 comment on the Railway
Budget, let me wish the speedy re-
covery of the Hon'ble Minister for
Railways so that my demands can be
earnestly heard and effectively im-
Plemented.

PHALGUNA 22, 1801 (SAKA)
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Even though, in our country, demo-
cracy is derailed by the sabotage of
some Politjcal Parties like the Con-
gress (I) and DMK in the form of
dissolution of the State Governments,
rails have not gone that way, thanks
to the able administration of the

Indian Railways.

I appreciate and welcome your
policy of providing more facilities for
rai] passengers and extending the
existing train services to meet the
outstanding demands, and providing
need-based additional train etc.

I prooose that the Railways should
be modernised and new technigues
should pe adopted to provide more
facilities in big cities like Madras. it
is advisable to introduce a Rapid
Transit System o the Tube Railway
System in the Madras City, I think
this proposal was considered some

time back.

Sir, the long-term demand of the
new line of Chamrajnagar-Sathiaman-
galam . Gobichettipalayam-Tiruppur-
Palladam-Dharapuram-Palani  should
be taken up at least now so that it will
establish communication with the
southern Xainataka and fulfi; the
aspirations of the people. One more
Express irain should be provided from
Trinelveli to Madras.

I want the metre-gauage lines in the
South to be converted into broad-
guage lines, in-between Tuticorin and
Trichy and in-between Xarur and
Trichy and in-betweéen Madras.Trichy
and Dindigul. Survey work has been
completed for some of these lines

already.

In our country goods train services
should be improved so that essential
commodities can be transfereq early

and effectively.

Industrial and commercia] centres
like Sivakasi, Erode and Coimbatore
should be provided with more wagons.
Alternative arrangements and wagons
should be provided so that goods like
dal, wheat and rice can be transported
and price-rise can be checked effec-
tively. Transport for moving petrol,
diesel kerosene, coal and fertilisers



315 Rly. Bud, 1980-81
|
[Shri C. Chinnaswamy]

should be given priority so that ihe
poor people wil] not be affected.

The present freight rate should be
reduced.

As it has been commented that the
Perambur Coach Factory has achieved
the target, one more coach factory
should be starteq in the south, parti-
cularly in Tamil Nadu.

The Railway Protection Force should
be strengthened, and special allowance

should be given to them to encourage
them. )

}

Low grade servants like gangmen
should be given more cmoluments.
Many of them are kept in temporary

sevice; they should be made
manent.

per-

With these words, I concluae mv
speech. I thank the Chair for giving
me this opportunity to speak

W 9F HT JWT F, TE VIETH &H
g A I {x 7, Tgasd ;T Pt
Hd § fogw @ @ & T
arew & Peg mwEw 9TEr ST v
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FCTT 9 &1 i@ gt ot g 7
qmeaT g7 Pw g wEF &Ew
LHTT H1 IATIIAT T AL 71 Foren -
T G T AgT FET G AL A A qrar
g & gmear g fE T el &1 aws
wr Pagr s =Tt

SHRI RAM PYARE PANIKA
(Robertsganj): Sir, 1 belong to UP.
Kindly allow me two minutes,

MR. DEPUTY SPEAKER: But
your Party must have given your
name.

SHRI RAM PYARE PANIKA: Of
course, some nameg were there. Now,
bescause all of them have spoken, I
may be given sCme time.

MR. DEPUTY SPEAKER: The
Minister has got to reply and we have
to complete jt by 5 O’clock. Kindly
co-operate.

SHRI RAM PYARE PANIKA: Just
give me two minutes please.

st fy w7 Peg s (wEAT):
HY AW | 6 g oS
&Y wgcaqef yaw 2 1 M uF &7 PAawe
fag s =P

SHRI RAM PYARE PANIKA: If

al] the names have been finished, then
we should be alloweq because there
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are so many members who want to
speak from our side.

MR, DEPUTY SPEAKER: For your
information, the names are given by
the Whips or the Parliamentary Affairg
Minister. Now, all names given have
been exhausted. These are the names
which have come afterwards The
Minister has to reply and all this we
must complete by 5 O’clock, We can-
not extent the time,

*ft T wreE: gard smefar @
f& w5z T agr Paar st sifew

MR. DEPUTY SPEAKER: I am not
permitting anybody to speak. I would
ask the Minister to reply.

SHRI K. T. KOSALRAM (Tiru-
chendur): . I have given 19 cut
motions and yet you are nct allow-
ing me to speak, What is this?

MR. DEPUTY SPEAKER: Cut
motions come later on.

SHRI K. T. KOSALRAM:
not fair,

This is

MR. DEPUTY SPEAKER: After the
Minister hag replied, the cut motions
will come.

SHR] K. T. KOSALRAM: After his
speech, gre you prepared to allow me?

MR. DEPUTY SPEAKER: 1In that
case. I wijll have to allow so many
members.

SHR1 K. P. UNNIKRISHNAN
(Badagara): Ruling party members
are giving cut motions!

SHRI K. T. KOSALRAM: As a
member I have got every right.

MR. DEPUTY SPEAKER: Mr.
Stephen,

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M, STEPHEN):
Mr. Deputy-Speaker, Sir, I must
certainly thank all the hon. Members.
.. (Interruptions)
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Q% WAy weew : 9oty oY, P
Tt &7 @ @t Prw | g Puws
BT IAHT qE& ThATh g1 W& . - -

(sware)

MR. DEPUTY SPEAKER: You
will please take your seat. I have
asked the Minister to reply. I am
not allowing anybody to speak. I
have called the Minister to reply.
Please take your seat. The Minister
may now reply.

SHRI C. M, STEPHEN: : Mr.
Deputy-Speaker, Sir, I must thank
the hon. Members for the speeches
that were made. The speeches by
and large, are very very balanced in
nature, constructive in approach—
not at all acidic—containing cerlain
constructive suggestions. I have been
listening to the debate on railway
budget for quite a number of years.
Generally, the speeches can be analys-
ed into two or three tpyes—First is the
local problem—demand for more lines
-—there has been a plethora of
demands. Then comes the grievences
of the passangers and constructive
suegestions for the improvement in
the workijng of the railways. Third
comes the inevitable attack on the
Railway Board as an anachronism
that has been going on from year to
year and lastly it is an analysis for
th~ e~onomy of the railway either to
compliment or to criticise and point
out the finger for the improvement.

All these aspects are inevitable in
any debate on railway budget. The
debate to-day also has partaken of
those characteristics. Overwhelming-
ly, there have been expressions of
anger, discontentment, frustration
and demands that more railwaylines
are not given and that the construction
of certain lineg is being delayed, With
respect to that, the speech of the
Railway Minjster has spelt out the
policy. I have noting more to say.
"This is what he has stated: —

*The total availability of funds
being limited, the result has been
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that some of the projects sanc~
tioned as early as 1971-72 are
still to be completed. It is impe-
rative that ongoing works should
be completed expeditiously so that
benefits of investment start flowing
to the public,

“I would plead with the Hon-
ourable Members to bear with me
for the present and ] assure them
that when we get the report of
the National Transport Policy Com-
mittee regarding priorities to be
given for new constructions, the
development of backward and
hilly areas will be given due prio-
rity within the constraint of re-
sources.”

Now the course the 'Railway has
been taking from year to yecar is
a very inspiring sight. Govern-
ments come and governments go
and the Railway Ministers come and
go but the railways continue as a
life-wire and a life-line of the na-
tion. 18

There is an awareness that the
railways are a lifeline of the nation
and, if you see, you will find that
there is no year when additional
money is not invested into the
railways for additional constructions.
Take a few years only.

Year New lines Gauge C nversion
Rs. Rs.
Crores Crores
1974-75 18 14
1975-76 19 17
1976-77 19 18 -
1997-78 22 24
1978-79 34 30
1979-80 36 38
Forthcoming year 40 44

Every year, we are investing more
and more money to improve and to
go in for more and more construc-
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tiens. But, of course, demands are
also incrveaging There are constra-
ints with respect to all the demands
made. But, I can assure the House
that everyone of the demands has
been taken note of and that will be
very sympathetically considered as
the constraints of the finances war-
rant.

In the matter of consideration and
sympathy, there will be no limit and
within the acceptance and implen-
tation, there is a time-schedule and
constraint of finance. This is a matter
which everybody will have to take
note of even though it is pleaded
that these cannot be accepted, you
must accept the bono-fid2s and say
‘All right we will have to wait for
some more years’. That is all that I
have got to say as far as this matter
is concerned. Certain points were
made by my friend Mr Madhu Danda-
vate. He has been in charge of this
for about 2% years and I have
watched him developing a sort of a
paternal affection for the railways.
Whatever be the effect of that pat-
ernal affection, he had a sort of pat-
ernal affection and that develop.
ed into a sort of attachment.
Therefore whenever he dealt
with the Railways there is a softness
about it and I could see that soft-
ness today also He was very an-
xious that the Railway must not be
burdened with the burden of social
responsibilities. He was very an-
xjous that the renewals must be
hastened forward, all these things he
has been saying. As far as the re-
newalg are concerned he must know
that facts about them. The back-
log of the primary track renewal is
around 6,000 kkm. Taking into ac-
count the backlog and fresh accruals,
about 10,250 Kms, of renewals will
have to be carried in the five years
between 78 and ’83. The estimated
cost is 560 crores nett. That is, the
annual requirement will be 112 cror-
es and our present allotment is only
around 75 crores (nett) per year.
This is the position. These are in
crores of rupees. This is obviously
short of our. reguirements. We feel

strengthened by the plea from
that side that more findk must be
given. We will certainly press for
more funds for track renewals with
the Planning Commission and other
authorities to the extent possible and
this is absolutely necessary.

One of the defects in the railway
finance is as far as the depreciation
fund is concerned. The depreciation
is not on the basis as it should be,
Depreciation, as is usually computed,
is on the basis of the original coeeb
and revaluation cost. That should
not be because funds have got to
come in, more and more deprecia-
tion amount has got to be accumula-
ted. That sort of finance is now be-
ing worked out.

As far as renewals are concerned,
I wish to say that this ig a matter
which is under the consideration of
the Board and of the Administration.

Regarding Bonus, many things
were said. Bonus is a dynamic con-
cept. It changes. It takes on newer
and newer character It has come
out to a stage now A question was
asked as to how it would be calculat-
ed and so on. Productivity bonus is
on this basis. A provision of Rs. 58
crores has been made in 1980-81. Bo-
nus is to be based on the perfor-
mance of the year 1978-79. Approxi-
mately the liability will be about 23
days payment, That is the basis on
which the calculation has been made.
This T am stating in answer to the
point raised by Mr. Jaipal Singh.

As ] saiq it ig a sort of dynamic con-
cept and things will have to go on.
Linking bonus with productivity is a
concept which has now been accep-
ted by most of the organised trade
unions. As far as the railways are
concerned this is a break through.
This has been accepted in the rail-
ways and this is being spread out
to the other areas alse. That link-
age is there and the recognised fed-
erations have accepted it. Al res
ponsible trade umions ‘hawe alse:
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cepted this concent, Anyway, we have
gone to a stage now from a stage
of cipher. Now we are going ahead
with that concept. My friend Mr.
Madhu Dandavate when he spoke,
spoke about the profits that were
being earned and the loss that is
now being projected. He also made
a sort of asperiation as to whether
something bad is going to happen.
An institution was also made that
we have brought forward this as a
Vote-on-Account with an ulterior
purpose or a that we had something
up our sleeves. One thing must be
understood that we are a type of
people who believe in spelling out
what we really want We have ab-
solutely ne reservation in telling the
people the hard facts Prof Danda-
wate has alleged that we have deci-
d.ed something because of the price
situation and ajl that but, we are
keeping it back because of the As-
sembly elections and so on. We are
political  beings. So far as As-
sembly elections gre concerned, we
®ave made our own analysis, We
know whom we are going to face
and we know what tvpbe of force we
are going to face and we know what
is going to happen. We have abso-
lutely no reservations about .t. We
have no apprehensions ahout it This
is not a factor at all On the other
hand, we have got to evolve the whole
thing. We have inherited an economy
which admittedly is certainly bad. We
have got to restore the whole thing,
railways production areas and every-
where economy is so shattered that we
have got tq have a deep ook into
the whole thing What steps have got
to be taken? It ig not a small matter
to precipitate, to bring in a budget and
tell the people that this is the position
A deeper analysis is necessary, stronger
steps are necessary and plans have got
to be evolved. That needs time and
the analysis needs time. Therefore, it
is necessary, as a responsible party,
we do not bring.in a full fledged bud-
get but we have brought in a vote on
account and' started proceeding with
our analysis, with our consideration go
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that a responsible sort of budget could
be brought forward. Somebody asked
whether we can give an assurance that
no levy will be imposed. There is no
assurance either way. There is mo
declaration that the levy will be im-
posed. There is no assurance that the
levy will net be imposed. That de.
pends on the economy of the nation
and the economy of the railway. What
1s necessary for the health of the rail-
way for the health of the economy of
the n3tion, we have got the moral cour-
age to tell the people that this is neces-
sary for the good of all of you, and
therefore as a party which has got the
command of the people, I must say
that we are no moral cowardice in this
matter, Therefore, do not put the in-
sinuztion on us We have chosen t{o
bring forward a vote on account.
Whether in the Railways or in the
General Budget we have chosen to
bhring 1t because we have to lock at
the whole picture. The picture is
baffling, the picture is terrific. A deeper
analysis is necessary. The time at our
disposal was not enough and therefore
we wanl to take a little time to look
at the whole picture to evolve a solu-
tion, to incerporate the solution into
the hudget. To put forward our pro-
pos.ls that time taken by us is in the
national interest not in the limited
manner in which the budgets were pre-
sented by those sitting on the Opposite.
It 1s not like some Finance Minister
coming in and presenting the budgets.
Political budgets were being brought in.
That is not our methed. That has
hever bheen our method and that is not
our method this time also. Therefore,
let us not have any such insinuation.
That is what I have got to say. It was
said that there had been successive
profits. Well, we have got the figures
with us. The malady with these rail-
way budgets were that the projections
were never kept up, projections with
respect to freight hauling were never
kept up, projections with respect to
profit were never kept up. High pro-
jections were made and they fell
through. This was what had been hap-
pening. What is the pbsition now? In
1876-77, when we handed over to you,
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the ;profit was Rs, 87 crores and at

that time we had cleared all the arrears
every typeé of cqncezvable arrears were
cleared and profit of Rs. 87 crores were
given to you. 1977-78, according to Mr.
Madhu’ Dandavate, was the best year.

PROF. MADHU DANDAVATE: Di-
vidend liability must be there,

SHRI C. M. STEPHEN: Dividend
liability....to what extent? Most of
the other arrears are cleared up. This
1s the Parliament, 1 cannot make a
statement. This can be wrong and you
will haul me up. I will hzve to be very
careful about that. Therefore, more
or less according to my inlormation,
most of the accumulated arrears on
the basis of a total of a"out Rs. 36
crores were cleared and ir they were
not cleared, then the profit would bave
been Rs. 17 crcies Next <. i would
be Rs. 126 crores. 1977-78 ciedit has
been taken by Mr. Madhu Dandavate.
I will come to that later. But from
there what happens? 1t falls down to
Rs. 36 crores and now in 1978-79 he
announced Rs. 79 crores of profit. But
it is going to end up with the deficit
of Rs. 42 crores. This is the picture.
We started with Rs., 126 crores and
that fell down to Rs. 36 crores. It
has now come down to & deficit of
Rs, 46 crores, that is, the year of{ un-
der your administration, Why has it
happened? When I pariicipated in
the Railway Budget debate. I poijnt-
ed out the danger signal was on.
Why? Because the freight haulage
wag coming down.

16.40 hrs.
[Mr. SpEAKER in the Chair]

This was the picture. In 1976-77,
the total originating traffic was 212
million tonnes. It fell down to 210
million tonnes in 1977-78, to 198 mil-
lion tonnes in 1978-79 and to 194 mil-
lion tonneg in 1979-80. There was a
steady fall in the traffic haulage. I am
not speaking about the earnings, but
the originating traffic tonnage that wag
hauled yp. It was falling down. We
must understand that the fall in the
originating traffic has got great
significance. It has significance on the
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revenue of the railmya and it has
significance on the economy of the
nation. If the economy of the nation
crashes, the haulage of the traffic also
falls down. Coal is not available,
other things are not available, and,
therefore, there is no movement of
them.

My friend said that in my speech
at that time on the railway budget, 1
had paid compliments and all that.
In fact, I had warned the then Rail-
way Minister that this is what is go-
mg to happen, He made an announce-~
ment that the year 1977-78 showed
that emergency was ng answer to
take the country forward. About
that 1 had saigd in my speech:

‘. .the question is whether ihe
Emergency had its effect or not. The
figure shows that it showed ins
effect. Necbody said that unless the
Emergency continued things would
be bad. The patient was brought to
health. A healthy child was handed
over to you. So, the cxplosion of
the myth is not the question.

....Here is a healthy child.
Look at the different aspects of it.
That is why I saig that this was the
normal year, began with a note of
buoyancy, slipped through on a
normal plain and now ending with
a bend which is indicative of a
trend which is not very much en-
couraging.”

I was dealing with the freight trend
and here I said that the bend was in-
dicative of a trend which was abso-
lutely discouraging and frightening.
That is the position which I showed at
that time, and that is what it has come
to. The things in the railways in
spite of the paternal affection that Shri
Madhu Dandavate had for the railways
were going beyond him because the
whole economy had crashed in the
country. Therefore, the haulpge
finished with the figure I have’ ﬁbm
and the things went from i to
worse. The revenues went down_  the
trafic went down and that is the pic~ .
ture,

Now, in 1979-80 what has happened?
We are ending up with a deficit of



327  Riy. Bud. 1980-81

[Shri C. M. Stephen]

Rs. 42 crores. That was the year
when the freights were increased, the
season ticket rates were increased. By
the increase in the freight rate and the
season ticket rates in that on single
year, the total revenue earned by the
railways additionally was Rs. 160 cro-
res, that was not there in the pre-
vious years, and still there is a loss
to the extent of Rs. 42 crores. What
was the position when we handed over

te. you in 1976-77? There was no back--

log with regard to dues to the workers,
everything was cleared up and still a
profit was given. And that was the
year in the history of railways when
we had reached the top as far as the
lifting of the goods was concerned.
This is the picture we have got to see.

Now, we have got to lift it back from

that/position. Our projection for the
next year is 214 million tonnes. How
will it happen may be the question
you are going to ask. You can rest
assured that our apprcach will be
absolutely realistic. We have not put
it at 230 or 240 million tonnes, we have
put it at 214 million tonnes only as a
result of realistic analysis. We have
taken the courage to put it at 214 as
against the present figure of 194 million
tonnes because we are  sure, the
economy of the country is going to im.
prove. More and more coal is going
"to be hauled more cemént and other
things are going to be hauled and,
therefore, we will be ahle to achieve
the target. The projection for this year
is 214 million tonnes. We will do our
bhest to improve the situation. That
is all I have got to say on this point.

AN. HON. MEMBER: But please do
not bring emergency.

SHRI C. M. STEPHEN: Emergency
‘was imposed on the nation by the op-
position. Do not try to impose condi-
tions of emergency in the country
again. Even if you impose the condi-
tions of emergency it will be our
endeavour to face it with the support
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of the people. Therefore, the Oppea-
tion is trying to bring in the conditiens
of Emergency. Kindly avoid it. We
have had, both of us, our innings
here. We have seen what it is. Now
allow us to mend what you have un-
done so far. We will do our best. For
that, we seek your cooperation. It is
a matter of gratification that the de-
bate now shows that the attitude is
not very antagonistic. Let this arrange-
ment of cooperation continue, and let
the wrong things be rectified.

I have got to say one more thing.
The Railway Administration realizes
that it has got a major responsibility
in the matter of restoring the eccno-
mic conditions of our =zountry. It has
got to give more and wagons. 1t has
got to put the whole thing up. The
Railway Administration is absolutely
conscious of it. The other Ministers
are aware of it. Discussions are going
on. The Railways are giving their
full cooperation, ag far as we are con-
cerned. They are aware of their
national responsibility. All I am ap-
pealing to you is: let us jein hands
together and go ahead. Let us forget
the past, for the time being and see
that things are rectified. We shall do
our best as far as we are concerned.
I hope that Mr. Dandavate will now
agree that the insinuation he made that
the Vote on Account was for a differ-
ent purpose was wrong. That is what
I have to say,

(Interruptions) .**

AN HON. MEMBER: What about the
casual labourers who are working for
the last 7 to 8 years? Are they going
to be regularized or not? It is a very
important point,

SHRI C. M, STEPHEN: I can assure
the hon. Members that there is no
point which any Member of this
House may put up, which will not
be examined. Any pnint that any
Member might bring in, will be duly
examined.

(Interruptions) .**

¢*Not. recorded.
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; MR SPEAKER: Does the hon. Mem'

 ber reatize ‘that' I have not permitted’

him? Has he got my permission to
speak? It shall not be recorded. You
should observe the rules. This is not
the way. You cannot take things for

granted.

Now, [ shall put all the Cut Motions
moved on the Demanda for Garnis
for Railways..........

(Interruptions) .**
Ne guestions now. I have asked the
hon. Member to resume his seat.

(Interruptions) .« *
Please take your seaf.
(Interruptions) .* *

Now I shall put ail the Cut Motions
meved, to the Demands for Grants on
Account for 1980-81 together, unless
any Member desires that any of his
Cut Motiong may be put separately.

SHRI KRISHNA CHANDRA HAL-.

DER: I want my Cut Motion fo be put
separately. For this purpose, I want
to speak for a minute or two.

MR. SPEAKER: No. If hon. Memb\ers
want it, it will be just to waste, be-
cause their time will be taken up.

SHRT K. P. UNNIKRISHNAN:
There is a procedure here. We have
to stick to the procedure.

MR. SPEAKER: That is not the stage
now. We can put them separately, if
you like. You can utilize the time in
the General Budget.

(Interruptions).**

MR. SPEAKER: All right: I will put
them separately. Now I am putting
the cut motions of Shri Halder to the
vote of the House, You want to
read your cut motions?

PHALGUNA 22, 1901 (SAKA)
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# SHRI G. M. BANATWALLA: I want
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that my Cut Motion Ne. 7 be put to
the vote of the House separately.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): My cut motionsg
are:

“That the demand for grant om
account under the head Railway
Board be reduced to Re. 17.

{Failure to declare Burdwan—

Asansol as suburban section of

Eastern Railway and to introduce

E.M.U. services in Burdwan-Asan-

sol section.]. (1)

“That the demand for grant omn
account under the heag Railway
Board be reduced to Re. 1.

[Failure to construct new Rail
line frem Raniganj via Mejia Coal-
field to Bankura and a Railway-
cum-road bridge over the river
Damodar]. (2)

“That the demand for grant o=
aecount under the heag Railway
Board be reduced to Re. 1°".

[Failure to convert narrow gauge
Burdwan-Katwa 'and Ahmadpur-
Katwa Railway to broad gauge
line and to order equality of
passenger fare in B.K. and A.K,
Railway like other Railways]. (3)

“That the demand for grani on
account under, the heag Railway
Board be reduced to Re. 1°.

[Failure to convert narrow gauge
Bankura-Damodar (from Raina to
Bankura) Railway into bread
gauge line]. (4)

“That the demand for grant on
account under the haag Railway
Board be reduced to Re. 1”.

[Failure to introduce 5 pair of
Howrah-Asansol Express trains
with limited stoppages leaving
Howrah in the morning and reach-
ing Asansol well before office hours
and on the reverse direction leav-
ing Asansol wel] after office
hours]. (5)

**Not recorded.
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i"l’hﬂt the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

{Failure to contruct double line
Railway tracks of Khara-Sainthia
and Bandel-Katwa sections and to
declare Bandel-Katwa section of
Eastern Rajlway as suburban sec-
tion]. (6)

MR. SPEAKER: Now I shall put cut
motions 1 to 6 moved by Shri K. C.
Halder to the vote of the House.

Cut motions Nos. 1 to 6 were put and
negatived.

MR. SPEAKER: Now there is a cut
motion No. 7 by Shri Banatwalla

SHRI G. M. BANATWALLA (Pon-
nani): My cut motion is:

" “That the demand for grant on
account under the head ‘Railway
Board’ be reduced to Re. 1.

[Failure to treat minimum bonus
ag deferred wage.] (7)

MR. SPEAKER: Now I shall put the
cut motion No. 7 to the vote of the
House, The question is: s

‘“That the demand for grant on
. account under the head ‘Railway
Board’ be reduced to Re. 1”.

[Failure to tregt minimum bonus
ag deferred wage.] (7)

Those in favour will please say

tAye’.
SOME HON. MEMBERS: ‘Ayes’.

MR. SPEAKER: Those against will
please say ‘No’.

SEVERAIL, HON, £ MLEMBERS: No.

MR. SPEAKER: 1 think the ‘Noes’
have it, the ‘Noes’ have it, the ‘Noeg’
have it,

SHRI C. M. BANATWALLA:- ‘Ayes’
have it, ‘Ayes’ have it.

MR. SFEAKER: You want to have a
division?
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SHRI G. ATWAI..LA’ ‘AYQI'
have it. 1 wan you o %rep%at it aguin.

MR. SPEAKER: These in favour will
please say ‘Ayes’ those against say ‘No’.

SEVERAL HON, MEMBERS: ‘No’,

SHRI G. M. BANATWALLA: This is
not the way.

MR. SPEAKER: Then what is the
way?

SHRI G. M. BANATWALLA: When
I am demanding a division why
should it be refused? I find that this
is not a proper attitude.

MR. SPEAKER: I have got no objec-
tion to that, but do you realise..

SHRI G. M. BANATWALLA: I fully
realise my responsibility, I never
wasted the time cof the House and do
not like this remark also, Sir.

MR SPEAKER: This is not a remark
this is simply a statement of fact which
I am putting before you for your con-
sideration. I have got no objection; if
you want to have it you can have it.
Let the ILobbies be cleared. The
lobbies have been cleared. I will put
it again to the House.

SHRI DINEN BHATTACHARYA
(Serampore): 1 will request yoeu to tell
me where my seat is and how I will
voteé,

MR. SPEAKER: You may record it
by siip. Your party leader has to allot
you a seat,

SHRI DINEN BHATTACHARYA:
I have taken oath here and you could
not decide where I will git and how 1
will vote.

MR. SPEAKER: We have written to
the party leader. It is the party leader
who has to do it. We have left it 1o

17 nhrs,

the party leaders to adjust it. I again
put Cut Motion No. 7 for voice vote.
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The gquestion is: .

“That the demand for grant on
account under the head ‘Railway
Board ' be reduced to Re. 17,

|Failure to treat minimum bonus
as deferred wage]. (7)

Thdse ih favour may say Aye.

SOME HON. MEMBERS: Aye.

MR. SPEAKER: Those against may
say no.

SEVERAL HON. MEMBERS: No.

MR. SPEAKER: I think the Noes
have it.

SOME }ON. MEMBERS:. Ayes have
it.

MR SPEAKER: All right, we will
have division. I would request each
Member to make sure that he is sitting
in his assigned seat. Each Member is
requested to take spectal care tc re-
cord his vote ab initio correctly as
‘Aye‘ or ‘No’ or ‘Abstention’, ag the
case may be, so that there is no oc-
casion for making corrections.

I may also mention that the
machine has been testeq and it has
been certified that the equip-
ment is functioning propertly.
There should, therefore, he hardly
any occasion for any Member to
ask for registration of his vote by cor-
rection slip on the ground that the
equipment has not functioned properly.
The procedure for recording of votes
by operating the machine has been
described in detail in Paragraph 30
of the Handbook for Members.

I may briefly recall that as soon as
the automatic vote recording equipment
is made active on announcement by the
Chair ‘“Now Division”, a gong sounds
which is the signal to the Members to
cast their votes. Each Member has to
bress the push switch and then operate
one of the three push buttons, that is,
for ‘Aye’, ‘No’ or ‘Abstention’, accord-
ing to his pwn choice. The push switch
and the push button must be kept

D.G., 1980-81 ang D5.C. for 1979-80

pressed simultaneeusly unti] the gong
sounds for the second time after 10
seconds.

-

Red will be for ‘N0’ and green will
be for ‘Aye’,

The question is:

“That the Demand for Grant qn
Account under the head ‘Railway
Board’ be reduced to Re. 1”.

[Failure to treat minimwum bonus
as deferred wage.” (7)].

The Lok Sabha divided:

Division No, 1] [17.04 hrs.

AYES

Acharia, Shri Basudeb
Agarwal, Shri Satish
Banatwalla, Shri G. M.
Basu, Shri thtta

Biswas, Shri Ajoy

Bosu, Shri Jyotirmoy
Chatterjee, Shri Somnath
Chaudhary, Shri Motibhai
Chinnaswamy, Shri C.
Choudhury, Shri Saifuddin
Dandavate, Prof. Madhu
Dandavate, Shrimati Pramila
Ghosh, Shri Niren

Gopalan. Shrimati Suseela
Goswami, Shrimati Bibha Ghosh
Goyal, Shri Krishna Kixmar
Gupta, Shri Indrajit

Halder, Shri Krishna Chandra
Hannann Mollah, Shri
Hasda, Shri Matilal

Horo, Shri N. E.

Jethmalani, Shri Ram
Kodiyan, Shri P. K.

Maitra, Shri Sunil

Mandal, 8hri Mukunda
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Masudal Hossain, Shri Syed
Misra, Shri Satyagopal
Modak, Shri Bijoy

Pandit, Dr. Vasant Kumar
Parulekar, Shri Bapusaheb
Pathak, Shri Ananda

Rai, Shri M. Ramanna
Rajda, Shri Ratansinh

Roy, Shri A, K.

Saha, Shri Gadadhar

Sait, Shri Fbrahim Sulaiman
Sarangi, Shri R. P.

Shakya, Shri Daya Ram
Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.
Unnikrishnan, Shri K. P.

Zainal Abedin, Shri
NOES

Abbasi, Shri Kazi Jalil

Alluri, Shri Subhash Chandra Bose
Ankineedu, Shri M,

Ankineedu Prasad Rae, Shri P.
Anuragi, Shri Godil Prasad
Appalanaidu, Shri S. R, A. S.
Arunchalam, Shri M.

Azad, Shri Bhagwat Jha

Azad, Shri Ghulam Nabi

Aziz Imam, Shri

Baitha, Shri D, L.

Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, S$hri

Bansi Lal, Shri

Barway, Shri J. C.

Behera, Shri Rasa Behari
Bhagat, Shri H. K. L.

Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram
Bhatia, Shri R. L.
Bheekhabhai, Shri

Bhoi, Dr. Krupasindhu

Bhole, Shri R. R.

Bhuria, Shri Dileep szh
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Brijendra Pal Singh, Suri
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Chandrashekharappa, Shri T. V.
Chaturvedi, Shrimati Vidyavati
Chavan, Shri § B.

Chavda, Shri Ishwarbhai Khodabkai
Chennupati, Shrimati Vidya
Chouhan, Shri Fatehbhan Sinch
Dabhi, Shri Ajitsinh

Daga, Shri Mool Chand
Dalbir Singh, Shri

Dalbir Singh. Shri

Das, Shri A, C.

Dennis, Shri N.

Deo, Shri K. P. Singh

Desai, Shri B, V.

Dev. Shri Sontosh Mohan
Devarajan, Shri B.

Dhandapani, Shri C, T.

Dogra, Shri G. L,

Dubey, Shri Ramnath

Gadgil, Shri V. N.

Gadhavi, Shri Bheravadan K.
Gaekwad, Shri R. P,

Gandhi, Shrimati Indira

*Gangwar, Shri Harish Kumar
Gehlot, Shri Ashok

Ghufram Azam, Shri
Gireraj Singh, Shri
Gohil, Shri G. B,
Gomango, Shri Giridhar
Gounder, Shri A. Senapathi
Gurbinder Kaur, Shrimati
Hakam Singh, Shri

Jain, Shri Bhiku Ram
Jamilur Rahman, Shri
Jena, Shri Chintamani
Kalanidihi, Dr. A
Kamakshaiah, Shri D,
Kamal Nath, Shri

Kamla Kumari, Kumari

e - e——

*He voted by mistake from g wrong seat and later informed the Speaker

accordingly.
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Kaushal, Shri Jagan Nath
Keyur Bhushan, Shri
Khan, Shri Arif Mohammad
Khen, Shri Malik M, M. A,
Khan, Shri Zulfiquar Ali
Konyak, Shri Chingwang
Kosalram, Shri X, T.
Krishan Dutt, Shri

Krishan Pratap Singh, Shri
Krishnan, shri G. Y,
Kshirgsagar, Shrimati Kesharbai
Kuchan, Shri Gangadhar S,
Lakkappa, Shri K.

Msahajan, Shri Y. S.

Mehala, Shri R. P.

Mahendra Prasad, Shri
Makwana, Shri Nareinh
Mallanna, Shri K.

Mallick, Shri Lakshman
Malikarjun, Shri

Mane, Shri R. S.

Mani, Shri K. B, S.
Mayathevar, Shri K.

Mishra, Shri Ram Nagina
Mohanty, Shri Brajamohan
Murthy, Shri Kusuma Krishng
Muttemwar, Shri Vilas
Nagaratnam, Shri T,

Naidu, Shri P. Rajagopal
Naik, Shri Sarup Singh Hirya
-Nair, Shri B. K.

Narayana, Shri K. S.

Nayak, Shri Mrutyunjaya
Neelalohithadasan, Shri A.
Negi, Shri T. S.

Nehru, Shri Arun Kumar
Nihal Singh, Shri

Oraon, Shri Kartik

Pandey, Shri Kedar

Pandey, Shri Krishna Chandra
Panigrahi, Shri Chintamani
Panika, Shri Ram Pyare

Parashar, Prof. Narain Chand
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Pardhi, Shri Keshdorao
Parmar, Shri Hiralal R.
Parthasarathy, Shri P,

Patel, Shri Ahmed Mohammed
Patel, Shri Amrit

Patel, shri C. D.

Patel, Shri Mohanbhai

Patel, Shri Shantubhai

Patil, Shri Balasaheb Vikhg
Patil, Shri Chandrabhan Athare
Patil, Shri Shivraj V.

Patil, Shri Uttamrao

Patil, Shri Veerendra

Poojary, Shri Janardhana
Prabhu, Shri R,

Pradhani, Shri K.

Prasan Kumar, Shri S. N,
Pushpa Devi Singh, Kumari
Quadri, Shri S. T.

Rahi, S8hri Ram Lal

Raju, Shri P. V. G.

Ram, Shri Ramswaroop
Ramamurthy, Shri K.

Ran Vir Singh, Shri
Ranga, Prof, N. G,

Ranjit Singh, Shri

Rao, Shrimati B. Radhabai Asanda.
Rao, Shri Jalagam Kondala
Rao, Shri M. Negeswara
Rao, Shri M, Satyanarayan
Rao, Shri Pattabhi Rama
Rathawa, Shri Amarsinh
Raut, Shri Bhola

Ravani, Shri Navin

Rawat, Shri Harish

Reddi, Shri G. S.

Reddy, Shri K. Brahmananda
Reddy, Shri K. Vijya Bhaskara
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Venkata
Reddy, Shri T. Damodar
Sahi, Shrimati Krishna

Sahu Shri, Narayan
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Saminuddin, Shri
Sangma, Shri P A,
Sathe, Shri Vasant
Sawant, Shri T M.
Sethi, Shri Arjun
’Sethi, Shri P. C.
Shaktawat, Prof. Nirmala Kumari

Shankaranand, Shri B.
Sharma, - Shri Chiranji Lal
Sharmea, Shri Kali Charan
Sharma, Shri Munder

Sharma, Shri Nand XKighore
Sharma, Shri Nawal Kishore
Shastri, Shri Dharam Dass
Shastri, Shri Hari Krishna
Shiv Shankar, Shri P.
Shivendra Bahadur Singh, Shrj
Shukla, S\ari Vidya Charan
Sidnal, Shri S. B.

Singh, Shri C. P. N.

Singh, Shrimati Madhuri
Sinha, Shrimati Ramdulari
Sonkar, Shri Kalapnath
Sparrow, Shri R. S.

Stephen, Shri C, M.

Sukhbans Kaur, Shrimati
Sundey -Singh, Shri

Tapeshwar Singh, Shri

Tariq Anwar, Shri

Tayyab Hussain, Shri

Tewari, Shri Chandra Bhal Mani
Tewary, Prof. K. K.

Thakur, Shri Shiv Kumar Singh
Thorat, Shri Bhausaheb
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Tudu, Shri Manmohan
Tytler, Shri Jagdish

Uike, Shri Chhote Lal
Vairale, Shri Madhusudan
Verma, Shri Jai Ram
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Vijayaraghavan, Shri V_ S,
Vyas, Shri Girdharj Lal
Yadav, Shr1 R. N,

Yadav, Shri Ram Singh
Yellaiah, Shri Nandi
Zainul Basher, Shri

Mr, SPEAKER: Subject to correc.
tion, the result* is: Ayes—42; Noes—
200.

The motion was negatived,

MR_ SPEAKER: 1 will now put all

the other cut motions together.

SHRI RAMAVATAR SHASTRI:
Sir, I want two of my cut motiong to
be put separately.

MR. SPEAKER: Which are they?

s THTEATe e ¢ T Fewiaed
&7 59 T 60 & PoweT ¥ gz AT
g\ )

(50) T =t wF  fa
& 8 33 whams wgwaw
A T4 61 ITEITH AT |

(60) Tw Fw=tvay & Ia-
THEGT § qEEEY AaE T
F owed gETT FHLE &I
ATFTTEAT |

*The following Members also recorded their votes:

AYES: Sarvashri E. K Imbichibave, M. M. Lawrence, Subodh St?n, _Sat-
yasadhan Chakraborty, Sudhir Giri, Sushil Bhattacharya, and Shri Dinen

Bhattacharya.

NOES: Sarvashri P. K. Thungon, Chitturi Subba Rao Chowdhary,

Arving Netam, Xavier Arkkal,

J.ax man, Karma, Darur Pulhah, R. Y.

Ghorpade, D. B. Shingda, Uttam Rathod, Jaideep Singh, Mohd. Asrar

Ahmed, U. H. Patel, Penchalaiah;
Rameshway Nikhra, S. A. Dorai

Kamaluddin Ahmed, Harihar Soren,
Sebhastian, Jai Narain, Virda Ram

Phulwariya, Era Anbarasu, Birbal, S. Murugian, George Joseph, P. M.

Subba, and Prof. Satya Deo Singh.

P, M. Subba, ang Prof, Satya Deo
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MR, SPEAKER: I will now put
cut motion Nos. 59 and 60, moved by
Shri Ramavatar Shastri, to the vote
of 'the House.

Cut motions Nos. 59 and 60 were
put and negatived.

*'MR.: SPEAKER: I will now put all
the other cut motions together.

The cut motions member No. 14, to
24,45 to 47, 49 to 83, 86 to 93; 98 to
109; 122 to 131; 133, 134, 137 to 175
and '192. to. 209; were put and

| negatived.

MR. SPEAKER: The question is:

“That the respective sums = not
exceeding the - amounts shown in
the third column of the order
paper, be granted to the President
out of th& Consolidated Fund of
India on account, for .or towards

. defraying the charges during the

year ending on the 31st day of
March, 1981, in respect of the heads
of demand entered in the second
column thereof against Demands
Nos, 1 to 16.”

The motion was edopted.

MR. SPEAKER: I now come to

Supplementary Demands for Grants
(Railways). I shall put all the cut

motions to the Supplementary - De-
mands for (irants (Railways) 1979-80
together, unlesg any hon ~ Member
desires any of his cut motions to be

put separately. Since no hon. mem-

ber  wants any particular cut motion
o be put separately. I will put them
to the vote pf the House together,
Cut mmotions Nos. 1 to 6 were put and
Pt negatived.

‘ MR. SPEAKER: The question is:

_-“That the respective Supplemen-
| tary sums not exceeding the
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amounts shown in the third column
of the Order Paper be granted to
the President out of the Consolida-
ted Funq of India, to defray the
charges that will come in course of

'~ payment during the year ending the
31st day of March, 1980 in respect
of the following demands entered 1
the second column thereof:,

Demang Nos, 1 to 4, 7, 9, 11 to 13
and 16.”

The motion was adopted.

17.10 hrs,

APPROPRIATION (RAILWAYS)
VOTE ON ACCOUNT BILL,* 1980.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M, STEPHEN):
Sir, I beg to move for leave to intro-
duce a Bill to provide for the with-
drawal of certain sums from and out
of the Consolidateg Fund of India for
the services of a part of the financial
year 1980-81 for the purposes of Rail-
ways.,

MR, SPEAKER: The question is:

“That leave be granted to intro-
duce g Bill {0 provide for the with-
drawal of certain sums from and
out of the Consolidated Fund of
India for the services of 5 part of
the financial year 1980-81 for the
purposes of Railways.”

The motion was adopted.

SHRI C. M. STEPHEN: Sir, I in-
troducet the Bill,
Sir, I beg to movet:

‘“That the Bill to provide for the
withdrawal of certain sums from
ang out of the Consolidated Fund
of Indig for the serviceg of a part
of the financial year 1980-81 for the
purposes of Railways, be taken into
consideration.

| *Pyublisheq in Gazette of India,
dateq 12th March 1980.
fIntroduced/moved with the reco

Extraordinary, Part. II, section 2,

mmendation of the President.
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MR. SPEAKER: Motzon moved

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India fer the services of a part

' of the financial year 1980-81 for the
purposes of Railways, be taken in-
to consideration.”

SHRI JYOTIRMOY BOSU (Dia-
in this matter
I am not guided by any political or
party considerations. ... (laughter)

MR. SPEAKER: ' ‘Why don't you
take him on his word‘?

SHRI JYOTIRMOY BOSW: Sir,
throughout the last 32 years, . what
we have seen of the Railway Minis-
try is nothing but congervative,
bankruptcy in thoughts and imagina-
tion and total lack of effective plan-
ning and foresight and the growth
of railwayg in this country for the
lasgt 32 years hag been nowhere near
the requiremeéntg of the country. Sir,
they are playing with fire now and
the problem of liquid fuel which I
had opposed as early as in 1967
against dieSelisation of Indian rail-
ways i3 going to cause a serious drain
on the foreign exchange resourceg of
the country and it may bring trans-
portation to g near grinding halt in
course of time.

Sir, the 126th Report of the Public
Accounts Committee of 1974-75 has
clearly indicated that dieselisation of
the Indian railways which wag done
at an enormous cost had brought
very little dividends to the people.

The prime moving energy require-
ment for the Indian railwayg is the
second lowest and is only second to
the inlang water transport. China
with a population of 900 million peo-
ple even today is mainly depending
on steam traction. This Government
had been in power for 30 years. They
have not been able to formulate a
national transport policy and they do
not even have a competent transport
egonomist for the Railway Board.

There ig no research on coal fired
steam turbine and power is given for
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electric tractlon depriving agricul-
ture ang mdustry of generafing

wealth. Instead, we could have re-.
sorted to water transportation which
could have been greatly done threugh
coal. I would like to ask the hon.
Minister to tell us as to why they
have been so foolish as not to
bave a thermal power station,.
captive thermal power plants at the:
pitheads of the coal mines. There i8:
no explanation for the same. There
is prevalent a widespreag fraud on
freight and the fraud iy eommitted
broadly on twe counts: on:wrong des-
cripticn of the cargo. A high freigh-.
ted camgo is described as g low freigh-
ted cargo and whep it is 50 temne
box wagon, they would show it as: |
35 tonne and the railways are dep-
rived of the revenues,

Sir, there is a powerful roag #ans-
port lobby and the road transport
lobby has deep penetration in the
Railway Board and the Planning
Commissien and everywhere. I
charge the Railways with compietely
surrendering themselves to the road
transport lobby. They have given
away all the high freighteg traffic to
the road transport and they  have
taken op their shoulder the low
freighted transport and have caused
liability to the country. I have been
saying from 1967 that unlesg you can
bring improvement in the tare-payviead
ratio, your future is never goimg te
be bright. This bankruptcy is due to
lack of planning, lack of research,
lack of foresight ang total bankrupt-
cy on the part of the Ministry -o°
Railways. They have been carrying:
about 54 items of industrial raw ma-
terial at a rate which ig only a frac-
tion of the true cost. The Public
Accountg Committee, 1974-75 had'
told them clearly that they cannot
do it, but they have formed a Com-
mittee with one object to kill time
and allow the capitalists to carry
the industrial raw materials at a frac-
tion of the cost of carriage. Is it not
a conspiracy against the people?
They do not have a satisfied corps of
employeeg and in ap organisation
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‘like Indian Railways, where 80 per
cent of the work is to be done by
outdoor employees, they have certain
employees who are treated, who have
been treated as serfs, charge-sheeted
if they wanted a need-based wage
charge-sheeted if they wanted parity
of wages with other public sector
undertakings. That is why the

Indian Railways has gone down
everyday . There is a dispute
about the Terminal taxes, which

was due to be given to the State Gov-
ernments. They are now wanting to
cut that and deprive the State Gov-
ernments who have very little re-
sources for running their affairs. I
would request the hon. Minister to
see that they doc not unnecessarily
create disaffection in the relations bet-
ween the Centre ang the States by tak-
ing recourse to unfair means. I would
tell you about one of the busiest divi-
sions in the country—Sealdah divi-
sion. No analysis hag been made. I
have been able to collect facts which
I will be able to narrate before the
House in the ,coming budget session.
That is the most crowded commuter
centre—Sealdah division, there is pro-
vision for electric traction motors,
{two imported varieties and also local-
ly made Indian variety, they have
not kept enough reserves; as a result
‘of which, when the pull push traction
motor goes out of order, the train is
stopped or cancelled and thousands
and thousandg of people are stranded
-overnight and what a misery they
- have to suffer, you cannot imagine
sitting here. We have been talking
about double decker trains because
we wanted bette, utilisation of the
‘track, which has takep sixty per cent
-of the Investment of Indian Railways.
‘Why are they so tardy in the matter
of bringing in double decker trains?
‘What is stopping them from having
aluminium coaches? Are they an-
xious to oblige the aircraft sales
lobby and the Road transport lobby?
“We have been clamouring for a sleep-
er coach in Rajdhani. I can very
“well understand the delay, the delay

is there because if a 2-tier second-

<lass sleeper coach is attached to

Rajdhani Bxpress, then the airbus
will not get so many passengerg and
the airbus sales lobby operating in
Delhi will be unhappy and their
penetration is very deep. The siush
money is too huge and therefcre, it
is being delayed. I would request the
hon. Minister to organise seminars,
to organise dialogues and have a scie-
ntific assessment of the performance of
the Railways and detect angd make a
correct diagnosis of the shortcomings.
Otherwise, the country’s eccnomic
situation, in which the Railways have
to play a very important part, would
be very bleak. Thank you,

SHRI C. M. STEPHEN: We heard
the observations of Mr, Jyotirmoy
Bosu, which were characteristically
Bosu-ing, loaded with insinuationg and
suggestions, some good, some bad and
some indifferent.

MR. SPEAKER: You may reject
insinuations but not suggestions,

SHRI C..M. STEPHEN: He finds
always some conspiracy somewhere,
he finds always some lobby some-
where and as usual he is a prophet of
gloom for the future of the country
and he finds darkness all round, but
he finds some gun light only - from
scme other country. He has stated
that. But here the people are going
ahead with a certain measure of con-
fidence, confidence for the future, in
their own capacity to pull us through
and on most of his suggestions, we
have already initiated....

SHR] JYOTIRMOY BOSU: Which
one?

SHRI C, M. STEPHEN: The ter-
minal taxes and double decker. You
can also be in the double decker
trains, that has already started; the
State taxes—that is 5 matter which
has been pending; when thig termi-
nal tax was abolished not unilateral-
ly but by a recommendation, a for-
mula was evolved and that formula
was one per cént of the total capital
as in 1964. "A sum of Rg 16 crores is
now being allotted to the States.
There. is- a recommendation that this
is not enough. The matter. is being
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conmdered and some thinking is taks

ing place in the Railway Convention
Committee, -

With respect to coal and other
things, I do not want to go deeper
into that. The coal-fuelled engine is
being phased out. Becaus: of the
huge haulage that the trains have to
undertake, we have to resort to die-
sel. The diesel phase is coming in.
I do not think the energy policy of
the Railways needs any revision at
all. That is all I have to say.

I thank Mr Jyotirmoy Bosu for I
see, for a change, he has made some
constructive suggestions and I plead
with him to let the spirit go on, to
give constructive suggestions in spite
of being in the Opposition and let
us come together ang weork together
for the service of the country,

\Zﬂ-vmw i) Ry i S A

MR. SPEAKER: The questxon is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the serviceg of a part
of the financial year 1980-81 for the

purposes of Railways, be taken into
consideration.”

The motion was adopted,

MR. SPEAKER: We shall now
take up the clause-by-clause consi-
deration of the Bill

The question is:

“That Clauses 2 and 3 and the
* Scheduleg stand psrt of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Tl oA D

Clause 1, the Enacting Formula and
the Titlle were added to the Bill.

MARCH 12, 1980

App. (Riy.)" Nos. 548
Bill 1980

SHRI ' C. M, STEPHEN: I'move:

“That the Bill be passed”. =

MR. SPEAKER: The question i
“That the Bill be passed.”
The motion was adopted.

17.24 hrs. !

APPROPRIATION (RAILWAYS)
No. 2 BILL*, 1980

THE MINISTER OF COMMUNI-
CATIONS (S§IRI C, M. STEPHEN): I
beg to move for leave to introduce a
Bill to authorise payment and appro-
priation of certain furthe, sums from
and out of the Consolidated Fund of
India for the servicey of the financial

year 1979-80 for the purposeg of Rail-

ways. L .

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
lated Funds of India for the ser-
viceg of the financial year 1979-80
for the purposeg of Railways.’*

The motion was adopted..

SHRI C. M. STEPHEN: T introduce
the Bill.t

Sir, T beg to movef:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidateg Fund of India for the
services of the financial year 1979-
80 for the purposes of Railways, be:
taken into consgideration.”

MR. SPEAKER: The question is...

SHRI NIREN GHOSH (Dum Dum)‘
I have given notice,

T PUblished in” Gazette
ditéd 12-3-1980.

tintroduced/Moved  with

of India

i—xtraordinary, .

“Part II, se\ctic?q . 2"‘N

the recommendation of the President.
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SHRI K P. UNNIKRISHNAN
(Badagara): Has he given notlce or
not? ol

MR. SPEAKER: It was not in
time.

SHRI K. P. UNNIKRISHNAN:
Please say s0.

MR, SPEAKER: And there are no
points given here. I am not over-
looking anything. I do not overlook.

SHRI JYOTIRMOY BOSU: My
notice covers both,

MR. SPEAKER: 1 gave you time.
If Mr. Ghosh had given me the points
and if it had been given in time, I
would have allowed him too. I do
not want to overlook anyone.

SHRI NIREN GHOSH:
given it in time. I assert

I have

SHRI JYOTIRMOY BOSU: My
notice covers both. I wanted to put
a question on the Appropriation
(Railways) No. 2 Bill also,

MR. SPEAKER: If you want,
please do it, ‘

SHRI JYOTIRMOY BOSU: I heard
the hon. Minister. For a change,
vou said something. Perhaps, you
used the word “insinuation”. That is
mgrained in you; I do not blame you.
It is with you. I made no insinuation
at all. I made g very friendly help-
ful criticism on technical and econo-
mic grounds. I only wish you had
not done it.

I am asking you a simple question
and you please try to answer it, You
know that the aircraft transport is
almost wholly foreign exchange
drainage-oriented.” Why ig it that
Wherever it is possible you are not
allowing people to travel by surface,
and thus compelling people to travel
by air-craft? The cost of an air-bus
today comes to Rs. 37 crores-—and
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the fue], the spare-parts, the ground
arrangement, etc., how much does {t
come to? Have you done an exercise?
It is your competitor, We have been
writing to this gentlement here and'
we have been writing to the Ministry
for the last year and a half that the
Rajdhani Express between Bombay
and Delhi and between Calcutta and
Delhi shculd have two-tier second
class sleepers and the fare should be
Rs. 258/-. 1 was given an assurance
by Mr. Madhu Dandavate that in
October 1979 the sleeper will be start-
ed. 1 'was told later on that it will
be done in April 1980. Now I am told
that it wil be in September-October
perhaps.

Now, you have a white elephant in
the train which has a First-Clasgs air-
conditioned coach with 18 berths. Cut
of the 18 berths four are reserved for
metal pass holders—the Railway
Board cfficials. Sometimes it comes
to six, For that coach alone there are
six—1iwc bearers, two coach attend-
ants, sweeper and usherer. What is
the bhalance-sheet? Per run you are
earning at the most Rs. 5000/- net.
If you introduce the two-~tier Class II
A.C. sleeper, I will show-—you by ac-
counting tnat your net earning will be
Rs. 10000/-. You don't want to earn
money because you are living in the
Victorian era—the prestige and the
grand Moghul idea of the Rail Bhavan.
You should have a swimming pool in
your room: it will be much better.

Mr. Stephen, try to understand the
balance-sheet.

SHR] K. P. UNNIKRISHNAN: He
is the Railway Minister now, (Inter-
ruptions.) )

SHRI JYOTIRMOY BOSU: Mr
Minister, kindly see my correspond-
ence. 1 have given an analysis. Why
is it that the- First-Clasgs ACC Coach.:
is a must for the Rajdhani? I8 it for-
VIPs and privileged few? Wiy ‘should’
2 man be made to travel in a bucket«
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seat for 17 hours? Do you not know
that a Member of this House who
wag a cardiac patient died because
he travelled overnight in a bucket-
seat? Mr. Minister, kindly look into
the correspondence and don’t be spoon-
fed by your officials.

SHRI C. M. STEPHEN: 8ir, as
usua) Mr. Jotirmoy Basu has spoken.
I should say ‘Mr. Member’ has gpoken,
HMe has said ‘Mr. Minister’ and there-
fore 1 say ‘Mr. Member'.

As far as the double-decker is con-
cerned, it is we Wwho started the
double-decker. Even before the Janata
Party came to power it was on our
programme.

MR. SPEAKER: It was speeded up,
that is all.

SHRI C. M. STEPHEN:. May be it
was or was not I do not know; but
we had started it. The whole thing
was there and there was a time-sche-
dule for bringing it out  Therefore,
as far as the double-decker is con-
cerned we need no instruction at all
Even before we received any advice
from anywhere we had started it on
our own and had advanced it to a
certain extent. Therefrre. no innova-
tion is necessary.

Now, he says there is competition
between the plane and the train. Mr.
Bosu, when he goes to Calcutta, has
got the option to go by train or by
plane. There is no compulsion that
he must travel by plane. And he has
the option to travel either by First-
Clasg or Second-Class. There is no
compulsion that he must travel by
First-Clags. Lel him set an example
by his own conduct and prove that
going by second-class to Calcutta is
better than flying down to Calcutta.
But thig hag got its own utility. There
is no competition between _.

SHRI JYOTIRMOY BOSU;: That
RS, n08 My paint at..all

MABCH 13. 1.

SHR] C. M. STEPHEN: The pbint
I am making is that there is no com-
petitions between aircraft’ ang ° the
train:: There can be competition bet-
ween the train and road-transport.
Between road transport and the traim
there is no competition with respect
to short halts. As far ag long halfs
arg concerned it has still got its wvali-
dity. It is irremovable and it is a
vital link in the whole thing. How te
improve it is the only question. Te
see red everywhere, to see conspiracy
everwhere and to see the hand of
somebody operating some where is a
disease for which I connot prescribe
any medicine,

SHRI JYOTIRMOY BOSU: He has
not touched anything of what I had
said. I talked about the two-tier air-
conditioned Class II sleeper.

MR. SPEAKER:. Let ug not go into
another discussion now.

The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consclidated Fund of India for the
services of the financial year 1979-
80, for the purposes of Railways, be
taken into consideration.”

The motion was adopted.

MR. SPEAKER: Now, we take up
the Clauses.
The question is-

“That Clauses 2 and 3 and the
Schedule stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI C. M. STEPHEN: Sir, I beg
to move:

“That the Rill be -passed.”
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MR. SPEAKER: The question is:
“That the Bill be passed.”’
The motion was adopted.

17.32 hrs.

GENERAL BUDGET, 1980-81—GEN-
ERAL DISCUSSION, DEMANDS*
FOR GRANTS ON ACCOUNT (GEN-
ERAL), 1980-81 AND SUPPLEMENT-
ARY DEMANDS* FOR GRANTS
(GENERAL), 1979-80.

MR. SPEAKER: The House will
now take up items 17, 18 and 19 relat-
ing to the General Budget and the
Supplementary Demands for Grants
(General). Hon. Members whose cut
motions to the Demands for Grants
have been circulated may, if they
desire to move their cut motions send
slips to the Table within fifteen
minutes indicating the serial numbers
of the cut motions they would like to
move.

st TrTEETe Wt (qeAT) st
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for 1930-81 and D.S.G. for 1879-80
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Paper, be granted to the

Motions moved :

“That the respective sums not
exceeding the amounts on Revénue
Account and Capital Account shown
in the third column of the Order
President
out of the Consolidated Fund of
India, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1981 in respect of the heads
of demands entered in the second
column thereof against Demands
Nos. 1 to 108.”

“That the respective Supplemen-
tary sums not exceeding the am-
ounts on Revenue Account and
Capital Account shown in the third
column of the Order Paper be

granted to the President out of the
Consolidated Fund of India, to de-
frey the charges that will come in
course of payment during the year
ending the 31st day of March, 1980
in respect of the following demands
entered in the second column there-
of—

Demand Nos. 14 to 16, 18 to 20, 22,
42, 53, 56, 59 and 67.”

Demands for Grants on Account (General) for 1980-81 submitted to the vots of Lok Sabha.

No. Amountof Demand for Granton
of Name of Demand Account submitted to the
Demand vote of the House
1 2 3
Revenue  Capital
Rs, Rs.
MINISTRY OF AGRICULTURE AND
IRRIGATION
1. Department 'of Agriculture and Cooperation 1,17,58,000
2. Agriculture . 24,82,92,000 299,80,23,000
8. Fisheries . . 6,55,85,000 6,16,65,000
4. Animal Husbandry and Dairy Development . 40,05,1 5,000 6,18,97,000

*Moved with the recommendation of the President.

2690 LS—

1
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? " for 1980-81 and DIS.G. for 1979-80
No. of Name of Demand Amount of Demand for Grant on
Demand account to be submitted to the
vote of the House
1 2 3
'5. Forest . . . . . 4,58,18,000 24,50,000
6. Cooperation 8,72,16,000 17,25,69,000
7. Department of Food . . . . . . 205,36,60,000 15,67,69,000
8. Department of Agricultyral Research and Education 6,60,000 ..
9. Payments to Indian Council of Agricultural Research 30,20,30,000
10. Department of Irrigation . . . . 11,35,93,000 1,93,61,000
MINISTRY OF COMMERCE AND CIVIL
SUPPLIES
11. Ministry of Commerce and Civil Supplies . . 72,81,000
12. Foreign Trade and Export Production . . 136,52,12,000 21,73,66,000
13. Civil Supplies 2,94,20,000 1,79,08,000
MINISTRY OF COMMUNICATIONS
14. Ministry of Communications . . 83,25,000 3,32,00,000
15. Overseas Communications Service . 5,52,70,000 10,30,44,000-
16. Posts and Telegraphs— Working Expenses . 264,49,51,000
17. Posts and Telegraphs —Dividend to General
Revenues, Appropriations to Reserve Funds and
Repayment of Loans from General Revenues . 79,81,94,000:
18. Capital Outlay on Posts and Telegraphs 148,52,91,000
MINISTRY OF DEFENCE
19. Ministry of Defence . 40,02,15,000 31,30,03,000
20. Defence Services—Army . 748,70,54,000
21. Defence Services—Navy . . 76,88,15,000
22. Defence Services—Air Force 287,57,66,000 .
23. Defence Services—Pensions . 67,08,33,000
24. Capital Outlay on Defence Services . 87,84,02,000¢
MINISTRY OF EDUCATION AND CULTURE )
25. Department of Education . . 81,23,000
26. Education . . . . . . 75532,00,00Q 1,78,47,000s
2y, Department of Culture . . . . ’

— -

e -~

8,58,45,060
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for 1880-81 and D.S.G. for 1979-80
No. of Name of Demand Amount of Demand for Grant any
Deéidand account to be submitted to the
vote of the House
1 2
Revenue Capital
Rs. Rs.
28. Archacology . 2,29,33,000
MINISTRY OF ENERGY
29. Ministry of Energy . 21,88,71,000 169,52,68,000
MINISTRY OF EXTERNAL AFFAIRS
g30. Ministry of External Affairs . 45,88,82,000 6,45,72,000
MINISTRY OF FINANCE
31. Ministry of Finance 15,17,8%,000 47,13,000
g2. Customs . 16,36,89,000 2,08,38,000
38. Union Excise Duties . . 20,593,33,000
34. Taxes on Income, Estate Duty, Wealth Tax and
Gift Tax . . . . . . 21,79,60,000
85. Stamps . . . . 6,93,40,000 31,14,000
36. Audit . . . . 2%,36,46,000 .o
89. Currency, Coinage and Mint . . . . 15,76,32,000 8,r1,91,000
38. Pensions . o . . . . 21,51,39,000 ..
39. Opium and Alkaloid Factories . . . 23,68,54,000 29,03,000
40. Transfers to State Governments . . . . 448,21,05,000 .-
41. Other Expenditure of the Ministry of Finance . 421,84,55,000 822,66,98,000
42. Loans to Government Servants, ctc. . . . 31,33,60,000
MINISTRY OF HEALTH AND FAMILY
WELFARE
43. Ministry of Health and Family Welfare . 40,062,000
44. Medical and Public Health e 57,82,45,000 24,37,86,000
45. Family Welfdre . . . . . . 51,8%,22,000
MINISTRY OF HOME AFFAIRS
46. Ministry of Home Affairs ., . . . xﬁ:ﬁ%’ﬂ&“ ' .o
47. Cabinet . . . . . . 49,73 000 .e
48.

Dmnent of Personnel and Administrative Re-

3,87,68,000
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No. of Name of Demand Amount of Demandfor Grant op
Demand ROCOUR, gte ot the Touse - ¢
1 2
Revenue Capital
Rs. Rs.
49. Police . 87,18,87,000 3,29,67,000
50. Census 6,47,40,000
51. Other Expenditure of the Ministry of Home Aflairs  76,63,60,000 37,88,54,000
52. Delhi 56,61,64,000 32,94:83,000
53. Chandigarh 9,41,77,000 5,25,68,000
54. Andaman and Nicobar Islands 10,20,68,000 6,39,25,000
55. Dadra and Nagar Haveli 1,01,22,000 1,20,91,000
56. Lakshadweep 2,18,47,000 59,78,000
MINISTRY OF INDUSTRY
57. Ministry of Industry . 1,27,91,000
58. Industries . 14,43,48,000 89,31,64,000
59. Village and Small Industries 9,84,39,000 71,338,000
60. Textiles, Handloom and Handicrafts 37,0%5,20,000 20,59,4%7,000
MalgmgllggORMAﬂON AND
61. Ministry of Information and Broadcasting 35,10,000
62. Information and Publicity . 8,09,8%,000 36,82,000
63. Broadcasting . 26,03,29,000 5,46,79,000
MINISTRY OF LABOUR
64. Ministry of Labour 33,63,000
65. Labour and Employment 21,04,26,000 5,25,000
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS
66. Ministry of Law, Justice and Company‘ Affairs 9,20,22,000 33,000
69. Administration of Justice . 16,07,000 .
68. Ministry of Petroleum, Chemicals and Fertilizers . [41,29,000 .
69. Petroleum and Petro-Chemicals Industries . . 44:,46,04,000 ' 3a,04,537,000

- ————
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36 ¥ for 1980-81 and D.S.G. for 1979-80
No. of Name of Demand Amount of Demand for Grant on
Demand account to be submitted to the
vote of the House .
X 2
Revenue Capital
Rs. Rs.
70. Chemicals and Fertilizers Industries . . 1,22,78,,30,000 1,10,28,03,000
MINISTRY OF PLANNING
2t. Ministry of Planning . 1,30,000
92. Statistics . . . . . . . . 5,49,59,000
73. Planning Commission . . . . . 1,61,44,000 .
MINISTRY OF RURAL RECONSTRUCTION
74. Ministry of Rural Reconstruction 1,40,00,00,000 28,32,23,000
MINISTRY OF SHIPPING AND TRANSPORT
75. Ministry of Shipping and Transport 1,35,54,000 ..
76. Roads . 34,39,49,000 34,97,53,000
77. Ports, Lighthouses and Shipping . . . 27,97,63,000 69,45,51,000
78. Road and Inland Water Transport 50,43,000 13,58,48,000
MINISTRY OF SOCIAL WELFARE
79. Ministry of Social Welfare . . . 18,62,40,000 31,00,000
MINISTRY OF STEEL, MINES AND COAL
80. Department of Steel . 5,45,93,000 1,30,76,00,000
81. Department of Mines 21,51,71,000 26,21,00,000
82. Department of Coal . . . . . . 37,46,58,000 1,78,52,63,000
MINISTRY OF SUPPLY AND REHABILITA-
TION
83. Department of Supply 9,900,000
84. Sup?lics and Disposals . . . . . 9,11,48,000 .
85. Depa tment of Rehabilitation . . . . 8,47,41,000 3,46,9%7,000
MINISTRY OF TOURISM AND CIVIL
AVIATION
86, Ministry of Tourism and Civil Aviation . . 20,55,000 .
87. Meteorology . . . . . 5,86,46,000 2,76,24,000
88. Aviation . . . . . . . . 10,10,95,000 14571,17,000

——— vt — — —_—
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fﬂl‘ 1980-81 and D.SG for IWQ-BO
Deraaad Nesme of Remead prorp g el g
vote of the House.
H 2 3
Revenue Capital
Rs. Ra.
8g9. Tourism 1,69,09,000 2,51,58,000
MINISTRY OF WORKS AND HOUSING
90. Ministry of Works and Housing . [51,44,000
91. Public Works . . . 38,08,46,000 g,70,95,000
92. Water Supply and Sewerage 22,16,30,000 ..
93. Housing and Urban Development . 7,46,96,000 17,97,42,000
94, Stationery and Printing 15,86,94,000
DEPARTMENT OF ATOMIC.ENERGY
95. Department of Atomic Energy F20,84,000
g6. Amlcpi?ecgy Rewarch Dcvclopmcnt and Indun- 42,00,45,000 22,44,66,000
97. Nuclear Power Schemes 19,64,86,000 19,62,72,000
DEPARTMENT OF ELECTRONICS
98. Department of Electronics 3,78,00,000 2,16,00,000

99.
100.

1013,

102.

DEPARTMENT OF SCIENCE AND TECH-
NOLOGY

Department of Science and Technology
Survey of India

Grants to Council of Scientific and Industrial Re-
search . . . .

DEPARTMENT OF SPACE
Department of Space .

FARLIJAMENT, DEPARTMENT OF PARLIA-
MENTARY AFFAIRS, SECRETARIATS OF
THE PRESIDENT AND VICE-PRESIDENT
AND UNION .PUBLIC SERVICE COMMIS-
SION

Lok Sabha .

Rajya Sabha

Department of Parliamentary Affairs

Secretariat of the Vice-President .

11,82,02,000

~

9,55,75,000

19,16,69,000

14,66,84,000

2,1 5 I 7,000
{ 73,05,000
8,18,000

2,10,000

35,00,000

12,23,49,000
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for 1980-81 and D.S.G. for 1979-80

Supplementary Demands for Granis (General) for 1979-80 submitted to the vote of Lok Sabha.

Amount of Demand for Grant

No. of Name of Demand
Demand to be submitted to the vote of the
House
1 2 3
Revenue Capital

MINISTRY OF COMMUNICATIONS R ] Re

14. Ministry of Communications . x,:-oo

15. Overseas Communications Service 1,000

16. Posts and Telegraphs —Working Expenses 13,53,75,000

18. Capital Outlay on Posts and Telegraphs 1,000
MINISTRY OF DEFENCE

19. Ministry of Defence 7,31,25,0000

20. Defence Services—Army 13,00,00,000

22. Defence Services— Air Force 10,00,00,000
MINISTRY OF FINANCE

42. Other Expenditure of the Ministry of Finance . 35,00,00,000
MINISTRY OF HOME AFFAIRS

53. Delhi 8,34,31,000 :

56. Dadra and Nagar Haveli 32,00,000
MINISTRY OF INDUSTRY

59. Industries . 1,000
MINISTRY OF LAW, JUSTICE AND COM- .

PANY AFFAIRS
67. Ministry of Law, Justice and Company Affairs . 11,53,00,000
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SHRI C. M. STEPHEN: I did not
say that. It is the opposition which
is trying to create the conditions.
What I said was that it was the op-
position which imposed emergency on
this country—by creating the condi-
tions,. . .(Interruptions)....

MR, SPEAKER: No. no, that ig not
the way.
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ot e ot Y. oW, ' d
T

SHRI C. M. STEPHEN: I did not
say that, Tt is the opposition which
is trying to create the conditions.
What I said was that it was the op-
position which imposed emergency
on this country--b, creating ite con-
ditions. ... [{ nwerruptions). ..

MR. SPEAKER: No, no, that is not
the way.

SHRI C. M. STEPHEN: As Home
Minister you brought that Bill and
you had to withdraw it. (Interrup-

SHRI C. M. STEPHEN: What was
the Criminal Procedure Code (Amend-

for 1980-81 and D.S.G. for 1979-80
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{Shri G. M. Banatwallal

“That the demand for grant on
account under the head Ministry of
Commerce and Civil Supplies be
reduced by Rs. 100"

[Need to decanalise the export
of fish-meal consequent to the dis-
mal performance of the STC espe-
cially ‘at Bombay. (30)]

“That the demand for grant on
account under the head Posts and
Telegraphs-working expenses be
reduced by Rs, 100”

[Need 10 regularise the large
number of Extra.Departmental
employees. (31)]

“That the demand for grant on
account under the head Education be
reduced to Re, 1”

[Failure to implement the re-
commendationgs of the Gujral
Committee Report on Protection
and Promotion of Urdu. (32)1

“That the demand for grant on
account under the HYead Ministry
of Home Affairs be reduced by Rs.
lm”

[Need to grant statutorv ang
constitutional status to the Mino-
rities Commission. (33)]

“That the demand for grant oa
account under the head Ministry of
Home Affairs be ruduced by Rs.
100"

[Need to recognise Urdu as
an additional official language in
several States (34)]

“That the demand for grant on
account under the head Cabinet be
reduced by Rs. 100*

[Need to give fair just represen-
¢ation to Muslims and other mino-
rities in Government services.
(38)]

“That the demand for grant on
account -under . the Head- Dethi be
reduced o Re, 1”

MARCH 13, 1980
for 1980-81 and D.S.G. for 1979-80

(Genl. Dis.), D.G. 380

[Failure to recognise the Union
Territory of Delhi ag a full-fledg-
ed State. (36)]

“That the demand for grant on
account under the head Industries
be reduced by Rs. 100”

[Need for more industries in
Kerala. (37)]

“That the demand for grant or

account under the head Industries
be reduced by Rs. 100”

[Need for more industries i
Tamil Nadu. (38)]

“That the demand for grant on
account under the head Ministry of
Labour be reduced by Rs. 100

[Need to revise the Immigration
Laws to avoid hardships faced by
those going abroad for jobs,
(39)1]

“That the demand for grant omn
account under the head Poris,
Lighthouses and Shipping be re-
duced by Rs. 100"

[Need for a fishing harbour at
Ponnani (District Malappuram,
Kerala). (40)]

“That the demand for grant on
account under the head Aviation be
reduced by Rs. 100"

[Need for a direct air link bet—
ween Trivandrum and Delhi
(41)]

“That the demand for grant on
account under the head Aviation ke
reduced by Rs_ 100"

[Need for speedy completion of
the work for Calicut airport pénd-
ing since long. (42)]

SHRI MUKUNDA MANDAL (Mas

thurapur): I beg to move:

“That the demand for: gtdit: ond
account .under the head Agricuitone
be.reduced by. Rs; 1002

[Feikite' to provide: guarantées
of seultivationto’ thersMarevroes:
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.thmﬁugh ‘barga operation’ iegisla-
tion. (61)]

“That, the demand for grant on
account under the head I?epartment
of Education be reduced by Rs,

109~

[Failure of the Centrsl Goverp-
ment to spend 10 per cent of
Budget for education. (66)]

“That the demand for grant on
account under the head Department
of Education be reduced by Rs. 100”

[Failure of the Government to
democratise the management of
the educational institutions
(67)]

‘“That the demand for grant on
account under the head Department
of Education be reduced by Rs, 100”

[Failure of the Government to
solve the probiem of the Libra-
riang and physical instructors
in the colleges. (68)]

“That the demand for grant on
account under the head Department
of Education be reduced by BRs.
100”

[Security of service of College
and University teachers of India.
(69)1]

“That the demand for grant on
account under the head Department
of Education be reduced by Rs,
lmn .

[Failure to announce and mate-
rialise free and compulsory edu-
cation upto secondary’level. (70)}

“That the demang for grant on
~account under. the head Ministry
of Finance be reduced by Rs. 100

[Failure of the Central Gov-
ernment to check the soaring
prices of the essential' commoadi-
ties, (T '

yor 1980-81 and D.S.G. for 1979-80

“That the demand for grant on-~
account under the head Ministry
of Finance be reduced: by Rs, 100”7

[Failure to provide 75 per cent
of the revenues collected from
the States to the States’ ac-
count. (72)]

“That the demand for grant on.
account under the head Ministry
of Labour be reduced by Rs, 100"

- {Cnemployment relief to the
persons who are unempolyed.
(79).1 :

“That the demand for grant on
account under the haad Ministry
of Labour be reduced by Rs, 100"

[Failure to provide unemploy-
ment allowance. (75)]

“That the demand for grant on
account under the head Ministry
of Labour be reduced by Rs 100"

[Failure to provide pension for
the agricultural labourers. (76)]

That the demand for grant on
account under the head Forest be
reduced by Rs. 100”

[Need to look into the func-
tioning of crocodile and tiger
projects in Sundarban, West
Bengal. (145)]

“That. the demand for grant on
account under the head Posts and
Telegraphs-——workimg . expenses be
reduced by Rs, 100"

[Failure to restare normaley in
the Calcutta Telephones,. (148)]

“That the demand for grant on
account under. the head Ministry of
Industry be reduged by }!.s; 100

[Need to set up salt industry
at. Sundarban of 24 Parganas and
at, Contal of Mid apyr,, West
Betigyl,, (138)] | :
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[Shri Mukunda Mandal]

“That the demand for grant on
account under the head Labour and
Employment be reduced by Re.
100¥

[Failure to provide security of
life and property of the agricul-
tural labour in most parts of
the country. (155)]

“That the demand for grant on
account under the head Planning
Commission be reduced by Rs.
100”

[Need to declare Sundarban in
24 Parganas as a backward re-
gion and take necessary measu-
res for its development. (156)]

“That the demand for grant on
account under the head Ministry
of Tourism and Civil Aviation be
reduced by Rs. 1007

[Need to construct a bridge
over Namkhana river for the pro-
motion of Tourism. (157)|

“That the demand for grant on
account under the head Civil Sup-
plies be reduced by Rs 100"

[Failure to supply diesel and
kerosene to the State of West
Bengal to meet the minimum
neeq of the people there, (158)]

‘“That the demand for grant on
account under the head Civil Sup-
plies be reduced by Rs. 100"

[Failure to check high prices
of each and every essential com-
modity throughout country.
(159)]

“That the demand for grant on
account under the heagd Civil Sup-
plies be reduced by Rs. 100”

[Need to supply essential com-
' modities to the people through
Fair Price Shops. (160)]

MARCH 12, 1980
for 1980-81 and D.S.G. for 1979-80

(Genl. Dis.), D.G. 384

" “That the demand for grant on
account under the head Ministry
of Finance be reduced by Rs. 100”

[Need to extend credit facili-
ties to the agricultural labour
through the Nationalised Banks.
(161)]

“That the demand for grant on
account under the head Labour
and Employment be reduced by
Rs. 100.”

[Need to liberalise the welfare
scheme for the Beedi workers.
(162)]

“That the demand for grant on
account under the heag Labour
and Employment be reduced by
Rs, 1007

[Need to fix minimum wages
of the agricultural labour. (163)]

SHRI G, M. BANATWALLA: T beg

to move:

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs., 1,000 in respect of Min-
istry of Communications be redu-
ced to Re. 17

[Failure to treat minimum
bonus as deferred wages. (1)]

‘“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 1,000 in respect of
Overseas Communicationg Service
be reduced to Re. 1»

[Failure to treat minimum
bonus ag deferred wages, (2)]

“That the demand for a Supple-
mentary Grant of & sum not ex-
ceeding Rs. 13,53,75,000 in respect
of Posts and Telegraphs—working
expenseg be reduced to Re. 1”

[Failure to treat minimum
bonus as deferred wages. (3)]

“That the demang for a Supple-
menfary Grant of a sum not ex-.
ceeding Rs 1,000 in respect of
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(Gent. His),

€eX-

will

minimum

bonus as deferred wages. (4)]

minimum

bonug as deferred wages. (5)]

MR SPEAKER: The House

continue till 7 o’clock,

D.G. for 1980-81 und D.S.G. for 1979-80 '

Capital Outlay on Posts and Tele-
graphs be reduced to Re, 17

treat
to treat

)

to

Genl, Bud,, 1080-81 PHALGUNA %2, 1h0l (SAKA)

[Failure

[F ailure
“That the demand for a Suppie~

mentary Grant of a sum not
of Defence Services—Army be redu-

ceeding Rs 13,00,00,000 in respect
ced to Re. 17
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wtew gy 8° g9 Oft e g B wie SHR] SUNIL MAITRA (Cslcutta

gie® gfuge v F T m %):‘ﬁ‘cm,%m.

W - Y, en ce r

wilgy | WiwT Ag TR AT W EW presented the Budget he told the

Iw ¥R g P W g WY W w1 House that he whs  presenting ‘an
T wge ¥ st TE} o S Interimy Budget and in a féw weeks
Thaes g € o T8t ww ¢ Pw time, he would be coming forward
AT {- 7AW gar g AT T HT with a 'full Budget. The reasong are
AR AL S S e Aol o et
a fu , eleetiong to
AT I @ TA W @l Assemblies will have ‘ls)een over and
g ! after the elections are over, the salvo

will be fired against the commen
man by taxation. This has been pur-
sued by the Congregs Party for the

mind that your time is over. Please
make the point and sit down last 30 years.
st T det: @t O ag  wRAT While participating in the debate,
aTgaT u7 f% qx W fPoufa dar & the Minister in temporary charge of
Poradas the Railway, Mr Stephen, has $aid

that ‘we are not morally coward and

ghom off & d #'“"E‘ ki a;ﬁ g that we have nothing to hide’ I sub-
wiae § ey LA e - mit that you are morally coward,
g HAT wThET | therefore, you are taking refuge ‘in
the smoke-screen of Interim Budget.

A T = T Because you are morally cowsdrd,

b T’ zA il ° therefore, in the twilight bé&fore

T
1 uaa—ﬁ ama‘,' Eﬁ‘?‘ﬁ qT Es \;‘: dawn, you proclaimed the emergency
T T g ag Y T iRy ang hustled your Ministers from bed
A IFA GawmEe dar gt g af Ium and Ministerg from their sleep came
faq H g AT rubbing their eyes and they were told
qg"f‘ E‘ | FTETT B na-q:ﬁ 1 :ra’g:ﬁ by yvour Fuhrer that emergency had
® g@ey 4 9T Fy Paaw gar @ o been clamped. Thetrefore, 4;10 not p:ge
ITF Ty sTEeRT e that you are not morally coward.
aft ferg ® fiw & za’. Future events will show; salvos will
SR ® ;il!a:rza 3 be fired.

L While presenting the budget the
g W waeEey Ffearear Finance Minister said: whatever we

T gt g 1 W ® ST 99 did in the last .83 years; 38 monthg of
g @l ST W 9T g 1 W Janata rule hag destroyed everything.
FE You show me one example where
the Janata -Government, so far as
socio-economic questions are con-

cerned, deviated from the path evol-

T ved, formuylated and jmplemented by
Y the Congress Party for the last 30

IRYT § FWiae I § Faw
FE AT % ¢ oW 7 W Fwr-sgear zeans-t ,OnJ alltawcli%r:;omic edm-
dot & 9 ¢ IR AR, W AN @ iong the Janata Party followed in
the foot-steps of the Congress. So, if
g Pear sy I 6 I today you accwb'tge g‘amafa Party,

q< g
farcer 8 afc g I vl g P @ legations true only
swaeyT Pt & 3t @ @l ot zl?eure;texﬁ:a ,oc; m?:&nffe, mgmci;;

Tefly 2 O g ¥ TAT H/ W and incompetence of the Junata Gov-
i ernment, but on every fundamental
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basic, moot point, so far as the socio-
economic questions of the country
are concerned, the Janata Govern-
ment did follow in the foot-steps of
the Congress,

What has your party been doing
for the last 3p years? Sometimes you
say ‘we have been trying to build a
welfare State”; sometimeg you say
“we have been trying to build a so-
cialistic pattern of society” and dur-
ing the heyday of your Emergency
you were saying “we are trying to
build a socialist society”. Yes, to some
extent, up to a certain limited ex-
tent, it would be possible to deceive
the people. But if anyone in the
Treasury Benches does believe that
you are really fighting for socialism,
then I only feel sorry for him and say
“please, do not indulge in self-delu-
sion”,

SHRI M. RAM GOPAL REDDY
(Nizamabad): It is our conviction,

SHRI SUNIL MAITRA: For the
last 30 years, in the name of social-
ism, in the name of gocialistic pat-
tern of society, in the name of wel-
fare State, you have been trying to
build capitalism. At a time when
capitalism,as a social order has be-
come moribund, decadent, when it
_is like a leper whose limbs are fall-
ing apart, at that time when capital-
Ism as a social order has become so
much decadent, India became free,
the transfer of powe, took place, the
Congress Party came to the seat of
power and decided upon the path of
capitalistic development. For the last
30 years, from 1947 to 1977, for 30
years in an uninterrupted manner you
‘Eﬁre l_a_een trying to bujld capitalism,

MR. CHAIRMAN: He should
clude now,

SHRI SUNIL MAITRA: What i«
the time allotted to me?

MR, CHAIRMAN: You have sevea
minites. ,

cona

SHRI SUNIL MAITRA; From my
party I am the only speaker.

MR, CHAIRMAN: You can have a
little more time. I do not have the
apportionment of time with me here

SHRI SUNIL MAITRA: 1 should
have 23 minutes according to the
strength of my party.

So, in the last 30 years you have
been building capitalism in this coun-
try. But, then, the history of capi-
talism in England, France, and Ger-
many was in a different setting. You
do not have that technological base,
nor do you have the capital. Because
you have decided to build capitalism,
therefore, on the quest of accumula.
tion of capital, you evolved and for-
mulated certain policies which came
to plunder the people of this country.
The first policy that was formulated
was taxation. In 1950 in the total
taxation round about 45 per cent used
to be direct taxes and 55 per cent
used to be indirect taxes. Now the
proportion is 80 per cent of indirect
taxes and 20 per cent of direct taxes.
So. you have been plundering the
pennle for pecumulation of capital.

Now what is the excise duty? In
the morning I take a cup of tea. On
tea I pay excise duty and on sugar !
pay excise duty. I smoke a cigarette.
I pay excise duty on the cigarette and
also on the match stick with which
I light the cigarette. I get into the
bus to go to office or factory. On
every part of the bus and the diesel
excise duty is levied. If 1 purchase
medicine, I have to pay excise duty.
If T am dead and my dead body is
to be reduced to ashes, if it has to be
covered with a cloth, before placing it
on the funeral pyre, excise duty has
to be paid. This is your excise_duty.
And what is the quantum of excise
duty? In 1950-51 the people of this
country paid Rs. 28 lakhs as eéxcis#
duty ont Kerosene. When Mrs. Indira
Gandhi became the Prime ‘Minister,
it was Rs. 49.05 crores and when Mr:z, |

Indira Gandhi was eased out of _

3
B

¥

power, that is, the last year of her

-
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budget, it was Rs. 170.38 crores.
Then, in respect of sugar, in 1950-51
it was Rs. 6.48 crores, in 1966-67 it
was Rs. 89.78 crores. In respect of
matches, in 1850-51 it was Rs. 8.07
crores, in 1966-87 it was 25.75 crores
and in 1976-77, it was Rs. 82.31
crores. That way, I can go on quot-
ing the figures of increasing incidence
of excise duty on essential commo-
dities of daily life. Altogether, in
1950-51 we used to pay excise duty
to the tune of Rs. 67.54 crores, in
1966-67 it increased to Rs. 1,033.78
crores, in 1976-77, it was raised to
Rs. 4,314.54 croreg and in 1979-80 it
was Rs. 5,725.563 crores. Therefore,
what is the history of the Congress?
You say that everything of what you
did in 30 years was undone in the
last 30 months. The prices of essen-
tial commodities increased. It is
your fault, it is your guilt. There-
fore, don’t try to shy away from it.

The second way by which you
tried to accumulate the capital is
deficit financing. Year after year,
almost in every Budget you indulged
in deficit financing. Today, the differ-
ence between the Janata Government
and yourself is only in terms of
quantity, not in termg of quality.
Thirdly, you allowed these big indus-
trial houses to plunder the people by
jacking up prices. When Mrs. Indirg
Gandhi became the Prime Minister in
1966, the tota]l ascets of the Birlas
were a little more than Rs. 400 crores
while in 1976-77 the assets of Birlas
were more than Rs. 1000 crores. So,
what was the impact of these
policies? The more the taxation, the
more the price rise, the more the
deficit financing, the more the infla-
tion, and the more the industrial
houseg looted the peorle the more
‘was the price rise.  Therefore,
the prices of commodities went
on tising. When these commodities
went on rising, the condition of the
market was_not such ag it would
absorb these highly priced commodi-

ties, Becayse after all, what is the

position of Indie’s home market? Out
of every hundred custoriers in this

country, 70 are peasants. What is the
condition of the peasant? That is
also a telling history of 30 years of
Congresg rule. Six per cent of the
total rural population owns 40 per
cent of the total arable land in this
country. Therefore, the peasantg do
not have any purchasing capacity.
Out of every 100, 70 are the peasants
and when they are coming to the
market, they do not have any pur-
chasing capacity. Because of the
constantly rising prices, it is not
possible for them to purchase the
commodities,  Therefore, industrial
production js not going up, industriaj}
expansion is not taking place. Newer
and newer factories are not being
constructed. Therefore, new job
opportunities are not being created.
Therefore, today the country ig full
of unemployed. In other words, the
number of unemployed ig increasing.
When Mrs. Indira Gandhi became the
Prime Minister of this country, the
number of registered unemployed
through employment exchanges was
26 lakhs. When Mrs. Indira Gandhi
and your Congresg Party were eased
2ut of power in March 1977, the
number increaseg to 1 crore and 8
lakhs. This is what you did in 30
years of your rule. Therefore, in
these 30 years of the rule because of
the policy of building capitalism in
this couniry the crisis deepened. 7O
per cent of the people of our country
are peasants and these peasantg are
ndt havng any purchasing capacity
and therefore, the market cannot
absorb these goods and commodities
produced by them. Because the
market cannot absorb them, the
factories are closing down, where
three shifts were working, now they
work two shifts, and where they
warked two shifts, now they work one
shift and where it wag one shift that
too has been stopped and they are
closing down. That is the history of
thirty years of Congress rule, especi-
ally in the seventies: when you were
in power, hundreds of factories were
closeq dawg throughout the length

and bpeadth ,of the country. J'rhatl is
the crisis, . Yoy will never he ﬁi)lg }9
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,Solve the crisis. Why? Because in
India, five per cent of the total
populstion, the landlord elements, the
I ey-lenders, the rural gentry
forms the political base of the Con-
gress party. Therefore the Congress
party could never attack its own
political base gnd that is why they
survived ang not only that, they
thrived and because they thrived,
it will not be possible for Yyou
to solve the economic erisis in our
gouptry. You do not know how to
solve the crisis and therefore, you
shift .the burden of the crisis on to
the shoulders of the toiling people.
Therefore, you want on shifting the
burden of the crisis on to the work-
ing classes. The prices were going
up, unemployment was going up and
you attacked the rights of the workerg
on the question of Dearness Allow-
ance; the CDS came in 1974, by the
Bonug Ordinance in 1975 at one
stroke, you robbed the working class
of this couniry of their bonus to the
tune of Rs. 250 crores. You went on
shifting the burden of the economic
crisis on to the shoulders of the
warking class. The people, just to
maintain their own existence, 1o save
their existence, to make both ends
neet, formed unions and fought back.
The two processes continued—one, the
degpening of the crisis and shifting
‘of the burden of the crisis om to the
shoulders of the working classes and
the other the people fighting back,
not agreeing to shoulder your burden
of the crisig created by your party’s
policies. Therefore, ultimately, you
had to attack the democratic rights of
the workers. Remember 1974. The
*ndian working clags will never for-
get 1974, how in a fascistic way the
two million Railway workers’ strike
wgag broken and massacred and
smahed by your Congress Govern-
ment in 1974—the Indian working
class will never forget that. Because
the crisis was deepening, you had
to ,ghift the buyrden of the crisis on
ta the shonlders of the working class.
ore, you 8ttacked the demo-
cratic rights so that they could not
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fight back, hold demonstrationg and
meetings, Their right to dissent was
crushed and ultifnately came the
Emergency. Mr. Stephen wag saying
that we brought the Emerngency.
Yes, after all what was the economic
basis of Emergency? True, the im-
mediate cause of Emergency was
Mrs. Gandhi losing the case in Alla-
habad High Court, true the fimme-
diate' cause of Emergency was your
own Congress Party signing a mass
memorandum against Mrs. Gandhi,
true the immediate cause was the
agitation launched by Jayaprakash
Narain.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBIAH): Let him conflne
himself to the budget proposals,

SHRI SUNIL MAITRA: I am dis~
cussing the budget proposals.

MR. CHAIRMAN: I hold the objec-
tion taken as right. You have to stick
to the point. You are off the mark.

SHRI SUNIL MAITRA: Mr. Chair-
man, Sir, the budget reflects the
country’s economic situation. (Inter-
ruptions) This has very much to do
with the counfry’s economy. Emer-
gency is after all the end result of
the economic policies pursued by the
Congress. Party for the last thirty
years, to build capitalism in the
country. I am discussing the budget.
It hag got everything to do with the
Budget. Therefore, today you are
not in a position to solve the econo-
mie crisis of the country and you are
shifting the burden of the crisis to
the working class. And when people
are fighting back, you are destroying
demrocracy ang you are taking away
all the democratic rights of the
workers. The policieg have not been
changed. In the speech of the Fin-
ance Minister yesterday, there ig not
even g hint of any radical departure
from the policieg purjued by the
Congress Party for- the last thirty
years. We find the same. exgise duly,
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and the same allpeations and we have
been told to wait for some time, for
some more weeks and then the full
budget will come. In the. same
mould, the Budget will be moulded
and in a few weeks’' time that Budget
will be presented to the people.

In this Budget, what ig the. pro-
posal? Ig there any proposal for
relief? If you really care for the
pogrer  sections, weaker sections,
there are as many as 9 States
which are wunder your thumb in
respect of which you can promulgate
an Ordinance, you can register the
name of share-cropperg saying, “Of
the total produce, 75 per cent will
go to share-croppers”. Can you do
it? You have been ruling the coun-
try for the last 30 years. 75 per cent
of the people in thig country are
illiterate. We are having a Govern-
ment in the eastern part of the coun-
try where upto the higher secondary
stage, upto XII Class, we have made
education free. Nine State Govern-
ments are under your thumb. Can
you make education upto the higher
secondary stage free? Can you
guarantee that the minimum wage of
Rs. 8.1 p. must be paid to agricultural
labourers? Can you say that old-
aged destituteg who have nobody to
look after them will be given pension
as it has been done in West Bengal
Even share croppers and poor
peasantg are being paid pension in
West Bengal. Can’'t you do it for
nine Stateg which are wunder your

thumb? VYou shed crocodile tears
for weaker and poorer sectiong of the
peaple. But you cannot do these
things.

So far as the rise in prices is con-
cerned, you have nothing to say. In
Your Budget proposals, you are only
saying that you will try to pull down
the priceg and that some thrust has
to be given, What thrust? 30 years’
of your Party's rule is the history of
rising prices. Even if you ere given
half a century, the history will be
repeatedl because your policies will
lead to rise in prices.

Now, I have some eonméte PO~
posalg to make to the House. The
proposalg are:

(a) The Union Government must:
introduce g comprehensive sy of
public procurement angd distribution
covering the major cereals, pulses,
salt, sugar, textiles, edible oils, kero-
sene, diesel oil, match boxes, paper
and washing soap.

(b) These commodities be sold at
a uniform price al}] over the country.

(c) A special fund of Rs. 500
croregs be set aside to subsidise the
public procurement-cum-distribution
operations.

When you can give, ag per the
Budget papers supplied to us yester-
day, about Rs. 340 crores to sugar
mill-owners alone by way of export
subsidy, you can certminly give sub-

sidy to the extent of Rs. 500 crores:-

for the distribution of essential- com-
modities to 650 million people of this
country.

(d) Foreign exchange to the extent
of Rs. 1000 crores be earmarked for
essentia] imports. You have got
more than Rs. 4000 crores as foreign
exchange reserves. Out of that, why
not allot Rs. 1000 crores for essential

imports so that the sufferings of the

poor can be alleviated.

(e) Exports of food articles, in-
cluding sugar and of other scarce
commodities be banned forthwith.

(f) 80 per cent of the total output
of sugar be reserved for public d&fs-
tribution anq the entire sum .
in the Union Government budget for
subsidising, sugar exports be diverted
for supplying sugar to the public wt
Rs. 2.50 per kilogramme,

‘ (g? The statug quo ante as obt&ﬁ!—
Ing in the priceg, of coal, textiles,
petroleum products, match, baxes,
etc. prior to the presentation of. the
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(h) All imports of oils and edible
oils be channelled through the public
distribution system.

(i) A sharp curtailment of credit
to the monopoly industrial houses;
and

(j) massive releaseg of foodgrains
from the Central stockpile through
the public distribution system and
through foog for work prograinmes.

This is the minimum programme I
am suggesting and, I hope, the Fin-
ance Minister wil] consider it. Butso
long as you persist in your path of
capitalistic development, the country
will never come gut of the economic
crisis,. Your guru has been Lord
Keynes. When today, in America,
the American economists are debat-
ing among themselves whether the
Keynes’ economic theory ;s right or
wrong, you are still sticking to the
teachingg of Lord Keynes. Way
back, more than 34 years back, it was
Lord Keynes who himself gdmitted
that ‘nothing is right today’. Writing
in the Economic journal in June
1946, this is what Lord Keynes

MR. CI‘fAIRMAN : Please try to
conclude.

SHRI SUNIL MAITRA: With this
quotation of Lord Keynes, I will end
my submission. Lord Keyneg said
thiy way back in June 1946—it had
@ppeared in the Economic Journal of
London:

“No one can be certain of any-
thing in this age of flux and change.
Decaying standards of life aut g
time when our command over the
production of material satisfaction
is the greatest ever, and 5 diminish-
ing scope for individual decision
and choice at a time when more
than before we should be able to
afford these satisfactiong are suffi-
cient to indicate an underlying
contratliction in every department
of our economy. No plans will

work for certain in such an epoch.
But if they palpably fail, then, of
course, we and every one else will
try \something different.”

So you have been trying something
different, and every time you have
been failing. So long ag you pursue
the path of capitalism,—you may try
thousang and a million times—you
will fai} all the thousand and a million
times. Capitalism is not the answer
to the poverty of the people

I I FIHT § HAA AT FA
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SHRI MRUTYANJAYA NAYAK
(Phulbani): I whole-heartediy give
my support to the Bill jntroduced by
our Minister. When the nation is
undergoing a drought and artificial
scarcity and price rise, naturally the
responsiblity of every Membe, of the
House is very significant. In the
last election people gave their minmd
and mandate to Mrs. Gandhi. It
was because Mrs, Gandhi’s economic
policy was very progressive and peo-
ple no doubt were very much em-
barrassed because of the last 30
months rule and, therefore, ithey also
changed their mind....

SHRI KAMLA MISHRA MADHU-
KAR (Motihari) Now again they will
change their mind,

AN HON. MEMBER.:
wishful thinking.

SHR1I MRUTYANJAYA NAYAK:
The former Members from the Op-
position Benches not only criticise
but condemn, They do it because
of their habit. But we have a

It is all a
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definite responsibility to the people.
So we hope that this Budget will
ifetch some concrete benefits fop the
people.

Formerly, the Governments of the
Janata Party and Lok Dal had based
their economic policy upon  giving
some priority to the viilage develop-
ment—rural development, But what
I find in the present budget introduced
by our Finance Ministey is that it
clearly reveals that the present
Government is very much concerned
and is careful for the promotion of the
rural, the weaker, sections of the
people,

So, this is a very fine example that
Government has given top priority to
the railways, communications, to
the backward dictricts. This shows
the mind of Ms. Gandhi and her
Government. Government is for the
rural development. In fact, Mrs,
Gandh; during the previous rule had
a very pious intention to give every
help to the poor and rural people, That
is why Mrs. Gandhi introduced some
centrally sponsored schemes like the
DP.AP, T.DCS and IR.D Al
thege programmes were meant for the
rural, the scheduled «castes and
scheduled tribes people. Definitely
we are convinced that this is not only
a matter of one year’s responsibility
but their responsikility is for five
years. Naturally, Mrs, Gandhi’s mind
will be reflected subsequently as to
what her definite economic measures
are going to be. Of course the Janata
Government had done something for
the people but they had no confidence
because they could not afford them the
minimum necessity of life, Though
a huge sum of money was involved,
the people were deprived of their
work. Even though the Government
had enough money to give food for
programme work, we are very sorry
that the State Governments run by
Lok Dal and Janata Party created
their henchmen only to spend the
money 1o provide food for work.
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they did not do it very sincerely.
Because of the drought, the people are
very much distressed and they are
facing a lot of injustice. I say with
a sacred desire in my heart that Mrs.
Gandhi’s budget will not only help the
poor but it will also help them to
realise their dreams. I helieve every
one in the nation should be very much
hopeful of whatever the programmes
we have but the Liokdal people and
their henchmen are only trying to
make those programmes a failure.
We are still hopeful of our future.
Mrs, Gandhi had proved this in the
Jast decade and she wili prowe that in
the future to come.

With these words, I conclude with
confidence and hope thagt the nation
is looking forward to Mrs. Gandhi
to do something concrete io take the
country forward.

Mr., CHAIRMAN: Mr, ILakshman
Maliick. You will speak for three
minutes. I have to make an annocunce-
ment after that. We will have to
wind up the business at 7 O‘Clock,

SHRI LAKSHMAN MALLICK
(Jagatsinghpur): Mr, Chairman, Sur,
the Budget of the country is a mirror
against which the nation’s policies and
programmes are reflected. Sir, I have
a bird’s eye-view on the Budget, There
are various programmes with are pro-
posed to be implemented and pro-
posals have to be formulated, the
country has innumerable problems.
While I support the provisiong made
in the Budget against specific schemes
and projects, I would take your per-
misgion to make an observation or
two,

Mr. Chairman, at the outset, I con-
gratulate the Finance Minister and
the Officials of his Ministery, who
have piloted the Budget proposals in
such a short time since our Gover-
ment assumed office. I also deeply
appreciate that in the Budget they
have been able to provide for a
hew gense of directinon for the nation
in some respects.
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Sir, I must however add that the
Budget in some other aspecis reflects
the continuance of the policies
adopted by the Janata, Lok Dal and
the Congress (I) Government of

the past.

The whole world knows how de-
fective were the policies and the pro-
grammes of the Governments during
the past two years, and how ana-
rchic was the Administration, They
created an array of coufusion, mal-
administration. inefficiency, corru-
ption and so on. They encouraged the
forces of exploitation of the poor and
the down-trodden in the socio-poli-
ticai order of the country. While
the Budget as presented by the new
Government makes certain new
strides in keeping with the Congress
{I) Manifesto with which we went
to the poll, it has not been able to
get over all the hangover of the past.
Sir, I hope that the Finance Minister
will soon sel right the defects and the
maladies ushered in by the ecrstwhile
Government .in the financial adminis-
tration of this country.

Sir, I may also be permitted to
state that the Budget is no doubt
growth-oriented, But, Sir, I doubt
whether it will be able to ensure
social justice in the country.

Slr, the experts in the field of
economic development have already
realised that the whole concept of
the per capita ihcome or grass national
productivity....

MR. CHAIRMAN : Excuse me,
how much time you require ?

SHRI LAKSHMAN MALLICK :
Only five minutes.

MR.CHATRMAN: You may continue
tomorrow,

Now, Mr, Pahadia, to lay some
Papers on the Table.
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18.58 hrs.
PAPERS LAID ON THE TABLE—
contd.

NOTIFICATIONS UNDER CENTRAL EXxCISE
RULES AND CusToMs ACT.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA): 1
beg to lay on the Table:—

(1) A copy each of Notification
Nos, 12[80-CE to 20|80-CE (Hindi
and English versions) published in
Gazette of India dated the 12th March,
1980 seeking to continue the scheme
of levy of special excise duty on ex-
cisable goodgs at the hitherto exis~
ting rates, issued under the Central
Excise Rules, 1944, together with an
explanatory memorandum, (Placed
in Library see No. LT-394{80.)

(2) A copy each of Notification
Nos. 23-80|Customs to 35-80|Customs
(Hindi and English versions) publi-
shed in Gazette of India dated the
12th March, 1980 seeking 1o continue
the scheme of levey of auxiliary duty
of customs on imported goods at
the hitherto existing rates, under
section 159 of the Customes Act.
1962, together with an explanatiory
memorandum_ (Placed in Library
see No. LT-395/80).

18 59 hrs,
ANNOUNCEMENT RE. SITTING OF
THE HOUSE.

MR. CHAIRMAN : I may inform
the House that in order to find nmore
time for financia! business, the House
may continue to sit during lunch
hours also on the 13th and 14th March
1980. The House will also sit uptc;
7 P. M. on the 13th March, 1980,
T}.xere will be & short Duration
Discussion on Atrocities on Harijans
at 6 P. M, on 13th March, 1980, The
House standg adjourned to meet
tomorrow at 11 A, M.

19 hrs,

The Lok Sabha then adjourned till
Eleven of the Ciock on Thursday,
March 18, 1980/Phalguna 23, 1801
(Saka).
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